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MINAMATA CONVENTION ON MERCURY 

The Parties to this Convention, 

Recognizing that mercury is a chemical of global concern owing to its 
long-range atmospheric transport, its persistence in the environment once 
anthropogenically introduced, its ability to bioaccumulate in ecosystems and 
its significant negative effects on human health and the environment, 

Recalling decision 25/5 of 20 February 2009 of the Governing Council 
of the United Nations Environment Programme to initiate international action 
to manage mercury in an efficient, effective and coherent manner, 

Recalling paragraph 221 of the outcome document of the United Nations 
Conference on Sustainable Development "The future we want", which called for 
a successful outcome of the negotiations on a global legally binding instrument 
on mercury to address the risks to human health and the environment, 

Recalling the United Nations Conference on Sustainable Development's 
reaffirmation of the principles of the Rio Declaration on Environment and 
Development, including, inter alia, common but differentiated responsibilities, 
and acknowledging States' respective circumstances and capabilities and the 
need for global action, 

Aware of the health concerns, especially in developing countries, 
resulting from exposure to mercury of vulnerable populations, especially 
women, children, and, through them, future generations, 

Noting the particular vulnerabilities of Arctic ecosystems and 
indigenous communities because of the biomagnification of mercury and 
contamination of traditional foods, and concerned about indigenous 
communities more generally with respect to the effects of mercury, 

Recognizing the substantial lessons of Minamata Disease, in particular 
the serious health and environmental effects resulting from the mercury 
pollution, and the need to ensure proper management of mercury and the 
prevention of such events in the future, 

Stressing the importance of financial, technical, technological, and 
capacity-building support, particularly for developing countries, and countries 
with economies in transition, in order to strengthen national capabilities for the 



management of mercury and to promote the effective implementation of the 
Convention, 

Recognizing also the activities of the World Health Organization in the 
protection of human health related to mercury and the roles of relevant 
multilateral environmental agreements, especially the Basel Convention on the 
Control of Transboundary Movements of Hazardous Wastes and Their 
Disposal and the Rotterdam Convention on the Prior Informed Consent 
Procedure for Certain Hazardous Chemicals and Pesticides in International 
Trade, 

Recognizing that this Convention and other international agreements in 
the field of the environment and trade are mutually supportive, 

Emphasizing that nothing in this Convention is intended to affect the 
rights and obligations of any Party deriving from any existing international 
agreement, 

Understanding that the above recital is not intended to create a hierarchy 
between this Convention and other international instruments, 

Noting that nothing in this Convention prevents a Party from taking 
additional domestic measures consistent with the provisions of this Convention 
in an effort to protect human health and the environment from exposure to 
mercury in accordance with that Party's other obligations under applicable 
international law, 

Have agreed as follows: 

Article 1 

Objective 

The objective of this Convention is to protect the human health and the 
environment from anthropogenic emissions and releases of mercury and 
mercury compounds. 
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Article 2 

Definitions 

For the purposes of this Convention: 

(a) "Artisanal and small-scale gold mining" means gold mining 
conducted by individual miners or small enterprises with limited capital 
investment and production; 

(b) "Best available techniques" means those techniques that are the 
most effective to prevent and, where that is not practicable, to reduce 
emissions and releases of mercury to air, water and land and the impact of such 
emissions and releases on the environment as a whole, taking into account 
economic and technical considerations for a given Party or a given facility 
within the territory of that Party. In this context: 

(i) "Best" means most effective in achieving a high general level of 
protection of the environment as a whole; 

(ii) "Available" techniques means, in respect of a given Party and a 
given facility within the territory of that Party, those techniques 
developed on a scale that allows implementation in a relevant 
industrial sector under economically and technically viable 
conditions, taking into consideration the costs and benefits, 
whether or not those techniques are used or developed within the 
territory of that Party, provided that they are accessible to the 
operator of the facility as determined by that Party; and 

(iii) "Techniques" means technologies used, operational practices and 
the ways in which installations are designed, built, maintained, 
operated and decommissioned; 

(c) "Best environmental practices" means the application of the most 
appropriate combination of environmental control measures and strategies; 

(d) "Mercury" means elemental mercury (Hg(0), CAS No. 7439-97-6); 

(e) "Mercury compound" means any substance consisting of atoms of 
mercury and one or more atoms of other chemical elements that can be 
separated into different components only by chemical reactions; 

(f) "Mercury-added product" means a product or product component 
that contains mercury or a mercury compound that was intentionally added; 
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(g) "Party" means a State or regional economic integration 
organization that has consented to be bound by this Convention and for which 
the Convention is in force; 

(h) "Parties present and voting" means Parties present and casting an 
affirmative or negative vote at a meeting of the Parties; 

(i) "Primary mercury mining" means mining in which the principal 
material sought is mercury; 

(j) "Regional economic integration organization" means an 
organization constituted by sovereign States of a given region to which its 
member States have transferred competence in respect of matters governed by 
this Convention and which has been duly authorized, in accordance with its 
internal procedures, to sign, ratify, accept, approve or accede to this 
Convention; and 

(k) "Use allowed" means any use by a Party of mercury or mercury 
compounds consistent with this Convention, including, but not limited to, uses 
consistent with Articles 3, 4, 5, 6 and 7. 

Article 3 

Mercury supply sources and trade 

1. For the purposes of this Article: 

(a) References to "mercury" include mixtures of mercury with other 
substances, including alloys of mercury, with a mercury concentration of at 
least 95 per cent by weight; and 

(b) "Mercury compounds" means mercury (I) chloride (known also 
as calomel), mercury (II) oxide, mercury (II) sulphate, mercury (II) nitrate, 
cinnabar and mercury sulphide. 

2. The provisions of this Article shall not apply to: 

(a) Quantities of mercury or mercury compounds to be used for 
laboratory-scale research or as a reference standard; or 

(b) Naturally occurring trace quantities of mercury or mercury 
compounds present in such products as non-mercury metals, ores, or mineral 
products, including coal, or products derived from these materials, and 
unintentional trace quantities in chemical products; or 

(c) Mercury-added products. 
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3. Each Party shall not allow primary mercury mining that was not being 
conducted within its territory at the date of entry into force of the Convention 
for it. 

4. Each Party shall only allow primary mercury mining that was being 
conducted within its territory at the date of entry into force of the Convention 
for it for a period of up to fifteen years after that date. During this period, 
mercury from such mining shall only be used in manufacturing of 
mercury-added products in accordance with Article 4, in manufacturing 
processes in accordance with Article 5, or be disposed in accordance with 
Article 11, using operations which do not lead to recovery, recycling, 
reclamation, direct re-use or alternative uses. 

5. Each Party shall: 

(a) Endeavour to identify individual stocks of mercury or mercury 
compounds exceeding 50 metric tons, as well as sources of mercury supply 
generating stocks exceeding 10 metric tons per year, that are located within its 
territory; 

(b) Take measures to ensure that, where the Party determines that 
excess mercury from the decommissioning of chlor-alkali facilities is available, 
such mercury is disposed of in accordance with the guidelines for 
environmentally sound management referred to in paragraph 3 (a) of Article 11, 
using operations that do not lead to recovery, recycling, reclamation, direct 
re-use or alternative uses. 

6. Each Party shall not allow the export of mercury except: 

(a) To a Party that has provided the exporting Party with its written 
consent, and only for the purpose of: 

(i) A use allowed to the importing Party under this Convention; or 

(ii) Environmentally sound interim storage as set out in Article 10; or 

(b) To a non-Party that has provided the exporting Party with its 
written consent, including certification demonstrating that: 

(i) The non-Party has measures in place to ensure the protection of 
human health and the environment and to ensure its compliance 
with the provisions of Articles 10 and 11 ; and 
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(ii) Such mercury will be used only for a use allowed to a Party under 
this Convention or for environmentally sound interim storage as 
set out in Article 10. 

7. An exporting Party may rely on a general notification to the Secretariat 
by the importing Party or non-Party as the written consent required by 
paragraph 6. Such general notification shall set out any terms and conditions 
under which the importing Party or non-Party provides its consent. The 
notification may be revoked at any time by that Party or non-Party. The 
Secretariat shall keep a public register of all such notifications. 

8. Each Party shall not allow the import of mercury from a non-Party to 
whom it will provide its written consent unless the non-Party has provided 
certification that the mercury is not from sources identified as not allowed 
under paragraph 3 or paragraph 5 (b). 

9. A Party that submits a general notification of consent under paragraph 7 
may decide not to apply paragraph 8, provided that it maintains comprehensive 
restrictions on the export of mercury and has domestic measures in place to 
ensure that imported mercury is managed in an environmentally sound manner. 
The Party shall provide a notification of such decision to the Secretariat, 
including information describing its export restrictions and domestic 
regulatory measures, as well as information on the quantities and countries of 
origin of mercury imported from non-Parties. The Secretariat shall maintain a 
public register of all such notifications. The Implementation and Compliance 
Committee shall review and evaluate any such notifications and supporting 
information in accordance with Article 15 and may make recommendations, as 
appropriate, to the Conference of the Parties. 

10. The procedure set out in paragraph 9 shall be available until the 
conclusion of the second meeting of the Conference of the Parties. After that 
time, it shall cease to be available, unless the Conference of the Parties decides 
otherwise by simple majority of the Parties present and voting, except with 
respect to a Party that has provided a notification under paragraph 9 before the 
end of the second meeting of the Conference of the Parties. 

11. Each Party shall include in its reports submitted pursuant to Article 21 
information showing that the requirements of this Article have been met. 

12. The Conference of the Parties shall at its first meeting provide further 
guidance in regard to this Article, particularly in regard to paragraphs 5 (a), 6 
and 8, and shall develop and adopt the required content of the certification 
referred to in paragraphs 6 (b) and 8. 
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13. The Conference of the Parties shall evaluate whether the trade in 
specific mercury compounds compromises the objective of this Convention 
and consider whether specific mercury compounds should, by their listing in 
an additional annex adopted in accordance with Article 27, be made subject to 
paragraphs 6 and 8. 

ARTICLE 4 

MERCURY-ADDED PRODUCTS 

1. Each Party shall not allow, by taking appropriate measures, the 
manufacture, import or export of mercury-added products listed in Part I of 
Annex A after the phase-out date specified for those products, except where an 
exclusion is specified in Annex A or the Party has a registered exemption 
pursuant to Article 6. 

2. A Party may, as an alternative to paragraph 1, indicate at the time of 
ratification or upon entry into force of an amendment to Annex A for it, that it 
will implement different measures or strategies to address products listed in 
Part I of Annex A. A Party may only choose this alternative if it can 
demonstrate that it has already reduced to a de minimis level the manufacture, 
import, and export of the large majority of the products listed in Part I of 
Annex A and that it has implemented measures or strategies to reduce the use 
of mercury in additional products not listed in Part I of Annex A at the time it 
notifies the Secretariat of its decision to use this alternative. In addition, a 
Party choosing this alternative shall: 

(a) Report at the first opportunity to the Conference of the Parties a 
description of the measures or strategies implemented, including a 
quantification of the reductions achieved; 

(b) Implement measures or strategies to reduce the use of mercury in 
any products listed in Part I of Annex A for which a de minimis value has not 
yet been obtained; 

(c) Consider additional measures to achieve further reductions; and 

(d) Not be eligible to claim exemptions pursuant to Article 6 for any 
product category for which this alternative is chosen. 

No later than five years after the date of entry into force of the Convention, the 
Conference of the Parties shall, as part of the review process under paragraph 8, 
review the progress and the effectiveness of the measures taken under this 
paragraph. 
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3. Each Party shall take measures for the mercury-added products listed in 
Part II of Annex A in accordance with the provisions set out therein. 

4. The Secretariat shall, on the basis of information provided by Parties, 
collect and maintain information on mercury-added products and their 
alternatives, and shall make such information publicly available. The 
Secretariat shall also make publicly available any other relevant information 
submitted by Parties. 

5. Each Party shall take measures to prevent the incorporation into 
assembled products of mercury-added products the manufacture, import and 
export of which are not allowed for it under this Article. 

6. Each Party shall discourage the manufacture and the distribution in 
commerce of mercury-added products not covered by any known use of 
mercury-added products prior to the date of entry into force of the Convention 
for it, unless an assessment of the risks and benefits of the product 
demonstrates environmental or human health benefits. A Party shall provide to 
the Secretariat, as appropriate, information on any such product, including any 
information on the environmental and human health risks and benefits of the 
product. The Secretariat shall make such information publicly available. 

7. Any Party may submit a proposal to the Secretariat for listing a 
mercury-added product in Annex A, which shall include information related to 
the availability, technical and economic feasibility and environmental and 
health risks and benefits of the non-mercury alternatives to the product, taking 
into account information pursuant to paragraph 4. 

8. No later than five years after the date of entry into force of the 
Convention, the Conference of the Parties shall review Annex A and may 
consider amendments to that Annex in accordance with Article 27. 

9. In reviewing Annex A pursuant to paragraph 8, the Conference of the 
Parties shall take into account at least: 

(a) Any proposal submitted under paragraph 7; 

(b) The information made available pursuant to paragraph 4; and 

(c) The availability to the Parties of mercury-free alternatives that are 
technically and economically feasible, taking into account the environmental 
and human health risks and benefits. 
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Article 2 

Manufacturing processes in which mercury or 
mercury compounds are used 

1. For the purposes of this Article and Annex B, manufacturing processes 
in which mercury or mercury compounds are used shall not include processes 
using mercury-added products, processes for manufacturing mercury-added 
products or processes that process mercury-containing waste. 

2. Each Party shall not allow, by taking appropriate measures, the use of 
mercury or mercury compounds in the manufacturing processes listed in Part I 
of Annex В after the phase-out date specified in that Annex for the individual 
processes, except where the Party has a registered exemption pursuant to 
Article 6. 

3. Each Party shall take measures to restrict the use of mercury or mercury 
compounds in the processes listed in Part II of Annex В in accordance with the 
provisions set out therein. 

4. The Secretariat shall, on the basis of information provided by Parties, 
collect and maintain information on processes that use mercury or mercury 
compounds and their alternatives, and shall make such information publicly 
available. Other relevant information may also be submitted by Parties and 
shall be made publicly available by the Secretariat. 

5. Each Party with one or more facilities that use mercury or mercury 
compounds in the manufacturing processes listed in Annex В shall: 

(a) Take measures to address emissions and releases of mercury or 
mercury compounds from those facilities; 

(b) Include in its reports submitted pursuant to Article 21 information 
on the measures taken pursuant to this paragraph; and 

(c) Endeavour to identify facilities within its territory that use 
mercury or mercury compounds for processes listed in Annex В and submit to 
the Secretariat, no later than three years after the date of entry into force of the 
Convention for it, information on the number and types of such facilities and 
the estimated annual amount of mercury or mercury compounds used in those 
facilities. The Secretariat shall make such information publicly available. 

6. Each Party shall not allow the use of mercury or mercury compounds in 
a facility that did not exist prior to the date of entry into force of the 
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Convention for it using the manufacturing processes listed in Annex B. No 
exemptions shall apply to such facilities. 

7. Each Party shall discourage the development of any facility using any 
other manufacturing process in which mercury or mercury compounds are 
intentionally used that did not exist prior to the date of entry into force of the 
Convention, except where the Party can demonstrate to the satisfaction of the 
Conference of the Parties that the manufacturing process provides significant 
environmental and health benefits and that there are no technically and 
economically feasible mercury-free alternatives available providing such 
benefits. 

8. Parties are encouraged to exchange information on relevant new 
technological developments, economically and technically feasible mercury-
free alternatives, and possible measures and techniques to reduce and where 
feasible to eliminate the use of mercury and mercury compounds in, and 
emissions and releases of mercury and mercury compounds from, the 
manufacturing processes listed in Annex B. 

9. Any Party may submit a proposal to amend Annex В in order to list a 
manufacturing process in which mercury or mercury compounds are used. It 
shall include information related to the availability, technical and economic 
feasibility and environmental and health risks and benefits of the non-mercury 
alternatives to the process. 

10. No later than five years after the date of entry into force of the 
Convention, the Conference of the Parties shall review Annex В and may 
consider amendments to that Annex in accordance with Article 27. 

11. In any review of Annex В pursuant to paragraph 10, the Conference of 
the Parties shall take into account at least: 

(a) Any proposal submitted under paragraph 9; 

(b) The information made available under paragraph 4; and 

(c) The availability for the Parties of mercury-free alternatives which 
are technically and economically feasible taking into account the 
environmental and health risks and benefits. 
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Article 6 

Exemptions available to a Party upon request 

1. Any State or regional economic integration organization may register for 
one or more exemptions from the phase-out dates listed in Annex A and 
Annex B, hereafter referred to as an "exemption", by notifying the Secretariat 
in writing: 

(a) On becoming a Party to this Convention; or 

(b) In the case of any mercury-added product that is added by an 
amendment to Annex A or any manufacturing process in which mercury is 
used that is added by an amendment to Annex B, no later than the date upon 
which the applicable amendment enters into force for the Party. 

Any such registration shall be accompanied by a statement explaining the 
Party's need for the exemption. 

2. An exemption can be registered either for a category listed in Annex A 
or В or for a sub-category identified by any State or regional economic 
integration organization. 

3. Each Party that has one or more exemptions shall be identified in a 
register. The Secretariat shall establish and maintain the register and make it 
available to the public. 

4. The register shall include: 

(a) A list of the Parties that have one or more exemptions; 

(b) The exemption or exemptions registered for each Party; and 

(c) The expiration date of each exemption. 

5. Unless a shorter period is indicated in the register by a Party, all 
exemptions pursuant to paragraph 1 shall expire five years after the relevant 
phase-out date listed in Annex A or B. 

6. The Conference of the Parties may, at the request of a Party, decide to 
extend an exemption for five years unless the Party requests a shorter period. 
In making its decision, the Conference of the Parties shall take due account of: 
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(a) A report from the Party justifying the need to extend the 
exemption and outlining activities undertaken and planned to eliminate the 
need for the exemption as soon as feasible; 

(b) Available information, including in respect of the availability of 
alternative products and processes that are free of mercury or that involve the 
consumption of less mercury than the exempt use; and 

(c) Activities planned or under way to provide environmentally 
sound storage of mercury and disposal of mercury wastes. 

An exemption may only be extended once per product per phase-out date. 

7. A Party may at any time withdraw an exemption upon written 
notification to the Secretariat. The withdrawal of an exemption shall take 
effect on the date specified in the notification. 

8. Notwithstanding paragraph 1, no State or regional economic integration 
organization may register for an exemption after five years after the phase-out 
date for the relevant product or process listed in Annex A or B, unless one or 
more Parties remain registered for an exemption for that product or process, 
having received an extension pursuant to paragraph 6. In that case, a State or 
regional economic integration organization may, at the times set out in 
paragraphs 1 (a) and (b), register for an exemption for that product or process, 
which shall expire ten years after the relevant phase-out date. 

9. No Party may have an exemption in effect at any time after 10 years 
after the phase-out date for a product or process listed in Annex A or B. 

Article 7 

Artisanal and small-scale gold mining 

1. The measures in this Article and in Annex С shall apply to artisanal and 
small-scale gold mining and processing in which mercury amalgamation is 
used to extract gold from ore. 

2. Each Party that has artisanal and small-scale gold mining and processing 
subject to this Article within its territory shall take steps to reduce, and where 
feasible eliminate, the use of mercury and mercury compounds in, and the 
emissions and releases to the environment of mercury from, such mining and 
processing. 
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3. Each Party shall notify the Secretariat if at any time the Party 
determines that artisanal and small-scale gold mining and processing in its 
territory is more than insignificant. If it so determines the Party shall: 

(a) Develop and implement a national action plan in accordance with 
Annex C; 

(b) Submit its national action plan to the Secretariat no later than 
three years after entry into force of the Convention for it or three years after 
the notification to the Secretariat, whichever is later; and 

(c) Thereafter, provide a review every three years of the progress 
made in meeting its obligations under this Article and include such reviews in 
its reports submitted pursuant to Article 21. 

4. Parties may cooperate with each other and with relevant 
intergovernmental organizations and other entities, as appropriate, to achieve 
the objectives of this Article. Such cooperation may include: 

(a) Development of strategies to prevent the diversion of mercury or 
mercury compounds for use in artisanal and small-scale gold mining and 
processing; 

(b) Education, outreach and capacity-building initiatives; 

(c) Promotion of research into sustainable non-mercury alternative 
practices; 

(d) Provision of technical and financial assistance; 

(e) Partnerships to assist in the implementation of their commitments 
under this Article; and 

(f) Use of existing information exchange mechanisms to promote 
knowledge, best environmental practices and alternative technologies that are 
environmentally, technically, socially and economically viable. 

Article 8 

Emissions 

1. This Article concerns controlling and, where feasible, reducing 
emissions of mercury and mercury compounds, often expressed as "total 



mercury", to the atmosphere through measures to control emissions from the 
point sources falling within the source categories listed in Annex D. 

2. For the purposes of this Article : 

(a) "Emissions" means emissions of mercury or mercury compounds 
to the atmosphere; 

(b) "Relevant source" means a source falling within one of the source 
categories listed in Annex D. A Party may, if it chooses, establish criteria to 
identify the sources covered within a source category listed in Annex D so long 
as those criteria for any category include at least 75 per cent of the emissions 
from that category; 

(c) "New source" means any relevant source within a category listed 
in Annex D, the construction or substantial modification of which is 
commenced at least one year after the date of: 

(i) Entry into force of this Convention for the Party concerned; or 

(ii) Entry into force for the Party concerned of an amendment to 
Annex D where the source becomes subject to the provisions of this 
Convention only by virtue of that amendment; 

(d) "Substantial modification" means modification of a relevant 
source that results in a significant increase in emissions, excluding any change 
in emissions resulting from by-product recovery. It shall be a matter for the 
Party to decide whether a modification is substantial or not; 

(e) "Existing source" means any relevant source that is not a new 
source; 

(f) "Emission limit value" means a limit on the concentration, mass 
or emission rate of mercury or mercury compounds, often expressed as "total 
mercury", emitted from a point source. 

3. A Party with relevant sources shall take measures to control emissions 
and may prepare a national plan setting out the measures to be taken to control 
emissions and its expected targets, goals and outcomes. Any plan shall be 
submitted to the Conference of the Parties within four years of the date of 
entry into force of the Convention for that Party. If a Party develops an 
implementation plan in accordance with Article 20, the Party may include in it 
the plan prepared pursuant to this paragraph. 
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4. For its new sources, each Party shall require the use of best available 
techniques and best environmental practices to control and, where feasible, 
reduce emissions, as soon as practicable but no later than five years after the 
date of entry into force of the Convention for that Party. A Party may use 
emission limit values that are consistent with the application of best available 
techniques. 

5. For its existing sources, each Party shall include in any national plan, 
and shall implement, one or more of the following measures, taking into 
account its national circumstances, and the economic and technical feasibility 
and affordability of the measures, as soon as practicable but no more than ten 
years after the date of entry into force of the Convention for it: 

(a) A quantified goal for controlling and, where feasible, reducing 
emissions from relevant sources; 

(b) Emission limit values for controlling and, where feasible, 
reducing emissions from relevant sources; 

(c) The use of best available techniques and best environmental 
practices to control emissions from relevant sources; 

(d) A multi-pollutant control strategy that would deliver co-benefits 
for control of mercury emissions; 

(e) Alternative measures to reduce emissions from relevant sources. 

6. Parties may apply the same measures to all relevant existing sources or 
may adopt different measures in respect of different source categories. The 
objective shall be for those measures applied by a Party to achieve reasonable 
progress in reducing emissions over time. 

7. Each Party shall establish, as soon as practicable and no later than five 
years after the date of entry into force of the Convention for it, and maintain 
thereafter, an inventory of emissions from relevant sources. 

8. The Conference of the Parties shall, at its first meeting, adopt guidance 
on: 

(a) Best available techniques and on best environmental practices, 
taking into account any difference between new and existing sources and the 
need to minimize cross-media effects; and 
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(b) Support for Parties in implementing the measures set out in 
paragraph 5, in particular in determining goals and in setting emission limit 
values. 

9. The Conference of the Parties shall, as soon as practicable, adopt 
guidance on: 

(a) Criteria that Parties may develop pursuant to paragraph 2 (b); 

(b) The methodology for preparing inventories of emissions. 

10. The Conference of the Parties shall keep under review, and update as 
appropriate, the guidance developed pursuant to paragraphs 8 and 9. Parties 
shall take the guidance into account in implementing the relevant provisions of 
this Article. 

11. Each Party shall include information on its implementation of this 
Article in its reports submitted pursuant to Article 21, in particular information 
concerning the measures it has taken in accordance with paragraphs 4 to 7 and 
the effectiveness of the measures. 

Article 9 

Releases 

1. This Article concerns controlling and, where feasible, reducing releases 
of mercury and mercury compounds, often expressed as "total mercury", to 
land and water from the relevant point sources not addressed in other 
provisions of this Convention. 

2. For the purposes of this Article: 

(a) "Releases" means releases of mercury or mercury compounds to 
land or water; 

(b) "Relevant source" means any significant anthropogenic point 
source of release as identified by a Party that is not addressed in other 
provisions of this Convention; 

(c) "New source" means any relevant source, the construction or 
substantial modification of which is commenced at least one year after the date 
of entry into force of this Convention for the Party concerned; 
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(d) "Substantial modification" means modification of a relevant 
source that results in a significant increase in releases, excluding any change in 
releases resulting from by-product recovery. It shall be a matter for the Party to 
decide whether a modification is substantial or not; 

(e) "Existing source" means any relevant source that is not a new 
source; 

(f) "Release limit value" means a limit on the concentration or mass 
of mercury or mercury compounds, often expressed as "total mercury", 
released from a point source. 

3. Each Party shall, no later than three years after the date of entry into 
force of the Convention for it and on a regular basis thereafter, identify the 
relevant point source categories. 

4. A Party with relevant sources shall take measures to control releases and 
may prepare a national plan setting out the measures to be taken to control 
releases and its expected targets, goals and outcomes. Any plan shall be 
submitted to the Conference of the Parties within four years of the date of 
entry into force of the Convention for that Party. If a Party develops an 
implementation plan in accordance with Article 20, the Party may include in it 
the plan prepared pursuant to this paragraph. 

5. The measures shall include one or more of the following, as appropriate: 

(a) Release limit values to control and, where feasible, reduce 
releases from relevant sources; 

(b) The use of best available techniques and best environmental 
practices to control releases from relevant sources; 

(c) A multi-pollutant control strategy that would deliver co-benefits 
for control of mercury releases; 

(d) Alternative measures to reduce releases from relevant sources. 

6. Each Party shall establish, as soon as practicable and no later than five 
years after the date of entry into force of the Convention for it, and maintain 
thereafter, an inventory of releases from relevant sources. 

7. The Conference of the Parties shall, as soon as practicable, adopt 
guidance on: 
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(a) Best available techniques and on best environmental practices, 
taking into account any difference between new and existing sources and the 
need to minimize cross-media effects; 

(b) The methodology for preparing inventories of releases. 

8. Each Party shall include information on its implementation of this 
Article in its reports submitted pursuant to Article 21, in particular information 
concerning the measures it has taken in accordance with paragraphs 3 to 6 and 
the effectiveness of the measures. 

Article 10 

Environmentally sound interim storage of mercury, 
other than waste mercury 

1. This Article shall apply to the interim storage of mercury and mercury 
compounds as defined in Article 3 that do not fall within the meaning of the 
definition of mercury wastes set out in Article 11. 

2. Each Party shall take measures to ensure that the interim storage of such 
mercury and mercury compounds intended for a use allowed to a Party under 
this Convention is undertaken in an environmentally sound manner, taking into 
account any guidelines, and in accordance with any requirements, adopted 
pursuant to paragraph 3. 

3. The Conference of the Parties shall adopt guidelines on the 
environmentally sound interim storage of such mercury and mercury 
compounds, taking into account any relevant guidelines developed under the 
Basel Convention on the Control of Transboundary Movements of Hazardous 
Wastes and Their Disposal and other relevant guidance. The Conference of the 
Parties may adopt requirements for interim storage in an additional annex to 
this Convention in accordance with Article 27. 

4. Parties shall cooperate, as appropriate, with each other and with relevant 
intergovernmental organizations and other entities, to enhance capacity-
building for the environmentally sound interim storage of such mercury and 
mercury compounds. 



Article 30 

Mercury wastes 

1. The relevant definitions of the Basel Convention on the Control of 
Transboundary Movements of Hazardous Wastes and Their Disposal shall 
apply to wastes covered under this Convention for Parties to the Basel 
Convention. Parties to this Convention that are not Parties to the Basel 
Convention shall use those definitions as guidance as applied to wastes 
covered under this Convention. 

2. For the purposes of this Convention, mercury wastes means substances 
or objects: 

(a) Consisting of mercury or mercury compounds; 

(b) Containing mercury or mercury compounds; or 

(c) Contaminated with mercury or mercury compounds, 

in a quantity above the relevant thresholds defined by the Conference of the 
Parties, in collaboration with the relevant bodies of the Basel Convention in a 
harmonized manner, that are disposed of or are intended to be disposed of or 
are required to be disposed of by the provisions of national law or this 
Convention. This definition excludes overburden, waste rock and tailings from 
mining, except from primary mercury mining, unless they contain mercury or 
mercury compounds above thresholds defined by the Conference of the 
Parties. 

3. Each Party shall take appropriate measures so that mercury waste is: 

(a) Managed in an environmentally sound manner, taking into 
account the guidelines developed under the Basel Convention and in 
accordance with requirements that the Conference of the Parties shall adopt in 
an additional annex in accordance with Article 27. In developing requirements, 
the Conference of the Parties shall take into account Parties' waste 
management regulations and programmes; 

(b) Only recovered, recycled, reclaimed or directly re-used for a use 
allowed to a Party under this Convention or for environmentally sound 
disposal pursuant to paragraph 3 (a); 

(c) For Parties to the Basel Convention, not transported across 
international boundaries except for the purpose of environmentally sound 
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disposal in conformity with this Article and with that Convention. In 
circumstances where the Basel Convention does not apply to transport across 
international boundaries, a Party shall allow such transport only after taking 
into account relevant international rules, standards, and guidelines. 

4. The Conference of the Parties shall seek to cooperate closely with the 
relevant bodies of the Basel Convention in the review and update, as 
appropriate, of the guidelines referred to in paragraph 3 (a). 

5. Parties are encouraged to cooperate with each other and with relevant 
intergovernmental organizations and other entities, as appropriate, to develop 
and maintain global, regional and national capacity for the management of 
mercury wastes in an environmentally sound manner. 

Article 12 

Contaminated sites 

1. Each Party shall endeavour to develop appropriate strategies for 
identifying and assessing sites contaminated by mercury or mercury 
compounds. 

2. Any actions to reduce the risks posed by such sites shall be performed in 
an environmentally sound manner incorporating, where appropriate, an 
assessment of the risks to human health and the environment from the mercury 
or mercury compounds they contain. 

3. The Conference of the Parties shall adopt guidance on managing 
contaminated sites that may include methods and approaches for: 

(a) Site identification and characterization; 

(b) Engaging the public; 

(c) Human health and environmental risk assessments; 

(d) Options for managing the risks posed by contaminated sites; 

(e) Evaluation of benefits and costs; and 

(f) Validation of outcomes. 
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4. Parties are encouraged to cooperate in developing strategies and 
implementing activities for identifying, assessing, prioritizing, managing and, 
as appropriate, remediating contaminated sites. 

Article 13 

Financial resources and mechanism 

1. Each Party undertakes to provide, within its capabilities, resources in 
respect of those national activities that are intended to implement this 
Convention, in accordance with its national policies, priorities, plans and 
programmes. Such resources may include domestic funding through relevant 
policies, development strategies and national budgets, and bilateral and 
multilateral funding, as well as private sector involvement. 

2. The overall effectiveness of implementation of this Convention by 
developing country Parties will be related to the effective implementation of 
this Article. 

3. Multilateral, regional and bilateral sources of financial and technical 
assistance, as well as capacity-building and technology transfer, are 
encouraged, on an urgent basis, to enhance and increase their activities on 
mercury in support of developing country Parties in the implementation of this 
Convention relating to financial resources, technical assistance and technology 
transfer. 

4. The Parties, in their actions with regard to funding, shall take full 
account of the specific needs and special circumstances of Parties that are 
small island developing States or least developed countries. 

5. A Mechanism for the provision of adequate, predictable, and timely 
financial resources is hereby defined. The Mechanism is to support developing 
country Parties and Parties with economies in transition in implementing their 
obligations under this Convention. 

6. The Mechanism shall include: 

(a) The Global Environment Facility Trust Fund; and 

(b) A specific international Programme to support capacity-building 
and technical assistance. 

7. The Global Environment Facility Trust Fund shall provide new, 
predictable, adequate and timely financial resources to meet costs in support of 



implementation of this Convention as agreed by the Conference of the Parties. 
For the purposes of this Convention, the Global Environment Facility Trust 
Fund shall be operated under the guidance of and be accountable to the 
Conference of the Parties. The Conference of the Parties shall provide 
guidance on overall strategies, policies, programme priorities and eligibility 
for access to and utilization of financial resources. In addition, the Conference 
of the Parties shall provide guidance on an indicative list of categories of 
activities that could receive support from the Global Environment Facility 
Trust Fund. The Global Environment Facility Trust Fund shall provide 
resources to meet the agreed incremental costs of global environmental 
benefits and the agreed full costs of some enabling activities. 

8. In providing resources for an activity, the Global Environment Facility 
Trust Fund should take into account the potential mercury reductions of a 
proposed activity relative to its costs. 

9. For the purposes of this Convention, the Programme referred to in 
paragraph 6 (b) will be operated under the guidance of and be accountable to 
the Conference of the Parties. The Conference of the Parties shall, at its first 
meeting, decide on the hosting institution for the Programme, which shall be 
an existing entity, and provide guidance to it, including on its duration. All 
Parties and other relevant stakeholders are invited to provide financial 
resources to the Programme, on a voluntary basis. 

10. The Conference of the Parties and the entities comprising the 
Mechanism shall agree upon, at the first meeting of the Conference of the 
Parties, arrangements to give effect to the above paragraphs. 

11. The Conference of the Parties shall review, no later than at its third 
meeting, and thereafter on a regular basis, the level of funding, the guidance 
provided by the Conference of the Parties to the entities entrusted to 
operationalize the Mechanism established under this Article and their 
effectiveness, and their ability to address the changing needs of developing 
country Parties and Parties with economies in transition. It shall, based on such 
review, take appropriate action to improve the effectiveness of the Mechanism. 

12. All Parties, within their capabilities, are invited to contribute to the 
Mechanism. The Mechanism shall encourage the provision of resources from 
other sources, including the private sector, and shall seek to leverage such 
resources for the activities it supports. 
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Article 30 

Capacity-building, technical assistance and technology transfer 

1. Parties shall cooperate to provide, within their respective capabilities, 
timely and appropriate capacity-building and technical assistance to developing 
country Parties, in particular Parties that are least developed countries or small 
island developing States, and Parties with economies in transition, to assist them 
in implementing their obligations under this Convention. 

2. Capacity-building and technical assistance pursuant to paragraph 1 and 
Article 13 may be delivered through regional, subregional and national 
arrangements, including existing regional and subregional centres, through 
other multilateral and bilateral means, and through partnerships, including 
partnerships involving the private sector. Cooperation and coordination with 
other multilateral environmental agreements in the field of chemicals and 
wastes should be sought to increase the effectiveness of technical assistance 
and its delivery. 

3. Developed country Parties and other Parties within their capabilities 
shall promote and facilitate, supported by the private sector and other relevant 
stakeholders as appropriate, development, transfer and diffusion of, and access 
to, up-to-date environmentally sound alternative technologies to developing 
country Parties, in particular the least developed countries and small island 
developing States, and Parties with economies in transition, to strengthen their 
capacity to effectively implement this Convention. 

4. The Conference of the Parties shall, by its second meeting and thereafter 
on a regular basis, and taking into account submissions and reports from 
Parties including those as provided for in Article 21 and information provided 
by other stakeholders: 

(a) Consider information on existing initiatives and progress made in 
relation to alternative technologies; 

(b) Consider the needs of Parties, particularly developing country 
Parties, for alternative technologies; and 

(c) Identify challenges experienced by Parties, particularly 
developing country Parties, in technology transfer. 

5. The Conference of the Parties shall make recommendations on how 
capacity-building, technical assistance and technology transfer could be farther 
enhanced under this Article. 
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Article 30 

Implementation and Compliance Committee 

1. A mechanism, including a Committee as a subsidiary body of the 
Conference of the Parties, is hereby established to promote implementation of, 
and review compliance with, all provisions of this Convention. The 
mechanism, including the Committee, shall be facilitative in nature and shall 
pay particular attention to the respective national capabilities and 
circumstances of Parties. 

2. The Committee shall promote implementation of, and review 
compliance with, all provisions of this Convention. The Committee shall 
examine both individual and systemic issues of implementation and 
compliance and make recommendations, as appropriate, to the Conference of 
the Parties. 

3. The Committee shall consist of 15 members, nominated by Parties and 
elected by the Conference of the Parties, with due consideration to equitable 
geographical representation based on the five regions of the United Nations; 
the first members shall be elected at the first meeting of the Conference of the 
Parties and thereafter in accordance with the rules of procedure approved by 
the Conference of the Parties pursuant to paragraph 5; the members of the 
Committee shall have competence in a field relevant to this Convention and 
reflect an appropriate balance of expertise. 

4. The Committee may consider issues on the basis of: 

(a) Written submissions from any Party with respect to its own 
compliance; 

(b) National reports in accordance with Article 21; and 

(c) Requests from the Conference of the Parties. 

5. The Committee shall elaborate its rules of procedure, which shall be 
subject to approval by the second meeting of the Conference of the Parties; the 
Conference of the Parties may adopt further terms of reference for the 
Committee. 

6. The Committee shall make every effort to adopt its recommendations by 
consensus. If all efforts at consensus have been exhausted and no consensus is 
reached, such recommendations shall as a last resort be adopted by a three-
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fourths majority vote of the members present and voting, based on a quorum of 
two-thirds of the members. 

Article 16 

Health aspects 

1. Parties are encouraged to: 

(a) Promote the development and implementation of strategies and 
programmes to identify and protect populations at risk, particularly vulnerable 
populations, and which may include adopting science-based health guidelines 
relating to the exposure to mercury and mercury compounds, setting targets for 
mercury exposure reduction, where appropriate, and public education, with the 
participation of public health and other involved sectors; 

(b) Promote the development and implementation of science-based 
educational and preventive programmes on occupational exposure to mercury 
and mercury compounds; 

(c) Promote appropriate health-care services for prevention, 
treatment and care for populations affected by the exposure to mercury or 
mercury compounds; and 

(d) Establish and strengthen, as appropriate, the institutional and 
health professional capacities for the prevention, diagnosis, treatment and 
monitoring of health risks related to the exposure to mercury and mercury 
compounds. 

2. The Conference of the Parties, in considering health-related issues or 
activities, should: 

(a) Consult and collaborate with the World Health Organization, the 
International Labour Organization and other relevant intergovernmental 
organizations, as appropriate; and 

(b) Promote cooperation and exchange of information with the World 
Health Organization, the International Labour Organization and other relevant 
intergovernmental organizations, as appropriate. 
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Article 17 

Information exchange 

1. Each Party shall facilitate the exchange of: 

(a) Scientific, technical, economic and legal information concerning 
mercury and mercury compounds, including toxicological, ecotoxicological 
and safety information; 

(b) Information on the reduction or elimination of the production, 
use, trade, emissions and releases of mercury and mercury compounds; 

(c) Information on technically and economically viable alternatives 
to: 

(i) Mercury-added products; 

(ii) Manufacturing processes in which mercury or mercury 
compounds are used; and 

(iii) Activities and processes that emit or release mercury or mercury 
compounds; 

including information on the health and environmental risks and economic and 
social costs and benefits of such alternatives; and 

(d) Epidemiological information concerning health impacts 
associated with exposure to mercury and mercury compounds, in close 
cooperation with the World Health Organization and other relevant 
organizations, as appropriate. 

2. Parties may exchange the information referred to in paragraph 1 directly, 
through the Secretariat, or in cooperation with other relevant organizations, 
including the secretariats of chemicals and wastes conventions, as appropriate. 

3. The Secretariat shall facilitate cooperation in the exchange of information 
referred to in this Article, as well as with relevant organizations, including the 
secretariats of multilateral environmental agreements and other international 
initiatives. In addition to information from Parties, this information shall include 
information from intergovernmental and non-governmental organizations with 
expertise in the area of mercury, and from national and international institutions 
with such expertise. 
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4. Each Party shall designate a national focal point for the exchange of 
information under this Convention, including with regard to the consent of 
importing Parties under Article 3. 

5. For the purposes of this Convention, information on the health and 
safety of humans and the environment shall not be regarded as confidential. 
Parties that exchange other information pursuant to this Convention shall 
protect any confidential information as mutually agreed. 

Article 18 

Public information, awareness and education 

1. Each Party shall, within its capabilities, promote and facilitate: 

(a) Provision to the public of available information on: 

(i) The health and environmental effects of mercury and 
mercury compounds; 

(ii) Alternatives to mercury and mercury compounds; 

(iii) The topics identified in paragraph 1 of Article 17; 

(iv) The results of its research, development and monitoring 
activities under Article 19; and 

(v) Activities to meet its obligations under this Convention; 

(b) Education, training and public awareness related to the effects of 
exposure to mercury and mercury compounds on human health and the 
environment in collaboration with relevant intergovernmental and 
non-governmental organizations and vulnerable populations, as appropriate. 

2. Each Party shall use existing mechanisms or give consideration to the 
development of mechanisms, such as pollutant release and transfer registers 
where applicable, for the collection and dissemination of information on 
estimates of its annual quantities of mercury and mercury compounds that are 
emitted, released or disposed of through human activities. 
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Article 30 

Research, development and monitoring 

1. Parties shall endeavour to cooperate to develop and improve, taking into 
account their respective circumstances and capabilities: 

(a) Inventories of use, consumption, and anthropogenic emissions to 
air and releases to water and land of mercury and mercury compounds; 

(b) Modelling and geographically representative monitoring of levels 
of mercury and mercury compounds in vulnerable populations and in 
environmental media, including biotic media such as fish, marine mammals, 
sea turtles and birds, as well as collaboration in the collection and exchange of 
relevant and appropriate samples; 

(c) Assessments of the impact of mercury and mercury compounds 
on human health and the environment, in addition to social, economic and 
cultural impacts, particularly in respect of vulnerable populations; 

(d) Harmonized methodologies for the activities undertaken under 
subparagraphs (a), (b) and (c); 

(e) Information on the environmental cycle, transport (including 
long-range transport and deposition), transformation and fate of mercury and 
mercury compounds in a range of ecosystems, taking appropriate account of 
the distinction between anthropogenic and natural emissions and releases of 
mercury and of remobilization of mercury from historic deposition; 

(f) Information on commerce and trade in mercury and mercury 
compounds and mercury-added products; and 

(g) Information and research on the technical and economic 
availability of mercury-free products and processes and on best available 
techniques and best environmental practices to reduce and monitor emissions 
and releases of mercury and mercury compounds. 

2. Parties should, where appropriate, build on existing monitoring 
networks and research programmes in undertaking the activities identified in 
paragraph 1. 
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Article 20 

Implementation plans 

1. Each Party may, following an initial assessment, develop and execute an 
implementation plan, taking into account its domestic circumstances, for 
meeting the obligations under this Convention. Any such plan should be 
transmitted to the Secretariat as soon as it has been developed. 

2. Each Party may review and update its implementation plan, taking into 
account its domestic circumstances and referring to guidance from the 
Conference of the Parties and other relevant guidance. 

3. Parties should, in undertaking work in paragraphs 1 and 2, consult 
national stakeholders to facilitate the development, implementation, review 
and updating of their implementation plans. 

4. Parties may also coordinate on regional plans to facilitate 
implementation of this Convention. 

Article 21 

Reporting 

1. Each Party shall report to the Conference of the Parties, through the 
Secretariat, on the measures it has taken to implement the provisions of this 
Convention and on the effectiveness of such measures and the possible 
challenges in meeting the objectives of the Convention. 

2. Each Party shall include in its reporting the information as called for in 
Articles 3, 5, 7, 8 and 9 of this Convention. 

3. The Conference of the Parties shall, at its first meeting, decide upon the 
timing and format of the reporting to be followed by the Parties, taking into 
account the desirability of coordinating reporting with other relevant chemicals 
and wastes conventions. 

Article 22 

Effectiveness evaluation 

1. The Conference of the Parties shall evaluate the effectiveness of this 
Convention, beginning no later than six years after the date of entry into force 
of the Convention and periodically thereafter at intervals to be decided by it. 



2. To facilitate the evaluation, the Conference of the Parties shall, at its first 
meeting, initiate the establishment of arrangements for providing itself with 
comparable monitoring data on the presence and movement of mercury and 
mercury compounds in the environment as well as trends in levels of mercury 
and mercury compounds observed in biotic media and vulnerable populations. 

3. The evaluation shall be conducted on the basis of available scientific, 
environmental, technical, financial and economic information, including: 

(a) Reports and other monitoring information provided to the 
Conference of the Parties pursuant to paragraph 2; 

(b) Reports submitted pursuant to Article 21 ; 

(c) Information and recommendations provided pursuant to Article 15; 
and 

(d) Reports and other relevant information on the operation of the 
financial assistance, technology transfer and capacity-building arrangements 
put in place under this Convention. 

Article 23 

Conference of the Parties 

1. A Conference of the Parties is hereby established. 

2. The first meeting of the Conference of the Parties shall be convened by 
the Executive Director of the United Nations Environment Programme no later 
than one year after the date of entry into force of this Convention. Thereafter, 
ordinary meetings of the Conference of the Parties shall be held at regular 
intervals to be decided by the Conference. 

3. Extraordinary meetings of the Conference of the Parties shall be held at 
such other times as may be deemed necessary by the Conference, or at the 
written request of any Party, provided that, within six months of the request 
being communicated to the Parties by the Secretariat, it is supported by at least 
one third of the Parties. 

4. The Conference of the Parties shall by consensus agree upon and adopt 
at its first meeting rules of procedure and financial rules for itself and any of 
its subsidiary bodies, as well as financial provisions governing the functioning 
of the Secretariat. 
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5. The Conference of the Parties shall keep under continuous review and 
evaluation the implementation of this Convention. It shall perform the 
functions assigned to it by this Convention and, to that end, shall: 

(a) Establish such subsidiary bodies as it considers necessary for the 
implementation of this Convention; 

(b) Cooperate, where appropriate, with competent international 
organizations and intergovernmental and non-governmental bodies; 

(c) Regularly review all information made available to it and to the 
Secretariat pursuant to Article 21; 

(d) Consider any recommendations submitted to it by the 
Implementation and Compliance Committee; 

(e) Consider and undertake any additional action that may be 
required for the achievement of the objectives of this Convention; and 

(f) Review Annexes A and В pursuant to Article 4 and Article 5. 

6. The United Nations, its specialized agencies and the International 
Atomic Energy Agency, as well as any State not a Party to this Convention, 
may be represented at meetings of the Conference of the Parties as observers. 
Any body or agency, whether national or international, governmental or 
non-governmental, that is qualified in matters covered by this Convention and 
has informed the Secretariat of its wish to be represented at a meeting of the 
Conference of the Parties as an observer may be admitted unless at least one 
third of the Parties present object. The admission and participation of 
observers shall be subject to the rules of procedure adopted by the Conference 
of the Parties. 

Article 24 

Secretariat 

1. A Secretariat is hereby established. 

2. The functions of the Secretariat shall be: 

(a) To make arrangements for meetings of the Conference of the 
Parties and its subsidiary bodies and to provide them with services as required; 
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(b) To facilitate assistance to Parties, particularly developing country 
Parties and Parties with economies in transition, on request, in the 
implementation of this Convention; 

(c) To coordinate, as appropriate, with the secretariats of relevant 
international bodies, particularly other chemicals and waste conventions; 

(d) To assist Parties in the exchange of information related to the 
implementation of this Convention; 

(e) To prepare and make available to the Parties periodic reports 
based on information received pursuant to Articles 15 and 21 and other 
available information; 

(f) To enter, under the overall guidance of the Conference of the 
Parties, into such administrative and contractual arrangements as may be 
required for the effective discharge of its functions; and 

(g) To perform the other secretariat functions specified in this 
Convention and such other functions as may be determined by the Conference 
of the Parties. 

3. The secretariat functions for this Convention shall be performed by the 
Executive Director of the United Nations Environment Programme, unless the 
Conference of the Parties decides, by a three-fourths majority of the Parties 
present and voting, to entrust the secretariat functions to one or more other 
international organizations. 

4. The Conference of the Parties, in consultation with appropriate 
international bodies, may provide for enhanced cooperation and coordination 
between the Secretariat and the secretariats of other chemicals and wastes 
conventions. The Conference of the Parties, in consultation with appropriate 
international bodies, may provide further guidance on this matter. 

Article 25 

Settlement of disputes 

1. Parties shall seek to settle any dispute between them concerning the 
interpretation or application of this Convention through negotiation or other 
peaceful means of their own choice. 

2. When ratifying, accepting, approving or acceding to this Convention, or 
at any time thereafter, a Party that is not a regional economic integration 
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organization may declare in a written instrument submitted to the Depositary 
that, with regard to any dispute concerning the interpretation or application of 
this Convention, it recognizes one or both of the following means of dispute 
settlement as compulsory in relation to any Party accepting the same 
obligation: 

(a) Arbitration in accordance with the procedure set out in Part I of 
Annex E; 

(b) Submission of the dispute to the International Court of Justice. 

3. A Party that is a regional economic integration organization may make a 
declaration with like effect in relation to arbitration in accordance with 
paragraph 2. 

4. A declaration made pursuant to paragraph 2 or 3 shall remain in force 
until it expires in accordance with its terms or until three months after written 
notice of its revocation has been deposited with the Depositary. 

5. The expiry of a declaration, a notice of revocation or a new declaration 
shall in no way affect proceedings pending before an arbitral tribunal or the 
International Court of Justice, unless the parties to the dispute otherwise agree. 

6. If the parties to a dispute have not accepted the same means of dispute 
settlement pursuant to paragraph 2 or 3, and if they have not been able to settle 
their dispute through the means mentioned in paragraph 1 within twelve 
months following notification by one Party to another that a dispute exists 
between them, the dispute shall be submitted to a conciliation commission at 
the request of any party to the dispute. The procedure set out in Part II of 
Annex E shall apply to conciliation under this Article. 

Article 26 

Amendments to the Convention 

1. Amendments to this Convention may be proposed by any Party. 

2. Amendments to this Convention shall be adopted at a meeting of the 
Conference of the Parties. The text of any proposed amendment shall be 
communicated to the Parties by the Secretariat at least six months before the 
meeting at which it is proposed for adoption. The Secretariat shall also 
communicate the proposed amendment to the signatories to this Convention 
and, for information, to the Depositary. 
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3. The Parties shall make every effort to reach agreement on any proposed 
amendment to this Convention by consensus. If all efforts at consensus have 
been exhausted, and no agreement reached, the amendment shall as a last 
resort be adopted by a three-fourths majority vote of the Parties present and 
voting at the meeting. 

4. An adopted amendment shall be communicated by the Depositary to all 
Parties for ratification, acceptance or approval. 

5. Ratification, acceptance or approval of an amendment shall be notified 
to the Depositary in writing. An amendment adopted in accordance with 
paragraph 3 shall enter into force for the Parties having consented to be bound 
by it on the ninetieth day after the date of deposit of instruments of ratification, 
acceptance or approval by at least three-fourths of the Parties that were Parties 
at the time at which the amendment was adopted. Thereafter, the amendment 
shall enter into force for any other Party on the ninetieth day after the date on 
which that Party deposits its instrument of ratification, acceptance or approval 
of the amendment. 

Article 27 

Adoption and amendment of annexes 

1. Annexes to this Convention shall form an integral part thereof and, 
unless expressly provided otherwise, a reference to this Convention constitutes 
at the same time a reference to any annexes thereto. 

2. Any additional annexes adopted after the entry into force of this 
Convention shall be restricted to procedural, scientific, technical or 
administrative matters. 

3. The following procedure shall apply to the proposal, adoption and entry 
into force of additional annexes to this Convention: 

(a) Additional annexes shall be proposed and adopted according to 
the procedure laid down in paragraphs 1-3 of Article 26; 

(b) Any Party that is unable to accept an additional annex shall so 
notify the Depositary, in writing, within one year from the date of 
communication by the Depositary of the adoption of such annex. The 
Depositary shall without delay notify all Parties of any such notification 
received. A Party may at any time notify the Depositary, in writing, that it 
withdraws a previous notification of non-acceptance in respect of an additional 
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annex, and the annex shall thereupon enter into force for that Party subject to 
subparagraph (c); and 

(c) On the expiry of one year from the date of the communication by 
the Depositary of the adoption of an additional annex, the annex shall enter 
into force for all Parties that have not submitted a notification of 
non-acceptance in accordance with the provisions of subparagraph (b). 

4. The proposal, adoption and entry into force of amendments to annexes 
to this Convention shall be subject to the same procedures as for the proposal, 
adoption and entry into force of additional annexes to the Convention, except 
that an amendment to an annex shall not enter into force with regard to any 
Party that has made a declaration with regard to amendment of annexes in 
accordance with paragraph 5 of Article 30, in which case any such amendment 
shall enter into force for such a Party on the ninetieth day after the date it has 
deposited with the Depositary its instrument of ratification, acceptance, 
approval or accession with respect to such amendment. 

5. If an additional annex or an amendment to an annex is related to an 
amendment to this Convention, the additional annex or amendment shall not 
enter into force until such time as the amendment to the Convention enters into 
force. 

Article 28 

Right to vote 

1. Each Party to this Convention shall have one vote, except as provided 
for in paragraph 2. 

2. A regional economic integration organization, on matters within its 
competence, shall exercise its right to vote with a number of votes equal to the 
number of its member States that are Parties to this Convention. Such an 
organization shall not exercise its right to vote if any of its member States 
exercises its right to vote, and vice versa. 

Article 29 

Signature 

This Convention shall be opened for signature at Kumamoto, Japan, by 
all States and regional economic integration organizations on 10 and 11 October 
2013, and thereafter at the United Nations Headquarters in New York until 
9 October 2014. 
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Article 30 

Ratification, acceptance, approval or accession 

1. This Convention shall be subject to ratification, acceptance or approval 
by States and by regional economic integration organizations. It shall be open 
for accession by States and by regional economic integration organizations 
from the day after the date on which the Convention is closed for signature. 
Instruments of ratification, acceptance, approval or accession shall be 
deposited with the Depositary. 

2. Any regional economic integration organization that becomes a Party to 
this Convention without any of its member States being a Party shall be bound 
by all the obligations under the Convention. In the case of such organizations, 
one or more of whose member States is a Party to this Convention, the 
organization and its member States shall decide on their respective 
responsibilities for the performance of their obligations under the Convention. 
In such cases, the organization and the member States shall not be entitled to 
exercise rights under the Convention concurrently. 

3. In its instrument of ratification, acceptance, approval or accession, a 
regional economic integration organization shall declare the extent of its 
competence in respect of the matters governed by this Convention. Any such 
organization shall also inform the Depositary, who shall in turn inform the 
Parties, of any relevant modification of the extent of its competence. 

4. Each State or regional economic integration organization is encouraged 
to transmit to the Secretariat at the time of its ratification, acceptance, approval 
or accession of the Convention information on its measures to implement the 
Convention. 

5. In its instrument of ratification, acceptance, approval or accession, any 
Party may declare that, with regard to it, any amendment to an annex shall 
enter into force only upon the deposit of its instrument of ratification, 
acceptance, approval or accession with respect thereto. 

Article 31 

Entry into force 

1. This Convention shall enter into force on the ninetieth day after the date 
of deposit of the fiftieth instrument of ratification, acceptance, approval or 
accession. 
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2. For each State or regional economic integration organization that 
ratifies, accepts or approves this Convention or accedes thereto after the 
deposit of the fiftieth instrument of ratification, acceptance, approval or 
accession, the Convention shall enter into force on the ninetieth day after the 
date of deposit by such State or regional economic integration organization of 
its instrument of ratification, acceptance, approval or accession. 

3. For the purposes of paragraphs 1 and 2, any instrument deposited by a 
regional economic integration organization shall not be counted as additional 
to those deposited by member States of that organization. 

Article 32 

Reservations 

No reservations may be made to this Convention. 

Article 33 

Withdrawal 

1. At any time after three years from the date on which this Convention has 
entered into force for a Party, that Party may withdraw from the Convention by 
giving written notification to the Depositary. 

2. Any such withdrawal shall take effect upon expiry of one year from the 
date of receipt by the Depositary of the notification of withdrawal, or on such 
later date as may be specified in the notification of withdrawal. 

Article 34 

Depositary 

The Secretary-General of the United Nations shall be the Depositary of 
this Convention. 

Article 35 

Authentic texts 

The original of this Convention, of which the Arabic, Chinese, English, 
French, Russian and Spanish texts are equally authentic, shall be deposited 
with the Depositary. 
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IN WITNESS WHEREOF the undersigned, being duly authorized to that 
effect, have signed this Convention. 

Done at Kumamoto, Japan, on this tenth day of October, two thousand and 
thirteen. 
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Annex D 

Mercury-added products 
The following products are excluded from this Annex: 

(a) Products essential for civil protection and military uses; 

(b) Products for research, calibration of instrumentation, for use as reference standard; 

(c) Where no feasible mercury-free alternative for replacement is available, switches and 
relays, cold cathode fluorescent lamps and external electrode fluorescent lamps 
(CCFL and EEFL) for electronic displays, and measuring devices; 

(d) Products used in traditional or religious practices; and 

(e) Vaccines containing thiomersal as preservatives. 

Part I: Products subject to Article 4, paragraph 1 

Mercury-added products 

Date after which 
the manufacture, 

import or export of 
the product shall 

not be allowed 
(phase-out date) 

Batteries, except for button zinc silver oxide batteries with a mercury 
content < 2% and button zinc air batteries with a mercury content < 2% 

2020 

Switches and relays, except very high accuracy capacitance and loss 
measurement bridges and high frequency radio frequency switches and 
relays in monitoring and control instruments with a maximum mercury 
content of 20 mg per bridge, switch or relay 

2020 

Compact fluorescent lamps (CFLs) for general lighting purposes that are < 
30 watts with a mercury content exceeding 5 mg per lamp burner 

2020 

Linear fluorescent lamps (LFLs) for general lighting purposes: 
(a) Triband phosphor < 60 watts with a mercury content exceeding 5 mg 

per lamp; 
(b) Halophosphate phosphor < 40 watts with a mercury content exceeding 

10 mg per lamp 

2020 

High pressure mercury vapour lamps (HPMV) for general lighting purposes 2020 

Mercury in cold cathode fluorescent lamps and external electrode fluorescent 
lamps (CCFL and EEFL) for electronic displays: 
(a) short length (< 500 mm) with mercury content exceeding 3.5 mg per lamp 
(b) medium length (> 500 mm and < 1 500 mm) with mercury content 
exceeding 5 mg per lamp 
(c) long length (> 1 500 mm) with mercury content exceeding 13 mg per 
lamp 

2020 

Cosmetics (with mercury content above lppm), including skin lightening 
soaps and creams, and not including eye area cosmetics where mercury is 
used as a preservative and no effective and safe substitute preservatives are 
available-

2020 
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Mercury-added products 

Date after which 
the manufacture, 

import or export of 
the product shall 

not be allowed 
(phase-out date) 

Pesticides, biocides and topical antiseptics 2020 

The following non-electronic measuring devices except non-electronic 
measuring devices installed in large-scale equipment or those used for high 
precision measurement, where no suitable mercury-free alternative is 
available: 
(a) barometers; 
(b) hygrometers; 
(c) manometers; 
(d) thermometers; 
(e) sphygmomanometers. 

2020 

- The intention is not to cover cosmetics, soaps or creams with trace contaminants of mercury. 
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Part II: Products subject to Article 4, paragraph 3 

Mercury-added products Provisions 

Dental amalgam Measures to be taken by a Party to phase down the use of dental 
amalgam shall take into account the Party's domestic circumstances 
and relevant international guidance and shall include two or more of 
the measures from the following list: 

(i) Setting national objectives aiming at dental caries prevention 
and health promotion, thereby minimizing the need for 
dental restoration; 

(ii) Setting national objectives aiming at minimizing its use; 
(iii) Promoting the use of cost-effective and clinically effective 

mercury-free alternatives for dental restoration; 
(iv) Promoting research and development of quality mercury-free 

materials for dental restoration; 
(v) Encouraging representative professional organizations and 

dental schools to educate and train dental professionals and 
students on the use of mercury-free dental restoration 
alternatives and on promoting best management practices; 

(vi) Discouraging insurance policies and programmes that favour 
dental amalgam use over mercury-free dental restoration; 

(vii) Encouraging insurance policies and programmes that favour 
the use of quality alternatives to dental amalgam for dental 
restoration; 

(viii) Restricting the use of dental amalgam to its encapsulated 
form; 

(ix) Promoting the use of best environmental practices in dental 
facilities to reduce releases of mercury and mercury 
compounds to water and land. 



Annex D 

Manufacturing processes in which mercury or mercury 
compounds are used 

Part I: Processes subject to Article 5, paragraph 2 

Manufacturing processes using mercury or mercury compounds Phase-out 
date 

Chlor-alkali production 2025 

Acetaldehyde production in which mercury or mercury compounds are used as a 
catalyst 

2018 
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Part II: Processes subject to Article 5, paragraph 3 

Mercury using process Provisions 

Vinyl chloride 
monomer production 

Measures to be taken by the Parties shall include but not be limited to: 
(i) Reduce the use of mercury in terms of per unit production by 

50 per cent by the year 2020 against 2010 use; 
(ii) Promoting measures to reduce the reliance on mercury from 

primary mining; 
(iii) Taking measures to reduce emissions and releases of mercury to 

the environment; 
(iv) Supporting research and development in respect of mercury-free 

catalysts and processes; 
(v) Not allowing the use of mercury five years after the Conference 

of the Parties has established that mercury-free catalysts based 
on existing processes have become technically and economically 
feasible; 

(vi) Reporting to the Conference of the Parties on its efforts to 
develop and/or identify alternatives and phase out mercury use 
in accordance with Article 21. 

Sodium or Potassium 
Methylate or Ethylate 

Measures to be taken by the Parties shall include but not be limited to: 
(i) Measures to reduce the use of mercury aiming at the phase out of 

this use as fast as possible and within 10 years of the entry into 
force of the Convention; 

(ii) Reduce emissions and releases in terms of per unit production by 
50 per cent by 2020 compared to 2010; 

(iii) Prohibiting the use of fresh mercury from primary mining; 
(iv) Supporting research and development in respect of mercury-free 

processes; 
(v) Not allowing the use of mercury five years after the Conference 

of the Parties has established that mercury-free processes have 
become technically and economically feasible; 

(vi) Reporting to the Conference of the Parties on its efforts to 
develop and/or identify alternatives and phase out mercury use 
in accordance with Article 21. 

Production of 
polyurethane using 
mercury containing 
catalysts 

Measures to be taken by the Parties shall include but not be limited to: 
(i) Taking measures to reduce the use of mercury, aiming at the 

phase out of this use as fast as possible, within 10 years of the 
entry into force of the Convention; 

(ii) Taking measures to reduce the reliance on mercury from primary 
mercury mining; 

(iii) Taking measures to reduce emissions and releases of mercury to 
the environment; 

(iv) Encouraging research and development in respect of mercury-
free catalysts and processes; 

(v) Reporting to the Conference of the Parties on its efforts to 
develop and/or identify alternatives and phase out mercury use in 
accordance with Article 21. 

Paragraph 6 of Article 5 shall not apply to this manufacturing process. 
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Annex D 

Artisanal and small-scale gold mining 
National action plans 
1. Each Party that is subject to the provisions of paragraph 3 of Article 7 shall include in 
its national action plan: 

(a) National objectives and reduction targets; 

(b) Actions to eliminate: 

(i) Whole ore amalgamation; 

(ii) Open burning of amalgam or processed amalgam; 

(iii) Burning of amalgam in residential areas; and 

(iv) Cyanide leaching in sediment, ore or tailings to which mercuiy has 
been added without first removing the mercury; 

(c) Steps to facilitate the formalization or regulation of the artisanal and small-scale 
gold mining sector; 

(d) Baseline estimates of the quantities of mercury used and the practices employed 
in artisanal and small-scale gold mining and processing within its territory; 

(e) Strategies for promoting the reduction of emissions and releases of, and exposure 
to, mercury in artisanal and small-scale gold mining and processing, including mercury-free 
methods; 

(f) Strategies for managing trade and preventing the diversion of mercury and 
mercury compounds from both foreign and domestic sources to use in artisanal and small 
scale gold mining and processing; 

(g) Strategies for involving stakeholders in the implementation and continuing 
development of the national action plan; 

(h) A public health strategy on the exposure of artisanal and small-scale gold miners 
and their communities to mercury. Such a strategy should include, inter alia, the gathering of 
health data, training for health-care workers and awareness-raising through health facilities; 

(i) Strategies to prevent the exposure of vulnerable populations, particularly children 
and women of child-bearing age, especially pregnant women, to mercury used in artisanal and 
small-scale gold mining; 

(j) Strategies for providing information to artisanal and small-scale gold miners and 
affected communities; and 

(k) A schedule for the implementation of the national action plan. 

2. Each Party may include in its national action plan additional strategies to achieve its 
objectives, including the use or introduction of standards for mercury-free artisanal and small-
scale gold mining and market-based mechanisms or marketing tools. 
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Annex D 

List of point sources of emissions of mercury and mercury 
compounds to the atmosphere 
Point source category: 

Coal-fired power plants; 

Coal-fired industrial boilers; 

Smelting and roasting processes used in the production of non-ferrous metals;-

Waste incineration facilities; 

Cement clinker production facilities. 

- For the purpose of this Annex, "non-ferrous metals" refers to lead, zinc, copper and 
industrial gold. 
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Annex E 

Arbitration and conciliation procedures 

Part I: Arbitration procedure 

The arbitration procedure for purposes of paragraph 2 (a) of Article 25 of this 
Convention shall be as follows: 

Article 1 

1. A Party may initiate recourse to arbitration in accordance with Article 25 of this 
Convention by written notification addressed to the other party or parties to the dispute. The 
notification shall be accompanied by a statement of claim, together with any supporting 
documents. Such notification shall state the subject matter of arbitration and include, in 
particular, the Articles of this Convention the interpretation or application of which are at issue. 

2. The claimant party shall notify the Secretariat that it is referring a dispute to arbitration 
pursuant to Article 25 of this Convention. The notification shall be accompanied by the written 
notification of the claimant party, the statement of claim, and the supporting documents 
referred to in paragraph 1 above. The Secretariat shall forward the information thus received to 
all Parties. 

Article 2 

1. If a dispute is referred to arbitration in accordance with Article 1 above, an arbitral 
tribunal shall be established. It shall consist of three members. 

2. Each party to the dispute shall appoint an arbitrator, and the two arbitrators so 
appointed shall designate by agreement the third arbitrator, who shall be the President of the 
tribunal. In disputes between more than two parties, parties in the same interest shall appoint 
one arbitrator jointly by agreement. The President of the tribunal shall not be a national of any 
of the parties to the dispute, nor have his or her usual place of residence in the territory of any 
of these parties, nor be employed by any of them, nor have dealt with the case in any other 
capacity. 

3. Any vacancy shall be filled in the manner prescribed for the initial appointment. 

Article 3 

1. If one of the parties to the dispute does not appoint an arbitrator within two months of 
the date on which the respondent party receives the notification of the arbitration, the other 
party may inform the Secretary-General of the United Nations, who shall make the designation 
within a further two-month period. 

2. If the President of the arbitral tribunal has not been designated within two months of 
the date of the appointment of the second arbitrator, the Secretary-General of the United 
Nations shall, at the request of a party, designate the President within a further two-month 
period. 

Article 4 

The arbitral tribunal shall render its decisions in accordance with the provisions of this 
Convention and international law. 

Article 5 

Unless the parties to the dispute otherwise agree, the arbitral tribunal shall determine its 
own rules of procedure. 



Article 6 

The arbitral tribunal may, at the request of one of the parties to the dispute, recommend 
essential interim measures of protection. 

Article 7 

The parties to the dispute shall facilitate the work of the arbitral tribunal and, in 
particular, using all means at their disposal, shall: 

(a) Provide it with all relevant documents, information and facilities; and 

(b) Enable it, when necessary, to call witnesses or experts and receive their 
evidence. 

Article 8 

The parties to the dispute and the arbitrators are under an obligation to protect the 
confidentiality of any information or documents that they receive in confidence during the 
proceedings of the arbitral tribunal. 

Article 9 

Unless the arbitral tribunal determines otherwise because of the particular 
circumstances of the case, the costs of the tribunal shall be borne by the parties to the dispute in 
equal shares. The tribunal shall keep a record of all its costs and shall furnish a final statement 
thereof to the parties. 

Article 10 

A Party that has an interest of a legal nature in the subject matter of the dispute that may 
be affected by the decision may intervene in the proceedings with the consent of the arbitral 
tribunal. 

Article 11 

The arbitral tribunal may hear and determine counterclaims arising directly out of the 
subject matter of the dispute. 

Article 12 

Decisions of the arbitral tribunal on both procedure and substance shall be taken by a 
majority vote of its members. 

Article 13 

1. If one of the parties to the dispute does not appear before the arbitral tribunal or fails to 
defend its case, the other party may request the tribunal to continue the proceedings and to 
make its decision. Absence of a party or a failure of a party to defend its case shall not 
constitute a bar to the proceedings. 

2. Before rendering its final decision, the arbitral tribunal must satisfy itself that the claim 
is well founded in fact and law. 

Article 14 

The arbitral tribunal shall render its final decision within five months of the date on 
which it is fully constituted, unless it finds it necessary to extend the time limit for a period that 
should not exceed five more months. 

Article 15 

The final decision of the arbitral tribunal shall be confined to the subject matter of the 
dispute and shall state the reasons on which it is based. It shall contain the names of the 
members who have participated and the date of the final decision. Any member of the tribunal 
may attach a separate or dissenting opinion to the final decision. 
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Article 16 

The final decision shall be binding on the parties to the dispute. The interpretation of 
this Convention given by the final decision shall also be binding upon a Party intervening 
under Article 10 above insofar as it relates to matters in respect of which that Party intervened. 
The final decision shall be without appeal unless the parties to the dispute have agreed in 
advance to an appellate procedure. 

Article 17 

Any disagreement that may arise between those bound by the final decision in 
accordance with Article 16 above, as regards the interpretation or manner of implementation of 
that final decision, may be submitted by any of them for decision to the arbitral tribunal that 
rendered it. 

Part II: Conciliation procedure 

The conciliation procedure for purposes of paragraph 6 of Article 25 of this Convention 
shall be as follows: 

Article 1 

A request by a party to a dispute to establish a conciliation commission pursuant to 
paragraph 6 of Article 25 of this Convention shall be addressed in writing to the Secretariat, 
with a copy to the other party or parties to the dispute. The Secretariat shall forthwith inform 
all Parties accordingly. 

Article 2 

1. The conciliation commission shall, unless the parties to the dispute otherwise agree, 
comprise three members, one appointed by each party concerned and a President chosen jointly 
by those members. 

2. In disputes between more than two parties, parties in the same interest shall appoint 
their member of the commission jointly by agreement. 

Article 3 

If any appointment by the parties to the dispute is not made within two months of the 
date of receipt by the Secretariat of the written request referred to in Article 1 above, the 
Secretary-General of the United Nations shall, upon request by any party, make such 
appointment within a further two-month period. 

Article 4 

If the President of the conciliation commission has not been chosen within two months 
of the appointment of the second member of the commission, the Secretary-General of the 
United Nations shall, upon request by any party to the dispute, designate the President within a 
further two-month period. 

Article 5 

The conciliation commission shall assist the parties to the dispute in an independent and 
impartial manner in their attempt to reach an amicable resolution. . 

Article 6 

1. The conciliation commission may conduct the conciliation proceedings in such a 
manner as it considers appropriate, taking fully into account the circumstances of the case and 
the views the parties to the dispute may express, including any request for a swift resolution. It 
may adopt its own rules of procedure as necessary, unless the parties otherwise agree. 



2. The conciliation commission may, at any time during the proceedings, make proposals 
or recommendations for a resolution of the dispute. 

Article 7 

The parties to the dispute shall cooperate with the conciliation commission. In 
particular, they shall endeavour to comply with requests by the commission to submit written 
materials, provide evidence and attend meetings. The parties and the members of the 
conciliation commission are under an obligation to protect the confidentiality of any 
information or documents they receive in confidence during the proceedings of the 
commission. 

Article 8 

The conciliation commission shall take its decisions by a majority vote of its members. 

Article 9 

Unless the dispute has already been resolved, the conciliation commission shall render a 
report with recommendations for resolution of the dispute no later than twelve months of being 
fully constituted, which the parties to the dispute shall consider in good faith. 

Article 10 

Any disagreement as to whether the conciliation commission has competence to 
consider a matter referred to it shall be decided by the commission. 

Article 11 

The costs of the conciliation commission shall be borne by the parties to the dispute in 
equal shares, unless they agree otherwise. The commission shall keep a record of all its costs 
and shall furnish a final statement thereof to the parties. 
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CONVENTION DE MINAMATA SUR LE MERCURE 

NATIONS UNIES 
2013 





CONVENTION DE MINAMATA SUR LE MERCURE 

Les Parties à la présente Convention, 

Reconnaissant que le mercure est une substance chimique préoccupante à 
l'échelle mondiale vu sa propagation atmosphérique à longue distance, sa 
persistance dans l'environnement dès lors qu'il a été introduit par l'homme, 
son potentiel de bioaccumulation dans les écosystèmes et ses effets néfastes 
importants sur la santé humaine et l'environnement, 

Rappelant la décision 25/5 adoptée le 20 février 2009 par le Conseil 
d'administration du Programme des Nations Unies pour l'environnement, 
demandant d'engager une action internationale pour gérer le mercure de 
manière efficiente, effective et cohérente, 

Rappelant le paragraphe 221 du document final de la Conférence des 
Nations Unies sur le développement durable « L'avenir que nous voulons », 
qui espérait l'aboutissement des négociations pour l'élaboration d'un 
instrument international juridiquement contraignant sur le mercure, propre à 
éliminer les risques que ce dernier présente pour la santé humaine et 
1 ' environnem ent, 

Rappelant la réaffirmation par la Conférence des Nations Unies sur le 
développement durable des principes de la Déclaration de Rio sur 
l'environnement et le développement incluant, entre autres, les responsabilités 
communes mais différenciées, et reconnaissant les situations et capacités 
respectives des États ainsi que la nécessité d'agir au niveau mondial, 

Conscientes des préoccupations en matière de santé, en particulier dans les 
pays en développement, résultant d'une exposition au mercure des populations 
vulnérables, notamment les femmes, les enfants et, par leur intermédiaire, les 
générations futures, 

Notant la vulnérabilité particulière des écosystèmes arctiques et des 
communautés autochtones du fait de la bioamplification du mercure et de la 
contamination des aliments traditionnels, et préoccupées plus généralement par 
la situation des communautés autochtones eu égard aux effets du mercure, 

Reconnaissant les leçons importantes tirées de la maladie de Minamata, en 
particulier les effets graves sur la santé et l'environnement résultant de la 
pollution par le mercure, ainsi que la nécessité d'assurer une gestion 
appropriée du mercure et d'empêcher que de tels événements ne se 
reproduisent à l'avenir, 



Soulignant l'importance d'une assistance financière, technique et 
technologique ainsi que d'un renforcement des capacités, en particulier pour 
les pays en développement et les pays à économie en transition, en vue de 
renforcer les capacités nationales aux fins de la gestion du mercure et de 
promouvoir la mise en œuvre effective de la Convention, 

Reconnaissant également les activités relatives au mercure menées par 
l'Organisation mondiale de la Santé en matière de protection de la santé 
humaine et le rôle des accords multilatéraux sur l'environnement pertinents, en 
particulier la Convention de Bâle sur le contrôle des mouvements 
transfrontières de déchets dangereux et de leur élimination et la Convention de 
Rotterdam sur la procédure de consentement préalable en connaissance de 
cause applicable à certains produits chimiques et pesticides dangereux qui font 
l'objet d'un commerce international, 

Reconnaissant que la présente Convention ainsi que d'autres accords 
internationaux relatifs à l'environnement et au commerce sont 
complémentaires, 

Soulignant qu'aucune disposition de la présente Convention ne vise à 
modifier les droits et obligations de toute Partie découlant de tout accord 
international existant, 

Étant entendu que le préambule qui précède n'a pas pour objet de créer 
une hiérarchie entre la présente Convention et d'autres instruments 
internationaux, 

Notant que rien dans la présente Convention n'empêche une Partie de 
prendre d'autres mesures nationales conformes aux dispositions de la présente 
Convention dans le souci de protéger la santé humaine et l'environnement 
contre l'exposition au mercure conformément aux autres obligations 
incombant à cette Partie en vertu du droit international applicable, 

Sont convenues de ce qui suit : 

Article premier 

Objectif 

L'objectif de la présente Convention est de protéger la santé humaine et 
l'environnement contre les émissions et rejets anthropiques de mercure et de 
composés du mercure. 



Article 30 

Définitions 

Aux fins de la présente Convention : 

a) Par « extraction minière artisanale et à petite échelle d'or », on entend 
l'extraction minière d'or par des mineurs individuels ou de petites entreprises 
dont les investissements et la production sont limités; 

b) Par « meilleures techniques disponibles », on entend les techniques les 
plus efficaces pour prévenir et, lorsque cela s'avère impossible, réduire les 
émissions atmosphériques et les rejets de mercure dans l'eau et le sol et leur 
incidence sur l'environnement dans son ensemble, en tenant compte des 
paramètres économiques et techniques entrant en considération pour une Partie 
donnée ou une installation donnée située sur le territoire de cette Partie. Dans 
ce contexte : 

i) Par « meilleures », on entend les techniques les plus efficaces 
pour atteindre un niveau général élevé de protection de 
l'environnement dans son ensemble; 

ii) Par techniques « disponibles », on entend, s'agissant d'une Partie 
donnée et d'une installation donnée située sur le territoire de cette 
Partie, les techniques développées à une échelle permettant de les 
mettre en œuvre dans un secteur industriel pertinent, dans des 
conditions économiquement et techniquement viables, compte 
tenu des coûts et des avantages, que ces techniques soient ou non 
utilisées ou développées sur le territoire de cette Partie, pour 
autant qu'elles soient accessibles à l'exploitant de l'installation, 
tel que déterminé par cette Partie; et 

iii) Par « techniques », on entend les technologies utilisées, les modes 
d'exploitation et la façon dont les installations sont conçues, 
construites, entretenues, exploitées et mises hors service; 

c) Par « meilleures pratiques environnementales », on entend 
l'application de la combinaison la plus appropriée de mesures de contrôle et de 
stratégies environnementales; 

d) Par « mercure », on entend le mercure élémentaire (Hg(0), n° CAS : 
7439 97 6); 
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e) Par « composé du mercure », on entend toute substance composée 
d'atomes de mercure et d'un ou de plusieurs atomes d'autres éléments 
chimiques qui ne peut être séparée en ses différents composants que par 
réaction chimique; 

f) Par « produit contenant du mercure ajouté », on entend un produit ou 
composant d'un produit qui contient du mercure ou un composé du mercure 
ajouté intentionnellement; 

g) Par « Partie », on entend un État ou une organisation régionale 
d'intégration économique qui a consenti à être lié par la présente Convention 
et à l'égard duquel la Convention est en vigueur; 

h) Par « Parties présentes et votantes », on entend les Parties présentes 
qui expriment un vote affirmatif ou négatif à une réunion des Parties; 

i) Par « extraction minière primaire de mercure », on entend une activité 
d'extraction minière dans laquelle la principale substance recherchée est le 
mercure; 

j) Par « organisation régionale d'intégration économique », on entend 
une organisation constituée d'Etats souverains d'une région donnée, à laquelle 
ses États membres ont transféré des compétences en ce qui concerne les 
questions régies par la présente Convention et qui a été dûment autorisée, 
conformément à ses procédures internes, à signer, ratifier, accepter ou 
approuver la présente Convention, ou à y adhérer; et 

k) Par « utilisation permise », on entend toute utilisation, par une Partie, 
de mercure ou de composés du mercure qui est conforme à la présente 
Convention, y compris, entre autres, les utilisations conformes aux articles 3, 
4, 5, 6 et 7. 

Article 3 

Sources d'approvisionnement en mercure et commerce 

1. Aux fins du présent article : 

a) Le terme « mercure » désigne également les mélanges de mercure 
avec d'autres substances, y compris les alliages présentant une teneur en 
mercure d'au moins 95 % en poids; et 
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b) Le terme « composés du mercure » désigne le chlorure de mercure (I) 
ou calomel, l'oxyde de mercure (II), le sulfate de mercure (II), le nitrate de 
mercure (II), le cinabre et le sulfure de mercure. 

2. Les dispositions du présent article ne s'appliquent pas : 

a) Aux quantités de mercure ou de composés du mercure destinées à être 
utilisées pour la recherche en laboratoire ou comme étalon de référence; 

b) Au mercure et aux composés du mercure naturellement présents à 
l'état de traces dans des produits tels que certains métaux, minerais ou produits 
minéraux sans mercure, dont le charbon, ou dans des produits dérivés de ces 
matériaux, ni aux quantités présentes non intentionnellement à l'état de traces 
dans des produits chimiques; 

c) Aux produits contenant du mercure ajouté. 

3. Chaque Partie fait en sorte qu'aucune activité d'extraction minière 
primaire de mercure en dehors de celles qui existaient à la date d'entrée en 
vigueur de la Convention à son égard ne soit menée sur son territoire. 

4. Chaque Partie ne permet la poursuite des activités d'extraction minière 
primaire de mercure qui étaient menées sur son territoire à la date d'entrée en 
vigueur de la Convention à son égard que pendant une période maximale de 
15 ans après cette date. Au cours de cette période, le mercure ainsi obtenu ne 
peut servir qu'à fabriquer des produits contenant du mercure ajouté, 
conformément à l'article 4, ou être utilisé dans des procédés visés à l'article 5. 
À défaut, il doit être éliminé conformément aux dispositions de l'article 11, par 
des opérations qui ne débouchent pas sur la récupération, le recyclage, la 
régénération, la réutilisation directe ou toute autre utilisation. 

5. Chaque Partie : 

a) S'efforce de recenser les stocks individuels de mercure ou composés 
du mercure de plus de 50 tonnes métriques ainsi que les sources 
d'approvisionnement en mercure produisant des stocks de plus de 10 tonnes 
métriques par an qui se trouvent sur son territoire; 

b) Prend des mesures pour faire en sorte, si cette Partie établit l'existence 
de mercure excédentaire provenant de la mise hors service d'usines de chlore-
alcali, que celui-ci soit éliminé conformément aux directives sur la gestion 
écologiquement rationnelle mentionnées à l'alinéa a) du paragraphe 3 de 
l'article 11, par des opérations qui ne débouchent pas sur la récupération, le 
recyclage, la régénération, la réutilisation directe ou toute autre utilisation. 

- 5 -



6. Chaque Partie fait en sorte qu'il n'y ait aucune exportation de mercure 
sauf : 

a) A destination d'une Partie qui a donné son consentement écrit à la 
Partie exportatrice, et uniquement en vue : 

i) D'une utilisation permise à la Partie importatrice dans le cadre de 
la présente Convention; ou 

ii) D'un stockage provisoire écologiquement rationnel comme 
indiqué à l'article 10; ou 

b) A destination d'un État non Partie qui a donné son consentement écrit 
à la Partie exportatrice, y compris une attestation du fait que : 

i) Cet État non Partie a pris des mesures pour garantir la protection 
de la santé humaine et de l'environnement et l'application des 
dispositions des articles 10 et 11; et 

ii) Le mercure sera uniquement destiné à une utilisation permise à 
une Partie au titre de la présente Convention ou à un stockage 
provisoire écologiquement rationnel comme indiqué à l'article 10. 

7. Une Partie exportatrice peut se baser sur une notification générale 
transmise au Secrétariat par l'État importateur Partie ou non Partie, en tant que 
consentement écrit tel que requis au paragraphe 6. Une telle notification 
générale établit les modalités et conditions du consentement de l'État 
importateur Partie ou non Partie. La notification peut être révoquée à tout 
moment par cet État Partie ou non Partie. Le Secrétariat tient un registre public 
de toutes ces notifications. 

8. Chaque Partie fait en sorte qu'il n'y ait aucune importation de mercure en 
provenance d'un État non Partie auquel elle donnera son consentement écrit à 
moins que l'État non Partie lui ait certifié que le mercure ne provient pas de 
sources identifiées comme non autorisées au titre du paragraphe 3 ou de 
l'alinéa b) du paragraphe 5. 

9. Une Partie qui soumet une notification générale de consentement au titre 
du paragraphe 7 peut décider de ne pas appliquer le paragraphe 8, à condition 
que des restrictions étendues portant sur les exportations de mercure et des 
mesures nationales soient en place pour faire en sorte que le mercure importé 
soit géré d'une manière écologiquement rationnelle. La Partie transmet au 
Secrétariat une notification concernant cette décision, qui contient des 
informations décrivant ses restrictions à l'exportation et ses mesures de 
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réglementation nationales ainsi que des informations sur les quantités de 
mercure et les pays d'origine du mercure importé d'États non Parties. Le 
Secrétariat tient un registre public de toutes ces notifications. Le Comité de 
mise en œuvre et du respect des obligations examine et évalue l'ensemble des 
notifications et des informations à l'appui de ces dernières conformément à 
l'article 15 et peut faire des recommandations à la Conférence des Parties, 
selon qu'il convient. 

10. Il est possible de recourir à la procédure visée au paragraphe 9 jusqu'à la 
conclusion de la deuxième réunion de la Conférence des Parties. Après cette 
réunion, il ne sera plus possible de recourir à la procédure susmentionnée, à 
moins que la Conférence des Parties en décide autrement à la majorité simple 
des Parties présentes et votantes, sauf pour une Partie qui a fourni une 
notification au titre du paragraphe 9 avant la fin de la deuxième réunion de la 
Conférence des Parties. 

11. Chaque Partie fait figurer dans ses rapports transmis conformément à 
l'article 21 des informations montrant que les exigences du présent article ont 
été respectées. 

12. La Conférence des Parties énonce, à sa première réunion, des orientations 
supplémentaires concernant le présent article, en particulier l'alinéa a) du 
paragraphe 5, le paragraphe 6 et le paragraphe 8, et élabore et adopte les 
éléments requis de l'attestation visée à l'alinéa b) du paragraphe 6 et au 
paragraphe 8. 

13. La Conférence des Parties évalue si le commerce de certains composés du 
mercure compromet l'objectif de la présente Convention et examine la 
question de savoir si ces composés du mercure devraient, par leur inscription à 
une annexe supplémentaire adoptée conformément à l'article 27, être soumis 
aux paragraphes 6 et 8. 

Article 4 

Produits contenant du mercure ajouté 

1. Chaque Partie fait en sorte, en prenant des mesures appropriées, qu'aucun 
des produits contenant du mercure ajouté figurant dans la première partie de 
l'Annexe A ne soit fabriqué, importé ou exporté après la date d'abandon 
définitif fixée pour ces produits, sauf en cas d'exclusion spécifiée à 
l'Annexe A ou en vertu d'une dérogation enregistrée pour une Partie 
conformément à l'article 6. 
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2. Une Partie peut, en lieu et place du paragraphe 1, indiquer au moment de 
la ratification ou de l'entrée en vigueur d'un amendement à l'Annexe A à son 
égard qu'elle met en œuvre différentes mesures ou stratégies pour traiter les 
produits inscrits dans la première partie de l'Annexe A. Une Partie peut choisir 
la présente option uniquement si elle peut démontrer qu'elle a déjà réduit la 
fabrication, l'importation et l'exportation de la grande majorité des produits 
inscrits dans la première partie de l'Annexe A à un niveau de minimis et 
qu'elle a mis en oeuvre des mesures ou des stratégies visant à réduire 
l'utilisation de mercure dans d'autres produits non inscrits dans la première 
partie de l'Annexe A au moment où elle notifie au Secrétariat sa décision de 
choisir la présente option. En outre, une Partie qui choisit la présente option : 

a) Fournit à la Conférence des Parties, à la première occasion, une 
description des mesures ou stratégies mises en œuvre, y compris une 
quantification des réductions réalisées; 

b) Met en œuvre des mesures ou stratégies visant à réduire l'utilisation 
de mercure dans les produits inscrits dans la première partie de l'Annexe A 
pour lesquels une valeur de minimis n'a pas encore été obtenue; 

c) Envisage des mesures supplémentaires afin de réaliser de nouvelles 
réductions; et 

d) Ne peut prétendre à des dérogations au titre de l'article 6 pour aucune 
des catégories de produits pour lesquelles la présente option est choisie. 

Au plus tard cinq ans après la date d'entrée en vigueur de la Convention, la 
Conférence des Parties examine, dans le cadre de la procédure d'examen 
prévue au paragraphe 8, les progrès et l'efficacité des mesures prises en 
application du présent paragraphe. 

3. Chaque Partie prend des mesures à l'égard des produits contenant du 
mercure ajouté inscrits dans la deuxième partie de l'Annexe A, conformément 
aux dispositions de cette Annexe. 

4. A partir d'informations fournies par les Parties, le Secrétariat recueille et 
tient à jour des informations sur les produits contenant du mercure ajouté et sur 
leurs solutions de remplacement, et met ces informations à la disposition du 
public. Le Secrétariat met également à la disposition du public toute autre 
information pertinente communiquée par les Parties. 

5. Chaque Partie prend des mesures pour empêcher que des produits 
contenant du mercure ajouté dont la fabrication, l'importation et l'exportation 
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ne lui sont pas permises en vertu du présent article soient incorporés dans des 
produits assemblés. 

6. Chaque Partie décourage la fabrication et la distribution dans le commerce 
de produits contenant du mercure ajouté à des fins qui ne cadrent avec aucune 
des utilisations connues de tels produits avant la date d'entrée en vigueur de la 
présente Convention à son égard, à moins qu'une évaluation des risques et 
avantages du produit prouve que celui-ci procure des bienfaits aux plans de 
l'environnement ou de la santé humaine. Les Parties fournissent au Secrétariat, 
le cas échéant, des informations sur chaque produit de ce genre, y compris 
toute information concernant les risques et les avantages qu'il présente pour 
l'environnement et la santé humaine. Le Secrétariat met ces informations à la 
disposition du public. 

7. Toute Partie peut soumettre au Secrétariat une proposition d'inscription à 
l'Annexe A d'un produit contenant du mercure ajouté, dans laquelle doivent 
figurer des informations sur la disponibilité de solutions de remplacement sans 
mercure, la faisabilité technique et économique de ces dernières ainsi que les 
risques et avantages qu'elles présentent pour l'environnement et la santé, en 
tenant compte des informations visées au paragraphe 4. 

8. Au plus tard cinq ans après la date d'entrée en vigueur de la Convention, 
la Conférence des Parties examine l'Annexe A et peut envisager de l'amender 
conformément à l'article 27. 

9. Lors de l'examen de l'Annexe A conformément au paragraphe 8, la 
Conférence des Parties tient compte, au minimum : 

a) De toute proposition présentée conformément au paragraphe 7; 

b) Des informations mises à disposition en application du paragraphe 4; 
et 

c) De la disponibilité pour les Parties de solutions de remplacement sans 
mercure qui sont techniquement et économiquement viables, eu égard aux 
risques et avantages pour l'environnement et la santé humaine. 

Article 5 

Procédés de fabrication utilisant du mercure 
ou des composés du mercure 

1. Aux fins du présent article et de l'Annexe B, les procédés de fabrication 
utilisant du mercure ou des composés du mercure n'incluent pas les procédés 
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qui utilisent ou servent à fabriquer des produits contenant du mercure ajouté ni 
les procédés de traitement de déchets contenant du mercure. 

2. Chaque Partie fait en sorte, en prenant des mesures appropriées, qu'aucun 
mercure ou composé du mercure ne soit utilisé dans les procédés de fabrication 
inscrits dans la première partie de l'Annexe В après la date d'abandon définitif 
spécifiée dans cette Annexe pour chaque procédé, sauf en vertu d'une 
dérogation enregistrée conformément à l'article 6. 

3. Chaque Partie prend des mesures pour limiter l'utilisation de mercure ou 
de composés du mercure dans les procédés énumérés dans la deuxième partie 
de l'Annexe В conformément aux dispositions de cette Annexe. 

4. A partir d'informations fournies par les Parties, le Secrétariat recueille et 
tient à jour des informations sur les procédés utilisant du mercure ou des 
composés du mercure et leurs solutions de remplacement, et met ces 
informations à la disposition du public. Le Secrétariat met également à la 
disposition du public toute autre information pertinente communiquée par les 
Parties. 

5. Chaque Partie disposant d'une ou de plusieurs installations qui utilisent du 
mercure ou des composés du mercure dans des procédés de fabrication inscrits 
à l'Annexe В : 

a) Prend des mesures pour lutter contre les émissions et rejets de mercure 
ou de composés du mercure provenant de ces installations; 

b) Fait figurer dans les rapports qu'elle soumet conformément à 
l'article 21 des informations sur les mesures prises en application du présent 
paragraphe; et 

c) S'efforce de recenser les installations situées sur son territoire qui 
utilisent du mercure ou des composés du mercure dans des procédés inscrits à 
l'Annexe В et soumet au Secrétariat, au plus tard trois ans après la date 
d'entrée en vigueur de la Convention à son égard, des informations sur le 
nombre et le type de ces installations ainsi que sur leur consommation 
estimative annuelle de mercure ou de composés du mercure. Le Secrétariat met 
ces informations à la disposition du public. 

6. Chaque Partie fait en sorte qu'aucune installation qui n'existait pas avant 
la date d'entrée en vigueur de la Convention à son égard n'utilise du mercure 
ou des composés du mercure dans des procédés de fabrication inscrits à 
l'Annexe B. Aucune dérogation n'est applicable à ces installations. 
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7. Chaque Partie décourage le développement de toute installation ayant 
recours à un quelconque autre procédé de fabrication dans lequel du mercure 
ou des composés du mercure sont utilisés intentionnellement, qui n'existait pas 
avant la date d'entrée en vigueur de la Convention, sauf si cette Partie peut 
démontrer à la satisfaction de la Conférence des Parties que le procédé 
concerné procure d'importants avantages pour l'environnement et la santé et 
qu'il n'existe pas de solutions de remplacement sans mercure techniquement et 
économiquement faisables qui apportent de tels bienfaits. 

8. Les Parties sont encouragées à échanger des informations sur les nouveaux 
développements techniques pertinents, les solutions de remplacement sans 
mercure qui sont économiquement et techniquement faisables, les mesures et 
techniques envisageables pour réduire et, si possible, éliminer l'utilisation de 
mercure et de composés du mercure dans les procédés de fabrication inscrits à 
l'Annexe B, et les émissions et rejets de mercure et de composés du mercure 
provenant de ces procédés. 

9. Toute Partie peut soumettre une proposition d'amendement de l'Annexe В 
aux fins d'inscription d'un procédé de fabrication utilisant du mercure ou des 
composés du mercure, dans laquelle doivent figurer des informations sur la 
disponibilité de solutions de remplacement sans mercure pour le procédé 
concerné, la faisabilité technique et économique de ces solutions, et les risques 
et avantages qu'elles comportent pour l'environnement et la santé. 

10. Au plus tard cinq ans après la date d'entrée en vigueur de la Convention, 
la Conférence des Parties examine l'Annexe В et peut envisager de l'amender 
conformément à l'article 27. 

11. Lors de tout examen de l'Annexe В conformément au paragraphe 10, la 
Conférence des Parties tient compte, au minimum : 

a) De toute proposition présentée conformément au paragraphe 9; 

b) Des informations mises à disposition en application du paragraphe 4; 
et 

c) De la disponibilité pour les Parties de solutions de remplacement sans 
mercure qui sont techniquement et économiquement faisables, eu égard aux 
risques et avantages pour l'environnement et la santé. 
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Article 9 

Dérogations áccessibles aux Parties sur demande 

1. Tout État ou organisation régionale d'intégration économique peut faire 
enregistrer une ou plusieurs dérogations aux dates d'abandon définitif figurant 
dans l'Annexe A et l'Annexe B, ci-après dénommée « dérogation », moyennant 
notification écrite adressée au Secrétariat : 

a) Lorsqu'il ou elle devient Partie à la présente Convention; ou 

b) Dans le cas d'un produit contenant du mercure ajouté qui est inscrit 
par amendement à l'annexe A ou d'un procédé de fabrication utilisant du 
mercure qui est inscrit par amendement à l'annexe B, au plus tard à la date 
d'entrée en vigueur de l'amendement concerné pour cette Partie. 

Un tel enregistrement est accompagné d'une déclaration expliquant les raisons 
pour lesquelles la Partie a besoin de la dérogation. 

2. Une dérogation peut être enregistrée soit pour une catégorie figurant à 
l'Annexe A ou В soit pour une sous-catégorie identifiée par tout État ou 
organisation régionale d'intégration économique. 

3. Chaque Partie qui a une ou plusieurs dérogations est inscrite dans un 
registre établi et tenu à jour par le Secrétariat, qui le rend accessible au public. 

4. Le registre comprend : 

a) Une liste des Parties qui ont une ou plusieurs dérogations; 

b) La ou les dérogations enregistrées pour chaque Partie; et 

c) La date d'expiration de chaque dérogation. 

5. À moins qu'une période plus courte ne soit indiquée dans le registre par 
une Partie, toutes les dérogations en vertu du paragraphe 1 expirent cinq ans 
après la date d'abandon définitif pertinente figurant à l'Annexe A ou B. 

6. La Conférence des Parties peut, à la demande d'une Partie, décider de 
proroger une dérogation pour une durée de cinq ans, à moins que la Partie ne 
demande une durée plus courte. Dans sa décision, la Conférence des Parties 
tient dûment compte des éléments ci-après : 
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a) Le rapport de la Partie justifiant la nécessité de proroger la dérogation 
et donnant un aperçu des activités entreprises et prévues pour éliminer cette 
nécessité dès que possible; 

b) Les informations disponibles, y compris sur la disponibilité de 
produits et procédés de remplacement qui ne font pas appel au mercure ou en 
consomment moins que l'utilisation faisant l'objet de la dérogation; et 

c) Les activités prévues ou en cours pour stocker le mercure et éliminer 
les déchets de mercure d'une manière écologiquement rationnelle. 

Une dérogation ne peut être prorogée qu'une fois par produit par date 
d'abandon définitif. 

7. Une Partie peut à tout moment, sur notification écrite adressée au 
Secrétariat, faire annuler une dérogation. L'annulation de la dérogation prend 
effet à la date indiquée dans la notification. 

8. Nonobstant le paragraphe 1, aucun État ni aucune organisation régionale 
d'intégration économique ne peut faire enregistrer une dérogation après cinq 
ans à compter de la date d'abandon définitif du produit ou procédé concerné 
inscrit à l'Annexe A ou B, à moins qu'une ou plusieurs Parties soient encore 
enregistrées au titre d'une dérogation afférente à ce produit ou procédé, ayant 
bénéficié d'une prorogation conformément au paragraphe 6. Dans ce cas, un 
État ou une organisation régionale d'intégration économique peut, aux 
moments spécifiés aux alinéas a) et b) du paragraphe 1, faire enregistrer une 
dérogation pour ce produit ou procédé, qui expire dix ans après la date 
d'abandon définitif pertinente. 

9. Aucune Partie ne peut disposer d'une dérogation en vigueur à l'égard d'un 
produit ou procédé inscrit à l'Annexe A ou В à un quelconque moment après 
dix ans à compter de la date d'abandon définitif spécifiée dudit produit ou 
procédé. 

Article 7 

Extraction minière artisanale et à petite échelle d'or 

1. Les mesures énoncées dans le présent article et dans l 'AnnexeC 
s'appliquent à l'extraction minière et à la transformation artisanales et à petite 
échelle d'or utilisant l'amalgamation au mercure pour extraire l'or du minerai. 

2. Chaque Partie sur le territoire de laquelle sont menées des activités 
d'extraction minière et de transformation artisanales et à petite échelle d'or 
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visées au présent article prend des mesures pour réduire et, si possible, 
éliminer l'utilisation de mercure et de composés du mercure dans le cadre de 
ces activités ainsi que les émissions et rejets consécutifs de mercure dans 
l'environnement. 

3. Toute Partie qui, à n'importe quel moment, constate que les activités 
d'extraction minière et de transformation artisanales et à petite échelle d'or 
menées sur son territoire sont non négligeables notifie ce fait au Secrétariat. 
Dans ce cas, la Partie : 

a) Élabore et met en œuvre un plan d'action national conformément à 
l'Annexe C; 

b) Soumet son plan d'action national au Secrétariat au plus tard trois ans 
après l'entrée en vigueur de la Convention à son égard ou dans un délai de 
trois ans à compter de la date de la notification adressée au Secrétariat, la date 
la plus tardive étant retenue; et 

c) Par la suite, fournit tous les trois ans un compte rendu des progrès 
qu'elle a accomplis dans le respect de ses obligations au titre du présent article 
et fait figurer ces comptes rendus dans ses rapports soumis en application de 
l'article 21. 

4. Les Parties peuvent coopérer entre elles ainsi qu'avec des organisations 
intergouvernementales compétentes et d'autres entités, selon qu'il convient, 
pour atteindre les objectifs du présent article. Cette coopération peut porter, 
entre autres, sur : 

a) L'élaboration de stratégies visant à prévenir le détournement de 
mercure ou de composés du mercure en vue d'une utilisation dans l'extraction 
minière et la transformation artisanales et à petite échelle d'or; 

, b) Des initiatives en matière d'éducation, de sensibilisation et de 
renforcement des capacités; 

c) La promotion de la recherche de solutions de remplacement durables 
sans mercure; 

d) La fourniture d'une assistance technique et financière; 

e) Des partenariats pour les aider à mettre en œuvre leurs engagements 
au titre du présent article; et 
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f) L'utilisation des mécanismes d'échange d'informations existants pour 
promouvoir les connaissances, les meilleures pratiques environnementales et 
les technologies de remplacement viables aux plans environnemental, 
technique, social et économique. 

Article 8 

Émissions 

1. Le présent article porte sur le contrôle et, dans la mesure du possible, sur 
la réduction des émissions atmosphériques de mercure et composés du 
mercure, souvent exprimées en « quantité totale de mercure », à l'aide de 
mesures de contrôle visant les sources ponctuelles appartenant aux catégories 
énumérées à l'Annexe D. 

2. Aux fins du présent article : 

a) Par « émissions », on entend les émissions atmosphériques de mercure 
ou composés du mercure; 

b) Par « source pertinente », on entend une source appartenant à une des 
catégories de sources mentionnées dans l'Annexe D. Une Partie peut, si elle le 
souhaite, établir des critères pour identifier les sources relevant d'une catégorie 
de sources inscrite à l'Annexe D, tant que les critères retenus pour chaque 
catégorie couvrent au moins 75 % des émissions de cette dernière; 

c) Par « nouvelle source », on entend toute source pertinente appartenant 
à une catégorie inscrite à l'Annexe D, dont la construction ou une modification 
importante a débuté au moins un an après : 

i) La date d'entrée en vigueur de la présente Convention à l'égard 
de la Partie concernée; ou 

ii) La date d'entrée en vigueur à l'égard de la Partie concernée d'un 
amendement à l'Annexe D si les dispositions de la présente 
Convention deviennent applicables à cette source uniquement en 
vertu dudit amendement; 

d) Par « modification importante », on entend une modification d'une 
source pertinente entraînant une augmentation notable des émissions, à 
l'exclusion de tout changement au niveau des émissions résultant de la 
récupération de sous-produits. Il revient à la Partie de déterminer si une 
modification est importante ou non; 
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e) Par « source existante », on entend toute source pertinente qui n'est 
pas une nouvelle source; 

f) Par « valeur limite d'émission », on entend un plafond, souvent 
exprimé en « quantité totale de mercure », fixé pour la concentration, la masse 
ou le taux des émissions de mercure ou de composés du mercure d'une source 
ponctuelle. 

3. Une Partie disposant de sources pertinentes prend des mesures pour 
contrôler les émissions et peut élaborer un plan national énonçant les mesures 
à prendre à cette fin ainsi que les objectifs, les buts et les résultats escomptés. 
Ce plan est soumis à la Conférence des Parties dans un délai de quatre ans à 
compter de la date d'entrée en vigueur de la Convention à l'égard de cette 
Partie. Si une Partie élabore un plan de mise en œuvre conformément à 
l'article 20, elle peut y faire figurer le plan établi en application du présent 
paragraphe. 

4. S'agissant de ses nouvelles sources, chaque Partie exige l'utilisation des 
meilleures techniques disponibles et des meilleures pratiques 
environnementales pour contrôler, et dans la mesure du possible, réduire les 
émissions, dès que possible mais au plus tard cinq ans après la date d'entrée en 
vigueur de la Convention à son égard. Une Partie peut utiliser des valeurs 
limites d'émission compatibles avec l'application des meilleures techniques 
disponibles. 

5. S'agissant de ses sources existantes, chaque Partie inclut dans tout plan 
national et met en œuvre une ou plusieurs des mesures ci-après, en tenant 
compte de sa situation nationale ainsi que de la faisabilité technique et 
économique et du caractère abordable des mesures, dès que possible mais au 
plus tard dix ans après la date d'entrée en vigueur de la Convention à son 
égard : 

a) Un objectif quantifié pour contrôler et, dans la mesure du possible, 
réduire les émissions des sources pertinentes; 

b) Des valeurs limites d'émission pour contrôler et, dans la mesure du 
possible, réduire les émissions des sources pertinentes; 

c) L'utilisation des meilleures techniques disponibles et des meilleures 
pratiques environnementales pour contrôler les émissions des sources 
pertinentes; 

d) Une stratégie de contrôle multipolluants qui présenterait des avantages 
connexes en matière de contrôle des émissions de mercure; 
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e) D'autres mesures pour réduire les émissions des sources pertinentes. 

6. Les Parties peuvent appliquer les mêmes mesures à toutes les sources 
existantes pertinentes ou adopter des mesures différentes pour chaque 
catégorie de sources. L'objectif de ces mesures appliquées par une Partie est de 
réaliser, au fil du temps, des progrès raisonnables en matière de réduction des 
émissions. 

7. Chaque Partie établit, dès que possible mais au plus tard cinq ans après la 
date d'entrée en vigueur de la Convention à son égard, un inventaire des 
émissions des sources pertinentes qu'elle tient à jour par la suite. 

8. La Conférence des Parties adopte, à sa première réunion, des orientations 
concernant : 

a) Les meilleures techniques disponibles et les meilleures pratiques 
environnementales, en tenant compte des différences entre les nouvelles 
sources et les sources existantes ainsi que de la nécessité de réduire au 
minimum les effets entre différents milieux; et 

b) L'aide nécessaire aux Parties pour mettre en œuvre les mesures 
énoncées au paragraphe 5, en particulier en ce qui concerne la détermination 
des objectifs et la fixation des valeurs limites d'émission. 

9. La Conférence des Parties adopte, dès que possible, des orientations 
concernant : 

a) Les critères que les Parties peuvent définir conformément à l'alinéa b) 
du paragraphe 2; 

b) La méthode à suivre pour établir les inventaires des émissions. 

10. La Conférence des Parties examine régulièrement et met à jour, au besoin, 
les orientations élaborées conformément aux paragraphes 8 et 9. Les Parties 
tiennent compte de ces orientations dans la mise en œuvre des dispositions 
pertinentes du présent article. 

11. Chaque Partie fait figurer des informations concernant la mise en œuvre 
du présent article dans les rapports qu'elle soumet conformément à l'article 21, 
notamment des informations sur les mesures qu'elle a prises conformément 
aux paragraphes 4 à 7 et sur l'efficacité de ces mesures. 
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Article 9 

Rejets 

1. Le présent article porte sur le contrôle et, dans la mesure du possible, sur 
la réduction des rejets de mercure et composés du mercure, souvent exprimés 
en « quantité totale de mercure », dans le sol et l'eau par des sources 
ponctuelles pertinentes qui ne sont pas traitées dans d'autres dispositions de la 
présente Convention. 

2. Aux fins du présent article : 

a) Par « rejets », on entend les rejets de mercure ou de composés du 
mercure dans le sol ou l'eau; 

b) Par « source pertinente », on entend toute source anthropique 
ponctuelle notable de rejets identifiée par une Partie, qui n'est pas traitée dans 
d'autres dispositions de la présente Convention; 

c) Par « nouvelle source », on entend toute source pertinente dont la 
construction ou une modification importante a débuté au moins un an après la 
date d'entrée en vigueur de la présente Convention pour la Partie concernée; 

d) Par « modification importante », on entend une modification d'une 
source pertinente entraînant une augmentation notable des rejets, à l'exclusion 
de tout changement au niveau des rejets résultant de la récupération de sous-
produits. Il revient à la Partie de déterminer si une modification est importante 
ou non; 

e) Par « source existante », on entend toute source pertinente qui n'est 
pas une nouvelle source; 

f) Par « valeur limite de rejet », on entend un plafond, souvent exprimé 
en « quantité totale de mercure », fixé pour la concentration ou la masse de 
mercure ou de composés du mercure rejetés par une source ponctuelle. 

3. Chaque Partie identifie, au plus tard trois ans après la date d'entrée en 
vigueur de la Convention à son égard et, par la suite, à intervalles réguliers, les 
catégories de sources ponctuelles pertinentes. 

4. Une Partie disposant de sources pertinentes prend des mesures pour 
contrôler les rejets et peut élaborer un plan national énonçant les mesures à 
prendre à cette fin ainsi que les objectifs, les buts et les résultats escomptés. Le 
plan est soumis à la Conférence des Parties dans un délai de quatre ans à 
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compter de la date d'entrée en vigueur de la Convention à l'égard de cette 
Partie. Si une Partie élabore un plan de mise en œuvre conformément à 
l'article 20, elle peut y faire figurer le plan établi en application du présent 
paragraphe. 

5. Les mesures comprennent, selon qu'il convient, une ou plusieurs des 
mesures suivantes : 

a) Des valeurs limites de rejet pour contrôler et, dans la mesure du 
possible, réduire les rejets des sources pertinentes; 

b) L'utilisation des meilleures techniques disponibles et des meilleures 
pratiques environnementales pour contrôler les rejets des sources pertinentes; 

c) Une stratégie de contrôle multipolluants qui présenterait des avantages 
connexes en matière de contrôle des rejets de mercure; 

d) D'autres mesures pour réduire les rejets des sources pertinentes. 

6. Chaque Partie établit, dès que possible et au plus tard cinq ans après la 
date d'entrée en vigueur de la Convention à son égard, un inventaire des rejets 
des sources pertinentes qu'elle tient à jour par la suite. 

7. La Conférence des Parties adopte, dès que possible, des orientations 
concernant : 

a) Les meilleures techniques disponibles et les meilleures pratiques 
environnementales, en tenant compte des 'différences entre les nouvelles 
sources et les sources existantes ainsi que de la nécessité de réduire au 
minimum les effets entre différents milieux; 

b) La méthode à suivre pour établir les inventaires des rejets. 

8. Chaque Partie fait figurer des informations concernant la mise en œuvre 
du présent article dans les rapports qu'elle soumet conformément à l'article 21, 
notamment des informations sur les mesures qu'elle a prises conformément 
aux paragraphes 3 à 6 et sur l'efficacité de ces mesures. 

- 19 -



Article 10 

Stockage provisoire écologiquement rationnel du mercure, 
à l'exclusion des déchets de mercure 

1. Le présent article s'applique au stockage provisoire du mercure et des 
composés du mercure définis à l'article 3 qui ne répondent pas à la définition 
des déchets de mercure figurant à l'article 11. 

2. Chaque Partie prend des mesures pour faire en sorte que le stockage 
provisoire du mercure et des composés du mercure destinés à une utilisation 
permise à une Partie en vertu de la présente Convention soit assuré d'une 
manière écologiquement rationnelle, en tenant compte de toutes les directives 
et conformément à toutes les exigences adoptées en vertu du paragraphe 3. 

3. La Conférence des Parties adopte des directives concernant le stockage 
provisoire écologiquement rationnel du mercure et des composés du mercure, 
en tenant compte de toute directive pertinente élaborée au titre de la 
Convention de Bâle sur le contrôle des mouvements transfrontières de déchets 
dangereux et de leur élimination et d'autres orientations pertinentes. La 
Conférence des Parties peut adopter des exigences concernant le stockage 
provisoire sous la forme d'une annexe supplémentaire à la présente 
Convention conformément à l'article 27. 

4. Les Parties coopèrent, s'il y a lieu, entre elles et avec des organisations 
intergouvernementales compétentes et d'autres entités afin de renforcer le 
développement des capacités en vue du stockage provisoire écologiquement 
rationnel du mercure et des composés du mercure. 

Article 11 

Déchets de mercure 

1. Pour les Parties à la Convention de Bâle sur le contrôle des mouvements 
transfrontières de déchets dangereux et de leur élimination, les définitions 
pertinentes de la Convention de Bâle s'appliquent aux déchets visés par la 
présente Convention. Les Parties à la présente Convention qui ne sont pas 
Parties à la Convention de Bâle utilisent ces définitions comme des 
orientations applicables aux déchets visés par la présente Convention. 

2. Aux fins de la présente Convention, par « déchets de mercure », on entend 
les substances ou objets : 

a) Constitués de mercure ou de composés du mercure; 
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b) Contenant du mercure ou des composés du mercure; ou 

c) Contaminés par du mercure ou des composés du mercure, 

en quantité supérieure aux seuils pertinents définis par la Conférence des 
Parties, en collaboration avec les organes compétents de la Convention de 
Bâle, de manière harmonisée, qu'on élimine, qu'on a l'intention d'éliminer ou 
qu'on est tenu d'éliminer en vertu des dispositions du droit national ou de la 
présente Convention. La présente définition exclut les morts-terrains, les 
déchets de rocs et les résidus provenant de l'extraction minière, à l'exception 
de l'extraction minière primaire de mercure, à moins qu'ils ne contiennent du 
mercure ou des composés du mercure en quantité supérieure aux seuils définis 
par la Conférence des Parties. 

3. Chaque Partie prend des mesures appropriées pour que les déchets de 
mercure : 

a) Fassent l'objet d'une gestion écologiquement rationnelle, en tenant 
compte des directives élaborées au titre de la Convention de Bâle et 
conformément aux exigences que la Conférence des Parties adopte dans une 
annexe supplémentaire, conformément à l'article 27. En élaborant ces 
exigences, la Conférence des Parties prend en compte les réglementations et 
programmes des Parties en matière de gestion des déchets; 

b) Ne soient récupérés, recyclés, régénérés ou réutilisés directement 
qu'en vue d'une utilisation permise à une Partie en vertu de la présente 
Convention ou d'une élimination écologiquement rationnelle conformément à 
l'alinéa a) du paragraphe 3; 

c) Pour les Parties à la Convention de Bâle, ne soient pas transportés par-
delà les frontières internationales, sauf à des fins d'élimination écologiquement 
rationnelle conformément aux dispositions du présent article et de la 
Convention de Bâle. Dans le cas des transports par-delà les frontières 
internationales auxquels la Convention de Bâle ne s'applique pas, une Partie 
n'autorise un tel transport qu'après avoir tenu compte des règles, normes et 
directives internationales pertinentes. 

4. La Conférence des Parties s'attache à coopérer étroitement avec les 
organes compétents de la Convention de Bâle pour examiner et actualiser, 
selon qu'il convient, les directives visées à l'alinéa a) du paragraphe 3. 

5. Les Parties sont encouragées à coopérer entre elles et avec des 
organisations intergouvernementales compétentes et d'autres entités, s'il y a 
lieu, pour développer et maintenir les capacités mondiales, régionales et 
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nationales en vue de la gestion écologiquement rationnelle des déchets de 
mercure. 

Article 12 

Sites contaminés 

1. Chaque Partie s'efforce d'élaborer des stratégies appropriées pour 
identifier et évaluer les sites contaminés par du mercure ou des composés du 
mercure. 

2. Les actions visant à réduire les risques présentés par ces sites sont menées 
d'une manière écologiquement rationnelle comprenant, au besoin, une 
évaluation des risques pour la santé humaine et l'environnement posés par le 
mercure ou les composés du mercure qu'ils recèlent. 

3. La Conférence des Parties adopte des orientations sur la gestion des sites 
contaminés qui peuvent inclure des méthodes et des approches pour : 

a) L'identification et la caractérisation des sites contaminés; 

b) La mobilisation du public; 

c) Les évaluations des risques pour la santé humaine et l'environnement; 

d) Les options de gestion des risques présentés par les sites contaminés; 

e) L'évaluation des avantages et des coûts; et 

f) La validation des résultats. 

4. Les Parties sont encouragées à coopérer à l'élaboration de stratégies et à 
l'exécution d'activités visant à identifier, évaluer, classer par ordre de priorité, 
gérer et, s'il y a lieu, remettre en état les sites contaminés. 

Article 13 

Ressources financières et mécanisme de financement 

1. Chaque Partie s'engage à fournir, dans la mesure de ses moyens et 
conformément à ses politiques, priorités, plans et programmes nationaux, des 
ressources pour les activités nationales prévues aux fins de la mise en œuvre 
de la présente Convention. Ces ressources peuvent inclure des financements 
nationaux dans le cadre de politiques, stratégies de développement et budgets 
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nationaux pertinents, des financements bilatéraux et multilatéraux, ainsi que la 
participation du secteur privé. 

2. L'efficacité globale de la mise en œuvre de la présente Convention par les 
Parties qui sont des pays en développement sera liée à la mise en œuvre 
effective du présent article. 

3. Les sources multilatérales, régionales et bilatérales d'assistance dans les 
domaines financier et technique et dans ceux du renforcement des capacités et 
du transfert de technologies sont encouragées de façon urgente à renforcer et 
intensifier leurs activités se rapportant au mercure visant à appuyer les Parties 
qui sont des pays en développement dans la mise en œuvre de la présente 
Convention pour ce qui est des ressources financières, de l'assistance 
technique et du transfert de technologies. 

4. Lorsqu'elles prennent des mesures concernant le financement, les Parties 
tiennent pleinement compte des besoins spécifiques et de la situation 
particulière des Parties comptant parmi les petits Etats insulaires en 
développement ou les pays les moins avancés. 

5. Il est institué par les présentes un mécanisme destiné à fournir en temps 
voulu des ressources financières adéquates et prévisibles pour aider les Parties 
qui sont des pays en développement ou des pays à économie en transition dans 
la mise en œuvre de leurs obligations au titre de la présente Convention. 

6. Le mécanisme inclut : 

a) La Caisse du Fonds pour l'environnement mondial; et 

b) Un programme international spécifique visant à soutenir le 
renforcement des capacités et l'assistance technique. 

7. La Caisse du Fonds pour l'environnement mondial fournit en temps voulu 
des ressources financières nouvelles, prévisibles et adéquates pour couvrir les 
coûts de l'aide à la mise en œuvre de la présente Convention, comme convenu 
par la Conférence des Parties. Aux fins de la présente Convention, la Caisse du 
Fonds pour l'environnement mondial est placée sous la direction de la 
Conférence des Parties à laquelle elle rend compte. La Conférence des Parties 
énonce des orientations sur les stratégies, politiques et priorités 
programmatiques globales ainsi que sur les conditions requises pour avoir 
accès aux ressources financières et utiliser ces dernières. En outre, la 
Conférence des Parties énonce des orientations sur une liste indicative des 
catégories d'activités qui pourraient bénéficier du soutien de la Caisse du 
Fonds pour l'environnement mondial. La Caisse du Fonds pour 
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l'environnement mondial fournit des ressources pour couvrir les surcoûts 
convenus liés aux avantages environnementaux mondiaux et l'ensemble des 
coûts convenus de certaines activités habilitantes. 

8. Lorsqu'elle fournit des ressources pour une activité, la Caisse du Fonds 
pour l'environnement mondial devrait tenir compte du potentiel de réduction 
du mercure de l'activité proposée par rapport à ses coûts. 

9. Aux fins de la présente Convention, le programme visé à l'alinéa b) du 
paragraphe 6 sera placé sous la direction de la Conférence des Parties à 
laquelle il rendra compte. La Conférence des Parties décide, à sa première 
réunion, de l'institution d'accueil du programme, qui doit être une institution 
existante, et fournit à cette dernière des orientations, y compris sur la durée 
dudit programme. Toutes les Parties et autres parties prenantes concernées sont 
invitées à fournir, sur une base volontaire, des ressources financières au 
programme. 

10. La Conférence des Parties et les entités constituant le mécanisme 
conviennent, à la première réunion de la Conférence des Parties, 
d'arrangements pour donner effet aux paragraphes ci-dessus. 

11. La Conférence des Parties examine, au plus tard à sa troisième réunion et, 
par la suite, à intervalles réguliers, le niveau de financement, les orientations 
fournies par la Conférence des Parties aux entités chargées d'assurer le 
fonctionnement du mécanisme institué en vertu du présent article et leur 
efficacité, et leur capacité à répondre aux besoins en évolution des Parties qui 
sont des pays en développement et des pays à économie en transition. Sur la 
base de cet examen, la Conférence des Parties prend des mesures appropriées 
pour améliorer l'efficacité du mécanisme. 

12. Toutes les Parties sont invitées à apporter des contributions au mécanisme, 
dans la mesure de leurs moyens. Le mécanisme encourage la fourniture de 
ressources provenant d'autres sources, y compris du secteur privé, et cherche à 
mobiliser ces ressources pour les activités qu'il soutient. 

Article 14 

Renforcement des capacités, assistance technique 
et transfert de technologies 

1. Les Parties coopèrent en vue de fournir, dans les limites de leurs capacités 
respectives, un renforcement des capacités et une assistance technique 
appropriés, en temps utile, aux Parties qui sont des pays en développement, en 
particulier aux pays les moins avancés et aux petits États insulaires en 
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développement, et aux Parties qui sont des pays à économie en transition, pour 
les aider à mettre en œuvre leurs obligations au titre de la présente Convention. 

2. Le renforcement des capacités et l'assistance technique visés au 
paragraphe 1 et à l'article 13 peuvent être fournis par le biais d'arrangements 
aux niveaux régional, sous-régional et national, y compris par les centres 
régionaux et sous-régionaux existants, par le biais d'autres moyens 
multilatéraux et bilatéraux, et par le biais de partenariats, y compris avec le 
secteur privé. La coopération et la coordination avec d'autres accords 
multilatéraux sur l'environnement concernant les produits chimiques et les 
déchets devraient être recherchées en vue d'améliorer l'efficacité de 
l'assistance technique et de la fourniture de celle-ci. 

3. Les Parties qui sont des pays développés et les autres Parties, dans les 
limites de leurs capacités, encouragent et facilitent, avec le soutien du secteur 
privé et d'autres parties prenantes concernées, selon qu'il convient, la mise au 
point, le transfert et la diffusion de technologies de remplacement 
écologiquement rationnelles de pointe, ainsi que l'accès à ces technologies, au 
bénéfice des Parties qui sont des pays en développement, en particulier les 
pays les moins avancés et les petits États insulaires en développement, et des 
Parties qui sont des pays à économie en transition, en vue de renforcer leur 
capacité de mise en œuvre effective de la présente Convention. 

4. La Conférence des Parties, au plus tard à sa deuxième réunion et, par la 
suite, à intervalles réguliers, en tenant compte des communications et des 
rapports soumis par les Parties, y compris ceux requis à l'article 21, ainsi que 
des informations fournies par d'autres parties prenantes : 

a) Examine les informations sur les initiatives en cours et les progrès 
accomplis dans le domaine des technologies de remplacement; 

b) Évalue les besoins des Parties en matière de technologies de 
remplacement, en particulier ceux des Parties qui sont des pays en 
développement; et 

c) Identifie les défis rencontrés par les Parties, en particulier celles qui 
sont des pays en développement, en matière de transfert de technologies. 

5. La Conférence des Parties émet des recommandations sur la manière dont 
le renforcement des capacités, l'assistance technique et le transfert de 
technologies pourraient être encore améliorés au titre du présent article. 
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Article 15 

Comité de mise en œuvre et du respect des obligations 

1. Il est institué par les présentes un mécanisme, comprenant un Comité 
ayant qualité d'organe subsidiaire de la Conférence des Parties, en vue de 
promouvoir la mise en œuvre et d'examiner le respect de toutes les 
dispositions de la présente Convention. Le mécanisme, y compris le Comité, 
est de nature facilitatrice et accorde une attention particulière à la situation et 
aux capacités nationales respectives des Parties. 

2. Le Comité encourage la mise en œuvre et examine le respect de toutes les 
dispositions de la présente Convention. Il examine tant les questions 
individuelles que systémiques ayant trait à la mise en œuvre et au respect des 
dispositions et fait des recommandations à la Conférence des Parties, selon 
qu'il convient. 

3. Le Comité est composé de 15 membres désignés par les Parties et élus par 
la Conférence des Parties, en tenant dûment compte d'une représentation 
géographique équitable fondée sur les cinq régions de l'Organisation des 
Nations Unies; les premiers membres sont élus à la première réunion de la 
Conférence des Parties et ensuite conformément au règlement intérieur 
approuvé par la Conférence des Parties en vertu du paragraphe 5; les membres 
du Comité possèdent des compétences dans un domaine en rapport avec la 
présente Convention et reflètent un équilibre approprié des expertises. 

4. Le Comité peut examiner des questions sur la base : 

a) De communications écrites transmises par toute Partie concernant son 
respect des dispositions; 

b) De rapports nationaux soumis conformément à l'article 21; et 

c) De demandes formulées par la Conférence des Parties. 

5. Le Comité élabore son règlement intérieur, qui est soumis à l'approbation 
de la Conférence des Parties, à sa deuxième réunion; la Conférence des Parties 
peut ajouter des clauses supplémentaires au mandat du Comité. 

6. Le Comité met tout en œuvre pour adopter ses recommandations par 
consensus. Si tous les efforts en ce sens sont demeurés vains et qu'aucun 
consensus n'est atteint, les recommandations sont adoptées en dernier recours 
par vote à la majorité des trois quarts des membres présents et votants, sur la 
base d'un quorum de deux tiers des membres. 
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Article 16 

Aspects sanitaires 

1. Les Parties sont encouragées à : 

a) Promouvoir l'élaboration et la mise en œuvre de stratégies et de 
programmes visant à identifier et protéger les populations à risques, en 
particulier les populations vulnérables, qui pourraient comprendre l'adoption 
de directives sanitaires à caractère scientifique sur l'exposition au mercure et 
aux composés du mercure fixant des objectifs pour la réduction de l'exposition 
au mercure, le cas échéant, et l'éducation du public, avec la participation du 
secteur de la santé publique et d'autres secteurs concernés; 

b) Promouvoir l'élaboration et la mise en œuvre de programmes 
d'éducation et de prévention à fondement scientifique portant sur l'exposition 
professionnelle au mercure et aux composés du mercure; 

c) Promouvoir les services de soins de santé appropriés pour la 
prévention, le traitement et les soins des populations affectées par l'exposition 
au mercure ou aux composés de mercure; et 

d) Mettre en place et renforcer, selon qu'il convient, les capacités 
institutionnelles et les moyens dont disposent les professionnels de la santé 
pour la prévention, le diagnostic, le traitement et la surveillance des risques 
pour la santé de l'exposition au mercure et aux composés du mercure. 

2. La Conférence des Parties, dans le cadre de l'examen de questions ou 
activités liées à la santé, devrait : 

a) Consulter l'Organisation mondiale de la Santé, l'Organisation 
internationale du Travail et d'autres organisations intergouvernementales 
compétentes et collaborer avec celles-ci, selon qu'il convient; et 

b) Promouvoir la coopération et l'échange d'informations avec 
l'Organisation mondiale de la Santé, l'Organisation internationale du Travail et 
d'autres organisations intergouvernementales compétentes, selon qu'il 
convient. 

- 2 7 -



Article 17 

Échange d'informations 

1. Chaque Partie facilite l'échange : 

a) D'informations scientifiques, techniques, économiques et juridiques 
concernant le mercure et les composés du mercure, y compris des informations 
toxicologiques, écotoxicologiques et relatives à la sécurité; 

b) D'informations sur la réduction ou l'élimination de la production, de 
l'utilisation, du commerce, des émissions et des rejets de mercure et de 
composés du mercure; 

c) D'informations concernant les solutions de remplacement 
techniquement et économiquement viables pour : 

i) Les produits contenant du mercure ajouté; 

ii) Les procédés de fabrication dans lesquels du mercure ou des 
composés du mercure sont utilisés; et 

iii) Les activités et procédés qui émettent ou rejettent du mercure ou 
des composés du mercure; 

y compris des informations relatives aux risques pour la santé et 
l'environnement et aux coûts et avantages socioéconomiques de ces solutions 
de remplacement; et 

d) D'informations épidémiologiques concernant les effets sur la santé de 
l'exposition au mercure et aux composés du mercure, en étroite coopération 
avec l'Organisation mondiale de la Santé et d'autres organisations 
compétentes, au besoin. 

2. Les Parties peuvent échanger les informations visées au paragraphe 1 
directement, par l'intermédiaire du Secrétariat ou en coopération avec d'autres 
organisations compétentes, notamment les Secrétariats des conventions 
relatives aux produits chimiques et aux déchets, selon qu'il convient. 

3. Le Secrétariat facilite la coopération en matière d'échange d'informations 
mentionnée dans le présent article et la coopération avec des organisations 
compétentes, notamment les Secrétariats des accords multilatéraux sur 
l'environnement et d'autres initiatives internationales. Les informations en 
question comprennent non seulement celles fournies par les Parties, mais aussi 
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celles obtenues des organisations intergouvernementales et non 
gouvernementales et des institutions nationales et internationales qui possèdent 
une expertise dans le domaine du mercure. 

4. Chaque Partie désigne un correspondant national pour l'échange 
d'informations au titre de la présente Convention, notamment en ce qui 
concerne le consentement des Parties importatrices mentionné à l'article 3. 

5. Aux fins de la présente Convention, les informations concernant la santé et 
la sécurité des personnes ainsi que l'environnement ne sont pas considérées 
comme confidentielles. Les Parties qui échangent d'autres informations en 
application de la présente Convention respectent le caractère confidentiel des 
informations de façon mutuellement convenue. 

Article 18 

Information, sensibilisation et éducation du public 

1. Chaque Partie, dans les limites de ses moyens, encourage et facilite : 

a) La mise à la disposition du public des informations disponibles 
concernant : 

i) Les effets du mercure et des composés du mercure sur la santé et 
l'environnement; 

ii) Les solutions de remplacement du mercure et des composés du 
mercure; 

iii) Les sujets identifiés au paragraphe 1 de l'article 17; 

iv) Les résultats de ses activités de recherche développement et de 
surveillance au titre de l'article 19; et 

v) Les activités qu'elle mène pour s'acquitter de ses obligations au 
titre de la présente Convention; 

b) L'éducation, la formation et la sensibilisation du public en ce qui 
concerne les effets de l'exposition au mercure et aux composés du mercure sur 
la santé humaine et l'environnement, en collaboration avec les organisations 
intergouvernementales et non gouvernementales compétentes et les 
populations vulnérables, le cas échéant. 
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2. Chaque Partie utilise des mécanismes existants ou envisage d'élaborer des 
mécanismes, tels que des registres des rejets et transferts de polluants, s'il y a 
lieu, aux fins de la collecte ét de la diffusion d'informations sur les estimations 
des quantités annuelles de mercure et de composés du mercure qui sont émises, 
rejetées ou éliminées par des activités humaines sur son territoire. 

Article 19 

Rechercjhe-développement et surveillance 

1. Les Parties s'efforcent de coopérer pour développer et améliorer, compte 
tenu de leur situation et de leurs moyens respectifs : 

a) Des inventaires recensant les utilisations, la consommation, les 
émissions atmosphériques et les rejets dans l'eau et le sol, d'origine 
anthropique, de mercure et de composés du mercure; 

b) La modélisation et la surveillance géographiquement représentative 
des concentrations de mercure et de composés du mercure chez les populations 
vulnérables et dans les milieux naturels, notamment chez les biotes tels que les 
poissons, les mammifères marins, les tortues de mer et les oiseaux, ainsi que la 
collaboration en matière de collecte et d'échange d'échantillons appropriés et 
pertinents; 

c) Des évaluations de l'impact du mercure et des composés du mercure 
sur la santé humaine et l'environnement, ainsi que dans les domaines social, 
économique et culturel, en particulier chez les populations vulnérables; 

d) Des méthodes harmonisées pour les activités menées au titre des 
alinéas a), b) et c); 

e) L'information concernant le cycle environnemental, la propagation 
(notamment la propagation à longue distance et le dépôt), la transformation et 
le devenir du mercure et des composés du mercure dans différents 
écosystèmes, en tenant dûment compte de la distinction entre, d'une part, les 
émissions et rejets anthropiques et, d'autre part, les émissions et rejets naturels 
de mercure ainsi que de la remobilisation de mercure provenant de dépôts 
anciens; 

f) L'information sur le commerce et les échanges de mercure et de 
composés du mercure, et de produits contenant du mercure ajouté; et 

g) L'information et la recherche concernant la disponibilité technique et 
économique de produits et procédés sans mercure, ainsi que les meilleures 
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techniques disponibles et les meilleures pratiques environnementales pour 
réduire et surveiller les émissions et les rejets de mercure et de composés du 
mercure. 

2. Les Parties devraient, au besoin, s'appuyer sur les réseaux de surveillance 
et programmes de recherche existants lors de l'exécution des activités 
mentionnées au paragraphe 1. 

Article 20 

Plans de mise en œuvre 

1. Chaque Partie peut, à l'issue d'une première évaluation, élaborer et 
appliquer un plan de mise en œuvre tenant compte de sa situation nationale 
pour s'acquitter de ses obligations au titre de la présente Convention. Ce plan 
devrait être transmis au Secrétariat dès qu'il aura été élaboré. 

2. Chaque Partie peut réviser et mettre à jour son plan de mise en œuvre, en 
tenant compte de sa situation nationale, des orientations données par la 
Conférence des Parties et des autres orientations pertinentes. 

3. Les Parties devraient, lorsqu'elles entreprennent les activités mentionnées 
aux paragraphes 1 et 2, consulter les parties prenantes nationales pour faciliter 
l'élaboration, la mise en œuvre, la révision et la mise à jour de leurs plans de 
mise en œuvre. 

4. Les Parties peuvent également se concerter sur des plans régionaux afin de 
faciliter la mise en œuvre de la présente Convention. 

Article 21 

Établissement de rapports 

1. Chaque Partie fait rapport à la Conférence des Parties, par l'intermédiaire 
du Secrétariat, sur les mesures qu'elle a prises pour mettre en œuvre les 
dispositions de la présente Convention et l'efficacité de ces mesures ainsi que 
sur les éventuelles difficultés qu'elle a rencontrées dans la réalisation des 
objectifs de la Convention. 

2. Chaque Partie inclut, dans ses rapports, les informations requises par les 
articles 3, 5, 7, 8 et 9 de la présente Convention. 

3. La Conférence des Parties décide, à sa première réunion, de la périodicité 
et de la présentation des rapports, à respecter par les Parties, en tenant compte 
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du caractère souhaitable d'une coordination avec les autres conventions 
pertinentes relatives aux produits chimiques et aux déchets pour la 
communication des informations. 

Article 22 

Évaluation de l'efficacité 

1. La Conférence des Parties évalue l'efficacité de la présente Convention au 
plus tard six ans après sa date d'entrée en vigueur et, par la suite, 
périodiquement, à des intervalles dont elle décidera. 

2. Afin de faciliter cette évaluation, la Conférence des Parties lance, à sa 
première réunion, la mise en place d'arrangements pour obtenir des données de 
surveillance comparables sur la présence et les mouvements de mercure et de 
composés du mercure dans l'environnement ainsi que sur les tendances des 
concentrations de mercure et de composés du mercure observées dans les 
milieux biotiques et chez les populations vulnérables. 

3. L'évaluation est effectuée sur la base des informations scientifiques, 
environnementales, techniques, financières et économiques disponibles, 
incluant : 

a) Des rapports et d'autres données de surveillance fournis à la 
Conférence des Parties conformément au paragraphe 2; 

b) Des rapports soumis conformément à l'article 21; 

c) Des informations et des recommandations fournies conformément à 
l'article 15; et 

d) Des rapports et d'autres informations pertinentes sur le 
fonctionnement des arrangements en matière d'assistance financière, de 
transfert de technologies et de renforcement des capacités mis en place au titre 
de la présente Convention. 

Article 23 

Conférence des Parties 

1. Il est institué par les présentes une Conférence des Parties. 

2. La première réunion de la Conférence des Parties est convoquée par le 
Directeur exécutif du Programme des Nations Unies pour l'environnement au 
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plus tard un an après la date d'entrée en vigueur de la présente Convention. Par 
la suite, les réunions ordinaires de la Conférence des Parties se tiennent à des 
intervalles réguliers à décider par la Conférence. 

3. Des réunions extraordinaires de la Conférence des Parties ont lieu à tout 
autre moment si la Conférence le juge nécessaire, ou à la demande écrite d'une 
Partie, sous réserve que, dans un délai de six mois suivant sa communication 
aux Parties par le Secrétariat, cette demande soit appuyée par un tiers au moins 
des Parties. 

4. La Conférence des Parties arrête et adopte par consensus, à sa première 
réunion, son règlement intérieur et ses règles de gestion financière et ceux de 
tout organe subsidiaire, ainsi que les dispositions financières régissant le 
fonctionnement du Secrétariat. 

5. La Conférence des Parties suit et évalue en permanence la mise en oeuvre 
de la présente Convention. Elle s'acquitte des fonctions qui lui sont assignées 
par la présente Convention et, à cette fin : 

a) Crée les organes subsidiaires qu'elle juge nécessaires à la mise en 
œuvre de la présente Convention; 

b) Coopère, au besoin, avec les organisations internationales et les 
organismes intergouvernementaux et non gouvernementaux compétents; 

c) Examine périodiquement toutes les informations qui lui sont 
communiquées ainsi que toutes celles communiquées au Secrétariat en 
application de l'article 21; 

d) Examine toutes les recommandations qui lui sont transmises par le 
Comité de mise en œuvre et du respect des obligations; 

e) Examine et prend toute autre mesure nécessaire à la réalisation des 
objectifs de la présente Convention; et 

f) Examine les Annexes A et В conformément aux articles 4 et 5. 

6. L'Organisation des Nations Unies, ses institutions spécialisées et l'Agence 
internationale de l'énergie atomique, de même que tout État qui n'est pas 
Partie à la présente Convention, peuvent se faire représenter aux réunions de la 
Conférence des Parties en qualité d'observateurs. Tout organe ou organisme, 
national ou international, gouvernemental ou non gouvernemental, compétent 
dans les domaines visés par la présente Convention et qui a informé le 
Secrétariat de son souhait de se faire représenter à une réunion de la 
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Conférence des Parties en qualité d'observateur peut être admis à y prendre 
part à moins qu'un tiers au moins des Parties présentes n'y fassent objection. 
L'admission et la participation des observateurs sont subordonnées au respect 
du règlement intérieur adopté par la Conférence des Parties. 

Article 24 

Secrétariat 

1. Il est institué par les présentes un Secrétariat. 

2. Les fonctions du Secrétariat sont les suivantes : 

a) Organiser les réunions de la Conférence des Parties et de ses organes 
subsidiaires et leur fournir les services requis; 

b) Faciliter l'octroi, sur demande, d'une assistance aux Parties, en 
particulier aux Parties qui sont des pays en développement ou à économie en 
transition, aux fins de la mise en œuvre de la présente Convention; 

c) Assurer la coordination, si besoin est, avec les secrétariats 
d'organismes internationaux compétents, en particulier avec ceux d'autres 
conventions sur les produits chimiques et les déchets; 

d) Soutenir les Parties dans le cadre de l'échange d'informations 
concernant la mise en œuvre de la présente Convention; 

e) Établir et mettre à la disposition des Parties des rapports périodiques 
fondés sur les informations reçues en vertu des articles 15 et 21 ainsi que 
d'autres informations disponibles; 

f) Conclure, sous la supervision générale de la Conférence des Parties, 
les arrangements administratifs et contractuels qui pourraient lui être 
nécessaires pour s'acquitter efficacement de ses fonctions; et 

g) S'acquitter des autres fonctions de secrétariat spécifiées dans la 
présente Convention et de toute fonction supplémentaire qui pourrait lui être 
confiée par la Conférence des Parties. 

3. Les fonctions de secrétariat de la présente Convention sont assurées par le 
Directeur exécutif du Programme des Nations Unies pour l'environnement, 
sauf si la Conférence des Parties décide, à une majorité des trois quarts des 
Parties présentes et votantes, de confier les fonctions de secrétariat à une ou 
plusieurs autres organisations internationales. 
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4. La Conférence des Parties peut, en consultation avec des organismes 
internationaux compétents,; prévoir une coopération et une coordination 
renforcées entre le Secrétariat et les secrétariats d'autres conventions sur les 
produits chimiques et les déchets. La Conférence des Parties peut, en 
consultation avec des organismes internationaux compétents, énoncer d'autres 
orientations sur ce sujet. 

Article 25 

Règlement des différends 

1. Les Parties s'efforcent de régler tout différend surgissant entre elles 
concernant l'interprétation ou l'application de la présente Convention par voie 
de négociation ou par tout autre moyen pacifique de leur choix. 

2. Lorsqu'elle ratifie, accepte ou approuve la présente Convention ou y 
adhère, ou à tout autre moment par la suite, toute Partie qui n'est pas une 
organisation régionale d'intégration économique peut déclarer dans un 
instrument écrit soumis au Dépositaire que, pour tout différend concernant 
l'interprétation ou l'application de la présente Convention, elle reconnaît 
comme obligatoires, à l'égard de toute Partie acceptant la même obligation, 
l'un des deux ou les deux moyens de règlement des différends suivants : 

a) L'arbitrage, conformément à la procédure énoncée dans la première 
partie de l'Annexe E; 

b) La saisine de la Cour internationale de Justice. 

3. Toute organisation régionale d'intégration économique Partie à la 
Convention peut faire une déclaration ayant le même effet concernant 
l'arbitrage, conformément au paragraphe 2. 

4. Toute déclaration faite en application du paragraphe 2 ou du paragraphe 3 
reste en vigueur jusqu'à l'expiration du délai stipulé dans cette déclaration ou 
jusqu'à l'expiration d'un délai de trois mois à compter du dépôt, auprès du 
Dépositaire, de la notification écrite de sa révocation. 

5. L'expiration d'une déclaration, la notification de la révocation d'une 
déclaration ou le dépôt d'une nouvelle déclaration n'affecte en rien la 
procédure engagée devant un tribunal arbitral ou devant la Cour internationale 
de Justice, à moins que les parties au différend n'en conviennent autrement. 

6. Si les parties à un différend n'ont pas accepté le même moyen de 
règlement des différends conformément au paragraphe 2 ou au paragraphe 3, et 
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si elles ne sont pas parvenues à régler leur différend par les moyens indiqués 
au paragraphe 1 dans les douze mois suivant la notification par une Partie à 
une autre Partie de l'existence d'un différend entre elles, le différend est porté 
devant une commission de conciliation, à la demande de l'une des parties au 
différend. La procédure énoncée dans la deuxième partie de l'Annexe E 
s'applique à la conciliation au titre du présent article. 

Article 26 

Amendements à la Convention 

1. Toute Partie peut proposer des amendements à la présente Convention. 

2. Les amendements à la présente Convention sont adoptés à une réunion de 
la Conférence des Parties. Le texte de tout projet d'amendement est 
communiqué aux Parties par le Secrétariat six mois au moins avant la réunion 
à laquelle il est présenté pour adoption. Le Secrétariat communique également 
les projets d'amendement aux signataires de la présente Convention et, à titre 
d'information, au Dépositaire. 

3. Les Parties mettent tout en œuvre pour parvenir à un accord par consensus 
sur tout amendement proposé à la présente Convention. Si tous les efforts en 
ce sens sont demeurés vains et qu'aucun accord n'est intervenu, l'amendement 
est adopté en dernier recours par vote à la majorité des trois quarts des Parties 
présentes et votantes participant à la réunion. 

4. Le Dépositaire communique tout amendement adopté à toutes les Parties 
aux fins de ratification, d'acceptation ou d'approbation. 

5. La ratification, l'acceptation ou l'approbation d'un amendement est 
notifiée par écrit au Dépositaire. Un amendement adopté conformément au 
paragraphe 3 entre en vigueur à l'égard des Parties ayant accepté d'être liées 
par ses dispositions le quatre vingt dixième jour à compter de la date du dépôt 
des instruments de ratification, d'acceptation ou d'approbation par les trois 
quarts au moins des Parties qui étaient Parties au moment où l'amendement a 
été adopté. Par la suite, l'amendement entre en vigueur à l'égard de toute autre 
Partie le quatre vingt dixième jour à compter de la date du dépôt par cette 
Partie de son instrument de ratification, d'acceptation ou d'approbation de 
l'amendement. 
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Article 27 

Adoption et amendements des annexes 

1. Les annexes à la présente Convention en font partie intégrante et, sauf 
disposition contraire expresse, toute référence à la Convention constitue 
également une référence à ses annexes. 

2. Les annexes supplémentaires adoptées après l'entrée en vigueur de la 
présente Convention ont exclusivement trait à des questions de procédure ou à 
des questions d'ordre scientifique, technique ou administratif. 

3. La proposition, l'adoption et l'entrée en vigueur d'annexes 
supplémentaires à la présente Convention sont régies par la procédure 
suivante : 

a) Les annexes supplémentaires sont proposées et adoptées selon la 
procédure énoncée aux paragraphes 1 à 3 de l'article 26; 

b) Toute Partie qui ne peut accepter une annexe supplémentaire en 
informe le Dépositaire par notification écrite dans l'année qui suit la date de 
communication par le Dépositaire de l'adoption de cette annexe. Ce dernier 
informe sans délai toutes les Parties de toute notification reçue en ce sens. Une 
Partie peut à tout moment informer le Dépositaire par notification écrite 
qu'elle retire une notification antérieure de non acceptation d'une annexe 
supplémentaire; l'annexe considérée entre alors en vigueur à l'égard de cette 
Partie sous réserve des dispositions de l'alinéa c) ci après; et 

c) A l'expiration d'un délai d'un an à compter de la date de la 
communication par le Dépositaire de l'adoption d'une annexe supplémentaire, 
celle ci entre en vigueur à l'égard de toutes les Parties qui n'ont pas 
communiqué de notification de non acceptation en application des dispositions 
de l'alinéa b). 

4. La proposition, l'adoption et l'entrée en vigueur d'amendements aux 
annexes à la présente Convention sont soumises à la même procédure que la 
proposition, l'adoption et l'entrée en vigueur d'annexes supplémentaires à la 
Convention, sous réserve qu'un amendement à une annexe n'entre pas en 
vigueur à l'égard d'une Partie qui a fait une déclaration concernant un 
amendement à des annexes conformément au paragraphe 5 de l'article 30, 
auquel cas cet amendement entre en vigueur à l'égard de la Partie en question 
le quatre vingt dixième jour à compter de la date à laquelle celle-ci dépose, 
auprès du Dépositaire, son instrument de ratification, d'acceptation, 
d'approbation ou d'adhésion concernant un tel amendement. 
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5. Si une annexe supplémentaire ou un amendement à une annexe se rapporte 
à un amendement à la présente Convention, cette annexe supplémentaire ou cet 
amendement n'entre en vigueur que lorsque l'amendement à la Convention 
entre lui-même en vigueur. 

Article 28 

Droit de vote 

1. Sous réserve des dispositions du paragraphe 2, chaque Partie à la présente 
Convention dispose d'une voix. 

2. Les organisations régionales d'intégration économique disposent, pour 
exercer leur droit de vote dans les domaines qui relèvent de leur compétence, 
d'un nombre de voix égal au nombre de leurs Etats membres qui sont Parties à 
la présente Convention. Elles n'exercent pas leur droit de vote si l'un de leurs 
États membres exerce le sien, et inversement. 

Article 29 

Signature 

La présente Convention est ouverte à la signature de tous les États et 
organisations régionales d'intégration économique à Kumamoto (Japon) les 
10 et 11 octobre 2013, et ensuite au siège de l'Organisation des Nations Unies, 
à New York, jusqu'au 9 octobre 2014. 

Article 30 

Ratification, acceptation, approbation ou adhésion 

1. La présente Convention est soumise à la ratification, à l'acceptation ou à 
l'approbation des - États et des organisations régionales d'intégration 
économique. Elle est ouverte à l'adhésion des États et des organisations 
régionales d'intégration économique à compter du jour qui suit la date où elle 
cesse d'être ouverte à la signature. Les instruments de ratification, 
d'acceptation, d'approbation ou d'adhésion sont déposés auprès du 
Dépositaire. 

2. Toute organisation régionale d'intégration économique qui devient Partie à 
la présente Convention sans qu'aucun de ses États membres n'y soit Partie est 
liée par toutes les obligations énoncées dans la Convention. Lorsqu'un ou 
plusieurs États membres d'une de ces organisations sont Parties à la 
Convention, l'organisation et ses États membres décident de leurs 
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responsabilités respectives en ce qui concerne l'exécution des obligations qui 
leur incombent en vertu de la Convention. En pareil cas, l'organisation et ses 
États membres ne sont pas habilités à exercer concurremment leurs droits au 
titre de la Convention. 

3. Dans leurs instruments de ratification, d'acceptation, d'approbation ou 
d'adhésion, les organisations régionales d'intégration économique indiquent 
l'étendue de leur compétence à l'égard des questions régies par la présente 
Convention. En outre, ces organisations informent le Dépositaire, qui en 
informe à son tour les Parties, de toute modification pertinente de l'étendue de 
leur compétence. 

4. Chaque État ou organisation régionale d'intégration économique est 
encouragé à transmettre au Secrétariat, au moment de sa ratification, de son 
acceptation ou de son approbation de la Convention ou de son adhésion à 
celle-ci, des informations sur les mesures qu'il ou elle a prises pour mettre en 
oeuvre la Convention. 

5. Dans son instrument de ratification, d'acceptation, d'approbation ou 
d'adhésion, toute Partie peut déclarer que tout amendement à une annexe 
n'entre en vigueur à son égard qu'après le dépôt de son instrument de 
ratification, d'acceptation ou d'approbation dudit amendement ou d'adhésion à 
celui-ci. 

Article 31 

Entrée en vigueur 

1. La présente Convention entre en vigueur le quatre-vingt-dixième jour 
suivant la date du dépôt du cinquantième instrument de ratification, 
d'acceptation, d'approbation ou d'adhésion. 

2. Pour chaque État ou organisation régionale d'intégration économique qui 
ratifie, accepte ou approuve la Convention, ou y adhère, après le dépôt du 
cinquantième instrument de ratification, d'acceptation, d'approbation ou 
d'adhésion, la Convention entre en vigueur le quatre vingt dixième jour 
suivant la date du dépôt, par cet État ou cette organisation, de son instrument 
de ratification, d'acceptation, d'approbation ou d'adhésion. 

3. Aux fins des paragraphes 1 et 2, tout instrument déposé par une 
organisation régionale d'intégration économique n'est pas considéré comme 
venant s'ajouter aux instruments déjà déposés par les États membres de cette 
organisation. 
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Article 32 

Réserves 

Aucune réserve ne peut être faite à la présente Convention. 

Article 33 

Retrait 

1. A l'expiration d'un délai de trois ans à compter de la date d'entrée en 
vigueur de la présente Convention à l'égard d'une Partie, cette dernière peut à 
tout moment se retirer de la Convention par notification écrite adressée au 
Dépositaire. 

2. Tout retrait prend effet à l'expiration d'un délai d'un an à compter de la 
date de réception de la notification de retrait par le Dépositaire, ou à toute 
autre date ultérieure spécifiée dans la notification de retrait. 

Article 34 

Dépositaire 

Le Secrétaire général de l'Organisation des Nations Unies est le 
Dépositaire de la présente Convention. 

Article 35 

Textes faisant foi 

L'original de la présente Convention, dont les textes anglais, arabe, 
chinois, espagnol, français et russe font également foi, est déposé auprès du 
Dépositaire. 

EN FOI DE QUOI les soussignés, dûment autorisés à cet effet, ont signé la 
présente Convention. 

Fait à Kumamoto (Japon), le dix octobre deux mil treize. 
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Annexe A 

Produits contenant du mercure ajouté 

Les produits ci-après sont exclus de la présente Annexe : 

a) Produits essentiels à des fins militaires et de protection civile; 

b) Produits utilisés pour la recherche, pour l'étalonnage d'instruments, 
comme étalon de référence; 

c) Lorsqu'aucune solution de remplacement faisable sans mercure n'est 
disponible, commutateurs et relais, lampes fluorescentes à cathode 
froide et lampes fluorescentes à électrodes externes pour affichages 
électroniques et appareils de mesure; 

d) Produits utilisés dans des pratiques traditionnelles ou religieuses; et 

e) Vaccins contenant du thimérosal comme conservateur. 

Première partie : Produits soumis au paragraphe 1 de l'article 4 

Produits contenant du mercure ajouté 

Date à compter de 
laquelle la production, 

l'importation ou 
l'exportation du 

produit n'est plus 
autorisée (date 

d'abandon définitif) 

Piles, à l'exception des piles boutons zinc-oxyde d'argent et zinc-air à 
teneur en mercure <2 % 

2020 

Commutateurs et relais, à l 'exception des ponts de mesure de capacité et 
de perte à très haute précision et des commutateurs et relais radio haute 
fréquence pour instruments de surveillance et de contrôle possédant une 
teneur maximale en mercure de 20 mg par pont, commutateur ou relais 

2020 

Lampes fluorescentes compactes d'éclairage ordinaire de puissance 
< 3 0 W à teneur en mercure supérieure à 5 mg par bec de lampe 

2020 

Tubes fluorescents linéaires d'éclairage ordinaire : 

a) au phosphore à trois bandes de puissance < 60 W à teneur en 
mercure supérieure à 5 mg par lampe; 

b) au phosphore d'halophosphate de puissance <40 W à teneur en 
mercure supérieure à 10 mg par lampe 

2020 

Lampes d'éclairage ordinaire à vapeur de mercure sous haute pression 2020 
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Produits contenant du mercure ajouté 

Date à compter de 
laquelle la production, 

l'importation ou 
l'exportation du 

produit n'est plus 
autorisée (date 

d'abandon définitif) 

Mercure contenu dans les lampes fluorescentes à cathode froide et à 
électrodes externes pour affichages électroniques : 

a) de faible longueur (< 500 mm) à teneur en mercure supérieure à 
3,5 mg par lampe 

b) de longueur moyenne (> 500 mm et < 1 500 mm) à teneur en 
mercure supérieure à 5 mg par lampe 

c) de grande longueur (> 1 500 mm) à teneur en mercure supérieure à 
13 mg par lampe 

2020 

Cosmétiques (à teneur en mercure supérieure à 1 ppm), y compris les 
savons et crèmes de blanchissement de la peau, mais à l'exclusion des 
cosmétiques pour la zone oculaire dans lesquels le mercure est utilisé 
comme agent de conservation pour lequel aucun substitut efficace et 
sans danger n'est disponible" 

2020 

Pesticides, biocides et antiseptiques locaux 2020 

Les instruments de mesure non électroniques ci-après, à l'exception de 
ceux incorporés dans des équipements de grande taille ou utilisés pour 
des mesures à haute précision, lorsqu'aucune solution de remplacement 
convenable sans mercure n'est disponible : 

a) baromètres; 

b) hygromètres; 

c) manomètres; 

d) thermomètres; 

e) sphygmomanomètres. 

2020 

Les cosmétiques, savons et crèmes qui contiennent du mercure sous forme de contaminant à l'état de 
traces ne sont pas visés. 
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Deuxième partie : Produits soumis au paragraphe 3 de l'article 4 

Produits contenant 
du mercure ajouté Dispositions 

Amalgames dentaires Les mesures qu'une Partie doit prendre pour éliminer progressivement 
l'utilisation d'amalgames dentaires doivent tenir compte de sa situation 
nationale et des orientations internationales pertinentes et comprendre 
deux ou plusieurs des mesures suivantes : 

i) Définir des objectifs nationaux de prévention des caries et de 
promotion de l'hygiène dentaire pour réduire autant que possible 
le besoin de restauration dentaire; 

ii) Définir des objectifs nationaux visant à réduire autant que possible 
leur utilisation; 

iii) Promouvoir l'utilisation de matériaux de restauration dentaire 
économiques et cliniquement efficaces qui ne contiennent pas de 
mercure; 

iv) Promouvoir les activités de recherche-développement axées sur 
des matériaux de restauration dentaire de qualité qui ne 
contiennent pas de mercure; 

v) Encourager les organisations professionnelles représentatives et 
les écoles de médecine dentaire à éduquer et former les 
professionnels du secteur dentaire et les étudiants à l'utilisation de 
matériaux de restauration dentaire sans mercure et à la promotion 
des meilleures pratiques de gestion; 

vi) Décourager les polices d'assurance et programmes qui privilégient 
les amalgames plutôt que les matériaux de restauration dentaire 
sans mercure; 

vii) Encourager les polices d'assurance et programmes qui favorisent 
l'utilisation de matériaux de restauration dentaire de qualité sans 
mercure; 

viii) Restreindre l'utilisation d'amalgames dentaires à leur forme 
encapsulée; 

ix) Promouvoir l'utilisation des meilleures pratiques 
environnementales dans les établissements de soins dentaires afin 
de réduire les rejets de mercure et de composés du mercure dans 
l'eau et le sol. 
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Annexe В 

Procédés de fabrication dans lesquels du mercure 
ou des composés du mercure sont utilisés 

Première partie : Procédés soumis au paragraphe 2 de l'article 5 

Procédés de fabrication utilisant du mercure 
ou des composés du mercure Date d'abandon définitif 

Production de chlore alcali 2025 

Production d'acétaldéhyde dans laquelle du mercure ou 
des composés du mercure sont utilisés comme 
catalyseurs 

2018 
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Deuxième partie : Procédés soumis au paragraphe 3 de l'article 5 

Procédé utilisant 
du mercure Dispositions 

Production de chlorure 
de vinyle monomère 

Les mesures devant être prises par les Parties consistent, entre autres, 
à : 

i) Réduire, d'ici à 2020, l'utilisation de mercure de 50 % par unité 
de production par rapport à l'année 2010; 

ii) Promouvoir des mesures visant à réduire la dépendance à 
l'égard du mercure provenant de l'extraction primaire; 

iii) Prendre des mesures pour réduire les émissions et les rejets de 
mercure dans l'environnement; 

iv) Appuyer la recherche-développement dans le domaine des 
catalyseurs et procédés sans mercure; 

v) Ne pas permettre l'utilisation de mercure cinq ans après que la 
Conférence des Parties a établi l'existence de catalyseurs sans 
mercure techniquement et économiquement faisables basés sur 
des procédés existants; 

vi) Faire rapport à la Conférence des Parties sur les efforts 
déployés pour développer et/ou identifier des solutions de 
remplacement et éliminer l'utilisation du mercure 
conformément à l'article 21. 

Production de méthylate 
ou d'éthylate de sodium 
ou de potassium 

Les mesures devant être prises par les Parties consistent, entre autres, 
à : 

i) Réduire l'utilisation de mercure dans le but de la faire cesser le 
plus rapidement possible et au plus tard 10 ans après l'entrée en 
vigueur de la Convention; 

ii) Réduire, d'ici à 2020, les émissions et les rejets de 50 % par 
unité de production par rapport à l'année 2010; 

iii) Interdire l'utilisation de nouveau mercure provenant de 
l'extraction primaire; 

iv) Appuyer la recherche-développement dans le domaine des 
procédés sans mercure; 

v) Ne pas permettre l'utilisation de mercure cinq ans après que la 
Conférence des Parties a établi l'existence de procédés sans 
mercure techniquement et économiquement faisables; 

vi) Faire rapport à la Conférence des Parties sur les efforts 
déployés pour développer et/ou identifier des solutions de 
remplacement et éliminer l'utilisation de mercure 
conformément à l'article 21. 
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Procédé utilisant 
du mercure Dispositions 

Production de polyuréthane 
utilisant des catalyseurs 
contenant du mercure 

Les mesures devant être prises par les Parties consistent, entre autres, 
à : 

i) Réduire l'utilisation de mercure dans le but de la faire cesser le 
plus rapidement possible et au plus tard 10 ans après l'entrée en 
vigueur de la Convention; 

ii) Réduire la dépendance à l'égard du mercure provenant de 
l'extraction primaire; 

iii) Réduire les émissions et les rejets de mercure dans 
l'environnement; 

iv) Appuyer la recherche-développement dans le domaine des 
catalyseurs et procédés sans mercure; 

v) Faire rapport à la Conférence des Parties sur les efforts 
déployés pour développer et/ou identifier des solutions de 
remplacement et éliminer l'utilisation de mercure 
conformément à l'article 21. 

Le paragraphe 6 de l'article 5 ne s'applique pas à ce procédé de 
fabrication. 
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Annexe С 

Extraction minière artisanale et à petite échelle d'or 

Plans d'action nationaux 

1. Chaque Partie soumise aux dispositions du paragraphe 3 de l'article 7 fait 
figurer dans son plan d'action national : 

a) Des objectifs nationaux et des objectifs de réduction; 

b) Des mesures visant à éliminer : 

i) L'amalgamation de minerai brut; 

ii) Le brûlage à l'air libre d'amalgames ou d'amalgames 
transformés; 

iii) Le brûlage d'amalgames dans des zones résidentielles; et 

iv) La lixiviation au cyanure de sédiments, minerais et résidus 
auxquels du mercure a été ajouté, sans en avoir au préalable retiré 
ce dernier; 

c) Des mesures pour faciliter la formalisation ou la réglementation du 
secteur de l'extraction minière artisanale et à petite échelle d'or; 

d) Des estimations initiales des quantités de mercure et des pratiques 
utilisées sur son territoire dans le secteur de l'extraction minière et de la 
transformation artisanales et à petite échelle d'or; 

e) Des stratégies pour promouvoir la réduction des émissions et rejets de 
mercure et de l'exposition à cette substance dans le secteur de l'extraction 
minière et de la transformation artisanales et à petite échelle d'or et, en 
particulier, des méthodes ne faisant pas appel au mercure; 

f) Des stratégies visant à gérer les échanges commerciaux et à empêcher 
le détournement de mercure et composés du mercure provenant de sources 
étrangères et nationales destinés à être utilisés pour l'extraction minière et la 
transformation artisanales et à petite échelle d'or; 

g) Des stratégies visant à impliquer les parties prenantes dans la mise en 
œuvre et l'amélioration continue du plan d'action national; 
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h) Une stratégie de santé publique relative à l'exposition des mineurs 
travaillant dans l'extraction aurifère artisanale et à petite échelle et de leurs 
communautés au mercure. Ûne telle stratégie devrait prévoir, entre autres, la 
collecte de données sanitaires, la formation du personnel des services de santé 
et la sensibilisation par l'intermédiaire des établissements de santé; 

i) Des stratégies visant à prévenir l'exposition des populations 
vulnérables, notamment les enfants et les femmes en âge de procréer, en 
particulier les femmes enceintes, au mercure utilisé dans l'extraction minière 
artisanale et à petite échelle d'or; 

j) Des stratégies pour informer les mineurs travaillant dans l'extraction 
aurifère artisanale et à petite échelle et les communautés touchées; et 

k) Un calendrier pour la mise en œuvre du plan d'action national. 

2. Chaque Partie peut faire figurer dans son plan d'action national des 
stratégies supplémentaires pour atteindre ses objectifs comme, par exemple, 
l'utilisation ou l'introduction de normes relatives à l'extraction minière 
artisanale et à petite échelle d'or par des procédés ne faisant pas appel au 
mercure et de mécanismes reposant sur le marché ou d'outils de marketing. 
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Annexe В 

Liste des sources ponctuelles d'émissions atmosphériques 
de mercure et de composés du mercure 

Catégorie de sources ponctuelles : 

Centrales électriques alimentées au charbon; 

Chaudières industrielles alimentées au charbon; 

Procédés de fusion et de grillage utilisés dans la production de métaux non 
ferreux17; 

Installations d'incinération de déchets; 

Installations de production de clinker de ciment. 

Aux fins de la présente Annexe, on entend par « métaux non ferreux » le plomb, le zinc, le cuivre et l'or 
industriel. 

- 49 -



Annexe В 

Procédures d'arbitrage et de conciliation 

Première partie : Procédure d'arbitrage 

Aux fins de l'alinéa a) du paragraphe 2 de l'article 25 de la présente 
Convention, la procédure d'arbitrage est la suivante : 

Article premier 

1. Toute Partie peut prendre l'initiative de recourir à l'arbitrage, 
conformément à l'article 25 de la présente Convention, par notification écrite 
adressée à l'autre partie ou aux autres parties au différend. Une telle 
notification est accompagnée de l'exposé des conclusions, ainsi que de toutes 
pièces justificatives, et indique l'objet de l'arbitrage, notamment les articles de 
la présente Convention dont l'interprétation ou l'application font l'objet du 
litige. 

2. La partie requérante notifie au Secrétariat qu'elle renvoie un différend à 
l'arbitrage conformément à l'article 25 de la présente Convention. La 
notification est accompagnée de la notification écrite de la partie requérante, 
de l'exposé des conclusions et des pièces justificatives visés au paragraphe 1 
ci-dessus. Le Secrétariat communique les informations ainsi reçues à toutes les 
Parties. 

Article 2 

1. Si un différend est renvoyé à l'arbitrage conformément à l'article premier 
ci dessus, un tribunal arbitral composé de trois membres est institué. 

2. Chaque partie au différend nomme un arbitre et les deux arbitres ainsi 
nommés désignent d'un commun accord le troisième arbitre, qui exerce la 
présidence du tribunal. En cas de différends entre plus de deux parties, les 
parties qui font cause commune nomment un arbitre d'un commun accord. Le 
Président du tribunal ne doit pas être ressortissant de l'une des parties au 
différend, ni avoir sa résidence habituelle sur le territoire de l'une de ces 
parties, ni se trouver au service de l'une d'elles, ni s'être déjà occupé de 
l'affaire à un autre titre. 

3. Il est pourvu à tout siège vacant de la manière prévue pour la nomination 
initiale. 
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Article 27 

1. Si, dans un délai de deux mois après la date de réception de la notification 
d'arbitrage par la partie défenderesse, l'une des parties au différend ne procède 
pas à la nomination d'un arbitre, l'autre partie peut saisir le Secrétaire général 
de l'Organisation des Nations Unies, qui procède à cette désignation dans un 
nouveau délai de deux mois. 

2. Si, dans un délai de deux mois après la nomination du deuxième arbitre, le 
Président du tribunal arbitral n'est pas désigné, le Secrétaire général de 
l'Organisation des Nations Unies procède, à la requête d'une partie, à sa 
désignation dans un nouveau délai de deux mois. 

Article 4 

Le tribunal arbitral rend ses décisions conformément aux dispositions de la 
présente Convention et au droit international. 

Article 5 

Sauf si les parties au différend en conviennent autrement, le tribunal 
arbitral établit ses propres règles de procédure. 

Article 6 

À la demande de l'une des parties au différend, le tribunal arbitral peut 
recommander les mesures conservatoires indispensables. 

Article 7 

Les parties au différend facilitent le déroulement des travaux du tribunal 
arbitral et, en particulier, utilisent tous les moyens à leur disposition pour : 

a) Fournir au tribunal tous les documents, renseignements et facilités 
nécessaires; et 

b) Permettre au tribunal, en cas de besoin, de citer des témoins ou des 
experts et d'enregistrer leur déposition. 

Article 8 

Les parties au différend et les arbitres sont tenus de protéger la 
confidentialité de tout renseignement ou document qu'ils obtiennent à titre 
confidentiel au cours de la procédure du tribunal arbitral. 
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Article 27 

À moins que le tribunal arbitral n'en décide autrement en raison des 
circonstances particulières de l'affaire, les frais du tribunal sont supportés à 
parts égales par les parties au différend. Le tribunal tient un relevé de tous ses 
frais et en fournit un état final aux parties. 

Article 10 

Toute Partie ayant, en ce qui concerne l'objet du différend, un intérêt 
d'ordre juridique susceptible d'être affecté par la décision peut intervenir dans 
la procédure avec le consentement du tribunal arbitral. 

Article 11 

Le tribunal arbitral peut instruire et trancher les demandes 
reconventionnelles directement liées à l'objet du différend. 

Article 12 

Les décisions du tribunal arbitral, tant sur la procédure que sur le fond, 
sont prises à la majorité des voix de ses membres. 

Article 13 

1. Si l'une des parties au différend ne se présente pas devant le tribunal 
arbitral ou ne fait pas valoir ses moyens, l'autre partie peut demander âu 
tribunal de poursuivre la procédure et de rendre sa sentence. L'absence d'une 
partie ou le fait pour une partie de ne pas faire valoir ses moyens ne fait pas 
obstacle au déroulement de la procédure. 

2. Avant de prononcer sa sentence définitive, le tribunal arbitral doit 
s'assurer que la demande est fondée en fait et en droit. 

Article 14 

Le tribunal arbitral prononce sa sentence définitive au plus tard cinq mois 
après la date à laquelle il a été créé, à moins qu'il estime nécessaire de 
prolonger ce délai d'une durée qui ne devrait pas excéder cinq mois. 

Article 15 

La sentence définitive du tribunal arbitral est limitée à l'objet du différend 
et est motivée. Elle contient le nom des membres qui y ont pris part et la date à 
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laquelle elle a été prononcée. Tout membre du tribunal peut joindre à la 
sentence l'exposé de son opinion individuelle ou dissidente. 

Article 16 

La sentence définitive lie les parties au différend. L'interprétation qui est 
faite de la présente Convention dans la sentence définitive lie également toute 
Partie intervenant conformément à l'article 10 dans la mesure où elle a trait à 
des questions au sujet desquelles cette Partie est intervenue. La sentence 
définitive est sans appel, à moins que les parties au différend ne soient 
convenues à l'avance d'une procédure d'appel. 

Article 17 

Tout désaccord pouvant surgir entre les parties liées par la sentence 
définitive en application de l'article 16 concernant l'interprétation ou la mise 
en œuvre de cette sentence peut être soumis par l'une ou l'autre de ces parties 
à la décision du tribunal arbitral qui a prononcé la sentence. 

Deuxième partie : Procédure de conciliation 

Aux fins du paragraphe 6 de l'article 25 de la présente Convention, la 
procédure de conciliation est la suivante : 

Article premier 

Toute demande d'une partie à un différend visant à créer une commission 
de conciliation en application du paragraphe 6 de l'article 25 de la présente 
Convention est adressée par écrit au Secrétariat avec copie à l'autre partie ou 
aux autres parties au différend. Le Secrétariat en informe immédiatement 
toutes les Parties. 

Article 2 
« 

1. La commission de conciliation se compose, à moins que les parties au 
différend n'en conviennent autrement, de trois membres, chaque partie 
concernée en nommant un et le Président étant choisi conjointement par les 
membres ainsi nommés. 

2. En cas de différend entre plus de deux parties, les parties faisant cause 
commune nomment leur membre de la commission d'un commun accord. 
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Article 27 

Si, dans un délai de deux mois après la date de réception par le Secrétariat 
de la demande écrite visée à l'article premier ci dessus, tous les membres n'ont 
pas été nommés par les parties au différend, le Secrétaire général de 
l'Organisation des Nations Unies procède, à la requête d'une partie 
quelconque, aux nominations nécessaires dans un nouveau délai de deux mois. 

Article 4 

Si, dans un délai de deux mois après la nomination du deuxième membre 
de la commission, le Président de celle-ci n'a pas été choisi, le Secrétaire 
général de l'Organisation des Nations Unies procède, à la requête d'une partie 
au différend, à sa désignation dans un nouveau délai de deux mois. 

Article 5 

La commission de conciliation aide les parties au différend, de façon 
indépendante et impartiale, à parvenir à un règlement à l'amiable. 

Article 6 

1. La commission de conciliation peut mener la procédure de la manière 
qu'elle juge appropriée, compte pleinement tenu des circonstances de l'affaire 
et des vues éventuellement exprimées par les parties au différend, notamment 
de toute demande visant à obtenir un règlement rapide du différend. Elle peut 
adopter son propre règlement intérieur, si nécessaire, à moins que les parties 
n'en conviennent autrement. 

2. La commission de conciliation peut, à tout moment de la procédure, faire 
des propositions ou des recommandations en vue d'un règlement du différend. 

Article 7 

Les parties au différend coopèrent avec la commission de conciliation. 
Elles s'efforcent, en particulier, de satisfaire à ses demandes concernant la 
présentation de documents écrits et d'éléments de preuve et la participation 
aux réunions. Les parties au différend et les membres de la commission de 
conciliation sont tenus de protéger la confidentialité de tout renseignement ou 
document qu'ils obtiennent à titre confidentiel au cours de la procédure de 
conciliation. 
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Article 27 

La commission de conciliation prend ses décisions à la majorité des voix 
de ses membres. 

Article 9 

À moins que le différend n'ait déjà été résolu, la commission de 
conciliation présente, au plus tard douze mois après sa création, un rapport 
contenant ses recommandations pour le règlement du différend, que les parties 
au différend examinent de bonne foi. 

* 

Article 10 

En cas de désaccord au sujet de la compétence de la commission de 
conciliation pour examiner une question dont elle est saisie, celle-ci décide si 
elle est ou non compétente. 

Article 11 

Les frais de la commission de conciliation sont supportés par les parties au 
différend à parts égales, à moins qu'elles n'en conviennent autrement. La 
commission tient un relevé de tous ses frais et en fournit un état final aux 
parties. 
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МИНАМАТСКАЯ КОНВЕНЦИЯ О РТУТИ 

Стороны настоящей Конвенции, 

признавая, что ртуть является химическим веществом, вызываю-
щим обеспокоенность в глобальном масштабе вследствие ее переноса в 
атмосфере на большие расстояния, ее стойкости в окружающей среде по-
сле попадания в нее в результате антропогенной деятельности, ее способ-
ности к биоаккумуляции в экосистемах, а также вследствие обусловлен-
ных ее воздействием значительных негативных последствий для здоровья 
человека и окружающей среды, 

ссылаясь на решение 25/5 Совета управляющих Программы Орга-
низации Объединенных Наций по окружающей среде от 20 февраля 
2009 года о том, чтобы инициировать международные меры по регулиро-
ванию ртути эффективным, действенным и последовательным образом, 

ссылаясь на пункт 221 итогового документа Конференции Органи-
зации Объединенных Наций по устойчивому развитию «Будущее, которо-
го мы хотим», в котором содержится призыв к успешному завершению 
переговоров по имеющему обязательную юридическую силу глобальному 
документу по ртути в целях устранения рисков для здоровья человека и 
окружающей среды, 

ссылаясь на то, что Конференция Организации Объединенных На-
ций по устойчивому развитию подтвердила принципы Рио-де-Жанейрской 
декларации по окружающей среде и развитию, включая в том числе прин-
цип общей, но дифференцированной ответственности, и признавая соот-
ветствующие условия и возможности государств и необходимость дейст-
вий в глобальном масштабе, 

осознавая риски для здоровья, особенно в развивающихся странах, 
являющиеся результатом воздействия ртути на уязвимые группы населе-
ния, особенно на женщин, детей и, через них, на будущие поколения, 

отмечая, что экосистемы и коренные общины Арктики являются 
особенно уязвимыми вследствие биомагнификации ртути и заражения 
традиционных продуктов питания, и будучи озабочены последствиями 
воздействия ртути на коренные общины в целом, 

принимая во внимание существенные уроки болезни Минамата, в 
частности, серьезные последствия загрязнения ртутью для здоровья чело-
века и окружающей среды, и необходимость обеспечить надлежащее ре-
гулирование ртути и предотвратить повторение подобного в будущем, 



подчеркивая важное значение финансовой, технической, технологи-
ческой поддержки и поддержки в создании потенциала, в частности, в 
случае развивающихся стран и стран с переходной экономикой, в це-
лях расширения их национальных возможностей в области регулирования 
ртути и содействия эффективному осуществлению Конвенции, 

признавая также связанную с ртутью деятельность Всемирной ор-
ганизации здравоохранения по охране здоровья человека и роль соответ-
ствующих многосторонних природоохранных соглашений, особенно Ба-
зельской конвенции о контроле за трансграничной перевозкой опасных 
отходов и их удалением и Роттердамской конвенции о процедуре предва-
рительного обоснованного согласия в отношении отдельных опасных хи-
мических веществ и пестицидов в международной торговле, 

признавая, что настоящая Конвенция и другие международные со-
глашения в области окружающей среды и торговли носят взаимодопол-
няющий характер, 

подчеркивая, что ничто в настоящей Конвенции не преследует цель 
повлиять на права и обязательства любой Стороны, вытекающие из любо-
го действующего международного соглашения, 

осознавая, что вышеизложенное констатирующее положение не 
имеет целью установление иерархии между настоящей Конвенцией и дру-
гими международными документами, 

отмечая, что ничто в настоящей Конвенции не препятствует приня-
тию любой Стороной дополнительных внутренних мер, согласующихся с 
положениями настоящей Конвенции, в рамках усилий по охране здоровья 
человека и окружающей среды от воздействия ртути в соответствии с 
другими обязательствами Сторон согласно применимому международно-
му праву, 

договорились о нижеследующем: 

Статья 1 
Цель 

Цель настоящей Конвенции заключается в охране здоровья челове-
ка и окружающей среды от антропогенных выбросов и высвобождений 
ртути и ее соединений. 

- 2 -



Статья 2 
Определения 

Для целей настоящей Конвенции: 

a) «кустарная и мелкомасштабная золотодобыча» означает добы-
чу золота, которая осуществляется отдельными старателями или неболь-
шими предприятиями при ограниченных капитальных инвестициях и в 
ограниченных объемах; 

b) «наилучшие имеющиеся методы» означает наиболее эффек-
тивные методы предотвращения и, если это не представляется практиче-
ски возможным, сокращения выбросов и высвобождений ртути в атмо-
сферу, в воды и на землю и их воздействия на окружающую среду в целом 
с учетом экономических и технических обстоятельств в данной Стороне 
или на данном объекте на ее территории. В этом контексте: 

i) «наилучшие» означает наиболее эффективные для достижения 
высокого общего уровня охраны окружающей среды в целом; 

ii) «имеющиеся» означает в отношении данной Стороны и данно-
го объекта на ее территории методы, разработанные в таких мас-
штабах, которые позволяют применять их в соответствующем сек-
торе промышленности на экономически и технически осуществи-
мых условиях с учетом затрат и выгод, независимо от того, исполь-
зуются ли и разрабатываются ли такие методы в пределах террито-
рии рассматриваемой Стороны, при условии, что они доступны для 
оператора объекта, как это определено данной Стороной; и 

in) «методы» означает применяемые технологии, оперативные ме-
тоды работы и способы проектирования, сооружения, обслужива-
ния и функционирования установок и вывода их из эксплуатации; 

c) «наилучшие виды природоохранной деятельности» означает 
применение наиболее целесообразного сочетания мер и стратегий эколо-
гического контроля; 

d) . «ртуть» означает элементарную ртуть (Hg(0), КАС № 7439-
97-6); 

e) «ртутные соединения» означает любое вещество, состоящее из 
атомов ртути и еще одного или более чем одного атома других химиче-
ских элементов, которые могут быть разделены на различные компоненты 
только с помощью химических реакций; 
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f) «продукт с добавлением ртути» означает продукт или компо-
нент продукта, которые содержат ртуть или ртутное соединение, наме-
ренно добавленные в них; 

g) «Сторона» означает государство или региональную организа-
цию экономической интеграции, которые дали свое согласие быть связан-
ными обязательствами по настоящей Конвенции и для которых эта Кон-
венция вступила в силу; 

h) «Стороны, присутствующие и участвующие в голосовании» 
означает Стороны, присутствующие и голосующие «за» или «против» на 
совещании Сторон; 

i) «первичная добыча ртути» означает добычу, при которой ос-
новным добываемым материалом является ртуть; 

j) «региональная организация экономической интеграции» озна-
чает организацию, созданную суверенными государствами какого-либо 
региона, которой ее государствами-членами поручено заниматься вопро-
сами, регулируемыми настоящей Конвенцией, и которая должным обра-
зом уполномочена в соответствии со своими внутренними процедурами 
подписать, ратифицировать, принять или одобрить настоящую Конвенцию 
или присоединиться к ней; и 

к) «разрешенный вид использования» означает любой вид ис-
пользования какой-либо Стороной ртути или ртутных соединений, соот-
ветствующий настоящей Конвенции, включая виды использования, соот-
ветствующие статьям 3, 4, 5, 6 и 7, но не ограничиваясь ими. 

Статья 3 
Источники поставок ртути и торговля ею 

1. Для целей настоящей статьи: 

a) ссылки на «ртуть» включают смеси ртути с другими вещества-
ми, в том числе сплавы ртути с концентрацией ртути как минимум в 
95 весовых процентов; 

b) «ртутные соединения» означает хлорид ртути (I) (также из-
вестный как каломель), оксид ртути (II), сульфат ртути (II), нитрат ртути 
(II), киноварь и сульфид ртути. 
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2. Положения настоящей статьи не применяются к: 

a) объемам ртути и ртутных соединений, подлежащих использо-
ванию в исследованиях лабораторного масштаба или в качестве эталонно-
го стандарта; 

b) естественным следовым количествам ртути или ртутных со-
единений, присутствующим в таких продуктах, как нертутные металлы, 
руды или минеральные продукты, включая уголь, или продукты, получае-
мые из этих материалов, и непреднамеренные следовые количества в хи-
мических продуктах; или 

c) продуктам с добавлением ртути. 

3. Ни одна Сторона не разрешает первичную добычу ртути, если она 
не велась на ее территории на дату вступления в силу настоящей Конвен-
ции для этой Стороны. 

4. Каждая Сторона разрешает первичную добычу ртути, только если 
она велась на ее территории на дату вступления в силу настоящей Кон-
венции для этой Стороны, на период до пятнадцати лет после этой даты. 
В течение этого периода ртуть, полученная в ходе такой добычи, исполь-
зуется исключительно в производстве продуктов с добавлением ртути в 
соответствии со статьей 4, в производственных процессах в соответствии 
со статьей 5 или удаляется в соответствии со статьей 11с применением 
операций, которые не ведут к рекуперации, рециркуляции, утилизации, 
прямому повторному или альтернативному использованию. 

5. Каждая Сторона: 

a) предпринимает шаги для выявления отдельных запасов ртути 
или ртутных соединений в объеме свыше 50 метрических тонн, а также 
источников поставок ртути, обеспечивающих создание запасов ртути в 
объеме свыше 10 метрических тонн в год, которые находятся на ее терри-
тории; 

b) принимает меры для обеспечения того, чтобы в тех случаях, 
когда данная Сторона устанавливает наличие избыточного количества 
ртути в результате вывода из эксплуатации установок для хлорно-
щелочного производства, эта ртуть удалялась в соответствии с руководя-
щими принципами экологически обоснованного регулирования, указан-
ными в пункте 3(a) статьи 11, с применением операций, которые не ведут 
к рекуперации, рециркуляции, утилизации, прямому повторному или аль-
тернативному использованию. 
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6. Ни одна Сторона не разрешает экспорт ртути, кроме как: 

a) в Сторону, предоставившую экспортирующей Стороне свое 
письменное согласие, и только для целей; 

i) вида использования, разрешенного импортирующей Стороне в 
соответствии с настоящей Конвенцией; или 

ii) экологически безопасного временного хранения, как это преду-
смотрено в статье 10; или 

b) в государство, не являющееся Стороной, предоставившее экс-
портирующей Стороне свое письменное согласие, включая подтвержде-
ние того, что: 

i) данное государство, не являющееся Стороной, приняло меры 
для обеспечения охраны здоровья человека и окружающей среды и 
для обеспечения соблюдения ею положений статей 10 и 11; и 

ii) эта ртуть будет применяться только для вида использования, 
разрешенного Стороне в соответствии с настоящей Конвенцией, 
или для экологически безопасного временного хранения, как это 
предусмотрено в статье 10. 

7. Экспортирующая Сторона может рассматривать общее уведомле-
ние, направленное импортирующей Стороной или государством, не яв-
ляющимся Стороной, секретариату, в качестве письменного согласия, тре-
буемого в соответствии с пунктом 6. В этом общем уведомлении указы-
ваются любые условия, на которых импортирующая Сторона или государ-
ство, не являющееся Стороной, дает свое согласие. Данное уведомление 
может быть в любой момент отозвано импортирующей Стороной или го-
сударством, не являющимся Стороной. Секретариат ведет открытый ре-
естр всех таких уведомлений. 

8. Ни одна Сторона не разрешает импорт ртути из государства, не яв-
ляющегося Стороной, которому она предоставит свое письменное согла-
сие, за исключением тех случаев, когда данное государство, не являющее-
ся Стороной, предоставило подтверждение того, что эта ртуть получена 
не из источников, указанных в пункте 3 или пункте 5(b) как неразрешен-
ные. 

9. Сторона, представляющая общее уведомление о согласии в соответ-
ствии с пунктом 7, может принять решение о неприменении пункта 8, ес-
ли она применяет всеобъемлющие ограничения экспорта ртути и ввела 
внутренние меры, обеспечивающие экологически безопасное регулирова-
ние импортируемой ртути. Такая Сторона направляет уведомление о та-
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ком решении секретариату, включив в него информацию с описанием ее 
экспортных ограничений и внутренних мер регулирования, а также ин-
формацию о количествах и странах происхождения ртути, импортируемой 
из государств, не являющихся Сторонами. Секретариат ведет открытый 
реестр всех таких уведомлений. Комитет по осуществлению и соблюде-
нию рассматривает и оценивает любые такие уведомления и вспомога-
тельную информацию в соответствии со статьей 15 и может, если это це-
лесообразно, выносить рекомендации Конференции Сторон. 

10. Процедура, изложенная в пункте 9, может применяться вплоть до 
завершения второго совещания Конференции Сторон. После этого она 
применяться не может, если только Конференция Сторон не примет иного 
решения простым большинством присутствующих и участвующих в голо-
совании Сторон, исключая любую Сторону, предоставившую уведомление 
в соответствии с пунктом 9 до завершения второго совещания Конферен-
ции Сторон. 

11. Каждая Сторона включает в свою отчетность, представляемую в со-
ответствии со статьей 21, информацию о выполнении требований настоя-
щей статьи. 

12. Конференция Сторон на своем первом совещании предоставляет 
дополнительные указания в отношении настоящей статьи, особенно в от-
ношении пунктов 5(a), 6 и 8, и разрабатывает и принимает требования в 
отношении содержания уведомления, о котором говорится в пунктах 6(b) 
и 8. 

13. Конференция Сторон проводит оценку того, не противоречит ли це-
ли настоящей Конвенции торговля конкретными ртутными соединениями, 
и рассматривает вопрос о том, не следует ли распространить действие 
пунктов 6 и 8 на конкретные ртутные соединения путем их включения в 
перечень дополнительного приложения, принятого в соответствии со 
статьей 27. 

Статья 4 
Продукты с добавлением ртути 

1. Ни одна Сторона не разрешает посредством принятия соответст-
вующих мер производство, импорт или экспорт продуктов с добавлением 
ртути, перечисленных в части I приложения А, после наступления преду-
смотренного для этих продуктов срока поэтапного вывода из обращения, 
кроме случаев, когда в приложении А предусмотрено исключение, или 
случаев наличия у Стороны зарегистрированного исключения в соответ-
ствии со статьей 6. 
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2. Сторона может в качестве альтернативы пункту 1 во время ратифи-
кации или при вступлении для нее в силу поправки к приложению А ука-
зать, что она будет реализовывать различные мероприятия или стратегии 
в отношении продуктов, перечисленных в части I приложения А. Сторона 
может воспользоваться такой альтернативой только в том случае, если она 
в состоянии подтвердить, что она уже сократила до минимального уровня 
объемы производства, импорта и экспорта подавляющего большинства 
продуктов, перечисленных в части I приложения А, и что она реализовы-
вает мероприятия и стратегии, направленные на сокращение использова-
ния ртути в дополнительных продуктах, не перечисленных в части I при-
ложения А, на момент ее уведомления секретариата о своем решении вос-
пользоваться данной альтернативой. Кроме того, Сторона, решившая вос-
пользоваться данной альтернативой: 

a) сообщает при первой возможности Конференции Сторон опи-
сание реализуемых мероприятий или стратегий, в том числе данные о ко-
личественных показателях достигнутых сокращений; 

b) реализует мероприятия или стратегии, направленные на со-
кращение использования ртути в любых продуктах, перечисленных в час-
ти I приложения А, в отношении которых минимальный уровень еще не 
достигнут; 

c) рассматривает дополнительные меры по достижению дальней-
ших сокращений; и 

d) не обладает правом обращаться с просьбой о предоставлении 
исключений в соответствии со статьей 6 для любой категории продуктов, 
в отношении которой избрана данная альтернатива. 

Не позднее чем через пять лет после даты вступления Конвенции в силу, 
Конференция Сторон в рамках процесса обзора согласно пункту 8 рас-
сматривает прогресс и эффективность мер, принятых в соответствии с на-
стоящим пунктом. 

3. Каждая Сторона принимает меры в отношении продуктов с добав-
лением ртути, перечисленных в части II приложения А, в соответствии с 
изложенными в ней положениями. 

4. На основании представленной Сторонами информации секретариат 
собирает и хранит информацию о продуктах с добавлением ртути и аль-
тернативах им и обеспечивает общедоступность такой информации. Сек-
ретариат также делает общедоступной любую иную соответствующую 
информацию, представленную Сторонами. 
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5. Каждая Сторона принимает меры для предотвращения включения в 
составные продукты продуктов с добавлением ртути, производство, им-
порт или экспорт которых не разрешены для нее в соответствии с настоя-
щей статьей. 

6. Каждая Сторона противодействует производству и распределению 
через систему торговли продуктов с добавлением ртути, не охватываемых 
ни одним известным видом использования продуктов с добавлением рту-
ти, до даты вступления для нее в силу Конвенции, если только оценка 
рисков и преимуществ данного продукта не свидетельствует о пользе для 
окружающей среды или здоровья человека. Сторона представляет в сек-
ретариат, если это целесообразно, информацию о любом таком продукте, 
включая любую информацию о рисках и пользе воздействия этого про-
дукта на окружающую среду и здоровье человека. Эта информация дела-
ется секретариатом общедоступной. 

7. Любая Сторона может представить в секретариат предложение о 
включении продукта с добавлением ртути в приложение А с указанием 
информации о наличии, технической и экономической обоснованности 
безртутных альтернатив продукту и обусловленных этими альтернативами 
рисках и выгодах для окружающей среды и здоровья человека, с учетом 
информации в соответствии с пунктом 4. 

8. Не позднее чем через пять лет с даты вступления Конвенции в силу 
Конференция Сторон проводит обзор приложения А и может рассмотреть 
поправки к нему в соответствии со статьей 27. 

9. При проведении обзора приложения А в соответствии с пунктом 8 
Конференция Сторон учитывает как минимум: 

a) любое предложение, представляемое в соответствии с пунк-
том 7; 

b) информацию, представленную в соответствии с пунктом 4; и 

c) наличие для Сторон безртутных альтернатив, которые являются 
технически и экономически осуществимыми, с учетом рисков и пользы 
воздействия на окружающую среду и здоровье человека. 
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Статья 5 
Производственные процессы, в которых применяются ртуть 

или ртутные соединения 

1. Для целей настоящей статьи и приложения В производственные 
процессы, в которых применяются ртуть или ртутные соединения, не 
включают процессы, в которых используются продукты с добавлением 
ртути, процессы производства продуктов с добавлением ртути или про-
цессы по переработке содержащих ртуть отходов. 

2. Ни одна Сторона не разрешает путем принятия надлежащих мер 
применение ртути или ртутных соединений в производственных процес-
сах, перечисленных в части I приложения В, после наступления срока по-
этапного вывода из обращения, указанного в этом приложении для от-
дельного процесса, кроме случаев, когда у Стороны имеется зарегистри-
рованное исключение, как это предусмотрено в статье 6. 

3. Каждая Сторона принимает меры для ограничения применения рту-
ти или ртутных соединений в процессах, перечисленных в части II при-
ложения В, в соответствии с изложенными в нем положениями. 

4. На основании представленной Сторонами информации секретариат 
собирает и хранит информацию о процессах, в которых используются 
ртуть или ртутные соединения, и альтернативах им, и обеспечивает обще-
доступность такой информации. Иная соответствующая информация мо-
жет также направляться Сторонами и предоставляться секретариатом для 
общего пользования. 

5. Каждая Сторона, располагающая одним или более объектом, где 
ртуть или ртутные соединения применяются в производственных процес-
сах, перечисленных в приложении В: 

a) принимает меры для решения вопроса выбросов и высвобож-
дений ртути или ртутных соединений с этих объектов; 

b) включает в свою отчетность, представляемую в соответствии 
со статьей 21, информацию о мерах, принятых в рамках настоящего пунк-
та; и 

c) принимает меры для определения на своей территории объек-
тов, где ртуть или ртутные соединения применяются в производственных 
процессах, перечисленных в приложении В, и не позднее чем через три 
года после даты вступления для нее в силу настоящей Конвенции пред-
ставляет в секретариат информацию о количестве и видах таких объектов, 
в том числе расчетный ежегодный объем потребляемой ими ртути или 
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ртутных соединений. Эта информация делается секретариатом общедос-
тупной. 

6. Ни одна Сторона не разрешает использование ртути или ртутных 
соединений на объектах, которые не существовали до даты вступления в 
силу настоящей Конвенции для этой Стороны, использующих производ-
ственные процессы, перечисленные в приложении В. В отношении таких 
объектов исключения не применяются. 

7. Каждая Сторона противодействует созданию любого объекта, ис-
пользующего любой иной производственный процесс, при котором наме-
ренно используются ртуть или ртутные соединения, если он не существо-
вал до даты вступления в силу Конвенции, кроме случаев, когда Сторона 
может убедительно доказать Конференции Сторон, что этот производст-
венный процесс обеспечивает существенную пользу для окружающей 
среды и здоровья человека и что технически и экономически возможные 
безртутные альтернативы, обеспечивающие такую пользу, отсутствуют. 

8. Сторонам рекомендуется обмениваться информацией, касающейся 
соответствующих технологических новшеств, экономически и технически 
осуществимых безртутных альтернатив и возможных мер и методов для 
сокращения и, где это возможно, исключения применения ртути и ртут-
ных соединений в производственных процессах, перечисленных в прило-
жении В, а также выбросов и высвобождений ртути и ртутных соедине-
ний в результате этих производственных процессов. 

9. Любая Сторона может представить предложение о внесении попра-
вок в приложение В с целью включения в него производственных процес-
сов, в которых используется ртуть или ртутные соединения. В нем указы-
вается информация о наличии, технической и экономической обоснован-
ности безртутных. альтернатив этим процессам, и обусловленных этими 
альтернативами рисках и выгодах для окружающей среды и здоровья че-
ловека. 

10. Не позднее чем через пять лет после даты вступления в силу Кон-
венции Конференция Сторон проводит обзор приложения В и может рас-
смотреть поправки к нему в соответствии со статьей 27. 

11. При любом рассмотрении приложения В в соответствии с пунк-
том 10 Конференция Сторон учитывает как минимум: 

a) любое предложение, представляемое в соответствии с пунк-
том 9; 

b) информацию, являющуюся доступной в соответствии с пунк-
том 4; и 

- 1 1 -



с) наличие для Сторон безртутных альтернатив, которые являются 
технически и экономически осуществимыми, с учетом рисков и пользы 
для окружающей среды и здоровья человека. 

Статья 6 
Исключения, предоставляемые Стороне по запросу 

1. Любое государство или региональная организация экономической 
интеграции могут зарегистрировать одно или несколько исключений в от-
ношении сроков поэтапного вывода из обращения, указанных в приложе-
нии А и приложении В, далее именуемых «исключение», путем письмен-
ного уведомления секретариата: 

a) став Стороной настоящей Конвенции; или 

b) если какой-либо продукт с добавлением ртути дополнительно 
включается на основании поправки в приложение А или какой-либо про-
изводственный процесс, в котором используется ртуть, дополнительно 
включается на основании поправки в приложение В не позднее даты всту-
пления в силу для этой Стороны применимой поправки. 

Регистрация любого исключения должна сопровождаться заявлением, в 
котором будет обоснована необходимость исключения для этой Стороны. 

2. Исключение может регистрироваться либо по категориям, перечис-
ленным в приложении А или В, либо по подкатегориям, определяемым 
любым государством или региональной организацией экономической ин-
теграции. 

3. Каждая Сторона, которая обладает исключением или исключения-
ми, указывается в реестре. Секретариат формирует и ведет реестр и пре-
доставляет его для использования в общедоступном режиме. 

4. Реестр включает в себя: 

a) перечень Сторон, обладающих исключением или исключения-
ми; 

b) исключение или исключения, зарегистрированные в отноше-
нии каждой Стороны; и 

c) дату истечения срока действия каждого исключения. 

5. В случае если в реестре Стороной не указан более короткий срок, 
срок действия всех исключений в соответствии с пунктом 1 истекает че-
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рез пять лет после наступления соответствующего срока поэтапного вы-
вода из обращения, указанного в приложении А или приложении В. 

6. По просьбе Стороны Конференция Сторон может принять решение 
о продлении срока действия исключения на пять лет, если только эта Сто-
рона не просит о более коротком сроке. Принимая свое решение, Конфе-
ренция Сторон должным образом учитывает: 

a) доклад Стороны с обоснованием необходимости продления 
срока действия исключения и изложением осуществленных и запланиро-
ванных мероприятий по максимально быстрому устранению потребности 
в исключении; 

b) имеющуюся информацию, в том числе в отношении наличия 
альтернативных продуктов и процессов, которые позволяют обходиться 
без ртути или связаны с применением меньших количеств ртути, чем вид 
использования, охватываемый исключением; и 

c) планируемые или осуществляемые мероприятия по обеспече-
нию экологически безопасного хранения ртути и удаления ртутных отхо-
дов. 

Срок действия исключения может продлеваться не более одного раза в 
отношении одного продукта и срока его поэтапного вывода из обращения. 

7. Сторона может в любой момент отозвать исключение путем пись-
менного уведомления секретариата. Отзыв исключения вступает в силу в 
дату, указанную в уведомлении. 

8. Несмотря на положения пункта 1, никакое государство или регио-
нальная организация экономической интеграции не могут зарегистриро-
вать исключение в отношении соответствующего продукта или процесса, 
включенного в приложение А или В, по истечении пяти лет после наступ-
ления срока его поэтапного вывода из обращения, если только одна или 
несколько Сторон не сохраняют зарегистрированное исключение в отно-
шении данного продукта или процесса, получив продление в соответст-
вии с пунктом 6. В этом случае государство или региональная организа-
ция экономической интеграции могут в сроки, указанные в пунктах 1 (а) и 
(Ь), зарегистрировать исключение в отношении данного продукта или 
процесса, срок действия которого истекает через десять лет после наступ-
ления соответствующего срока поэтапного вывода из обращения. 

9. Никакая Сторона ни в какое время не может иметь действующее ис-
ключение в отношении продукта или процесса, указанного в приложе-
нии А или В, через десять лет после истечения срока поэтапного вывода 
из обращения этого продукта или процесса. 
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Статья 7 
Кустарная и мелкомасштабная золотодобыча 

1. Меры, указанные в настоящей статье и в приложении С, применя-
ются в отношении кустарной и мелкомасштабной добычи и обработки зо-
лота, где для извлечения золота из руды используется ртутное амальгами-
рование. 

2. Каждая Сторона, на территории которой осуществляются кустарная 
и мелкомасштабная добыча и обработка золота, на которую распростра-
няются положения настоящей статьи, принимает меры с целью сокраще-
ния и, где это возможно, прекращения применения ртути и ртутных со-
единений и образования выбросов и высвобождений ртути в окружаю-
щую среду при такой добыче и обработке. 

3. Если в любой момент времени Сторона определяет, что кустарная и 
мелкомасштабная добыча и обработка золота на ее территории выходит за 
рамки незначительной, она сообщает об этом секретариату. Если Сторо-
ной будет это определено, она: 

a) разрабатывает и осуществляет национальный план действий в 
соответствии с приложением С; 

b) представляет свой национальный план действий секретариату 
не позднее чем через три года после вступления для нее в силу Конвенции 
или через три года после направления уведомления секретариату, в зави-
симости от того, что происходит позднее; и 

c) впоследствии каждые три года проводит обзор хода выполне-
ния своих обязательств в соответствии с настоящей статьей и включает 
такие обзоры в свою отчетность, представляемую в соответствии со 
статьей 21. 

4. Стороны могут сотрудничать друг с другом и, если это целесооб-
разно, с соответствующими межправительственными организациями и 
другими учреждениями для достижения целей настоящей статьи. Такое 
сотрудничество может включать: 

a) разработку стратегий предотвращения перенаправления ртути 
или ртутных соединений для использования в кустарной и мелкомас-
штабной добыче и обработке золота; 

b) инициативы по учебной подготовке, информационно-просвети-
тельской деятельности и созданию потенциала; 
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c) содействие научным исследованиям в области устойчивых аль-
тернативных видов деятельности, не предполагающих применения ртути; 

d) оказание технической и финансовой помощи; 

e) партнерства для оказания содействия в выполнении их обяза-
тельств в соответствии с настоящей статьей; и 

f) использование существующих механизмов обмена информаци-
ей с целью распространения знаний, наилучших видов природоохранной 
деятельности и альтернативных технологий, приемлемых с экологиче-
ской, технической, социальной и экономической точек зрения. 

Статья 8 
Выбросы 

1. Настоящая статья касается контроля и, где это осуществимо, со-
кращения выбросов ртути и ртутных соединений, обычно обозначаемых 
как «суммарный объем ртути», в атмосферу с помощью мер контроля вы-
бросов из точечных источников, относящихся к категориям источников, 
перечисленным в приложении D. 

2. Для целей настоящей статьи: 

a) «выбросы» означает выбросы ртути или ртутных соединений в 
атмосферу; 

b) «соответствующий источник» означает источник, относящийся 
к одной из категорий источников, перечисленных в приложении D. Сто-
роной, по ее выбору, могут быть установлены критерии для определения 
источников, относящихся к категории источников, перечисленных в при-
ложении D, если эти критерии по любой категории распространяются по 
крайней мере на 75 процентов выбросов для этой категории; 

c) «новый источник» означает любой соответствующий источник 
в одной из категорий, перечисленных в приложении D, строительство или 
существенная модификация которого начинается не ранее чем через один 
год после даты: 

i) вступления в силу настоящей Конвенции для соответствующей 
Стороны; или 

ii) вступления в силу для соответствующей Стороны поправки к 
приложению D, если действие положений настоящей Конвенции 
начинает распространяться на источник лишь в силу этой поправки; 



d) «существенная модификация» означает изменение соответст-
вующего источника, приводящее к значительному увеличению выбросов, 
за исключением любого изменения объема выбросов в результате извле-
чения побочного продукта. Вопрос о том, является ли модификация суще-
ственной, решает сама Сторона; 

e) «существующий источник» означает любой соответствующий 
источник, который не является новым источником; 

f) «предельное значение выбросов» означает предел в отношении 
концентрации, массы или интенсивности выбросов ртути или ртутных со-
единений из точечного источника выбросов, обычно обозначаемых как 
«суммарный объем ртути»; 

3. Сторона, располагающая соответствующими источниками, прини-
мает меры по контролю выбросов и может подготовить национальный 
план с изложением мер, которые будут приниматься для контроля выбро-
сов, и ожидаемых ею целевых показателей, целей и результатов. Любой 
план представляется Конференции Сторон в течение четырех лет после 
даты вступления в силу Конвенции для этой Стороны. Если Сторона раз-
рабатывает план осуществления в соответствии со статьей 20, то она мо-
жет включить в него план, подготовленный в соответствии с настоящим 
пунктом. 

4. Применительно к своим новым источникам каждая Сторона требует 
использования наилучших имеющихся методов и наилучших видов при-
родоохранной деятельности для контроля и, где это выполнимо, сокраще-
ния выбросов как только это становится осуществимым, но не позднее 
чем через пять лет после даты вступления в силу Конвенции для этой 
Стороны. Стороной могут использоваться показатели предельных значе-
ний выбросов, которые согласуются с применением наилучших имею-
щихся методов. 

5. В отношении своих существующих источников каждая Сторона 
включает в любой национальный план и осуществляет одну или более из 
следующих мер с учетом ее национальной ситуации, экономической и 
технической обоснованности, а также финансовой доступности этих мер, 
как только это становится осуществимым, но не позднее чем через де-
сять лет после даты вступления для нее в силу Конвенции: 

а) установление количественных целевых показателей для кон-
троля и, там, где это практически возможно, сокращения выбросов из со-
ответствующих источников; 
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b) установление предельных значений выбросов для контроля и, 
там, где это практически возможно, сокращения выбросов из соответст-
вующих источников; 

c) использование наилучших имеющихся методов и наилучших 
видов природоохранной деятельности для контроля выбросов из соответ-
ствующих источников; 

d) осуществление стратегии контроля одновременного воздейст-
вия нескольких загрязнителей, которая обеспечит сопутствующие выгоды 
для контроля выбросов ртути; 

e) принятие альтернативных мер по сокращению выбросов из со-
ответствующих источников. 

6. Стороны могут применять либо одинаковые меры ко всем соответ-
ствующим существующим источникам, либо разные меры в отношении 
разных категорий источников. Целью этих мер, принимаемых Стороной, 
должно быть достижение разумного прогресса в сокращении со временем 
выбросов ртути. 

7. Каждая Сторона формирует, как только это становится осуществи-
мым, но не позднее чем через пять лет после даты вступления в силу для 
нее Конвенции, и в дальнейшем ведет кадастр выбросов из соответст-
вующих источников. 

8. Конференция Сторон принимает на своем первом совещании руко-
водящие принципы в отношении: 

a) наилучших имеющихся методов и наилучших видов природо-
охранной деятельности с учетом любых различий между новыми и суще-
ствующими источниками, а также необходимости сведения к минимуму 
последствий межсредовых загрязнений; и 

b) поддержки Сторон при осуществлении мер, предусмотренных 
в пункте 5, в частности, при определении целевых показателей и установ-
лении предельных значений выбросов. 

9. Конференция Сторон, как только это становится осуществимым, 
принимает руководящие принципы в отношении: 

a) критериев, которые Стороны могут разработать в соответствии 
с пунктом 2(b); 

b) методологии формирования кадастров выбросов. 
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10. Конференция Сторон на постоянной основе проводит обзор и при 
необходимости обновляет руководящие принципы, разработанные в соот-
ветствии с пунктами 8 и 9. Стороны принимают данные руководящие 
принципы во внимание при осуществлении соответствующих положений 
настоящей статьи. 

11. Каждая Сторона включает в свои доклады, представляемые соглас-
но статье 21, информацию об осуществлении ею настоящей статьи, в ча-
стности, информацию о мерах, принимаемых ею в соответствии с пунк-
тами 4-7, и об эффективности этих мер. 

Статья 9 
Высвобождения 

1. Настоящая статья касается контроля и, где это осуществимо, со-
кращения высвобождений ртути и ртутных соединений, обычно обозна-
чаемых как «суммарный объем ртути», на землю и в воды из соответст-
вующих точечных источников, не охватываемых другими положениями 
настоящей Конвенции. 

2. Для целей настоящей статьи: 

a) «высвобождения» означает поступление ртути или ртутных со-
единений на землю или в воду; 

b) «соответствующий источник» означает любой значительный 
антропогенный точечный источник выбросов, выявленный Стороной, не 
охватываемый другими положениями настоящей Конвенции; 

c) «новый источник» означает любой соответствующий источник, 
строительство или существенная модификация которого начинается не 
ранее чем через один год после даты вступления в силу настоящей Кон-
венции для соответствующей Стороны; 

d) «существенная модификация» означает изменение соответст-
вующего источника, приводящее к значительному увеличению высвобож-
дений, за исключением любого изменения объема высвобождений в ре-
зультате извлечения побочного продукта. Вопрос о том, является ли мо-
дификация существенной, решается самой Стороной; 

e) «существующий источник» означает любой соответствующий 
источник, который не является новым источником; 

f) «предельное значение высвобождений» означает предел кон-
центрации или массы ртути или ртутных соединений, высвобождаемых из 
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точечного источника, обычно обозначаемых как «суммарный объем рту-
ти». 

3. Каждая Сторона, не позднее чем через три года после даты вступ-
ления для нее в силу Конвенции и далее на регулярной основе, выявляет 
соответствующие категории точечных источников. 

4. Сторона, располагающая соответствующими источниками, прини-
мает меры по контролю высвобождений и может подготовить националь-
ный план с изложением мер, которые будут приниматься для контроля 
высвобождений ртути, и ожидаемых ею целевых показателей, целей и ре-
зультатов. Любой план представляется Конференции Сторон в течение че-
тырех лет после даты вступления в силу Конвенции для Этой Стороны. 
Если Сторона разрабатывает план осуществления согласно статье 20, то 
она может включить в него план, подготовленный в соответствии с на-
стоящим пунктом. 

5. В число мер входит, в зависимости от целесообразности, осуществ-
ление одного или нескольких из следующих мероприятий: 

a) установление предельных значений высвобождений для кон-
троля и, там, где это практически возможно, сокращения высвобождений 
из соответствующих источников; 

b) использование наилучших имеющихся методов и наилучших 
видов природоохранной деятельности для контроля высвобождений из 
соответствующих источников; 

c) осуществление стратегии контроля одновременного воздейст-
вия нескольких загрязнителей, которая обеспечит сопутствующие выгоды 
для контроля высвобождений ртути; 

d) принятие альтернативных мер по сокращению высвобождений 
из соответствующих источников. 

6. Каждая Сторона формирует, как только это становится практически 
возможным, но не позднее чем через пять лет после даты вступления для 
нее в силу Конвенции, и в дальнейшем ведет кадастр высвобождений из 
соответствующих источников. 

7. Конференция Сторон, как только это становится практически воз-
можным, принимает руководящие принципы в отношении: 

а) наилучших имеющихся методов и наилучших видов природо-
охранной деятельности с учетом любых различий между новыми и суще-
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ствующими источниками, а также необходимости сведения к минимуму 
последствий межсредовых загрязнений; 

Ь) методологии формирования кадастров высвобождений. 

8. Каждая Сторона включает в свои доклады, представляемые соглас-
но статье 21, информацию об осуществлении ею настоящей статьи, в ча-
стности, информацию о мерах, принимаемых ею в соответствии с пунк-
тами 3-6, и об эффективности этих мер. 

Статья 10 
Экологически безопасное временное хранение ртути, 

кроме ртутных отходов 

1. Настоящая статья применяется к временному хранению ртути и 
ртутных соединений, как они определены в статье 3, на которые не рас-
пространяется приведенное в статье 11 определение ртутных отходов. 

2. Каждая Сторона принимает меры для обеспечения того, чтобы вре-
менное хранение такой ртути и ртутных соединений, предназначенных 
для вида использования, разрешенного Стороне в соответствии с настоя-
щей Конвенцией, осуществлялось экологически безопасным образом с 
учетом любых руководящих принципов и в соответствии с любыми тре-
бованиями, принятыми в соответствии с пунктом 3. 

3. Конференция Сторон принимает руководящие принципы по эколо-
гически безопасному временному хранению такой ртути и ртутных со-
единений с учетом любых соответствующих руководящих принципов, 
разработанных в соответствии с Базельской конвенцией о контроле за 
трансграничной перевозкой опасных отходов и их удалением, и других 
соответствующих руководств. Конференцией Сторон в дополнительном 
приложении к настоящей Конвенции могут приниматься требования в от-
ношении временного хранения, как это предусмотрено в статье 27. 

4. Стороны по мере необходимости сотрудничают друг с другом, с со-
ответствующими межправительственными организациями и другими уч-
реждениями в целях наращивания потенциала экологически безопасного 
временного хранения такой ртути и ртутных соединений. 

Статья 11 
Ртутные отходы 

1. В отношении Сторон Базельской конвенции к отходам, охватывае-
мым настоящей Конвенцией, применяются соответствующие определения 
Базельской конвенции о контроле за трансграничной перевозкой опасных 
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отходов и их удалением. Стороны настоящей Конвенции, не являющиеся 
Сторонами Базельской конвенции, используют эти определения в качестве 
руководства применительно к отходам, охватываемым настоящей Конвен-
цией. 

2. Для целей настоящей Конвенции «ртутные отходы» означает веще-
ства или предметы: 

a) состоящие из ртути или ртутных соединений; 

b) содержащие ртуть или ртутные соединения; или 

c) загрязненные ртутью или ртутными соединениями, 

в количестве, превышающем соответствующие пороговые значения, уста-
новленные Конференцией Сторон в гармоничном взаимодействии с соот-
ветствующими органами Базельской конвенции, которые удаляются, 
предназначены для удаления или должны быть удалены в соответствии с 
положениями национального законодательства или настоящей Конвенции. 
Данное определение не включает вскрышные и пустые породы и отвалы, 
образующиеся в процессе горной добычи за исключением первичной до-
бычи ртути, если только они не содержат ртуть или ртутные соединения в 
количестве, превышающем пороговые значения, установленные Конфе-
ренцией Сторон. 

3. Каждая Сторона принимает соответствующие меры для того, чтобы 
ртутные отходы: 

a) регулировались экологически безопасным образом с учетом 
руководящих принципов, разработанных в соответствии с Базельской 
конвенцией и в соответствии с требованиями, которые будут приняты 
Конференцией Сторон в дополнительном приложении, как это преду-
смотрено в статье 27. При разработке требований Конференция Сторон 
принимает во внимание положения и программы Сторон, касающиеся ре-
гулирования отходов; 

b) подвергались регенерации, рециркуляции, восстановлению или 
непосредственному повторному использованию исключительно в рамках 
вида использования, разрешенного Стороне в соответствии с настоящей 
Конвенцией, или в целях экологически безопасного удаления в соответст-
вии с пунктом 3(a); 

c) для Сторон Базельской конвенции не перемещались через меж-
дународные границы, кроме как для цели экологически безопасного уда-
ления в соответствии с настоящей статьей и в соответствии с Базельской 
конвенцией. В обстоятельствах, когда положения Базельской конвенции 
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не применяются к перемещению через национальные границы, Стороны 
разрешают такое перемещение только после принятия во внимание соот-
ветствующих междутародных норм, стандартов и руководящих принци-
пов. 

4. Конференция Сторон стремится тесно сотрудничать с соответст-
вующими органами Базельской конвенции в области проведения обзора и 
при необходимости обновления руководящих принципов, указанных в 
пункте 3(a). 

5. Сторонам рекомендуется при необходимости сотрудничать друг с 
другом, с соответствующими межправительственными организациями и 
другими учреждениями в целях развития и поддержания глобального, ре-
гионального и национального потенциала регулирования ртутных отходов 
экологически безопасным способом. 

Статья 12 
Загрязненные участки 

1. Каждая Сторона прилагает усилия для разработки надлежащих 
стратегий по выявлению и оценке участков, загрязненных ртутью или 
ртутными соединениями. 

2. Любые действия по снижению рисков, которые представляют собой 
такие участки, осуществляются экологически безопасным способом и 
включают, в случае целесообразности, оценку рисков для здоровья чело-
века и окружающей среды, обусловленных содержащимися в них ртутью 
или ртутными соединениями. 

3. Конференция Сторон принимает руководство по принципам регу-
лирования загрязненных участков, которое может включать методы и под-
ходы в отношении: 

a) выявления участков и снятия их характеристик; 

b) привлечения общественности; 

c) оценки рисков для здоровья человека и окружающей среды; 

d) вариантов регулирования рисков, обусловленных загрязненны-
ми участками; 

e) оценки выгод и затрат; и 

f) аттестации результатов. 
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4. Сторонам рекомендуется сотрудничать в разработке стратегий и 
осуществлении мероприятий по выявлению, оценке, определению при-
оритетности, регулированию и, при необходимости, восстановлению за-
грязненных участков. 

Статья 13 
Финансовые ресурсы и механизм финансирования 

1. Каждая Сторона обязуется обеспечивать в рамках своих возможно-
стей ресурсы в связи с теми национальными мероприятиями, которые на-
правлены на осуществление настоящей Конвенции, в соответствии со 
своей национальной политикой, приоритетами, планами и программами. 
Такие ресурсы могут включать внутреннее финансирование в рамках со-
ответствующей политики, стратегий развития и национальных бюджетов, 
а также двустороннее и многостороннее финансирование наряду с при-
влечением частного сектора. 

2. Совокупная эффективность осуществления настоящей Конвенции 
Сторонами, являющимися развивающимися странами, будет связана с 
эффективным осуществлением настоящей статьи. 

3. Многосторонним, региональным и двусторонним источникам фи-
нансовой и технической помощи, а также создания потенциала и передачи 
технологии рекомендуется на безотлагательной основе расширять и акти-
визировать свою деятельность в вопросах ртути в поддержку Сторон, яв-
ляющихся развивающимися странами, в осуществлении положений на-
стоящей Конвенции, касающихся финансовых ресурсов, технической по-
мощи и передачи технологии. 

4. Стороны в своей деятельности, касающейся финансирования, в 
полной мере учитывают конкретные потребности и особое положение 
Сторон, являющихся малыми островными развивающимися государства-
ми или наименее развитыми странами. 

5. Настоящим определяется механизм для своевременного обеспече-
ния достаточных финансовых ресурсов на предсказуемой основе. Этот 
механизм призван оказывать поддержку Сторонам, являющимся разви-
вающимися странами и странами с переходной экономикой, в соблюдении 
ими своих обязательств в соответствии с настоящей Конвенцией. 

6. В состав механизма входят: 

a) Целевой фонд Фонда глобальной окружающей среды и 

b) Целевая международная программа для поддержки процессов 
создания потенциала и оказания технической помощи. 
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7. Целевой фонд Фонда глобальной окружающей среды своевременно 
обеспечивает новые и достаточные финансовые ресурсы на предсказуе-
мой основе для покрытия расходов по поддержке осуществления настоя-
щей Конвенции в соответствии с решениями Конференции Сторон. Для 
целей настоящей Конвенции Целевой фонд Фонда глобальной окружаю-
щей среды функционирует под руководством Конференции Сторон и под-
отчетен ей. Конференция Сторон обеспечивает указания относительно 
общих стратегий, политики, программных приоритетов и правомочности 
доступа к финансовым ресурсам и их использования. Кроме того, Конфе-
ренция Сторон обеспечивает указания относительно ориентировочного 
перечня категорий видов деятельности для получения поддержки от Це-
левого фонда Фонда глобальной окружающей среды. Целевой фонд Фон-
да глобальной окружающей среды предоставляет ресурсы для покрытия 
согласованных дополнительных издержек, связанных с получением гло-
бальных экологических преимуществ, и согласованных полных расходов 
на некоторые стимулирующие мероприятия. 

8. Предоставляя ресурсы на мероприятия, Целевой фонд Фонда гло-
бальной окружающей среды должен принимать во внимание соотношение 
потенциального сокращения ртути в результате осуществления предла-
гаемого мероприятия с расходами на него. 

9. Для целей настоящей Конвенции Программа, о которой говорится в 
пункте 6(b), функционирует под руководством Конференции Сторон и 
подотчетна ей. На своем первом совещании Конференция Сторон прини-
мает решение относительно уже существующего зонтичного учреждения 
для Программы и обеспечивает указания для нее, в том числе относи-
тельно сроков ее деятельности. Всем Сторонам и другим соответствую-
щим заинтересованным субъектам рекомендуется предоставлять финан-
совые ресурсы Программе на добровольной основе. 

10. Конференция Сторон и органы, входящие в состав механизма, на 
первом совещании Конференции Сторон согласовывают процедуры для 
выполнения вышеуказанных пунктов. 

11. Конференция Сторон, не позднее чем на своем третьем совещании, 
а далее — через регулярные промежутки времени, рассматривает уровень 
финансирования, руководящие указания Конференции Сторон в адрес ор-
ганов, которым поручено обеспечить работоспособность механизма, уч-
режденного в соответствии с настоящей статьей, и их эффективность, а 
также их способность удовлетворять изменяющиеся потребности Сторон, 
являющихся развивающимися странами и странами с переходной эконо-
микой. На основе такого рассмотрения она принимает соответствующие 
меры для повышения эффективности механизма. 

- 2 4 -



12. Всем Сторонам в рамках имеющихся у них возможностей рекомен-
дуется способствовать деятельности механизма. Механизм содействует 
привлечению ресурсов из других источников, включая частный сектор, и 
стремится использовать такие ресурсы на мероприятия, поддержку кото-
рым он оказывает. 

Статья 14 
Создание потенциала, техническое содействие 

и передача технологии 

1. Стороны осуществляют сотрудничество с целью оказания, в преде-
лах их соответствующих возможностей, своевременной и надлежащей 
помощи в создании потенциала и технического содействия Сторонам, яв-
ляющимся развивающимися странами, в частности Сторонам, являющим-
ся наименее развитыми странами или малыми островными развивающи-
мися государствами, и Сторонам, являющимся странами с переходной 
экономикой, в порядке способствования им в осуществлении их обяза-
тельств в соответствии с настоящей Конвенцией. 

2. Создание потенциала и техническое содействие в соответствии с 
пунктом 1 и статьей 13 могут осуществляться в рамках региональных, 
субрегиональных и национальных механизмов, включая существующие 
региональные и субрегиональные центры, посредством других многосто-
ронних и двусторонних средств, а также посредством партнерств, в том 
числе партнерств с участием частного сектора. Следует стремиться к со-
трудничеству и координации с другими многосторонними природоохран-
ными соглашениями в области химических веществ и отходов для повы-
шения эффективности оказания технического содействия. 

3. Стороны, являющиеся развитыми странами, и другие Стороны в 
пределах своих возможностей развивают и облегчают при поддержке ча-
стного сектора и других соответствующих заинтересованных субъектов, 
когда это уместно, разработку, передачу и распространение современных 
экологически обоснованных альтернативных видов технологии, а также 
доступ к ним Сторон, являющихся развивающимися странами, в частно-
сти наименее развитыми странами и малыми островными развивающими-
ся государствами, и Сторон, являющихся странами с переходной экономи-
кой, в целях укрепления их потенциала эффективного осуществления на-
стоящей Конвенции. 

4. К своему второму совещанию и впоследствии на регулярной основе 
и с учетом представлений и докладов Сторон, в том числе предусмотрен-
ных в статье 21, и информации, представленной другими заинтересован-
ными субъектами, Конференция Сторон: 
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a) рассматривает информацию о существующих инициативах и о 
достигнутом прогрессе в области альтернативных технологий; 

b) рассматривает потребности Сторон, особенно Сторон, являю-
щихся развивающимися странами, в альтернативных технологиях; и 

c) выявляет проблемы, с которыми сталкиваются Стороны, осо-
бенно Стороны, являющиеся развивающимися странами, в области пере-
дачи технологии. 

5. Конференция Сторон выносит рекомендации о путях дальнейшего 
укрепления работы по созданию потенциала, техническому содействию и 
передаче технологии в соответствии с настоящей статьей. 

Статья 15 
Комитет по осуществлению и соблюдению 

1. Настоящим учреждается механизм, включающий Комитет в качест-
ве вспомогательного органа Конференции Сторон, для поощрения осуще-
ствления и проведения обзора соблюдения всех положений настоящей 
Конвенции. Механизм, включающий Комитет, по своему характеру пред-
полагает оказание содействия и уделяет особое внимание соответствую-
щему национальному потенциалу и ситуации Сторон. 

2. Комитет поощряет осуществление и проводит обзор соблюдения 
всех положений настоящей Конвенции. Комитет рассматривает как инди-
видуальные, так и системные вопросы осуществления и соблюдения и по 
мере необходимости выносит рекомендации Конференции Сторон. 

3. Комитет состоит из 15 членов, назначаемых Сторонами и избирае-
мых Конференцией Сторон с должным учетом справедливого географиче-
ского представительства на основе 5 регионов Организации Объединен-
ных Наций; первые члены Комитета избираются на первом совещании 
Конференции Сторон, после чего — в соответствии с правилами процеду-
ры, утвержденными Конференцией Сторон согласно пункту 5; члены Ко-
митета обладают компетенцией в области, связанной с настоящей Кон-
венцией, и отражают надлежащий баланс экспертного потенциала. 

4. Комитет может рассматривать вопросы на основании: 

a) письменных представлений любой Стороны в связи с ее со-
блюдением; 

b) национальных докладов, представляемых согласно статье 21; и 

c) просьб Конференции Сторон. 
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5. Комитет разрабатывает свои правила процедуры, которые подлежат 
утверждению Конференцией Сторон на ее втором совещании; Конферен-
ция Сторон может утверждать дополнительные положения круга ведения 
Комитета. 

6. Комитет прилагает все усилия к утверждению своих рекомендаций 
на основе консенсуса. Если исчерпаны все средства для достижения кон-
сенсуса, а консенсус не достигнут, то в качестве последней меры такая 
рекомендация утверждается большинством в три четверти голосов чле-
нов, присутствующих и участвующих в голосовании, при наличии квору-
ма в две трети членов. 

Статья 16 
Медико-санитарные аспекты 

1. Сторонам рекомендуется: 

a) содействовать разработке и осуществлению стратегий и про-
грамм для выявления и защиты населения, относящегося к группе риска, 
особенно уязвимых групп, включая разработку научно обоснованных ру-
ководящих принципов по охране здоровья, касающихся воздействия ртути 
и ртутных соединений, определение целевых заданий для сокращения 
воздействия ртути там, где это применимо, и просвещение общественно-
сти при участии государственной системы здравоохранения и других со-
ответствующих секторов; 

b) содействовать разработке и осуществлению научно обоснован-
ных учебных и профилактических программ, касающихся воздействия 
ртути и ртутных соединений на рабочем месте; 

c) содействовать оказанию надлежащих медицинских услуг для 
предупреждения, лечения и ухода за населением, пострадавшим от воз-
действия ртути и ртутных соединений; и 

d) создавать и укреплять, по мере необходимости, институцио-
нальный и профессиональный медицинский потенциал для предупрежде-
ния, диагностики, лечения и мониторинга рисков для здоровья, связанных 
с воздействием ртути и ртутных соединений. 

2. При рассмотрении связанных со здоровьем вопросов или мероприя-
тий Конференции Сторон следует: 

а) по мере необходимости консультироваться и сотрудничать с 
Всемирной организацией здравоохранения, Международной организаци-
ей труда и другими соответствующими межправительственными органи-
зациями; и 
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b) по мере необходимости содействовать сотрудничеству и обме-
ну информацией с Всемирной организацией здравоохранения, Междуна-
родной организацией труда и другими соответствующими межправитель-
ственными организациями. 

Статья 17 
Обмен информацией 

1. Каждая Сторона содействует обмену: 

a) научной, технической, экономической и правовой информаци-
ей, касающейся ртути и ртутных соединений, включая информацию ток-
сикологического и экотоксикологического характера, а также информацию 
по вопросам безопасности; 

b) информацией о сокращении или ликвидации производства, 
применения, торговли, выбросов и высвобождений ртути и ртутных со-
единений; 

c) информацией о технически и экономически осуществимых 
альтернативах: 

i) продуктам с добавлением ртути; 

ii) производственным процессам, в которых применяются ртуть 
или ртутные соединения; и 

iii) видам деятельности и процессам, при которых происходят вы-
бросы или высвобождения ртути или ртутных соединений, 

включая информацию о рисках для здоровья и окружающей среды и со-
циально-экономических затратах и выгодах, связанных с такими альтер-
нативами; и 

d) эпидемиологической информацией, касающейся последствий 
для здоровья, связанных с воздействием ртути и ртутных соединений, в 
тесном сотрудничестве с Всемирной организацией здравоохранения и 
другими соответствующими организациями, по мере целесообразности. 

2. Стороны могут обмениваться указанной в пункте 1 информацией 
напрямую, через секретариат или в сотрудничестве с другими соответст-
вующими организациями, включая секретариаты существующих конвен-
ций о химических веществах и отходах, по мере целесообразности. 

3. Секретариат содействует сотрудничеству в области обмена инфор-
мацией, указанной в настоящей статье, а также сотрудничеству с соответ-
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ствующими организациями, включая секретариаты многосторонних при-
родоохранных соглашений и других международных инициатив. Помимо 
информации от Сторон такая информация включает информацию от меж-
правительственных и неправительственных организаций, обладающих 
экспертным потенциалом в области ртути, и существующих националь-
ных и международных учреждений, обладающих таким потенциалом. 

4. Каждая Сторона назначает национальный координационный центр 
для обмена информацией в соответствии с настоящей Конвенцией, в том 
числе в отношении согласия импортирующих Сторон согласно статье 3. 

5. Для целей настоящей Конвенции информация, касающаяся вопро-
сов здоровья и безопасности человека и окружающей среды, не считается 
конфиденциальной. Стороны, осуществляющие обмен иной информацией 
в соответствии с настоящей Конвенцией, обеспечивают защиту любой 
конфиденциальной информации на основе взаимных договоренностей. 

Статья 18 
Информирование, повышение осведомленности 

и просвещение общественности 

1. Каждая Сторона в рамках своих возможностей содействует и спо-
собствует: 

a) предоставлению общественности имеющейся информации о: 

i) воздействии ртути и ртутных соединений на здоровье человека 

и окружающую среду; 

ii) альтернативах ртути и ртутным соединениям; 

iii) темах, определенных в пункте 1 статьи 17; 
iv) результатах своей деятельности в области научных исследова-
ний, разработок и мониторинга в соответствии со статьей 19; и 

v) деятельности по выполнению своих обязательств по настоящей 
Конвенции; 

b) просвещению, обучению и обеспечению осведомленности на-
селения о последствиях воздействия ртути и ртутных соединений для 
здоровья человека и окружающей среды в сотрудничестве с соответст-
вующими межправительственными и неправительственными организа-
циями и уязвимыми группами населения, по мере целесообразности. 



2. Каждая Сторона использует существующие механизмы или рас-
сматривает возможность разработки таких механизмов, как реестры вы-
свобождения и переноса загрязнителей, где это применимо, для сбора и 
распространения информации относительно оценочных показателей сво-
их ежегодных объемов ртути и ртутных соединений, которые выбрасыва-
ются, высвобождаются или удаляются вследствие деятельности человека. 

Статья 19 
Научные исследования, разработки и мониторинг 

1. Стороны с учетом своих условий и возможностей осуществляют со-
трудничество в деле разработки и улучшения: 

a) кадастров применения, потребления и антропогенных атмо-
сферных выбросов и высвобождений в воды и на землю ртути и ртутных 
соединений; 

b) моделирования и географически репрезентативного монито-
ринга уровней ртути и ртутных соединений в уязвимых группах населе-
ния и компонентах окружающей среды, включая биоту, например, в рыбе, 
морских млекопитающих, морских черепахах и птицах, а также сотрудни-
чества в области отбора соответствующих и надлежащих проб и обмена 
ими; 

c) оценок воздействия ртути и ртутных соединений на здоровье 
человека и окружающую среду, наряду с социальным, экономическим и 
культурным воздействием, особенно в отношении уязвимых групп насе-
ления; 

d) согласованных методологий в отношении мероприятий, прово-
димых в соответствии с подпунктами (а), (Ь) и (с); 

e) информации об экологическом цикле, переносе (включая пере-
нос на большие расстояния и осаждение), преобразовании и круговороте 
ртути и ртутных соединений в различных экосистемах, с должным учетом 
различия между антропогенными и природными выбросами и высвобож-
дениями ртути и ремобилизацией ртути из ранее образовавшихся осажде-
ний; 

f) информации о торговле ртутью, ртутными соединениями и 
продуктами с добавлением ртути; и 

g) информации и научных исследований в отношении техниче-
ской и экономической доступности безртутных продуктов и процессов, а 
также наилучших имеющихся методов и наилучших видов природоохран-



ной деятельности для сокращения и мониторинга выбросов и высвобож-
дений ртути и ртутных соединений. 

2. В процессе осуществления мероприятий, указанных в пункте 1, 
Сторонам следует, где это целесообразно, опираться на существующие 
сети мониторинга и научно-исследовательские программы. 

Статья 20 
Планы осуществления 

1. Каждая Сторона может, после первоначальной оценки, разрабаты-
вать и выполнять с учетом своих внутренних обстоятельств план осуще-
ствления, направленный на выполнение обязательств по настоящей Кон-
венции. Любые такие планы следует представлять в секретариат сразу по-
сле их разработки. 

2. Каждая Сторона может пересматривать и обновлять свой план осу-
ществления с учетом ее внутренних обстоятельств и в соответствии с ру-
ководящими принципами Конференции Сторон и другими соответствую-
щими руководящими принципами. 

3. При проведении работы в соответствии с пунктами 1 и 2 Сторонам 
следует консультироваться с национальными заинтересованными субъек-
тами по вопросам содействия разработке, осуществлению, обзору и об-
новлению своих планов осуществления. 

4. Стороны могут также координировать планы на региональном 
уровне с целью содействия осуществлению настоящей Конвенции. 

Статья 21 
Представление информации 

1. Каждая Сторона представляет Конференции Сторон через секрета-
риат информацию о принимаемых ею мерах по осуществлению положе-
ний настоящей Конвенции и об эффективности таких мер и возможных 
проблемах с точки зрения достижения целей настоящей Конвенции. 

2. Каждая Сторона включает в свою отчетность информацию, преду-
смотренную статьями 3, 5, 7, 8 и 9 настоящей Конвенции. 

3. Конференция Сторон на своем первом совещании определяет пе-
риодичность и форму представления Сторонами отчетности с учетом же-
лательности координации представления отчетности с другими соответ-
ствующими конвенциями о химических веществах и отходах. 
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Статья 22 
Оценка эффективности 

1. Конференция Сторон проводит оценку эффективности настоящей 
Конвенции, начиная не позднее чем через шесть лет после даты вступле-
ния Конвенции в силу, а затем с периодичностью, определяемой ею. 

2. В целях содействия проведению оценки Конференция Сторон на 
своем первом совещании инициирует формирование механизмов для 
обеспечения себя сравнимыми данными мониторинга о наличии и пере-
мещении ртути и ртутных соединений в окружающей среде, а также об 
изменении уровней ртути и ртутных соединений, наблюдаемых в биоте и 
в уязвимых группах населения. 

3. Оценка проводится на основании имеющейся научной, экологиче-
ской, технической, финансовой и экономической информации, включаю-
щей: 

a) отчетность и другую информацию о мониторинге, представ-
ляемую Конференции Сторон в соответствии с пунктом 2; 

b) отчетность, представленную в соответствии со статьей 21; 

c) информацию и рекомендации, представленные в соответствии 
со статьей 15; и 

d) отчетность и другую соответствующую информацию о работе 
механизмов финансовой помощи, передачи технологий и создания потен-
циала, созданных в соответствии с настоящей Конвенцией. 

Статья 23 
Конференция Сторон 

1. Настоящим учреждается Конференция Сторон. 

2. Первое совещание Конференции Сторон созывается Директором-
исполнителем Программы Организации Объединенных Наций по окру-
жающей среде не позднее чем через один год после даты вступления в си-
лу настоящей Конвенции. После этого очередные совещания Конферен-
ции Сторон созываются с периодичностью, которую установит Конфе-
ренция. 

3. Внеочередные совещания Конференции Сторон созываются в слу-
чаях, когда Конференция может счесть это необходимым, или по пись-
менной просьбе любой Стороны, при условии, что в течение шести меся-
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цев с момента информирования Сторон секретариатом эта просьба будет 
поддержана не менее чем одной третью Сторон. 

4. Конференция Сторон на своем первом совещании консенсусом со-
гласовывает и принимает правила процедуры и финансовые правила для 
себя и любых своих вспомогательных органов, а также финансовые поло-
жения, регулирующие функционирование секретариата. 

5. Конференция Сторон на постоянной основе контролирует и оцени-
вает осуществление настоящей Конвенции. Она выполняет функции, воз-
ложенные на нее в соответствии с настоящей Конвенцией, и с этой целью: 

a) учреждает такие вспомогательные органы, которые она считает 
необходимыми для осуществления настоящей Конвенции; 

b) сотрудничает в соответствующих случаях с компетентными 
международными организациями, а также межправительственными и не-
правительственными органами; 

c) проводит регулярный обзор всей информации, представляемой 
ей и секретариату в соответствии со статьей 21; - , 

d) рассматривает любые рекомендации, представленные ей Коми-
тетом по осуществлению и соблюдению; 

e) рассматривает и принимает любые дополнительные меры, ко-
торые могут потребоваться для достижения целей настоящей Конвенции; 
и 

f) проводит обзор приложений А и В в соответствии со статья-
ми 4 и 5. 

6. Организация Объединенных Наций, ее специализированные учреж-
дения и Международное агентство по атомной энергии, а также любое го-
сударство, не являющееся Стороной настоящей Конвенции, могут быть 
представлены на совещаниях Конференции Сторон в качестве наблюдате-
лей. Любые национальные или международные правительственные или 
неправительственные органы или учреждения, которые обладают компе-
тенцией в вопросах, охватываемых настоящей Конвенцией, и известили 
секретариат о своем желании быть представленными на совещании Кон-
ференции Сторон в качестве наблюдателей, могут быть допущены к уча-
стию в нем, если против этого не возражает по меньшей мере одна треть 
Сторон, присутствующих на совещании. Допуск и участие наблюдателей 
регулируются правилами процедуры, принятыми Конференцией Сторон. 
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Статья 24 
Секретариат 

1. Настоящим учреждается секретариат. 

2. На секретариат возлагаются следующие функции: 

a) организация совещаний Конференции Сторон и ее вспомога-
тельных органов и их обслуживание в случае необходимости; 

b) содействие оказанию Сторонам, особенно Сторонам, являю-
щимся развивающимися странами, и Сторонам, являющимся странами с 
переходной экономикой, содействия, по их просьбе, в осуществлении на-
стоящей Конвенции; 

c) обеспечение необходимой координации деятельности с секре-
тариатами других соответствующих международных органов, особенно 
других конвенций о химических веществах и отходах; 

d) оказание Сторонам помощи в обмене информацией, связанной 
с осуществлением настоящей Конвенции; 

e) подготовка и представление Сторонам периодических докла-
дов, основанных на информации, полученной в соответствии со статья-
ми 15 и 21, и другой имеющейся информации; 

f) заключение под общим руководством Конференции Сторон та-
ких административных и договорных соглашений, которые могут потре-
боваться для эффективного выполнения его функций; и 

g) выполнение других функций секретариата, определенных в на-
стоящей Конвенции, и таких других функций, которые могут быть опре-
делены Конференцией Сторон. 

3. Функции секретариата настоящей Конвенции обеспечиваются Ди-
ректором-исполнителем Программы Организации Объединенных Наций 
по окружающей среде, если Конференция Сторон не примет большинст-
вом в три четверти присутствующих и участвующих в голосовании Сто-
рон решение поручить выполнение функций секретариата какой-либо 
другой международной организации или нескольким другим таким орга-
низациям. 

4. Конференция Сторон в консультации с соответствующими между-
народными органами может обеспечивать укрепление сотрудничества и 
координации между секретариатом и секретариатами других конвенций о 
химических веществах и отходах. Конференция Сторон в консультации с 
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соответствующими международными органами может давать дополни-
тельные руководящие указания по этому вопросу. 

Статья 25 
Урегулирование споров 

1. Стороны стремятся урегулировать любой возникающий между ни-
ми спор относительно толкования или применения настоящей Конвенции 
путем переговоров или другими мирными средствами по своему выбору. 

2. При ратификации, принятии, одобрении настоящей Конвенции или 
присоединении к ней или в любое время после этого любая Сторона, не 
являющаяся региональной организацией экономической интеграции, мо-
жет направить Депозитарию письменное заявление о том, что в отноше-
нии любого спора, касающегося толкования или применения настоящей 
Конвенции, она признает одно или оба из следующих средств урегулиро-
вания спора как обязательные в отношении любой Стороны, принимаю-
щей на себя такие же обязательства: 

a) арбитражное разбирательство в соответствии с процедурой, 
предусмотренной в части I приложения Е; 

b) передачу спора в Международный Суд. 

3. Сторона, являющаяся региональной организацией экономической 
интеграции, может сделать подобное заявление в отношении арбитражно-
го разбирательства в соответствии с пунктом 2. 

4. Заявление, сделанное в соответствии с пунктом 2 или 3, остается в 
силе до истечения срока действия в соответствии с его условиями или в 
течение трех месяцев после сдачи на хранение Депозитарию письменного 
уведомления о его аннулировании. 

5. Истечение срока действия заявления, уведомление об аннулирова-
нии или новое заявление никоим образом не влияют на разбирательство, 
ведущееся в арбитражном суде или в Международном Суде, если стороны 
спора не договорились об ином. 

6. Если стороны спора не приняли в соответствии с пунктом 2 или 3 
одно и то же средство урегулирования спора и если они не смогли урегу-
лировать свой спор с помощью средств, упомянутых в пункте 1, в течение 
двенадцати месяцев после направления одной из Сторон другой Стороне 
уведомления о наличии спора между ними, этот спор, по просьбе любой 
из сторон спора, передается на рассмотрение согласительной комиссии. 
Процедура, изложенная в части II приложения Е, применяется к согласи-
тельному процессу в рамках настоящей статьи. 
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Статья 26 
Поправки к Конвенции 

1. Любая Сторона может предлагать поправки к настоящей Конвен-
ции. 

2. Поправки к настоящей Конвенции принимаются на совещании 
Конференции Сторон. Текст любой предложенной поправки направляется 
секретариатом Сторонам не позднее чем за шесть месяцев до проведения 
совещания, на котором ее предлагается принять. Секретариат также на-
правляет текст предложенной поправки сигнатариям настоящей Конвен-
ции и для информации — Депозитарию. 

3. Стороны прилагают все усилия к достижению согласия в отноше-
нии любой предлагаемой поправки к настоящей Конвенции путем консен-
суса. Если все усилия, направленные на достижение консенсуса, исчерпа-
ны, а согласие не достигнуто, то поправка в качестве последней меры 
принимается большинством в три четверти голосов Сторон, присутст-
вующих и участвующих в голосовании на данном совещании. 

4. Принятая поправка направляется Депозитарием всем Сторонам для 
ратификации, принятия или одобрения. 

5. Депозитарию направляются письменные уведомления о ратифика-
ции, принятии или одобрении поправки. Поправка, принятая в соответст-
вии с пунктом 3, вступает в силу для тех Сторон, которые дали свое со-
гласие быть связанными обязательствами в рамках Конвенции, на девяно-
стый день после сдачи на хранение документов о ратификации, принятии 
или одобрении по меньшей мере тремя четвертями числа Сторон, являв-
шихся Сторонами в момент принятия поправки. После этого поправка 
вступает в силу для любой другой Стороны на девяностый день после 
сдачи данной Стороной на хранение документа о ратификации, принятии 
или одобрении этой поправки. 

Статья 27 
Принятие и изменение приложений 

1. Приложения к настоящей Конвенции составляют ее неотъемлемую 
часть, и, если прямо не предусматривается иное, ссылка на настоящую 
Конвенцию одновременно представляет собой ссылку на любые приложе-
ния к ней. 

2. Любые дополнительные приложения, принятые после вступления в 
силу настоящей Конвенции, ограничиваются процедурными, научными, 
техническими или административными вопросами. 
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3. В отношении предложения, принятия или вступления в силу допол-
нительных приложений к настоящей Конвенции применяется следующая 
процедура: 

a) дополнительные приложения предлагаются и принимаются в 
соответствии с процедурой, оговоренной в пунктах 1-3 статьи 26; 

b) любая Сторона, которая не может принять дополнительное 
приложение, письменно уведомляет об этом Депозитария в течение одно-
го года со дня сообщения Депозитарием о принятии дополнительного 
приложения. Депозитарий незамедлительно уведомляет все Стороны о 
любом таком полученном им уведомлении. Любая Сторона может в любое 
время отозвать ранее направленное уведомление о непринятии любого 
дополнительного приложения, после чего это приложение вступает в силу 
для данной Стороны при соблюдении положений подпункта (с); и 

c) по истечении одного года со дня сообщения Депозитарием о 
принятии дополнительного приложения это приложение вступает в силу 
для всех Сторон, которые не представили уведомление в соответствии с 
положениями подпункта (Ь). 

4. Предложение, принятие и вступление в силу поправок к приложе-
ниям к настоящей Конвенции регулируются такими же процедурами, ка-
кие установлены для предложения, принятия и вступления в силу допол-
нительных приложений к Конвенции, кроме случаев, когда поправка к 
приложению не вступает в силу в отношении любой Стороны, сделавшей 
заявление по поправке к приложениям в соответствии с пунктом 5 ста-
тьи 30; в этом случае любая такая поправка вступает в силу для такой 
Стороны на девяностый день после даты сдачи ею Депозитарию своего 
документа о ратификации, принятии, одобрении или присоединении к та-
кой поправке. 

5. Если дополнительное приложение или поправка к приложению свя-
заны с поправкой к настоящей Конвенции, то дополнительное приложе-
ние или поправка к приложению не вступают в силу до тех пор, пока не 
вступила в силу поправка к Конвенции. 

Статья 28 
Право голоса 

1. За исключением случаев, предусмотренных в пункте 2, каждая Сто-
рона настоящей Конвенции имеет один голос. 

2. Региональная организация экономической интеграции участвует в 
голосовании по вопросам, входящим в ее компетенцию, с числом голосов, 
равным числу ее государств-членов, являющихся Сторонами настоящей 
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Конвенции. Такая организация не пользуется правом голоса, если им 
пользуется какое-либо( ее государство-член, и наоборот. 

Статья 29 
Подписание 

Настоящая Конвенция открыта для подписания всеми государства-
ми и региональными организациями экономической интеграции в Кума-
мото, Япония, 10 и 11 октября 2013 года и позднее, до 9 октября 2014 го-
да, в Центральных учреждениях Организации Объединенных Наций в 
Нью-Йорке. 

Статья 30 
Ратификация, принятие, одобрение или присоединение 

1. Настоящая Конвенция подлежит ратификации, принятию или одоб-
рению государствами и региональными организациями экономической 
интеграции. Она открыта для присоединения государств и региональных 
организаций экономической интеграции со следующего дня после того, 
когда Конвенция закрывается для подписания. Документы о ратификации, 
принятии, одобрении или присоединении сдаются на хранение Депозита-
рию. 

2. Любая организация экономической интеграции, которая становится 
Стороной настоящей Конвенции в то время, как ни одно из ее государств-
членов не является ее Стороной, связана всеми обязательствами, выте-
кающими из Конвенции. В случае, когда одно или несколько государств-
членов такой организации являются Сторонами настоящей Конвенции, 
эта организация и ее государства-члены принимают решение в отношении 
соответствующих обязанностей по выполнению своих обязательств, вы-
текающих из Конвенции. В таких случаях организация и государства-
члены не могут одновременно пользоваться правами, предусмотренными 
Конвенцией. 

3. В своих документах о ратификации, принятии, одобрении или при-
соединении региональные организации экономической интеграции заяв-
ляют о сфере своей компетенции в отношении вопросов, регулируемых 
настоящей Конвенцией. Любая такая организация уведомляет также о 
любом соответствующем изменении сферы своей компетенции Депозита-
рия, который, в свою очередь, информирует об этом Стороны. 

4. Каждому государству или региональной организации экономиче-
ской интеграции рекомендуется представить в секретариат во время ра-
тификации, принятия и одобрения Конвенции или присоединения к ней 
информацию о.своих мерах по осуществлению Конвенции. 
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5. В своем документе о ратификации, принятии, одобрении или при-
соединении любая Сторона может заявить, что в отношении нее любая 
поправка к приложению вступает в силу лишь после сдачи на хранение ее 
документа о ратификации, принятии, утверждении или присоединении к 
ней. 

Статья 31 
Вступление в силу 

1. Настоящая Конвенция вступает в силу на девяностый день после 
сдачи на хранение пятидесятого документа о ратификации, принятии, 
одобрении или присоединении. 

2. Для каждого государства или региональной организации экономи-
ческой интеграции, которые ратифицируют, принимают или одобряют на-
стоящую Конвенцию, либо присоединяются к ней после сдачи на хране-
ние пятидесятого документа о ратификации, принятии, одобрении или 
присоединении, Конвенция вступает в силу на девяностый день после 
сдачи на хранение таким государством или региональной организацией 
экономической интеграции своего документа о ратификации, принятии, 
одобрении или присоединении. 

3. Для целей пунктов 1 и 2 любой документ, сданный на хранение ре-
гиональной организацией экономической интеграции, не считается до-
полнительным по отношению к документам, сданным на хранение госу-
дарствами-членами такой организации. 

Статья 32 
Оговорки 

Оговорки к настоящей Конвенции не допускаются. 

Статья 33 
Выход 

1. В любое время по истечении трех лет с даты вступления настоящей 
Конвенции в силу для Стороны эта Сторона может выйти из Конвенции, 
направив письменное уведомление Депозитарию. 

2. Любой такой выход вступает в силу по истечении одного года после 
получения Депозитарием уведомления о выходе или в такой более позд-
ний срок, который может быть указан в уведомлении о выходе. 
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Статья 34 
Депозитарий 

Функции Депозитария настоящей Конвенции выполняет Генераль-
ный секретарь Организации Объединенных Наций. 

Статья 35 
Аутентичные тексты 

Подлинник настоящей Конвенции, тексты которого на английском, 
арабском, испанском, китайском, русском и французском языках являются 
равно аутентичными, сдается на хранение Депозитарию. 

В УДОСТОВЕРЕНИЕ ЧЕГО нижеподписавшиеся, должным образом на то 
уполномоченные, подписали настоящую Конвенцию. 

Совершено в Кумамото, Япония, сего десятого дня октября две тысячи 
тринадцатого года. 

i 
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Приложение А 
Продукты с добавлением ртути 

Из настоящего приложения исключаются следующие продукты: 

a) продукты, необходимые для защиты гражданского населения и 
для военного применения; 

b) продукты для исследований, калибровки приборов, для приме-
нения в качестве эталона; 

c) при отсутствии приемлемых безртутных альтернатив для заме-
ны — переключатели и реле, люминесцентные лампы с холодным катодом 
и люминесцентные лампы с внешним электродом (JIJIXK и ЛЛВЭ) для 
электронных дисплеев, измерительные устройства; 

d) продукты, применяемые в традиционной или религиозной 
практике; и 

e) вакцины, содержащие тиомерсал в качестве консервантов. 

Часть I: Продукты, на которые распространяется пункт 1 статьи 4 

Срок, после которого 
производство, импорт или экспорт 

продукта не разрешается (срок 
Продукты с добавлением ртути поэтапного вывода из обращения) 

Аккумуляторы, кроме серебряно-цинковых таблеточных аккумуляторов с 2020 год 
содержанием ртути менее 2% и воздушно-цинковых таблеточных акку-
муляторов с содержанием ртути менее 2% 

Переключатели и реле, за исключением высокоточных конденсаторных 2020 год 
мостов и мостов для измерения потерь и высокочастотных радиочастот-
ных переключателей и реле контрольных приборов и регуляторов с мак-
симальным содержанием ртути 20 мг на каждый мост, переключатель 
или реле 

Лампы люминесцентные малогабаритные (ЛЛМ) общего освещения 2020 год 
мощностью 30 ватт или менее и содержанием ртути свыше 5 мг в колбе 
лампы 

Лампы люминесцентные трубчатые (ЛМТ) общего освещения: 2020 год 

a) с трехцветным люминофором мощностью менее 60 ватт с содержа-
нием ртути свыше 5 мг в лампе; 

b) с галофосфатным люминофором мощностью 40 ватт или менее и 
содержанием ртути свыше 10 мг в лампе 

Лампы общего освещения ртутные высокого давления паросветные 2020 год 
(РВДП) 
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Срок, после которого 
производство, импорт или экспорт 

продукта не разрешается (срок 
Продукты с добавлением ртути поэтапного вывода из обращения) 

Ртуть в лампах люминесцентных с холодным катодом и лампах люми- 2020 год 
несцентных с внешним электродом (ЛЛХК и ЛЛВЭ) для электронных 
дисплеев: 

a) коротких (< 500 мм), с содержанием ртути свыше 3,5 мг в лампе; 

b) средних (> 500 мм и < 1500 мм), с содержанием ртути свыше 5 мг в 
лампе; 

c) длинных (> 1500 мм), с содержанием ртути свыше 13 мг в лампе 

Косметика (с содержанием ртути свыше 1 части на миллион), включая 2020 год 
мыло и кремы для осветления кожи, за исключением косметики для зоны 
глаз, в которой ртуть применяется в качестве консерванта и для которой 
эффективные и безопасные консерванты-заменители не существуют1 

Пестициды, биоциды и локальные антисептики 

Перечисленные ниже неэлектронные измерительные устройства, кроме 
неэлектронных измерительных устройств, установленных на крупнога-
баритном оборудовании или используемых для высокоточного измере-
ния, если отсутствуют приемлемые безртутные альтернативы: 

a) барометры; 

b) гигрометры; 

c) манометры; 

d) термометры; 

e) сфигмоманометры. 

1 Предполагается не учитывать косметику, мыло или кремы, имеющие следовые загрязнения ртутью. 

Часть II: Продукты, на которые распространяется пункт 3 статьи 4 

Продукты с добавлением ртути Положения 

Амальгама для зубных пломб Мероприятия, проводимые Стороной для сокращения использования 
амальгамы для зубных пломб, учитывают внутренние обстоятельства 
Стороны и соответствующие международные руководящие принципы, 
а также предусматривают два или более мероприятий из следующего 
перечня: 

i) установление национальных целей, направленных на профилак-
тику кариеса зубов и поощрение здорового образа жизни, кото-
рые, таким образом, сводят к минимуму потребность в восста-
новлении зубов; 

ii) установление национальных целей, направленных на минимиза-
цию ее использования; 

iii) содействие использованию рентабельных и клинически эффек-
тивных безртутных альтернатив для восстановления зубов; 

iv) содействие проведению исследований и разработке качественных 
безртутных материалов для восстановления зубов; 

2020 год 

2020 год 
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Продукты с добавлением ртути Положения 

v) стимулирование профильных профессиональных организаций и 
стоматологических учебных заведений к обучению и подготовке 
специалистов и студентов-стоматологов в области использования 
безртутных альтернатив при восстановлении зубов, а также со-
действие применению передовых практических методов управ-
ления; 

vi) препятствование использованию договоров и программ страхо-
вания, которыми поощряется применение амальгамы для зубных 
пломб вместо восстановления зубов без использования ртути; 

vii) стимулирование договоров и программ страхования, которыми 
поощряется применение качественных альтернатив амальгаме 
для зубных пломб при восстановлении зубов; 

viii) ограничение использования амальгамы для зубных пломб ее гер-
метизированной формой; 

ix) поощрение использования наилучших видов природоохранной 
деятельности в стоматологических учреждениях в целях сокра-
щения высвобождений ртути и ртутных соединений в воды и на 
землю. 
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Приложение В 
Производственные процессы, в которых применяются ртуть 

или ртутные соединения 

Часть I: Процессы, на которые распространяется пункт 2 статьи 5 

Производственные процессы, в которых применяются ртуть Срок поэтапного вывода 
или ртутные соединения из обращения 

Хлорно-щелочное производство 2025 год 

Производство ацетальдегида, в котором ртуть или ртутные соединения 2018 год 
применяются в качестве катализатора 

Часть II: Процессы, на которые распространяется пункт 3 статьи 5 

Процессы с использованием ртути Положения 

Производство мономера винилхлорида Принимаемые Сторонами меры включают, не ограничиваясь 
перечисленными, следующие мероприятия: 

i) сокращение использования ртути в расчете на единицу про-
дукции на 50% к 2020 году по сравнению с объемом исполь-
зования в 2010 году; 

ii) содействие мероприятиям по сокращению использования 
ртути, полученной в результате первичной добычи ртути; 

iii) принятие мер для сокращения выбросов и высвобождений 
ртути в окружающую среду; 

iv) оказание поддержки исследованиям и разработкам в области 
безртутных катализаторов и процессов; 

v) недопущение использования ртути по истечении пяти лет 
после того как Конференцией Сторон установлено, что без-
ртутные катализаторы, основанные на существующих про-
цессах, стали практически реализуемыми в техническом и 
экономическом отношении; 

vi) представление Конференции Сторон информации о своих 
усилиях по разработке и/или определению альтернатив и 
поэтапному отказу от применения ртути в соответствии со 
статьей 21. 

Метилат или этилат натрия или калия Принимаемые Сторонами меры включают, не ограничиваясь 
перечисленными, следующие мероприятия: 

i) проведение мероприятий по сокращению применения ртути 
с целью поэтапного отказа от ее применения в максимально 
сжатые сроки и в течение 10 лет с момента вступления Кон-
венции в силу; 

ii) сокращение выбросов и высвобождений ртути в расчете на 
единицу продукции на 50% к 2020 году по сравнению с 
2010 годом; 

iii) запрещение использования новой ртути, полученной в ре-
зультате первичной добычи; 

iv) оказание поддержки исследованиям и разработкам в области 
безртутных процессов; 

v) недопущение использования ртути по истечении пяти лет 
после того как Конференцией Сторон установлено, что без-
ртутные процессы стали практически реализуемыми в тех-
ническом и экономическом отношении; 
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Процессы с использованием ртути Положения 

vi) представление Конференции Сторон информации об усили-
ях Стороны по разработке/выявлению альтернатив и по-
этапному отказу от применения ртути в соответствии со 
статьей 21. 

Производство полиуретана с примене- Принимаемые Сторонами меры включают, не ограничиваясь 
нием содержащих ртуть катализаторов перечисленными, следующие мероприятия: 

i) проведение мероприятий по сокращению применения ртути 
с целью поэтапного отказа от ее применения в максимально 
сжатые сроки и в течение 10 лет с момента вступления Кон-
венции в силу; 

ii) проведение мероприятий по сокращению использования 
ртути, полученной в результате первичной добычи ртути; 

iii) проведение мероприятий по сокращению выбросов и вы-
свобождений ртути в окружающую среду; 

iv) поощрение исследований и разработок в области безртутных 
катализаторов и процессов; 

v) представление Конференции Сторон информации об усили-
ях Стороны по разработке и/или выявлению альтернатив и 
поэтапному отказу от применения ртути в соответствии со 
статьей 21. 

В отношении данного производственного процесса положения 
пункта 6 статьи 5 не применяются. 
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Приложение С 
Кустарная и мелкомасштабная золотодобыча 

Национальные планы действий 

1. Каждая Сторона, на которую распространяется действие пункта 3 
статьи 7, включает в свой национальный план действий: 

a) национальные цели и целевые показатели сокращения; 

b) меры по отказу от: 

i) амальгамирования цельной руды; 

ii) открытого сжигания амальгамы или переработанной амальга-
мы; 

ni) сжигания амальгамы в жилых районах; и 

iv) выщелачивания цианированием осадочных пород, руды или 
шлама, куда была добавлена ртуть, без первоначального удаления 
ртути; 

c) меры по содействию упорядочению или регулированию секто-
ра кустарной и мелкомасштабной золотодобычи; 

d) базовые оценки использованных количеств ртути и методов, 
применяемых при кустарной и мелкомасштабной добыче и обработке зо-
лота на ее территории; 

e) стратегии поощрения сокращения выбросов и высвобождений, 
а также уменьшения воздействия ртути при кустарной и мелкомасштаб-
ной добыче и обработке золота, включая безртутные методы; 

f) стратегии регулирования торговли и предупреждения утечки 
ртути и ртутных соединений как из иностранных, так и из отечественных 
источников для использования при кустарной и мелкомасштабной добыче 
и обработке золота; 

g) стратегии привлечения заинтересованных субъектов к осуще-
ствлению и продолжению разработки национального плана действий; 

h) стратегию в области здравоохранения по борьбе с воздействи-
ем ртути на старателей, занимающихся кустарной и мелкомасштабной зо-
лотодобычей, и на их общины. Такая стратегия должна предусматривать, 
в частности, сбор данных о состоянии здоровья, обучение работников 
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здравоохранения и повышение осведомленности через учреждения здра-
воохранения; 

i) стратегии предотвращения воздействия ртути, используемой 
при кустарной и мелкомасштабной золотодобыче, на уязвимые группы 
населения, в частности, на детей и женщин детородного возраста, осо-
бенно беременных женщин; 

j) стратегии предоставления информации старателям, занимаю-
щимся кустарной и мелкомасштабной золотодобычей, и затрагиваемым 
общинам; и 

к) график выполнения национального плана действий. 

2. Каждая Сторона может включать в свой национальный план дейст-
вий дополнительные стратегии для достижения своих целей, включая 
применение и внедрение стандартов безртутной кустарной и мелкомас-
штабной золотодобычи, а также рыночных механизмов или маркетинго-
вых инструментов. 



Приложение D 
Перечень точечных источников выбросов в атмосферу ртути 

и ртутных соединений 

Категория точечного источника: 

угольные электростанции; 

угольные промышленные котлоагрегаты; 

плавильные и прокаливающие процессы, применяемые при произ-
водстве цветных металлов1 ; 

установки для сжигания отходов; 

установки для производства цементного клинкера. 

1 Для целей настоящего приложения «цветные металлы» означает свинец, цинк, медь и 
производимое промышленным способом золото. 
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Приложение E 
Процедура арбитражного разбирательства 

и согласительная процедура 

Часть I: Процедура арбитражного разбирательства 

Для целей пункта 2(a) статьи 25 настоящей Конвенции устанавлива-
ется следующая процедура арбитражного разбирательства: 

Статья 1 

1. Любая Сторона может возбудить арбитражное разбирательство в 
соответствии' со статьей 25 настоящей Конвенции путем письменного 
уведомления на имя другой стороны или сторон спора. Уведомление со-
провождается исковым заявлением вместе с любыми подкрепляющими 
документами. В таком уведомлении излагается предмет арбитражного 
разбирательства и приводятся, в частности, статьи настоящей Конвенции, 
относительно толкования или применения которых возник спор. 

2. Сторона-истец уведомляет секретариат о том, что она передает спор 
на арбитражное разбирательство в соответствии со статьей 25 настоящей 
Конвенции. Уведомление сопровождается письменным уведомлением 
стороны-истца, исковым заявлением и подкрепляющими документами, 
упомянутыми в пункте 1 выше. Секретариат препровождает полученную 
таким образом информацию всем Сторонам. 

Статья 2 

1. Если спор передается на арбитражное разбирательство в соответст-
вии со статьей 1 выше, создается арбитражный суд. Он состоит из трех 
членов. 

2. Каждая сторона спора назначает одного арбитра, и два назначенных 
таким образом арбитра по взаимному согласию назначают третьего ар-
битра, выполняющего функции Председателя суда. При возникновении 
споров, в которых участвуют более двух сторон, те стороны, которые 
имеют общий интерес, по взаимному согласию вместе назначают одного 
арбитра. Председатель суда не может быть гражданином любой из сторон 
спора, не может иметь своим обычным местом жительства территорию 
любой из этих сторон, не может находиться у них на службе или в каком-
либо ином качестве иметь отношение к этому делу. 

3. Любая вакансия заполняется согласно процедуре, предусмотренной 
для первоначального назначения. 
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Статья 3 

1. Если одна из сторон спора не назначает арбитра в течение двух ме-
сяцев после даты получения стороной-ответчиком уведомления об арбит-
ражном разбирательстве, другая сторона вправе информировать об этом 
Генерального секретаря Организации Объединенных Наций, который 
производит назначение в течение следующих двух месяцев. 

2. Если по истечении двух месяцев после назначения второго арбитра 
Председатель арбитражного суда не назначается, то по просьбе одной из 
сторон Генеральный секретарь Организации Объединенных Наций назна-
чает его в течение следующих двух месяцев. 

Статья 4 

Арбитражный суд выносит свои решения в соответствии с положе-
ниями настоящей Конвенции и международным правом. 

Статья 5 

Если стороны спора не договорились об ином, арбитражный суд ус-
танавливает свои собственные правила процедуры. 

Статья 6 

Арбитражный суд может, по просьбе одной из сторон спора, реко-
мендовать необходимые временные меры защиты. 

Статья 7 

Стороны спора содействуют работе арбитражного суда и, в частно-
сти, с использованием всех имеющихся в их распоряжении возможностей: 

a) представляют ему все соответствующие документы, информа-
цию и средства; 

b) в случае необходимости дают ему возможность вызвать свиде-
телей или экспертов и ознакомиться с их показаниями. 

Статья 8 

Стороны спора и арбитры обязаны обеспечивать конфиденциаль-
ность любой информации или документов, которые они получают в кон-
фиденциальном порядке в ходе разбирательства в арбитражном суде. 
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Статья 3 

Если арбитражный суд не примет иного решения исходя из кон-
кретных обстоятельств дела, судебные издержки распределяются между 
сторонами спора поровну. Суд регистрирует все свои издержки и пред-
ставляет сторонам окончательный отчет об этих издержках. 

Статья 10 

Любая Сторона, имеющая в предмете спора интерес правового ха-
рактера, который может быть затронут решением, имеет право с согласия 
арбитражного суда участвовать в разбирательстве. 

Статья 11 

Арбитражный суд может заслушивать встречные иски, вытекающие 
непосредственно из предмета спора, и принимать по ним решения. 

Статья 12 

Решения арбитражного суда по вопросам как процедуры, так и су-
щества принимаются большинством голосов его членов. 

Статья 13 

1. При неявке одной из сторон спора в арбитражный суд или непред-
ставлении ею своей аргументации по делу другая сторона может просить 
суд продолжить разбирательство и вынести свое решение. Отсутствие 
стороны или непредставление ею аргументации по делу не является пре-
пятствием для разбирательства. 

2. До вынесения своего окончательного решения арбитражный суд 
должен убедиться в том, что иск является фактически и юридически 
обоснованным. 

Статья 14 

Арбитражный суд выносит окончательное решение в течение пяти 
месяцев после даты своего окончательного учреждения, если только он не 
сочтет необходимым продлить этот срок еще на один период, не превы-
шающий пяти месяцев. 

Статья 15 

Окончательное решение арбитражного суда ограничивается предме-
том спора и сопровождается изложением мотивов, на которых оно осно-
вывается. Оно содержит имена членов, которые участвовали в его приня-
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тии, и дату принятия окончательного решения. Любой член суда может 
приложить отдельное или особое мнение к окончательному решению. 

Статья 16 

Окончательное решение является обязательным для сторон спора. 
Толкование настоящей Конвенции, приведенное в окончательном реше-
нии, также является обязательным для Стороны, участвующей в разбира-
тельстве в соответствии со статьей 10 выше, постольку, поскольку оно ка-
сается вопросов, по поводу которых такая Сторона участвовала в разбира-
тельстве. Окончательное решение не подлежит обжалованию, если только 
стороны спора не договорились заранее о процедуре обжалования. 

Статья 17 

Любые разногласия, которые могут возникнуть между участниками, 
для которых окончательное решение относительно толкования или поряд-
ка выполнения этого окончательного решения является обязательным в 
соответствии со статьей 16 выше, могут быть переданы любым из этих 
участников на рассмотрение арбитражного суда, который вынес это реше-
ние. 

Часть И: Согласительная процедура 

Для целей пункта 6 статьи 25 настоящей Конвенции устанавливает-
ся следующая согласительная процедура: 

Статья 1 

Просьба одной из сторон спора о создании согласительной комис-
сии в соответствии с пунктом 6 статьи 25 настоящей Конвенции направ-
ляется в письменном виде секретариату, а копия просьбы направляется 
другой стороне или другим сторонам спора. Секретариат незамедлитель-
но информирует об этом все Стороны. 

Статья 2 

1. Если стороны спора не договорились об ином, согласительная ко-
миссия состоит из трех членов, по одному из которых назначаются каж-
дой заинтересованной стороной, а Председатель выбирается совместно 
этими членами. 

2. При споре, в котором участвуют более двух сторон, стороны, 
имеющие общий интерес, по взаимному согласию вместе назначают сво-
его члена комиссии. 
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Статья 3 

Если стороны спора не производят какого-либо назначения в тече-
ние двух месяцев с даты получения секретариатом письменной просьбы, 
о которой говорится в статье 1 выше, то Генеральный секретарь Органи-
зации Объединенных Наций, по просьбе любой стороны, производит та-
кое назначение в течение следующих двух месяцев. 

Статья 4 

Если Председатель согласительной комиссии не был выбран в тече-
ние двух месяцев после назначения второго члена комиссии, то Генераль-
ный секретарь Организации Объединенных Наций, по просьбе любой из 
сторон спора, назначает Председателя в течение следующих двух меся-
цев. 

Статья 5 

Согласительная комиссия оказывает содействие сторонам спора не-
зависимо и беспристрастно в их стремлении достичь урегулирования по 
взаимному согласию. 

Статья 6 

1. Согласительная комиссия вправе проводить согласительные проце-
дуры, как она сочтет это целесообразным, с полным учетом обстоятельств 
дела и мнений, которые могут выразить стороны спора, включая любые 
просьбы об ускоренном урегулировании. Она может, по мере необходимо-
сти, принимать собственные правила процедуры, если стороны не догово-
рились об ином. 

2. Согласительная комиссия вправе в любой момент в ходе разбира-
тельства вынести предложения или рекомендации по урегулированию 
спора. 

Статья 7 

Стороны спора сотрудничают с согласительной комиссией. В част-
ности, они стремятся выполнять просьбы комиссии о представлении 
письменных материалов, предъявлении доказательств и посещении засе-
даний. Стороны и члены согласительной комиссии обязаны обеспечивать 
конфиденциальность любой информации или документов, которые они 
получают в конфиденциальном порядке в ходе работы комиссии. 
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Статья 8 

Согласительная комиссия принимает свои решения большинством 
голосов своих членов. 

Статья 9 

Если только спор еще не урегулирован, согласительная комиссия не 
позднее чем через двенадцать месяцев после сформирования в полном со-
ставе представляет доклад с рекомендациями относительно разрешения 
спора, который стороны спора добросовестно рассматривают. 

Статья 10 

Любые разногласия относительно компетенции согласительной ко-
миссии рассматривать переданный ей вопрос разрешаются самой комис-
сией. 

Статья 11 

Издержки согласительной комиссии распределяются между сторо-
нами спора в равной пропорции, если они не договорились об ином. Ко-
миссия регистрирует все свои издержки и представляет сторонам оконча-
тельный отчет о них. 
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CONVENIO DE MINAMATA SOBRE EL MERCURIO 

Las Partes en el presente Convenio, 

Reconociendo que el mercurio es un producto químico de preocupación 
mundial debido a su transporte a larga distancia en la atmósfera, su persistencia en 
el medio ambiente tras su introducción antropógena, su capacidad de 
bioacumulación en los ecosistemas y sus importantes efectos adversos para la salud 
humana y el medio ambiente, 

Recordando la decisión 25/5 del Consejo de Administración del Programa de 
las Naciones Unidas para el Medio Ambiente, de 20 de febrero de 2009, en la que se 
pedía emprender medidas internacionales para gestionar el mercurio de manera 
eficaz, efectiva y coherente, 

Recordando el párrafo 221 del documento final de la Conferencia de las 
Naciones Unidas sobre el Desarrollo Sostenible, "El futuro que queremos", donde 
se pidió que se procurara que concluyeran con éxito las negociaciones de un 
instrumento mundial jurídicamente vinculante sobre el mercurio a fin de hacer 
frente a los riesgos que representaba para la salud humana y el medio ambiente, 

Recordando que la Conferencia de las Naciones Unidas sobre el Desarrollo 
Sostenible reafirmó los principios de la Declaración de Río sobre el Medio 
Ambiente y el Desarrollo incluido, entre otros, el de las responsabilidades comunes 
pero diferenciadas, y reconociendo las circunstancias y las capacidades de cada 
Estado, así como la necesidad de adoptar medidas de alcance mundial, 

Conscientes de los problemas de salud, especialmente en los países en 
desarrollo, derivados de la exposición al mercurio de las poblaciones vulnerables, en 
particular las mujeres, los niños y, a través de ellos, las generaciones venideras, 

Señalando la vulnerabilidad especial de los ecosistemas árticos y las 
comunidades indígenas debido a la biomagnificación del mercurio y a la 
contaminación de sus alimentos tradicionales, y preocupadas en general por las 
comunidades indígenas debido a los efectos del mercurio, 

Reconociendo las lecciones importantes aprendidas de la enfermedad de 
Minamata, en particular los graves efectos adversos para la salud y el medio 
ambiente derivados de la contaminación por mercurio, y la necesidad de garantizar 
una gestión adecuada del mercurio y de prevenir incidentes de esa índole en el 
futuro, 

Destacando la importancia del apoyo financiero, técnico, tecnológico y de 
creación de capacidad, en especial para los países en desarrollo y los países con 



economías en transición, a fin de fortalecer las capacidades nacionales destinadas a 
la gestión del mercurio y de promover la aplicación eficaz del Convenio, 

Reconociendo también las actividades desplegadas por la Organización 
Mundial de la Salud en la protección de la salud humana de los efectos del mercurio 
y la función de los acuerdos ambientales multilaterales pertinentes, en especial el 
Convenio de Basilea sobre el control de los movimientos transfronterizos de los 
desechos peligrosos y su eliminación y el Convenio de Rotterdam sobre el 
procedimiento de consentimiento fundamentado previo aplicable a ciertos 
plaguicidas y productos químicos peligrosos objeto de comercio internacional, 

Reconociendo también que el presente Convenio y otros acuerdos 
internacionales en el ámbito del medio ambiente y el comercio se apoyan 
mutuamente, 

Poniendo de relieve que nada de lo dispuesto en el presente Convenio tiene 
por objeto afectar los derechos ni las obligaciones de que gocen o que hayan 
contraído las Partes en virtud de cualquier otro acuerdo internacional existente, 

Entendiendo que lo expuesto más arriba no tiene por objeto crear una 
jerarquía entre el presente Convenio y otros instrumentos internacionales, 

Haciendo notar que nada de lo dispuesto en el presente Convenio impide a las 
Partes adoptar otras medidas nacionales que estén en consonancia con las 
disposiciones del presente Convenio, como parte de los esfuerzos por proteger la 
salud humana y el medio ambiente de la exposición al mercurio, de conformidad 
con otras obligaciones de las Partes dimanantes del derecho internacional aplicable, 

Han acordado lo siguiente: 

Artículo 1 

Objetivo 

El objetivo del presente Convenio es proteger la salud humana y el medio 
ambiente de las emisiones y liberaciones antropógenas de mercurio y compuestos de 
mercurio. 

Artículo 2 

Definiciones 

A los efectos del presente Convenio: 

a) Por "extracción de oro artesanal y en pequeña escala" se entiende la 
extracción de oro llevada a cabo por mineros particulares o pequeñas empresas con 
una inversión de capital y una producción limitadas; 
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b) Por "mejores técnicas disponibles" se entienden las técnicas que son 
más eficaces para evitar y, cuando eso no es factible, reducir las emisiones y 
liberaciones de mercurio a la atmósfera, al agua y al suelo, y los efectos de esas 
emisiones y liberaciones para el medio ambiente en su conjunto, teniendo en cuenta 
consideraciones económicas y técnicas para una Parte dada o una instalación dada 
en el territorio de esa Parte. En ese contexto: 

i) Por "mejores" se entiende más eficaces para lograr un alto 
grado general de protección del medio ambiente en su 
conjunto; 

ii) Por "disponibles" se entienden, en relación con una Parte dada 
y una instalación dada en el territorio de esa Parte, las técnicas 
que se han desarrollado a una escala que permite su aplicación 
en un sector industrial pertinente en condiciones de viabilidad 
económica y técnica, tomando en consideración los costos y los 
beneficios, ya sean técnicas que se utilicen o produzcan en el 
territorio de esa Parte o no, siempre y cuando sean accesibles al 
operador de la instalación como determine esa Parte; y 

iii) Por "técnicas" se entienden tanto las tecnologías utilizadas 
como las prácticas operacionales y la manera en que se diseñan, 
construyen, mantienen, operan y desmantelan las instalaciones; 

c) Por "mejores prácticas ambientales" se entiende la aplicación de la 
combinación más adecuada de medidas y estrategias de control ambiental; 

d) Por "mercurio" se entiende el mercurio elemental (Hg(0), núm. de 
CAS 7439-97-6); 

e) Por "compuesto de mercurio" se entiende toda sustancia que consiste 
en átomos de mercurio y uno o más átomos de elementos químicos distintos que 
puedan separarse en componentes diferentes solo por medio de reacciones químicas; 

f) Por "producto con mercurio añadido" se entiende un producto o 
componente de un producto al que se haya añadido mercurio o un compuesto de 
mercurio de manera intencional; 

g) Por "Parte" se entiende un Estado o una organización de integración 
económica regional que haya consentido en someterse a las obligaciones 
establecidas en el presente Convenio y en el que el presente Convenio esté en vigor; 

h) Por "Partes presentes y votantes" se entiende las Partes que estén 
presentes y emitan un voto afirmativo o negativo en una reunión de las Partes; 

-3-



i) Por "extracción primaria de mercurio" se entiende la extracción en la 
que el principal material que se busca es mercurio; 

j) Por "organización de integración económica regional" se entiende una 
organización constituida por Estados soberanos de una región determinada a la cual 
los Estados miembros hayan cedido su competencia respecto de los asuntos regidos 
por el presente Convenio y que haya sido debidamente facultada, de conformidad 
con sus procedimientos internos, para firmar, ratificar, aceptar o aprobar el presente 
Convenio o adherirse a él; y 

k) Por "uso permitido" se entiende cualquier uso por una Parte de 
mercurio o de compuestos de mercurio que esté en consonancia con el presente 
Convenio, incluidos, aunque no únicamente, los usos que estén en consonancia con 
los artículos 3, 4, 5, 6 y 7. 

Artículo 3 

Fuentes de suministro y comercio de mercurio 

1. A los efectos del presente artículo: 

a) Toda referencia al "mercurio" incluye las mezclas de mercurio con 
otras sustancias, incluidas las aleaciones de mercurio, que tengan una concentración 
de mercurio de al menos 95% por peso; y 

b) Por "compuestos de mercurio" se entiende cloruro de mercurio (I) o 
calomelanos, óxido de mercurio (II), sulfato de mercurio (II), nitrato de mercurio 
(II), mineral de cinabrio y sulfuro de mercurio. 

2. Las disposiciones del presente artículo no se aplicarán a: 

a) Las cantidades de mercurio o compuestos de mercurio que se utilicen 
para investigaciones a nivel de laboratorio o como patrón de referencia; o 

b) Las cantidades traza naturalmente presentes de mercurio o compuestos 
de mercurio en productos distintos del mercurio tales como metales, mineral en 
bruto o productos minerales, incluido el carbón, o bien en productos derivados de 
esos materiales, y las cantidades traza no intencionales presentes en productos 
químicos; o 

c) Los productos con mercurio añadido. 

3. Ninguna Parte permitirá la extracción primaria de mercurio que no se 
estuviera realizando en su territorio en la fecha de entrada en vigor del Convenio 
para ella. 
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4. Cada Parte en cuyo territorio se estuvieran realizando actividades de 
extracción primaria de mercurio en la fecha de entrada en vigor del presente 
Convenio para ella permitirá esa extracción únicamente pór un período de hasta 15 
años después de esa fecha. Durante ese período, el mercurio producido por esa 
extracción solamente se utilizará en la fabricación de productos con mercurio 
añadido de conformidad con el artículo 4 o en los procesos de fabricación de 
conformidad con el artículo 5, o bien se eliminará de conformidad con el artículo 
11, mediante operaciones que no conduzcan a la recuperación, el reciclado, la 
regeneración, la reutilización directa u otros usos. 

5. Cada Parte: 

a) Se esforzará por identificar cada una de las existencias de mercurio o 
compuestos de mercurio superiores a 50 toneladas métricas, así como las fuentes de 
suministro de mercurio que generen existencias superiores a 10 toneladas métricas 
por año, que estén situadas en su territorio; 

b) Adoptará medidas para asegurar que, cuando la Parte determine la 
existencia de exceso de mercurio procedente del desmantelamiento de plantas de 
producción de cloro-álcali, ese mercurio se deseche de conformidad con las 
directrices para la gestión ambientalmente racional a que se hace referencia en el 
párrafo 3 a) del artículo 11, mediante operaciones que no conduzcan a la 
recuperación, el reciclado, la regeneración, la utilización directa u otros usos. 

6. Ninguna Parte permitirá la exportación de mercurio, salvo: 

a) A una Parte que haya proporcionado a la Parte exportadora su 
consentimiento por escrito y únicamente para: 

i) Un uso permitido a esa Parte importadora en virtud del presente 
Convenio; o 

ii) Su almacenamiento provisional ambientalmente racional de 
acuerdo con lo dispuesto en el artículo 10; o 

b) A un Estado u organización que no sea Parte que haya proporcionado 
a la Parte exportadora su consentimiento por escrito en el que se incluya una 
certificación que demuestre que: 

i) El Estado o la organización que no es Parte ha adoptado 
medidas para garantizar la protección de la salud humana y el 
medio ambiente, así como el cumplimiënto de las disposiciones 
de los artículos 10 y 11 ; y 
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ii) Ese mercurio se destinará únicamente a un uso permitido a una 
Parte en virtud del presente Convenio o a su almacenamiento 
provisional ambientalmente racional de acuerdo con lo 
dispuesto en el artículo 10. 

7. Una Parte exportadora podrá considerar que una notificación general a la 
Secretaría por la Parte importadora, o por un Estado u organización importador que 
no sea Parte, constituye el consentimiento por escrito exigido en el párrafo 6. En esa 
notificación general se enunciarán las cláusulas y las condiciones en virtud de las 
cuales la Parte importadora, o el Estado u organización importador que no sea Parte, 
proporciona el consentimiento. La notificación podrá ser revocada en cualquier 
momento por dicha Parte o dicho Estado u organización que no sea Parte. La 
Secretaría mantendrá un registro público de esas notificaciones. 

8. Ninguna Parte permitirá la importación de mercurio de un Estado u 
organización que no sea Parte a quien comunique su consentimiento por escrito a 
menos que dicho Estado u organización que no sea Parte haya aportado una 
certificación de que el mercurio no procede de fuentes no permitidas en virtud del 
párrafo 3 o del párrafo 5 b). 

9. Una Parte que presente una notificación general de consentimiento en virtud 
del párrafo 7 podrá decidir no aplicar el párrafo 8, siempre y cuando mantenga 
amplias restricciones a la exportación de mercurio y aplique medidas internas 
encaminadas a asegurar que el mercurio importado se gestiona de manera 
ambientalmente racional. La Parte notificará esa decisión a la Secretaría, aportando 
información que describa las restricciones a la exportación y las medidas normativas 
internas, así como información sobre las cantidades y los países de origen del 
mercurio importado de Estados u organizaciones que no sean Parte. La Secretaría 
mantendrá un registro público de todas las notificaciones de esa índole. El Comité 
de Aplicación y Cumplimiento examinará y evaluará todas las notificaciones y la 
información justificativa de conformidad con el artículo 15 y podrá formular 
recomendaciones, según corresponda, a la Conferencia de las Partes. 

10. El procedimiento establecido en el párrafo 9 estará disponible hasta la 
clausura de la segunda reunión de la Conferencia de las Partes. A partir de ese 
momento, dejará de estar disponible, a menos que la Conferencia de las Partes 
decida lo contrario por mayoría simple de las Partes presentes y votantes, excepto en 
lo que respecta a una Parte que haya presentado una notificación con arreglo al 
párrafo 9 antes de la clausura de la segunda reunión de la Conferencia de las Partes. 

11. Cada Parte incluirá en sus informes presentados con arreglo al artículo 21 
información que demuestre que se han cumplido los requisitos fijados en el presente 
artículo. 
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12. La Conferencia de las Partes proporcionará, en su primera reunión, 
orientación ulterior con respecto al presente artículo, especialmente con respecto a 
los párrafos 5 a), 6 y 8, y elaborará y aprobará el contenido requerido de la 
certificación a que se hace referencia en los párrafos 6 b) y 8. 

13. La Conferencia de las Partes evaluará si el comercio de compuestos de 
mercurio específicos compromete el objetivo del presente Convenio y examinará si 
tales compuestos de mercurio específicos deben someterse a los párrafos 6 y 8 
mediante su inclusión en un anexo adicional aprobado de conformidad con el 
artículo 27. 

Artículo 4 

Productos con mercurio añadido 

1. Cada Parte prohibirá, adoptando las medidas pertinentes, la fabricación, la 
importación y la exportación de los productos con mercurio añadido incluidos en la 
parte I del anexo A después de la fecha de eliminación especificada para esos 
productos, salvo cuando se haya especificado una exclusión en el anexo A o cuando 
la Parte se haya inscrito para una exención conforme al artículo 6. 

2. Como alternativa a lo dispuesto en el párrafo 1, una Parte podría indicar, en el 
momento de la ratificación o en la fecha de entrada en vigor de una enmienda del 
anexo A para ella, que aplicará medidas o estrategias diferentes en relación con los 
productos incluidos en la parte I del anexo A. La Parte solamente podrá optar por 
esta alternativa si puede demostrar que ya ha reducido a un nivel mínimo la 
fabricación, la importación y la exportación de la gran mayoría de los productos 
incluidos en la parte I del anexo A y que ha aplicado medidas o estrategias para 
reducir el uso de mercurio en otros productos no incluidos en la parte I del anexo A 
en el momento en que notifique a la Secretaría su decisión de usar esa alternativa. 
Además, una Parte que opte por esta alternativa: 

a) Presentará un informe a la Conferencia de las Partes, a la primera 
oportunidad, con una descripción de las medidas o estrategias adoptadas, incluida la 
cuantificación de las reducciones alcanzadas; 

b) Aplicará medidas o estrategias destinadas a reducir el uso de mercurio 
en los productos incluidos en la parte I del anexo Apara los que todavía no haya 
obtenido un nivel mínimo; 

c) Considerará la posibilidad de aplicar medidas adicionales para lograr 
mayores reducciones; y 

d) No tendrá derecho a hacer uso de exenciones de conformidad con el 
artículo 6 para ninguna categoría de productos a la cual aplique esta alternativa. 
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A más tardar cinco años después de la entrada en vigor del Convenio, la 
Conferencia de las Partes, dentro del proceso de examen establecido en el párrafo 8, 
examinará los progresos y la eficacia de las medidas adoptadas de conformidad con 
el presente párrafo. 

3. Las Partes adoptarán medidas en relación con los productos con mercurio 
añadido incluidos en la parte II del anexo A de conformidad con las disposiciones 
establecidas en dicho anexo. 

4. Sobre la base de la información proporcionada por las Partes, la Secretaría 
reunirá y mantendrá información sobre los productos con mercurio añadido y sus 
alternativas, y pondrá esa información a disposición del público. La Secretaría hará 
también pública cualquier otra información pertinente presentada por las Partes. 

5. Cada Parte adoptará medidas para impedir la utilización en productos 
ensamblados de los productos con mercurio añadido cuya fabricación, importación 
y exportación no estén permitidas en virtud del presente artículo. 

6. Cada Parte desincentivará la fabricación y la distribución con fines 
comerciales de productos con mercurio añadido para usos que no estén 
comprendidos en ninguno de los usos conocidos de esos productos antes de la fecha 
de entrada en vigor del presente Convenio para ella, a menos que una evaluación de 
los riesgos y beneficios de ese producto demuestre beneficios para la salud humana 
o el medio ambiente. La Parte proporcionará a la Secretaría, según proceda, 
información sobre cualquier producto de ese tipo, incluida cualquier información 
sobre los riesgos y beneficios para la salud humana y el medio ambiente. La 
Secretaría pondrá esa información a disposición del público. 

7. Cualquiera de las Partes podrá presentar a la Secretaría una propuesta de 
inclusión de un producto con mercurio añadido en el anexo A, en la que figurará 
información relacionada con la disponibilidad, la viabilidad técnica y económica, y 
los riesgos y beneficios para la salud y el medio ambiente de las alternativas a este 
producto sin mercurio, teniendo en cuenta la información conforme al párrafo 4. 

8. A más tardar cinco años después de la fecha de entrada en vigor del Convenio, 
la Conferencia de las Partes examinará el anexo A y podrá considerar la posibilidad 
de introducir enmiendas a ese anexo de acuerdo con lo dispuesto en el artículo 27. 

9. En el examen del anexo A conforme a lo dispuesto en el párrafo 8, la 
Conferencia de las Partes tendrá en cuenta, como mínimo: 

a) Cualquier propuesta presentada con arreglo al párrafo 7; 

b) La información hecha pública con arreglo al párrafo 4; y 
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с) El acceso de las Partes a alternativas sin mercurio que sean viables 
desde el punto de vista técnico y económico y que tengan en cuenta los riesgos y 
beneficios para el medio ambiente y la salud humana. 

Artículo 5 

Procesos de fabricación en los que se utiliza mercurio o compuestos 
de mercurio 

í. A los efectos del presente artículo y del anexo B, los procesos de fabricación 
en los que se utiliza mercurio o compuestos de mercurio no comprenderán los 
procesos en los que se utilizan productos con mercurio añadido ni los procesos de 
fabricación de productos con mercurio añadido ni los procesos en que se traten 
desechos que contengan mercurio. 

2. Ninguna Parte permitirá, tomando para ello las medidas apropiadas, el uso de 
mercurio ni de compuestos de mercurio en los procesos de fabricación incluidos en 
la parte I del anexo В tras la fecha de eliminación especificada en dicho anexo para 
cada proceso, salvo cuando la Parte se haya inscrito para una exención conforme al 
artículo 6. 

3. Cada Parte adoptará medidas para restringir el uso de mercurio o compuestos 
de mercurio en los procesos incluidos en la parte II del anexo В de conformidad con 
las disposiciones que allí se establecen. 

4. Sobre la base de la información proporcionada por las Partes, la Secretaría 
reunirá y mantendrá información sobre los procesos en los que se utiliza mercurio o 
compuestos de mercurio y sus alternativas, y pondrá esa información a disposición 
del público. Las Partes podrán presentar otra información pertinente, que la 
Secretaría pondrá a disposición del público. 

5. Cada Parte que cuente con una o más instalaciones que utilicen mercurio o 
compuestos de mercurio en los procesos de fabricación incluidos en el anexo B: 

a) Adoptará medidas para ocuparse de las emisiones y liberaciones de 
mercurio o compuestos de mercurio de esas instalaciones; 

b) Incluirá en los informes que presente de conformidad con el artículo 
21 información sobre las medidas adoptadas en cumplimiento del presente párrafo; 
У 

c) Se esforzará por identificar las instalaciones ubicadas dentro de su 
territorio que utilizan mercurio o compuestos de mercurio en los procesos incluidos 
en el anexo В y, a más tardar tres años después de la fecha de entrada en vigor del 
presente Convenio para la Parte, presentará a la Secretaría información sobre el 
número y los tipos de instalaciones y una estimación de la cantidad de mercurio o 
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compuestos de mercurio que utiliza anualmente. La Secretaría pondrá esa 
información a disposición del público. 

6. Ninguna Parte permitirá el uso de mercurio ni de compuestos de mercurio en 
instalaciones que no existieran antes de la fecha de entrada en vigor del presente 
Convenio para la Parte y que utilicen procesos de fabricación incluidos en el anexo 
B. A esas instalaciones no se les otorgará exención alguna. 

7. Las Partes desincentivarán el establecimiento de instalaciones, no existentes 
antes de la fecha de entrada en vigor del presente Convenio, que usen cualquier otro 
proceso de fabricación en el que se utilice mercurio o compuestos de mercurio de 
manera intencional, salvo que la Parte pueda demostrar, a satisfacción de la 
Conferencia de las Partes, que el proceso de fabricación reporta un beneficio 
importante para el medio ambiente y la salud, y que no existen alternativas sin 
mercurio viables desde el punto de vista económico y técnico que ofrezcan ese 
beneficio. 

8. Se alienta a las Partes a intercambiar información sobre nuevos avances 
tecnológicos pertinentes, alternativas sin mercurio viables desde el punto de vista 
económico y técnico, y posibles medidas y técnicas para reducir y, cuando sea 
factible, eliminar el uso de mercurio y compuestos de mercurio de los procesos de 
fabricación incluidos en el anexo B, así como las emisiones y las liberaciones de 
mercurio y compuestos de mercurio procedentes de esos procesos. 

9. Cualquiera de las Partes podrá presentar una propuesta de modificación del 
anexo В con objeto de incluir un proceso de fabricación en el que se utilice 
mercurio o compuestos de mercurio. La propuesta incluirá información relacionada 
con la disponibilidad, la viabilidad técnica y económica, y los riesgos y beneficios 
para la salud humana y el medio ambiente de las alternativas sin mercurio. 

10. A más tardar cinco años después de la fecha de entrada en vigor del Convenio, 
la Conferencia de las Partes examinará el anexo В y podrá considerar la posibilidad 
de introducir enmiendas en ese anexo de acuerdo con lo dispuesto en el artículo 27. 

11. Al examinar el anexo В conforme a lo dispuesto en el párrafo 10, en su caso, 
la Conferencia de las Partes tendrá en cuenta, como mínimo: 

a) Cualquier propuesta presentada con arreglo al párrafo 9; 

b) La información puesta a disposición conforme al párrafo 4; y 

c) El acceso de las Partes a alternativas sin mercurio que sean viables 
desde el punto de vista técnico y económico, teniendo en cuenta los riesgos y 
beneficios para el medio ambiente y la salud. 
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Artículo 6 

Exenciones de las que puede hacer uso una Parte previa solicitud 

1. Cualquier Estado u organización de integración económica regional podrá 
inscribirse para una o más exenciones a partir de las fechas de eliminación que 
figuran en el anexo A y en el anexo B, en adelante denominadas "exenciones", 
notificándolo por escrito a la Secretaría: 

a) Al pasar a ser Parte en el presente Convenio; o 

b) En el caso de los productos con mercurio añadido que se añadan por 
una enmienda del anexo A o de los procesos de fabricación en los que se utilice 
mercurio y que se añadan por una enmienda del anexo В, a más tardar en la fecha en 
que entre en vigor para la Parte la enmienda aplicable. 

Toda inscripción de ese tipo irá acompañada de una declaración en la que se 
explique la necesidad de la Parte de hacer uso de la exención. 

2. Será posible inscribirse para una exención respecto de una de las categorías 
incluidas en el anexo А о В, o respecto de una subcategoría determinada por 
cualquier Estado u organización de integración económica regional. 

3. Cada Parte que tenga una o varias exenciones se identificará en un registro. La 
Secretaría establecerá y mantendrá ese registro y lo pondrá a disposición del 
público. 

4. El registro constará de: 

a) Una lista de las Partes que tienen una o varias exenciones; 

b) La exención o exenciones inscritas para cada Parte; y 

c) La fecha de expiración de cada exención. 

5. A menos que una Parte indique en el registro una fecha anterior, todas las 
exenciones inscritas con arreglo al párrafo 1 expirarán transcurridos cinco años de la 
fecha de eliminación correspondiente indicada en los anexos A o B. 

6. La Conferencia de las Partes podrá, a petición de una Parte, decidir prorrogar 
una exención por cinco años, a menos que la Parte pida un período más breve. Al 
adoptar su decisión, la Conferencia de las Partes tendrá debidamente en cuenta: 

a) Un informe de la Parte en el que justifique la necesidad de prorrogar la 
exención e indique las actividades emprendidas y planificadas para eliminar la 
necesidad de esa exención lo antes posible; 
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b) La información disponible, incluida la disponibilidad de productos y 
procesos alternativos que no utilicen mercurio o para los cuales se consuma menos 
mercurio que para el uso exento; y 

c) Las actividades planificadas o en curso para almacenar mercurio y 
eliminar desechos de mercurio de manera ambientalmente racional. 

Las exenciones solo se podrán prorrogar una única vez por producto por fecha de 
eliminación. 

7. Una Parte podrá, en cualquier momento, retirar una exención mediante 
notificación por escrito a la Secretaría. El retiro de la exención será efectivo en la 
fecha que se especifique en la notificación. 

8. No obstante lo dispuesto en el párrafo 1, ningún Estado ni organización de 
integración económica regional podrá inscribirse para una exención transcurridos 
cinco años desde la fecha de eliminación del producto o proceso correspondiente 
incluido en los anexos А о В, a menos que una o varias Partes continúen inscritas 
para una exención respecto de ese producto o proceso por haber recibido una 
prórroga de conformidad con el párrafo 6. En ese caso, un Estado o una 
organización de integración económica regional podrá, en las fechas establecidas en 
el párrafo 1 a) y b), inscribirse para una exención respecto de ese producto o 
proceso, exención que expirará transcurridos diez años desde la fecha de 
eliminación correspondiente. 

9. Ninguna Parte tendrá exenciones en vigor en ningún momento transcurridos 
diez años desde la fecha de eliminación de un producto o proceso incluido en los 
anexos A o B. 

Artículo 7 

Extracción de oro artesanal y en pequeña escala 

1. Las medidas que figuran en el presente artículo y en el anexo С se aplicarán a 
las actividades de extracción y tratamiento de oro artesanales y en pequeña escala en 
las que se utilice amalgama de mercurio para extraer oro de la mina. 

2. Cada Parte en cuyo territorio se realicen actividades de extracción y 
tratamiento de oro artesanales y en pequeña escala sujetas al presente artículo 
adoptará medidas para reducir y, cuando sea viable, eliminar el uso de mercurio y de 
compuestos de mercurio de esas actividades y las emisiones y liberaciones de 
mercurio en el medio ambiente provenientes de ellas. 

3. Cada Parte notificará a la Secretaría si en cualquier momento determina que 
las actividades de extracción y tratamiento de oro artesanales y en pequeña escala 
realizadas en su territorio son más que insignificantes. Si así lo determina, la Parte: 
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a) Elaborará y aplicará un plan de acción nacional de conformidad con el 
anexo С; 

b) Presentará su plan de acción nacional a la Secretaría a más tardar tres 
años después de la entrada en vigor del Convenio para esa Parte o tres años después 
de la notificación a la Secretaría, si esa fecha fuese posterior; y 

c) En lo sucesivo, presentará un examen, cada tres años, de los progresos 
realizados en el cumplimiento de las obligaciones contraídas en virtud del presente 
artículo e incluirá esos exámenes en los informes que presente de conformidad con 
el artículo 21. 

4. Las Partes podrán cooperar entre sí y con las organizaciones 
intergubernamentales y otras entidades pertinentes, según proceda, para lograr los 
objetivos del presente artículo. Esa cooperación podría incluir: 

a) La formulación de estrategias para prevenir el desvío de mercurio o 
compuestos de mercurio para su uso en la extracción y el tratamiento de oro 
artesanales y en pequeña escala; 

b) Las iniciativas de educación, divulgación y creación de capacidad; 

c) La promoción de investigaciones sobre prácticas alternativas 
sostenibles en las que no se utilice mercurio; 

d) La prestación de asistencia técnica y financiera; 

e) El establecimiento de modalidades de asociación para facilitar el 
cumplimiento de los compromisos contraídos en virtud del presente artículo; y 

f) El uso de los mecanismos de intercambio de información existentes 
para promover conocimientos, mejores prácticas ambientales y tecnologías 
alternativas que sean viables desde el punto de vista ambiental, técnico, social y 
económico. 

Artículo 8 

Emisiones 

1. El presente artículo trata del control y, cuando sea viable, la reducción de las 
emisiones de mercurio y compuestos de mercurio, a menudo expresadas como 
"mercurio total", a la atmósfera mediante medidas encaminadas a controlar las 
emisiones procedentes de las fuentes puntuales que entran dentro de las categorías 
enumeradas en el anexo D. 

2. A los efectos del presente artículo: 
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a) Por "emisiones" se entienden las emisiones de mercurio o compuestos 
de mercurio a la atmósfera; 

b) Por "fuente pertinente" se entiende una fuente que entra dentro de una 
de las categorías enumeradas en el anexo D. Una Parte podrá, si así lo desea, 
establecer criterios para identificar las fuentes incluidas en una de las categorías 
enumeradas en el anexo D, siempre que esos criterios incluyan al menos el 75% de 
las emisiones procedentes de esa categoría; 

c) Por "nueva fuente" se entiende cualquier fuente pertinente de una 
categoría enumerada en el anexo D, cuya construcción o modificación sustancial 
comience como mínimo un año después de la fecha de: 

i) La entrada en vigor del presente Convenio para la Parte de que 
se trate; o 

ii) La entrada en vigor para la Parte de que se trate de una 
enmienda del anexo D en virtud de la cual la fuente de 
emisiones quede sujeta a las disposiciones del presente 
Convenio únicamente en virtud de esa enmienda; 

d) Por "modificación sustancial" se entiende la modificación de una 
fuente pertinente cuyo resultado sea un aumento significativo de las emisiones, con 
exclusión de cualquier variación en las emisiones resultante de la recuperación de 
subproductos. Corresponderá a la Parte decidir si una modificación es o no 
sustancial; 

e) Por "fuente existente" se entiende cualquier fuente pertinente que no 
sea una nueva fuente; 

f) Por "valor límite de emisión" se entiende un límite a la concentración, 
la masa o la tasa de emisión de mercurio o compuestos de mercurio, a menudo 
expresadas como "mercurio total", emitida por una fuente puntual. 

3. Una Parte en la que haya fuentes pertinentes adoptará medidas para controlar 
las emisiones y podrá preparar un plan nacional en el que se expongan las medidas 
que deben adoptarse para controlar las emisiones, así como las metas, los objetivos 
y los resultados que prevé obtener. Esos planes se presentarán a la Conferencia de 
las Partes en un plazo de cuatro años desde la fecha de entrada en vigor del 
Convenio para esa Parte. Si una Parte decidiera elaborar un plan de aplicación con 
arreglo a lo establecido en el artículo 20, podrá incluir en su texto el plan que se 
contempla en el presente párrafo. 

4. En lo relativo a las nuevas fuentes, cada Parte exigirá el uso de las mejores 
técnicas disponibles y las mejores prácticas ambientales para controlar y, cuando sea 
viable, reducir las emisiones lo antes posible, pero en cualquier caso antes de que 
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transcurran cinco años desde la entrada en vigor del Convenio para esa Parte. Una 
Parte podrá utilizar valores límite de emisión que sean compatibles con la aplicación 
de las mejores técnicas disponibles. 

5. En lo relativo a las fuentes existentes, cada Parte incluirá una o más de las 
siguientes medidas en cualquier plan nacional y las aplicará lo antes posible, pero en 
cualquier caso antes de que transcurran diez años desde la fecha de entrada en vigor 
del Convenio para ella, teniendo en cuenta las circunstancias nacionales y la 
viabilidad económica y técnica, así como la asequibilidad, de las medidas: 

a) Un objetivo cuantificado para controlar y, cuando sea viable, reducir 
las emisiones procedentes de las fuentes pertinentes; 

b) Valores límite de emisión para controlar y, cuando sea viable, reducir 
las emisiones procedentes de las fuentes pertinentes; 

c) El uso de las mejores técnicas disponibles y las mejores prácticas 
ambientales para controlar las emisiones procedentes de las fuentes pertinentes; 

d) Una estrategia de control de múltiples contaminantes que aporte 
beneficios paralelos para el control de las emisiones de mercurio; 

e) Otras medidas encaminadas a reducir las emisiones procedentes de las 
fuentes pertinentes. 

6. Las Partes podrán aplicar las mismas medidas a todas las fuentes existentes 
pertinentes o podrán adoptar medidas diferentes con respecto a diferentes categorías 
de fuentes. El objetivo será que las medidas aplicadas por una Parte permitan lograr, 
con el tiempo, progresos razonables en la reducción de las emisiones. 

7. Cada Parte establecerá, tan pronto como sea factible y a más tardar cinco años 
después de la fecha de entrada en vigor del Convenio para ella, un inventario de las 
emisiones de las fuentes pertinentes, que mantendrá a partir de entonces. 

8. La Conferencia de las Partes, en su primera reunión, aprobará directrices 
sobre: 

a) Las mejores técnicas disponibles y las mejores prácticas ambientales, 
teniendo en cuenta las posibles diferencias entre las fuentes nuevas y las existentes, 
así como la necesidad de reducir al mínimo los efectos cruzados entre los distintos 
medios; y 

b) La prestación de apoyo a las Partes en la aplicación de las medidas 
que figuran en el párrafo 5, especialmente en la determinación de los objetivos y el 
establecimiento de los valores límite de emisión. 
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9. La Conferencia de las Partes, tan pronto como sea factible, aprobará 
directrices sobre: 

a) Los criterios que las Partes pueden establecer con arreglo al párrafo 2 
b); 

b) La metodología para la preparación de inventarios de emisiones. 

10. La Conferencia de las Partes mantendrá en examen, y actualizará según 
proceda, las directrices elaboradas con arreglo a lo establecido en los párrafos 8 y 9. 
Las Partes tendrán en cuenta esas directrices al aplicar las disposiciones pertinentes 
del presente artículo. 

11. Cada Parte incluirá información sobre la aplicación del presente artículo en 
los informes que presente en virtud de lo establecido en el artículo 21, en particular 
información relativa a las medidas que haya adoptado con arreglo a los párrafos 4 a 
7, y a la eficacia de esas medidas. 

Artículo 9 

Liberaciones 

1. El presente artículo trata del control y, cuando sea viable, la reducción de las 
liberaciones de mercurio y compuestos de mercurio, a menudo expresadas como 
"mercurio total", al suelo y al agua procedentes de fuentes puntuales pertinentes no 
consideradas en otras disposiciones del presente Convenio. 

2. A los efectos del presente artículo: 

a) Por "liberaciones" se entienden las liberaciones de mercurio o 
compuestos de mercurio al suelo o al agua; 

b) Por "fuente pertinente" se entiende toda fuente puntual antropógena 
significativa de liberaciones detectada por una Parte y no considerada en otras 
disposiciones del presente Convenio; 

c) Por "nueva fuente" se entiende cualquier fuente pertinente cuya 
construcción o modificación sustancial comience como mínimo un año después de 
la fecha de entrada en vigor del presente Convenio para la Parte de que se trate; 

d) Por "modificación sustancial" se entiende la modificación de una 
fuente pertinente cuyo resultado sea un aumento significativo de las liberaciones, 
con exclusión de cualquier variación en las liberaciones resultante de la 
recuperación de subproductos. Corresponderá a la Parte decidir si una modificación 
es o no sustancial; 
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e) Por "fuente existente" se entiende cualquier fuente pertinente que no 
sea una nueva fuente; 

f) Por "valor límite de liberación" se entiende un límite a la 
concentración o la masa de mercurio o compuestos de mercurio, a menudo 
expresadas como "mercurio total", liberada por una fuente puntual. 

3. Cada Parte determinará las categorías pertinentes de fuentes puntuales a más 
tardar tres años después de la entrada en vigor para ella del Convenio y 
periódicamente a partir de entonces. 

4. Una Parte en la que haya fuentes pertinentes adoptará medidas para controlar 
las liberaciones y podrá preparar un plan nacional en el que se expongan las 
medidas que deben adoptarse para controlar las liberaciones, así como las metas, los 
objetivos y los resultados que prevé obtener. Esos planes se presentarán a la 
Conferencia de las Partes en un plazo de cuatro años desde la fecha de entrada en 
vigor del Convenio para esa Parte. Si una Parte decidiera elaborar un plan de 
aplicación con arreglo a lo establecido en el artículo 20, podrá incluir en su texto el 
plan que se contempla en el presente párrafo. 

5. Las medidas incluirán una o varias de las siguientes, según corresponda: 

a) Valores límite de liberación para controlar y, cuando sea viable, 
reducir las liberaciones procedentes de las fuentes pertinentes; 

b) El uso de las mejores técnicas disponibles y las mejores prácticas 
ambientales para controlar las liberaciones procedentes de las fuentes pertinentes; 

c) Una estrategia de control de múltiples contaminantes que aporte 
beneficios paralelos para el control de las liberaciones de mercurio; 

d) Otras medidas encaminadas a reducir las liberaciones procedentes de 
las fuentes pertinentes. 

6. Cada Parte establecerá, tan pronto como sea factible y a más tardar cinco años 
después de la fecha de entrada en vigor del Convenio para ella, un inventario de las 
liberaciones de las fuentes pertinentes, que mantendrá a partir de entonces. 

7. La Conferencia de las Partes, tan pronto como sea factible, aprobará 
directrices sobre: 

a) Las mejores técnicas disponibles y las mejores prácticas ambientales, 
teniendo en cuenta las posibles diferencias entre las fuentes nuevas y las existentes, 
así como la necesidad de reducir al mínimo los efectos cruzados entre los distintos 
medios; 
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b) La metodología para la preparación de inventarios de liberaciones. 

8. Cada Parte incluirá información sobre la aplicación del presente artículo en 
los informes que presente en virtud de lo establecido en el artículo 21, en particular 
información relativa a las medidas que haya adoptado con arreglo a los párrafos 3 a 
6, y a la eficacia de esas medidas. 

Artículo 10 

Almacenamiento provisional ambientalmente racional de mercurio, 
distinto del mercurio de desecho 

1. El presente artículo se aplicará al almacenamiento provisional de mercurio y 
compuestos de mercurio definidos en el artículo 3 que no estén comprendidos en el 
significado de la definición de desechos de mercurio que figura en el artículo 11. 

2. Cada Parte adoptará medidas para velar por que el almacenamiento 
provisional de mercurio y de compuestos de mercurio destinados a un uso permitido 
a una Parte en virtud del presente Convenio se lleve a cabo de manera 
ambientalmente racional, teniendo en cuenta toda directriz y de acuerdo con todo 
requisito que se apruebe con arreglo al párrafo 3. 

3. La Conferencia de las Partes adoptará directrices sobre el almacenamiento 
provisional ambientalmente racional de dicho mercurio y compuestos de mercurio, 
teniendo en cuenta las directrices pertinentes elaboradas en el marco del Convenio 
de Basilea sobre el control de los movimientos transfronterizos de los desechos 
peligrosos y su eliminación y toda otra orientación pertinente. La Conferencia de las 
Partes podrá aprobar requisitos para el almacenamiento provisional en un anexo 
adicional del presente Convenio, con arreglo al artículo 27. 

4. Las Partes cooperárán, según proceda, entre sí y con las organizaciones 
intergubernamentales y otras entidades pertinentes a fin de aumentar la creación de 
capacidad para el almacenamiento provisional ambientalmente racional de ese 
mercurio y compuestos de mercurio. 

Artículo 11 

Desechos de mercurio 

1. Las definiciones pertinentes del Convenio de Basilea sobre el control de los 
movimientos transfronterizos de los desechos peligrosos y su eliminación se 
aplicarán a los desechos incluidos en el presente Convenio para las Partes en el 
Convenio de Basilea. Las Partes en el presente Convenio que no sean Partes en el 
Convenio de Basilea harán uso de esas definiciones como orientación aplicada a los 
desechos a que se refiere el presente Convenio. 
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2. A los efectos del presente Convenio, por desechos de mercurio se entienden 
sustancias u objetos: 

a) que constan de mercurio o compuestos de mercurio; 

b) que contienen mercurio o compuestos de mercurio; o 

c) contaminados con mercurio o compuestos de mercurio, 

en una cantidad que exceda los umbrales pertinentes definidos por la Conferencia de 
las Partes, en colaboración con los órganos pertinentes del Convenio de Basilea de 
manera armonizada, a cuya eliminación se procede, se propone proceder o se está 
obligado a proceder en virtud de lo dispuesto en la legislación nacional o en el 
presente Convenio. Se excluyen de esta definición la roca de recubrimiento, de 
desecho y los desechos de la minería, salvo los derivados de la extracción primaria 
de mercurio, a menos que contengan cantidades de mercurio o compuestos de 
mercurio que excedan los umbrales definidos por la Conferencia de las Partes. 

3. Cada Parte adoptará las medidas apropiadas para que los desechos de 
mercurio: 

a) Sean gestionados, de manera ambientalmente racional, teniendo en 
cuenta las directrices elaboradas en el marco ,del Convenio de Basilea y de 
conformidad con los requisitos que la Conferencia de las Partes aprobará en un 
anexo adicional, de acuerdo con lo dispuesto en el artículo 27. En la elaboración de 
los requisitos, la Conferencia de las Partes tendrá en cuenta los reglamentos y 
programas de las Partes en materia de gestión de desechos; 

b) Sean recuperados, reciclados, regenerados o reutilizados directamente 
solo para un uso permitido a la Parte en virtud del presente Convenio o para la 
eliminación ambientalmente racional con arreglo al párrafo 3 a); 

c) En el caso de las Partes en el Convenio de Basilea, no sean 
transportados a través de fronteras internacionales salvo con fines de su eliminación 
ambientalmente racional, de conformidad con las disposiciones del presente artículo 
y con dicho Convenio. En circunstancias en las que las disposiciones del Convenio 
de Basilea no se apliquen al transporte a través de fronteras internacionales, las 
Partes permitirán ese transporte únicamente después de haber tomado en cuenta los 
reglamentos, normas y directrices internacionales pertinentes. 

4. La Conferencia de las Partes procurará cooperar estrechamente con los 
órganos pertinentes del Convenio de Basilea en el examen y la actualización, según 
proceda, de las directrices a que se hace referencia en el párrafo 3 a). 

5. Se alienta a las Partes a cooperar entre sí y con las organizaciones 
intergubernamentales y otras entidades pertinentes, según proceda, a fin de crear y 

-19-



mantener la capacidad de gestionar los desechos de mercurio de manera 
ambientalmente racional a nivel mundial, regional y nacional. 

Artículo 12 

Sitios contaminados 

1. Cada Parte procurará elaborar estrategias adecuadas para identificar y evaluar 
los sitios contaminados con mercurio o compuestos de mercurio. 

2. Toda medida adoptada para reducir los riesgos que generan esos sitios se 
llevará a cabo de manera ambientalmente racional incorporando, cuando proceda, 
una evaluación de los riesgos para la salud humana y el medio ambiente derivados 
del mercurio o de los compuestos de mercurio que contengan. 

3. La Conferencia de las Partes aprobará orientaciones sobre la gestión de sitios 
contaminados, que podrán incluir métodos y criterios en relación con: 

a) La identificación y caracterización de sitios; 

b) La participación del público; 

c) La evaluación de los riesgos para la salud humana y el medio 
ambiente; 

d) Las opciones para gestionar los riesgos que plantean los sitios 
contaminados; 

e) La evaluación de los costos y beneficios; y 

f) La validación de los resultados. 

4. Se alienta a las Partes a cooperar en la formulación de estrategias y la 
ejecución de actividades para detectar, evaluar, priorizar, gestionar y, según 
proceda, rehabilitar sitios contaminados. 

Artículo 13 

Recursos financieros y mecanismo financiero 

1. Cada Parte, con arreglo a sus posibilidades y de conformidad con sus 
políticas, prioridades, planes y programas nacionales, se compromete a facilitar 
recursos respecto de las actividades nacionales cuya finalidad sea aplicar el presente 
Convenio. Esos recursos podrán comprender la financiación nacional mediante 
políticas al respecto, estrategias de desarrollo y presupuestos nacionales, así como la 
financiación multilateral y bilateral, además de la participación del sector privado. 
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2. La eficacia general en la aplicación del presente Convenio por las Partes que 
son países en desarrollo estará relacionada con la aplicación efectiva del presente 
artículo. 

3. Se alienta a las fuentes multilaterales, regionales y bilaterales de asistencia 
técnica y financiera, así como de creación de capacidad y transferencia de 
tecnología, a que mejoren y aumenten con carácter urgente sus actividades 
relacionadas con el mercurio en apoyo de las Partes que son países en desarrollo con 
miras a la aplicación del presente Convenio en lo que respecta a los recursos 
financieros, la asistencia técnica y la transferencia de tecnología. 

4. En las medidas relacionadas con la financiación, las Partes tendrán 
plenamente en cuenta las necesidades específicas y las circunstancias especiales de 
las Partes que son pequeños Estados insulares en desarrollo o países menos 
adelantados. 

5. Por el presente se define un Mecanismo para facilitar recursos financieros 
adecuados, previsibles y oportunos. El Mecanismo está dirigido a apoyar a las 
Partes que son países en desarrollo y a las Partes con economías en transición en el 
cumplimiento de las obligaciones contraídas en virtud del presente Convenio. 

6. El Mecanismo incluirá lo siguiente: 

a) El Fondo Fiduciario del Fondo para el Medio Ambiente Mundial; y 

b) Un Programa internacional específico para apoyar la creación de 
capacidad y la asistencia técnica. 

7. El Fondo Fiduciario del Fondo para el Medio Ambiente Mundial aportará 
nuevos recursos financieros previsibles, adecuados y oportunos para sufragar los 
costos de apoyo a la aplicación del presente Convenio conforme a lo acordado por la 
Conferencia de las Partes. A los efectos del presente Convenio, el Fondo Fiduciario 
del Fondo para el Medio Ambiente Mundial funcionará bajo la orientación de la 
Conferencia de las Partes, a la que rendirá cuentas. La Conferencia de las Partes 
facilitará orientaciones sobre las estrategias generales, las políticas, las prioridades 
programáticas y las condiciones que otorguen el derecho a acceder a los recursos 
financieros y utilizarlos. Además, la Conferencia de las Partes brindará orientación 
sobre una lista indicativa de categorías de actividades que podrán recibir apoyo del 
Fondo Fiduciario del Fondo para el Medio Ambiente Mundial. El Fondo Fiduciario 
aportará recursos para sufragar los costos adicionales convenidos que permitan 
obtener beneficios ambientales mundiales y la totalidad de los costos convenidos de 
algunas actividades de apoyo. 

8. Al aportar recursos para una actividad, el Fondo Fiduciario del Fondo para el 
Medio Ambiente Mundial debería tener en cuenta el potencial de reducción de 
mercurio de una actividad propuesta en relación con su costo. 
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9. A los efectos del presente Convenio, el Programa mencionado en el párrafo 6 
b) funcionará bajo la orientación de la Conferencia de las Partes, a la que rendirá 
cuentas. La Conferencia de las Partes, en su primera reunión, tomará una decisión 
sobre la institución anfitriona del Programa, que será una entidad existente, y 
facilitará orientaciones a esta, incluso en lo relativo a la duración del mismo. Se 
invita a todas las Partes y otros grupos de interés a que aporten recursos financieros 
para el Programa, con carácter voluntario. 

10. En su primera reunión, la Conferencia de las Partes acordará con las entidades 
integrantes del Mecanismo las disposiciones necesarias para dar efecto a los 
párrafos anteriores. 

11. La Conferencia de las Partes examinará, a más tardar en su tercera reunión, y 
de ahí en adelante de manera periódica, el nivel de financiación, la orientación 
facilitada por la Conferencia de las Partes a las entidades encargadas del 
funcionamiento del Mecanismo establecido conforme al presente artículo y la 
eficacia de tales entidades, así como su capacidad para atender a las cambiantes 
necesidades de las Partes que son países en desarrollo y las Partes con economías en 
transición. Sobre la base de ese examen, la Conferencia adoptará las medidas 
apropiadas a fin de incrementar la eficacia del Mecanismo. 

12. Se invita a todas las Partes a que hagan contribuciones al Mecanismo, en la 
medida de sus posibilidades. El Mecanismo promoverá el suministro de recursos 
provenientes de otras fuentes, incluido el sector privado, y tratará de atraer ese tipo 
de recursos para las actividades a las que presta apoyo. 

Artículo 14 

Creación de capacidad, asistencia técnica y transferencia 
de tecnología 

1. Las Partes cooperarán, en la medida de sus respectivas posibilidades y de 
manera oportuna y adecuada, en la creación de capacidad y la prestación de 
asistencia técnica en beneficio de las Partes que son países en desarrollo, en 
particular las Partes que son países menos adelantados o pequeños Estados insulares 
en desarrollo, y las Partes con economías en transición, a fin de ayudarlas a cumplir 
las obligaciones contraídas en virtud del presente Convenio. 

2. La creación de capacidad y la asistencia técnica previstas en el párrafo 1 y el 
artículo 13 se podrán proporcionar a través de arreglos regionales, subregionales y 
nacionales, incluidos los centros regionales y subregionales existentes, a través de 
otros medios multilaterales y bilaterales, y a través de asociaciones, incluidas 
aquellas en las que participe el sector privado. Con el fin de aumentar la eficacia de 
la asistencia técnica y su prestación, debería procurarse la cooperación y la 
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coordinación con otros acuerdos ambientales multilaterales en la esfera de los 
productos químicos y los desechos. 

3. Las Partes que son países desarrollados y otras Partes promoverán y 
facilitarán, en la medida de sus posibilidades, con el apoyo del sector privado y 
otros grupos de interés, según corresponda, el desarrollo, la transferencia y la 
difusión de tecnologías alternativas ambientalmente racionales actualizadas, así 
como el acceso a estas, a las Partes que son países en desarrollo, en particular las 
Partes que son países menos adelantados y pequeños Estados insulares en 
desarrollo, y las Partes con economías en transición, para reforzar su capacidad de 
aplicar con eficacia el presente Convenio. 

4. La Conferencia de las Partes, a más tardar en su segunda reunión y en lo 
sucesivo en forma periódica, teniendo en cuenta los documentos presentados y los 
informes de las Partes, incluidos los previstos en el artículo 21, así como la 
información proporcionada por otros grupos de interés: 

a) Examinará la información sobre iniciativas existentes y progresos 
realizados en relación con las tecnologías alternativas; 

b) Examinará las necesidades de las Partes, en particular las Partes que 
son países en desarrollo, en cuanto a tecnologías alternativas; y 

c) Determinará los retos a que se enfrentan las Partes, especialmente las 
Partes que son países en desarrollo, en lo que respecta a la transferencia de 
tecnología. 

5. La Conferencia de las Partes formulará recomendaciones sobre la manera de 
seguir mejorando la creación de capacidad, la asistencia técnica y la transferencia de 
tecnología según lo dispuesto en el presente artículo. 

Artículo 15 

Comité de Aplicación y Cumplimiento 

1. Por el presente artículo queda establecido un mecanismo, que incluye un 
Comité como órgano subsidiario de la Conferencia de las Partes, para promover la 
aplicación y examinar el cumplimiento de todas las disposiciones del presente 
Convenio. El mecanismo, incluido el Comité, tendrá un carácter facilitador y 
prestará especial atención a las capacidades y circunstancias nacionales de cada una 
de las Partes. 

2. El Comité promoverá la aplicación y examinará el cumplimiento de todas las 
disposiciones del presente Convenio. El Comité examinará las cuestiones 
específicas y sistémicas relacionadas con la aplicación y el cumplimiento, y 
formulará recomendaciones, según proceda, a la Conferencia de las Partes. 
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3. El Comité estará integrado por 15 miembros propuestos por las Partes y 
elegidos por la Conferencia de las Partes teniendo debidamente en cuenta la 
representación geográfica equitativa de las cinco regiones de las Naciones Unidas; 
los primeros miembros serán elegidos en la primera reunión de la Conferencia de las 
Partes y, en adelante, se seguirá el reglamento aprobado por la Conferencia de las 
Partes en virtud del párrafo 5; los miembros del Comité tendrán competencia en una 
esfera pertinente para el presente Convenio y reflejarán un equilibro de 
conocimientos especializados apropiado. 

4. El Comité podrá examinar cuestiones sobre la base de: 

a) Los documentos presentados remitidos por escrito por cualquier Parte 
en relación con su propio cumplimiento; 

b) Los informes nacionales presentado de conformidad con el artículo 
21; y 

c) Las solicitudes de la Conferencia de las Partes. 

5. El Comité elaborará su propio reglamento, que estará sujeto a la aprobación 
de la Conferencia de las Partes en su segunda reunión; la Conferencia de las Partes 
podrá aprobar mandatos adicionales para el Comité. 

6. El Comité hará todo lo que esté a su alcance para aprobar sus 
recomendaciones por consenso. Una vez agotados todos los esfuerzos por llegar a 
un consenso sin lograrlo, las recomendaciones se aprobarán, como último recurso, 
por el voto de tres cuartas partes de los miembros presentes y votantes, con un 
quorum de dos terceras partes de los miembros. 

Artículo 16 

Aspectos relacionados con la salud 

1. Se alienta a las Partes a: 

a) Promover la elaboración y la ejecución de estrategias y programas que 
sirvan para identificar y proteger a las poblaciones en situación de riesgo, 
especialmente las vulnerables, que podrán incluir la aprobación de directrices 
sanitarias de base científica relacionadas con la exposición al mercurio y los 
compuestos de mercurio, el establecimiento de metas para la reducción de la 
exposición al mercurio, según corresponda, y la educación del público, con la 
participación del sector de la salud pública y otros sectores interesados; 

b) Promover la elaboración y la ejecución de programas educativos y 
preventivos de base científica sobre la exposición ocupacional al mercurio y los 
compuestos de mercurio; 
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c) Promover servicios adecuados de atención sanitaria para la 
prevención, el tratamiento y la atención de las poblaciones afectadas por la 
exposición al mercurio o los compuestos de mercurio; y 

d) Establecer y fortalecer, según corresponda, la capacidad institucional 
y de los profesionales de la salud para prevenir, diagnosticar, tratar y vigilar los 
riesgos para la salud relacionados con la exposición al mercurio y los compuestos de 
mercurio. 

2. Al examinar cuestiones o actividades relacionadas con la salud, la 
Conferencia de las Partes debería: 

a) Consultar y colaborar con la Organización Mundial de la Salud, la 
Organización Internacional del Trabajo y otras organizaciones intergubernamentales 
pertinentes, según proceda; y 

b) Promover la cooperación y el intercambio de información con la 
Organización Mundial de la Salud, la Organización Internacional del Trabajo y otras 
organizaciones intergubernamentales pertinentes, según proceda. 

Artículo 17 

Intercambio de información 

1. Cada Parte facilitará el intercambio de: 

a) Información científica, técnica, económica y jurídica relativa al 
mercurio y los compuestos de mercurio, incluida información toxicológica, 
ecotoxicológica y sobre seguridad; 

b) Información sobre la reducción o eliminación de la producción, el uso, 
el comercio, las emisiones y las liberaciones de mercurio y compuestos de mercurio; 

c) Información sobre alternativas viables desde el punto de vista técnico 
y económico a: 

i) los productos con mercurio añadido; 

ii) los procesos de fabricación en los que se utiliza mercurio o 
compuestos de mercurio; y 

iii) las actividades y los procesos que emiten o liberan mercurio o 
compuestos de mercurio; 

incluida información relativa a los riesgos para la salud y el medio ambiente y a los 
costos y beneficios económicos y sociales de esas alternativas; e 
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d) Información epidemiológica relativa a los efectos para la salud 
asociados con la exposición al mercurio y los compuestos de mercurio, en estrecha 
cooperación con la Organización Mundial de la Salud y otras organizaciones 
pertinentes, según proceda. 

2. Las Partes podrán intercambiar la información a que se hace referencia en el 
párrafo 1 directamente, a través de la Secretaría o en cooperación con otras 
organizaciones pertinentes, incluidas las secretarías de los convenios sobre 
productos químicos y desechos, según proceda. 

3. La Secretaría facilitará la cooperación en el intercambio de información al que 
se hace referencia en el presente artículo, así como con las organizaciones 
pertinentes, incluidas las secretarías de los acuerdos ambientales multilaterales y 
otras iniciativas internacionales. Además de la información proporcionada por las 
Partes, esta información incluirá la proporcionada por organizaciones 
intergubernamentales y no gubernamentales que tengan conocimientos 
especializados en la esfera del mercurio, y por instituciones nacionales e 
internacionales que tengan esos conocimientos. 

4. Cada Parte designará un coordinador nacional para el intercambio de 
información en el marco del presente Convenio, incluso en relación con el 
consentimiento de las Partes importadoras en virtud del artículo 3. 

5. A los efectos del presente Convenio, la información sobre la salud y la 
seguridad humanas y del medio ambiente no se considerará confidencial. Las Partes 
que intercambien otro tipo de información de conformidad con el presente Convenio 
protegerán toda información confidencial en la forma que convengan mutuamente. 

Artículo 18 

Información, sensibilización y formación del público 

1. Cada Parte, con arreglo a sus capacidades, promoverá y facilitará: 

a) El acceso del público a información disponible sobre: 

i) Los efectos del mercurio y los compuestos de mercurio para la 
salud y el medio ambiente; 

ii) Alternativas al mercurio y los compuestos de mercurio; 

iii) Los temas que figuran en el párrafo 1 del artículo 17; 

iv) Los resultados de las actividades de investigación, desarrollo y 
vigilancia que realice de conformidad con el artículo 19; y 
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v) Las actividades destinadas a cumplir las obligaciones 
contraídas en virtud del presente Convenio; 

b) La formación, la capacitación y la sensibilización del público en 
relación con los efectos de la exposición al mercurio y los compuestos de mercurio 
para la salud humana y el medio ambiente, en colaboración con organizaciones 
intergubernamentales y no gubernamentales pertinentes y con poblaciones 
vulnerables, según proceda. 

2. Cada Parte utilizará los mecanismos existentes o considerará la posibilidad de 
establecer mecanismos, tales como registros de liberaciones y transferencias de 
contaminantes, si procede, para la recopilación y difusión de información sobre 
estimaciones de las cantidades anuales de mercurio y compuestos de mercurio que 
se emiten, liberan o eliminan a través de actividades humanas. 

Artículo 19 

Investigación, desarrollo y vigilancia 

1. Las Partes se esforzarán por cooperar, teniendo en consideración sus 
respectivas circunstancias y capacidades, en la elaboración y el mejoramiento de: 

a) Los inventarios del uso, el consumo y las emisiones antropógenas al 
aire, y de las liberaciones al agua y al suelo, de mercurio y compuestos de mercurio; 

b) La elaboración de modelos y la vigilancia geográficamente 
representativa de los niveles de mercurio y compuestos de mercurio en poblaciones 
vulnerables y el entorno, incluidos medios bióticos como los peces, los mamíferos 
marinos, las tortugas marinas y los pájaros, así como la colaboración en la 
recopilación y el intercambio de muestras pertinentes y apropiadas; 

c) Las evaluaciones de los efectos del mercurio y los compuestos de 
mercurio para la salud humana y el medio ambiente, además de los efectos sociales, 
económicos y culturales, especialmente en lo que respecta a las poblaciones 
vulnerables; 

d) Las metodologías armonizadas para las actividades realizadas en el 
ámbito de los apartados a), b) y c) precedentes; 

e) La información sobre el ciclo ambiental, el transporte (incluidos el 
transporte y la deposición a larga distancia), la transformación y el destino del 
mercurio y los compuestos de mercurio en un conjunto de ecosistemas, teniendo 
debidamente en cuenta la distinción entre las emisiones y liberaciones antropógenas 
y naturales de mercurio y la nueva movilización de mercurio procedente de su 
deposición histórica; 
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f) La información sobre el comercio y el intercambio de mercurio y 
compuestos de mercurio y productos con mercurio añadido; y 

g) La información e investigación sobre la disponibilidad técnica y 
económica de productos y procesos que no utilicen mercurio, y sobre las mejores 
técnicas disponibles y las mejores prácticas ambientales para reducir y monitorizar 
las emisiones y liberaciones de mercurio y compuestos de mercurio. 

2. Cuando corresponda, las Partes deberán aprovechar las redes de vigilancia y 
los programas de investigación existentes al realizar las actividades definidas en el 
párrafo 1. 

Artículo 20 

Planes de aplicación 

1. Cada Parte, después de efectuar una evaluación inicial, podrá elaborar y 
ejecutar un plan de aplicación, teniendo en cuenta sus circunstancias nacionales, 
para cumplir las obligaciones contraídas con arreglo al presente Convenio. Ese plan 
se debe transmitir a la Secretaría en cuanto se elabore. 

2. Cada Parte podrá examinar y actualizar su plan de aplicación teniendo en 
cuenta sus circunstancias nacionales y ajustándose a la orientación brindada por la 
Conferencia de las Partes y otras orientaciones pertinentes. 

3. Al efectuar la labor indicada en los párrafos 1 y 2, las Partes deberían 
consultar a los grupos de interés nacionales con miras a facilitar la elaboración, la 
aplicación, el examen y la actualización de sus planes de aplicación. 

4. Las Partes también podrán coordinar los planes regionales para facilitar la 
aplicación del presente Convenio. 

Artículo 21 

Presentación de informes 

1. Cada Parte informará, a través de la Secretaría, a la Conferencia de las Partes 
sobre las medidas que haya adoptado para aplicar las disposiciones del presente 
Convenio y sobre la eficacia de esas medidas y los posibles desafíos para el logro de 
los objetivos del Convenio. 

2. Cada Parte incluirá en sus informes la información solicitada con arreglo a los 
artículos 3, 5,7, 8 y 9 del presente Convenio. 

3. En su primera reunión, la Conferencia de las Partes decidirá las fechas y el 
formato para la presentación de informes que habrán de cumplir las Partes, teniendo 
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en cuenta la conveniencia de coordinar la presentación de informes con otros 
convenios pertinentes sobre productos químicos y desechos. 

Artículo 22 

Evaluación de la eficacia 

1. La Conferencia de las Partes evaluará la eficacia del presente Convenio antes 
de que hayan transcurrido como máximo seis años a partir de la fecha de su entrada 
en vigor, y en lo sucesivo de manera periódica a intervalos que esta ha de fijar. 

2. Con el fin de facilitar la evaluación, en su primera reunión, la Conferencia de 
las Partes dará comienzo al establecimiento de arreglos para proveerse de datos 
monitorizados comparables sobre la presencia y los movimientos de mercurio y 
compuestos de mercurio en el medio ambiente, así como sobre las tendencias de los 
niveles de mercurio y compuestos de mercurio observados en los medios bióticos y 
las poblaciones vulnerables. 

3. La evaluación deberá fundamentarse en la información científica, ambiental, 
técnica, financiera y económica disponible, que incluirá: 

a) Informes y otros datos monitorizados suministrados a la Conferencia 
de las Partes de conformidad con el párrafo 2; 

b) Informes presentados con arreglo al artículo 21 ; 

c) Información y recomendaciones que se formulen de conformidad con 
el artículo 15; e 

d) Informes y otra información pertinente sobre el funcionamiento de los 
arreglos de asistencia financiera, transferencia de tecnología y creación de 
capacidad establecidos en el marco del presente Convenio. 

Artículo 23 

Conferencia de las Partes 

1. Queda establecida una Conferencia de las Partes. 

2. El Director Ejecutivo del Programa de las Naciones Unidas para el Medio 
Ambiente convocará la primera reunión de la Conferencia de las Partes a más tardar 
un año después de la fecha de entrada en vigor del presente Convenio. En lo 
sucesivo, se celebrarán reuniones ordinarias de la Conferencia de las Partes a los 
intervalos regulares que decida la Conferencia. 

3. Se celebrarán reuniones extraordinarias de la Conferencia de las Partes cuando 
esta lo estime necesario o cuando cualquiera de las Partes lo solicite por escrito, 
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siempre que, en un plazo de seis meses desde que la Secretaría haya comunicado esa 
solicitud a las Partes, un tercio de las Partes, como mínimo, apoye esa solicitud. 

4. En su primera reunión, la Conferencia de las Partes acordará y aprobará por 
consenso su reglamento interno y su reglamentación financiera y los de cualquiera 
de sus órganos subsidiarios, además de las disposiciones financieras que han de 
regir el funcionamiento de la Secretaría. 

5. La Conferencia de las Partes mantendrá en examen y evaluación permanentes 
la aplicación del presente Convenio. Se encargará de las funciones que le asigne el 
presente Convenio y, a ese efecto: 

a) Establecerá los órganos subsidiarios que considere necesarios para la 
aplicación del presente Convenio; 

b) Cooperará, cuando proceda, con las organizaciones internacionales y 
los órganos intergubernamentales y no gubernamentales competentes; 

c) Examinará periódicamente toda la información que se ponga a su 
disposición y a disposición de la Secretaría de conformidad con el artículo 21; 

d) Considerará toda recomendación que le presente el Comité de 
Aplicación y Cumplimiento; 

e) Examinará y adoptará las medidas adicionales que sean necesarias 
para alcanzar los objetivos del presente Convenio; y 

f) Revisará los anexos А у В de conformidad con lo dispuesto en el 
artículo 4 y el artículo 5. 

6. Las Naciones Unidas, sus organismos especializados y el Organismo 
Internacional de Energía Atómica, así como los Estados que no sean Partes en el 
presente Convenio, podrán estar representados en calidad de observadores en las 
reuniones de la Conferencia de las Partes. Todo órgano u organismo con 
competencia en las esferas que abarca el presente Convenio, ya sea nacional o 
internacional, gubernamental o no gubernamental, que haya comunicado a la 
Secretaría su deseo de estar representado en una reunión de la Conferencia de las 
Partes en calidad de observador podrá ser admitido, salvo que se oponga a ello al 
menos un tercio de las Partes presentes. La admisión y la participación de 
observadores estarán sujetas al reglamento aprobado por la Conferencia de las 
Partes. 
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Artículo 24 

Secretaría 

1. Queda establecida una secretaría. 

2. Las funciones de la Secretaría serán las siguientes: 

a) Organizar las reuniones de la Conferencia de las Partes y sus órganos 
subsidiarios y prestarles los servicios necesarios; 

b) Facilitar la prestación de asistencia a las Partes, en especial las Partes 
que son países en desarrollo y países con economías en transición, cuando lo 
soliciten, para la aplicación del presente Convenio; 

c) Coordinar su labor, si procede, con las secretarías de los órganos 
internacionales pertinentes, en particular otros convenios sobre productos químicos 
y desechos; 

d) Prestar asistencia a las Partes en el intercambio de información 
relacionada con la aplicación del presente Convenio; 

e) Preparar y poner a disposición de las Partes informes periódicos 
basados en la información recibida con arreglo a los artículos 15 y 21 y otra 
información disponible; 

f) Concertar, con la orientación general de la Conferencia de las Partes, 
los arreglos administrativos y contractuales que puedan ser necesarios para el 
desempeño eficaz de sus funciones; y 

g) Realizar las demás funciones de secretaría especificadas en el presente 
Convenio y otras funciones que determine la Conferencia de las Partes. 

3. Las funciones de secretaría para el presente Convenio serán desempeñadas por 
el Director Ejecutivo del Programa de las Naciones Unidas para el Medio Ambiente, 
salvo que la Conferencia de las Partes, por una mayoría de tres cuartos de las Partes 
presentes y votantes, decida encomendarlas a otra u otras organizaciones 
internacionales. 

4. La Conferencia de las Partes, en consulta con los órganos internacionales 
pertinentes, podrá adoptar disposiciones para fomentar el aumento de la cooperación 
y la coordinación entre la Secretaría y las secretarías de otros convenios sobre 
productos químicos y desechos. La Conferencia de las Partes, en consulta con los 
órganos internacionales pertinentes, podrá impartir orientación adicional sobre esta 
cuestión. 
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Artículo 25 

Solución de controversias 

1. Las Partes procurarán resolver cualquier controversia suscitada entre ellas en 
relación con la interpretación o la aplicación del presente Convenio mediante 
negociación u otros medios pacíficos de su propia elección. 

2. Al ratificar, aceptar o aprobar el presente Convenio, o adherirse a él, o en 
cualquier momento posterior, toda Parte que no sea una organización de integración 
económica regional podrá declarar en un instrumento escrito presentado al 
Depositario que, respecto de cualquier controversia sobre la interpretación o la 
aplicación del presente Convenio, reconoce como obligatorios, en relación con 
cualquier Parte que acepte la misma obligación, uno o los dos medios para la 
solución de controversias siguientes: 

a) Arbitraje de conformidad con el procedimiento establecido en la parte 
I del anexo E; 

b) Sometimiento de la controversia a la Corte Internacional de Justicia. 

3. Una Parte que sea una organización de integración económica regional podrá 
hacer una declaración de efecto similar en relación con el arbitraje, de conformidad 
con el párrafo 2. 

4. Toda declaración formulada con arreglo al párrafo 2 o al párrafo 3 
permanecerá en vigor hasta que expire de conformidad con sus propios términos o 
hasta que hayan transcurrido tres meses después de haberse depositado en poder del 
Depositario una notificación escrita de su revocación. 

5. Ni la expiración de una declaración, ni una notificación de revocación ni una 
nueva declaración afectarán en modo alguno los procedimientos pendientes ante un 
tribunal arbitral o ante la Corte Internacional de Justicia, a menos que las Partes en 
la controversia acuerden otra cosa. 

6. Si las Partes en una controversia no han aceptado el mismo medio para la 
solución de controversias de conformidad con el párrafo 2 o el párrafo 3, y si no han 
podido dirimir la controversia por los medios mencionados en el párrafo 1 en un 
plazo de 12 meses a partir de la notificación de una Parte a otra de que existe entre 
ellas una controversia, la controversia se someterá a una comisión de conciliación a 
solicitud de cualquiera de las Partes en ella. El procedimiento que figura en la parte 
II del anexo E se aplicará a la conciliación con arreglo al presente artículo. 
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Artículo 26 

Enmiendas del Convenio 

1. Cualquier Parte podrá proponer enmiendas del presente Convenio. 

2. Las enmiendas del presente Convenio se aprobarán en una reunión de la 
Conferencia de las Partes. La Secretaría comunicará el texto de toda propuesta de 
enmienda a las Partes al menos seis meses antes de la reunión en que se proponga su 
aprobación. La Secretaría comunicará también las propuestas de enmienda a los 
signatarios del presente Convenio y al Depositario, para su información. 

3. Las Partes harán todo lo posible por llegar a un acuerdo por consenso sobre 
cualquier propuesta de enmienda del presente Convenio. Una vez agotados todos los 
esfuerzos por llegar a un consenso, sin lograrlo, la enmienda se aprobará, como 
último recurso, por una mayoría de tres cuartos de las Partes presentes y votantes en 
la reunión. 

4. El Depositario comunicará la enmienda aprobada a todas las Partes para su 
ratificación, aceptación o aprobación. 

5. La ratificación, aceptación o aprobación de una enmienda se notificará por 
escrito al Depositario. La enmienda que se apruebe con arreglo al párrafo 3 entrará 
en vigor para las Partes que hayan consentido en someterse a las obligaciones 
establecidas en ella el nonagésimo día contado a partir de la fecha de depósito de los 
instrumentos de ratificación, aceptación o aprobación de al menos tres cuartos de las 
Partes que lo eran en el momento en que se aprobó la enmienda. De ahí en adelante, 
la enmienda entrará en vigor para cualquier otra Parte el nonagésimo día contado a 
partir de la fecha en que haya depositado su instrumento de ratificación, aceptación 
o aprobación de la enmienda. 

Artículo 27 

Aprobación y enmienda de los anexos 

1. Los anexos del presente Convenio formarán parte integrante del mismo y, a 
menos que se disponga expresamente otra cosa, toda referencia al presente 
Convenio constituirá a la vez una referencia a ellos. 

2. Todo anexo adicional aprobado tras la entrada en vigor del presente Convenio 
estará limitado a cuestiones de procedimiento, científicas, técnicas o 
administrativas. 

3. Para la propuesta, aprobación y entrada en vigor de nuevos anexos del 
presente Convenio se aplicará el siguiente procedimiento: 
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a) Los anexos adicionales se propondrán y aprobarán de conformidad 
con el procedimiento que se establece en los párrafos 1 a 3 del artículo 26; 

b) Las Partes que no puedan aceptar un anexo adicional lo notificarán por 
escrito al Depositario dentro del plazo de un año contado a partir de la fecha en que 
el Depositario haya comunicado la aprobación de dicho anexo. El Depositario 
comunicará sin demora a todas las Partes cualquier notificación recibida. Una Parte 
podrá, en cualquier momento, notificar por escrito al Depositario la retirada de una 
notificación de no aceptación que haya hecho anteriormente respecto de un anexo 
adicional y, en tal caso, el anexo entrará en vigor respecto de esa Parte con arreglo 
al apartado с); y 

c) Al cumplirse el plazo de un año contado a partir de la fecha en que el 
Depositario haya comunicado la aprobación de un anexo adicional, el anexo entrará 
en vigor para todas las Partes que no hayan presentado una notificación de no 
aceptación de conformidad con las disposiciones del apartado b). 

4. La propuesta, aprobación y entrada en vigor de enmiendas de los anexos del 
presente Convenio estarán sujetas a los mismos procedimientos previstos para la 
propuesta, aprobación y entrada en vigor de los anexos adicionales del Convenio, 
con la salvedad de que una enmienda de un anexo no entrará en vigor para una Parte 
que haya formulado una declaración con respecto a la enmienda de anexos de 
conformidad con el párrafo 5 del artículo 30, en cuyo caso cualquier enmienda de 
ese tipo entrará en vigor con respecto a dicha Parte el nonagésimo día contado a 
partir de la fecha del depósito en poder del Depositario de su instrumento de 
ratificación, aceptación, aprobación o adhesión con respecto a tal enmienda. 

5. Si un anexo adicional o una enmienda de un anexo guarda relación con una 
enmienda del presente Convenio, el anexo adicional o la enmienda no entrará en 
vigor hasta que entre en vigor la enmienda del Convenio. 

Artículo 28 

Derecho de voto 

1. Cada Parte en el presente Convenio tendrá un voto, salvo lo dispuesto en el 
párrafo 2. 

2. En los asuntos de su competencia, las organizaciones de integración 
económica regional ejercerán su derecho de voto con un número de votos igual al 
número de sus Estados miembros que sean Partes en el presente Convenio. Dichas 
organizaciones no ejercerán su derecho de voto si cualquiera de sus Estados 
miembros ejerce el suyo, y viceversa. 
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Artículo 29 

Firma 

El presente Convenio estará abierto a la firma en Kumamoto (Japón) para 
todos los Estados y organizaciones de integración económica regional los días 10 y 
11 de octubre de 2013, y posteriormente en la Sede de las Naciones Unidas en 
Nueva York hasta el 9 de octubre de 2014. 

Artículo 30 

Ratificación, aceptación aprobación o adhesión 

1. El presente Convenio estará sujeto a la ratificación, la aceptación o la 
aprobación de los Estados y las organizaciones de integración económica regional. 
El Convenio estará abierto a la adhesión de los Estados y de las organizaciones de 
integración económica regional a partir del día siguiente a la fecha en que expire el 
plazo para la firma del Convenio. Los instrumentos de ratificación, aceptación, 
aprobación o adhesión se depositarán en poder del Depositario. 

2. Toda organización de integración económica regional que pase a ser Parte en 
el presente Convenio sin que ninguno de sus Estados miembros sea Parte quedará 
vinculada por todas las obligaciones contraídas en virtud del Convenio. En el caso 
de dichas organizaciones, cuando uno o varios de sus Estados miembros sean Partes 
en el presente Convenio, la organización y sus Estados miembros decidirán acerca 
de sus responsabilidades respectivas en cuanto al cumplimiento de las obligaciones 
contraídas en virtud del Convenio. En tales casos, la organización y los Estados 
miembros no estarán facultados para ejercer simultáneamente los derechos que 
establezca el Convenio. 

3. En sus instrumentos de ratificación, aceptación, aprobación o adhesión, las 
organizaciones de integración económica regional declararán el ámbito de su 
competencia en relación con los asuntos regidos por el presente Convenio. Esas 
organizaciones también informarán al Depositario sobre cualquier modificación 
importante de su ámbito de competencia y este, a su vez, informará de ello a las 
Partes. 

4. Se alienta a los Estados y a las organizaciones de integración económica 
regional a que, en el momento de su ratificación, aceptación o aprobación del 
Convenio o de su adhesión al mismo, transmitan a la Secretaría información sobre 
las medidas que vayan a aplicar para cumplir las disposiciones del Convenio. 

5. En su instrumento de ratificación, aceptación, aprobación o adhesión, una 
Parte podrá declarar que, con respecto a ella, una enmienda de un anexo solo entrará 
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en vigor una vez que haya depositado su instrumento de ratificación, aceptación, 
aprobación o adhesión con respecto a dicha enmienda. 

Artículo 31 

Entrada en vigor 

1. El presente Convenio entrará en vigor el nonagésimo día contado a partir de la 
fecha en que haya sido depositado el quincuagésimo instrumento de ratificación, 
aceptación, aprobación o adhesión. 

2. Respecto de cada Estado u organización de integración económica regional 
que ratifique, acepte o apruebe el presente Convenio o que se adhiera a él después 
de haber sido depositado el quincuagésimo instrumento de ratificación, aceptación, 
aprobación o adhesión, el Convenio entrará en vigor el nonagésimo día contado a 
partir de la fecha en que dicho Estado u organización de integración económica 
regional haya depositado su instrumento de ratificación, aceptación, aprobación o 
adhesión. 

3. A los efectos de los párrafos 1 y 2, los instrumentos depositados por una 
organización de integración económica regional no se considerarán adicionales con 
respecto a los depositados por los Estados miembros de esa organización. 

Artículo 32 

Reservas 

No podrán formularse reservas al presente Convenio. 

Artículo 33 

Denuncia 

1. En cualquier momento después de la expiración de un plazo de tres años 
contados a partir de la fecha de entrada en vigor del presente Convenio respecto de 
una Parte, esa Parte podrá denunciar el Convenio mediante notificación hecha por 
escrito al Depositario. 

2. La denuncia cobrará efecto al cabo de un año contado desde la fecha en que el 
Depositario haya recibido la notificación correspondiente o, posteriormente, en la 
fecha que se indique en la notificación. 
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Artículo 34 

Depositario 

El Secretario General de las Naciones Unidas será el Depositario del presente 
Convenio. 

Artículo 35 

Autenticidad de los textos 

El original del presente Convenio, cuyos textos en los idiomas árabe, chino, 
español, francés, inglés y ruso son igualmente auténticos, se depositará en poder del 
Depositario. 

EN TESTIMONIO DE LO CUAL, los infrascritos, debidamente autorizados a esos 
efectos, han firmado el presente Convenio. 

Hecho en Kumamoto (Japón) el décimo día de octubre de dos mil trece. 
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Anexo A 

Productos con mercurio añadido 

Se excluyen del presente anexo los productos siguientes: 

a) Productos esenciales para usos militares y protección civil; 

b) Productos para investigación, calibración de instrumentos, para su uso 
como patrón de referencia; 

c) Cuando no haya disponible ninguna alternativa sin mercurio viable 
para piezas de repuesto, interruptores y relés, lámparas fluorescentes 
de cátodo frío y lámparas fluorescentes de electrodo externo (CCFL y 
EEFL) para pantallas electrónicas, y aparatos de medición; 

d) Productos utilizados en prácticas tradicionales o religiosas; y 

e) Vacunas que contengan timerosal como conservante. 

Parte I: Productos sujetos al artículo 4, párrafo 1 

Productos con mercurio afiadido 

Fecha después de la cual 
no estará permitida la 

producción, 
importación ni 
exportación del 

producto (fecha de 
eliminación) 

Baterías, salvo pilas de botón de óxido de plata con un contenido de mercurio 
< 2% y pilas de botón zinc-aire con un contenido de mercurio < 2% 

2020 

Interruptores y relés, con excepción de puentes medidores de capacitancia y 
pérdida de alta precisión e interruptores y relés radio frecuencia de alta 
frecuencia utilizados en instrumentos de monitorización y control con un 
contenido máximo de mercurio de 20 mg por puente, interruptor o relé 

2020 

Lámparas fluorescentes compactas (CFL) para usos generales de iluminación 
de < 30 vatios con un contenido de mercurio superior a 5 mg por quemador de 
lámpara 

2020 

Lámparas fluorescentes lineales (LFL) para usos generales de iluminación: 

a) fósforo tribanda de < 60 vatios con un contenido de mercurio superior a 
5 mg por lámpara; 

b) fósforo en halofosfato de < 40 vatios con un contenido de mercurio 
superior a 10 mg por lámpara. 

2020 
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Productos con mercurio añadido 

Fecha después de la cual 
no estará permitida la 

producción, 
importación ni 
exportación del 

producto (fecha de 
eliminación) 

Lámparas de vapor de mercurio a alta presión (HPMV) para usos generales de 
iluminación 

2020 

Mercurio en lámparas fluorescentes de cátodo frío y lámparas fluorescentes 
de electrodo externo (CCFL y EEFL) para pantallas electrónicas: 

a) de longitud corta (< 500 mm) con un contenido de mercurio superior 
a 3,5 mg por lámpara; 

b) de longitud media (> 500 mm y < 1 500 mm) con un contenido de 
mercurio superior a 5 mg por lámpara; 

c) de longitud larga (> 1 500 mm) con un contenido de mercurio superior a 
13 mg por lámpara. 

2020 

Cosméticos (con un contenido de mercurio superior a 1 ppm), incluidos los 
jabones y las cremas para aclarar la piel, pero sin incluir los cosméticos para 
la zona de alrededor de los ojos que utilicen mercurio como conservante y 
para los que no existan conservantes alternativos eficaces y seguros17 

2020 

Plaguicidas, biocidas y antisépticos de uso tópico 2020 

Los siguientes aparatos de medición no electrónicos, a excepción de los 
aparatos de medición no electrónicos instalados en equipo de gran escala o los 
utilizados para mediciones de alta precisión, cuando no haya disponible 
ninguna alternativa adecuada sin mercurio: 

a) barómetros; 

b) higrómetros; 

c) manómetros; 

d) termómetros; 

e) esfigmomanómetros. 

2020 

" La intención es no abarcar los cosméticos, los jabones o las cremas que contienen trazas contaminantes de 
mercurio. 
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Parte II: Productos sujetos al artículo 4, párrafo 3 

Productos con mercurio 
añadido Disposiciones 

Amalgama dental Las medidas que ha de adoptar la Parte para reducir el uso de la amalgama 
dental tendrán en cuenta las circunstancias nacionales de la Parte y las 
orientaciones internacionales pertinentes e incluirán dos o más de las medidas 
que figuran en la lista siguiente: 

i) Establecer objetivos nacionales destinados a la prevención de la caries 
dental y a la promoción de la salud, a fm de reducir al mínimo la 
necesidad de restauración dental; 

ii) Establecer objetivos nacionales encaminados a reducir al mínimo su 
uso; 

iii) Promover el uso de alternativas sin mercurio eficaces en función de los 
costos y clínicamente efectivas para la restauración dental; 

iv) Promover la investigación y el desarrollo de materiales de calidad sin 
mercurio para la restauración dental; 

v) Alentar a las organizaciones profesionales representativas y a las 
escuelas odontológicas para que eduquen e impartan capacitación a 
dentistas profesionales y estudiantes sobre el uso de alternativas sin 
mercurio en la restauración dental y la promoción de las mejores 
prácticas de gestión; 

vi) Desincentivar las políticas y los programas de seguros que favorezcan 
el uso de amalgama dental en lugar de la restauración dental sin 
mercurio; 

vii) Alentar las políticas y los programas de seguros que favorezcan el uso 
de alternativas de calidad a la amalgama dental para la 
restauración dental; 

viii) Limitar el uso de amalgama dental en su forma encapsulada; 

ix) Promover el uso de las mejores prácticas ambientales en los gabinetes 
dentales para reducir las liberaciones de mercurio y compuestos de 
mercurio al agua y al suelo. 
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Anexo В 

Procesos de fabricación en los que se utiliza mercurio o compuestos 
de mercurio 

Parte I: Procesos sujetos al artículo 5, párrafo 2 

Procesos de fabricación en los que utiliza mercurio o 
compuestos de mercurio Fecha de eliminación 

Producción de cloro-álcali 2025 

Producción de acetaldehldo en la que se utiliza mercurio o 
compuestos de mercurio como catalizador 

2018 
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Parte II: Procesos sujetos al artículo 5, párrafo 3 

Proceso que utiliza 
mercurio Disposiciones 

Producción de monómeros 
de cloruro de vinilo 

Las Partes habrán de adoptar, entre otras, las medidas siguientes: 

i) Reducir el uso de mercurio en términos de producción por unidad 
en un 50% antes del año 2020 en relación con el uso en 2010; 

ii) Promover medidas para reducir la dependencia del mercurio 
procedente de la extracción primaria; 

iii) Tomar medidas para reducir las emisiones y liberaciones de 
mercurio al medio ambiente; 

iv) Apoyar la investigación y el desarrollo de catalizadores y procesos 
sin mercurio; 

v) No permitir el uso de mercurio cinco años después de que la 
Conferencia de las Partes haya determinado que catalizadores sin 
mercurio basados en procesos existentes se han vuelto viables 
desde el punto de vista económico y técnico; 

vi) Presentar informes a la Conferencia de las Partes sobre sus 
esfuerzos por producir y/o encontrar alternativas y para eliminar el 
uso del mercurio de conformidad con el artículo 21. 

Metilato o etilato sódico o 
potásico 

Las Partes habrán de adoptar, entre otras, las medidas siguientes: 

i) Adoptar medidas para reducir el uso de mercurio encaminadas a 
eliminar este uso lo antes posible y en un plazo de diez años a 
partir de la entrada en vigor del Convenio; 

ii) Reducir las emisiones y liberaciones en términos de producción 
por unidad en un 50% antes del año 2020 en relación con 2010; 

iii) Prohibir el uso de mercurio nuevo procedente de la extracción 
primaria; 

iv) Apoyar la investigación y el desarrollo relativos a procesos sin 
mercurio; 

v) No permitir el uso de mercurio cinco años después de que la 
Conferencia de las Partes haya determinado que procesos sin 
mercurio se han vuelto viables desde el punto de vista económico 
y técnico; 

vi) Presentar informes a la Conferencia de las Partes sobre sus 
esfuerzos por producir y/o encontrar alternativas y para eliminar el 
uso del mercurio de conformidad con el artículo 21. 

Producción de poliuretano en 
la que se utilizan 
catalizadores que contienen 
mercurio 

Las Partes habrán de adoptar, entre otras, las medidas siguientes: 

i) Adoptar medidas para reducir el uso de mercurio encaminadas a 
eliminar este uso lo antes posible y en un plazo de diez años a 
partir de la entrada en vigor del Convenio; 

ii) Adoptar medidas para reducir la dependencia del mercurio 
procedente de la extracción primaria; 

-42-



Proceso que utiliza 
mercurio Disposiciones 

iii) Tomar medidas para reducir las emisiones y liberaciones de 
mercurio al medio ambiente; 

iv) Alentar la investigación y el desarrollo de catalizadores y procesos 
sin mercurio; 

v) Presentar informes a la Conferencia de las Partes sobre sus 
esfuerzos por producir y/o encontrar alternativas y para eliminar el 
uso del mercurio de conformidad con el artículo 21. 

El párrafo 6 del artículo 5 no será de aplicación para este proceso de 
fabricación. 
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Anexo В 

Extracción de oro artesanal y en pequeña escala 

Planes nacionales de acción 

1. Cada Parte que esté sujeta a las disposiciones del párrafo 3 del artículo 7 
incluirá en su plan nacional de acción: 

a) Las metas de reducción y los objetivos nacionales; 

b) Medidas para eliminar: 

i) La amalgamación del mineral en bruto; 

ii) La quema expuesta de la amalgama o amalgama procesada; 

iii) La quema de la amalgama en zonas residenciales; y 

iv) La lixiviación de cianuro en sedimentos, mineral en bruto o 
rocas a los que se ha agregado mercurio, sin eliminar primero 
el mercurio; 

c) Medidas para facilitar la formalización o reglamentación del sector de 
la extracción de oro artesanal y en pequeña escala; 

d) Estimaciones de referencia de las cantidades de mercurio utilizadas y 
las prácticas empleadas en la extracción y el tratamiento de oro artesanales y en 
pequeña escala en su territorio; 

e) Estrategias para promover la reducción de emisiones y liberaciones de 
mercurio, y la exposición a esa sustancia, en la extracción y el tratamiento de oro 
artesanales y en pequeña escala, incluidos métodos sin mercurio; 

f) Estrategias para gestionar el comercio y prevenir el desvío de 
mercurio y compuestos de mercurio procedentes de fuentes extranjeras y nacionales 
para su uso en la extracción y el tratamiento de oro artesanales y en pequeña escala; 

g) Estrategias para atraer la participación de los grupos de interés en la 
aplicación y el perfeccionamiento permanente del plan de acción nacional; 

h) Una estrategia de salud pública sobre la exposición al mercurio de los 
mineros artesanales y que extraen oro en pequeña escala y sus comunidades. Dicha 
estrategia debería incluir, entre otras cosas, la reunión de datos de salud, la 
capacitación de trabajadores de la salud y campañas de sensibilización a través de 
los centros de salud; 
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i) Estrategias para prevenir la exposición de las poblaciones vulnerables 
al mercurio utilizado en la extracción de oro artesanal y en pequeña escala, en 
particular los niños y las mujeres en edad fértil, especialmente las embarazadas; 

j) Estrategias para proporcionar información a los mineros artesanales y 
que extraen oro en pequeña escala y las comunidades afectadas; y 

k) Un calendario de aplicación del plan de acción nacional 

2. Cada Parte podrá incluir en su plan de acción nacional estrategias adicionales 
para alcanzar sus objetivos, por ejemplo la utilización o introducción de normas 
para la extracción de oro artesanal y en pequeña escala sin mercurio y mecanismos 
de mercado o herramientas de comercialización. 
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Anexo В 

Lista de fuentes puntuales de emisiones de mercurio 
y compuestos de mercurio a la atmósfera 

Categoría de fuente puntual: 

Centrales eléctricas de carbón; 

Calderas industriales de carbón; 

Procesos de fundición y calcinación utilizados en la producción de metales 
ferrosos y; 

Plantas de incineración de desechos; 

Fábricas de cemento clinker. 

" A los efectos del presente anexo, por "metales no ferrosos" se entiende plomo, zinc, cobre y oro industrial. 

-46-



Anexo В 

Procedimientos de arbitraje y conciliación 

Parte I: Procedimiento arbitral 

El procedimiento arbitral, a los efectos de lo dispuesto en el párrafo 2 a) del 
artículo 25 del presente Convenio, será el siguiente: 

Artículo 1 

1. Cualquier Parte podrá recurrir al arbitraje de conformidad con lo dispuesto en 
el artículo 25 del presente Convenio mediante notificación escrita a la otra Parte o 
las otras Partes en la controversia. La notificación irá acompañada de un escrito de 
demanda, junto con cualesquiera documentos justificativos. En esa notificación se 
definirá la cuestión que ha de ser objeto de arbitraje y se hará referencia específica a 
los artículos del presente Convenio de cuya interpretación o aplicación se trate. 

2. La Parte demandante notificará a la Secretaría que somete la controversia a 
arbitraje de conformidad con lo dispuesto en el artículo 25 del presente Convenio. 
La notificación deberá incluir una notificación escrita de la Parte demandante, el 
escrito de demanda y los documentos justificativos a que se hace referencia en el 
párrafo 1 del presente artículo. La Secretaría transmitirá la información así recibida 
a todas las Partes. 

Artículo 2 

1. Si la controversia se somete a arbitraje de conformidad con el artículo 1, se 
establecerá un tribunal arbitral. El tribunal arbitral estará integrado por tres 
miembros. 

2. Cada una de las Partes en la controversia nombrará un árbitro, y los dos 
árbitros así nombrados designarán mediante acuerdo al tercer árbitro, quien asumirá 
la Presidencia del tribunal. En controversias entre más de dos Partes, las Partes que 
compartan un mismo interés nombrarán un solo árbitro mediante acuerdo. El 
Presidente del tribunal no deberá tener la nacionalidad de ninguna de las Partes en la 
controversia, ni tener residencia habitual en el territorio de ninguna de esas Partes, 
ni estar al servicio de ninguna de ellas, ni haberse ocupado del asunto en ningún otro 
concepto. 

3. Toda vacante que se produzca se cubrirá en la forma prescrita para el 
nombramiento inicial. 
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Artículo 16 

1. Si una de las Partes en la controversia no nombra un arbitro en un plazo de 
dos meses contados a partir de la fecha de la recepción de la notificación de arbitraje 
por la Parte demandada, la otra Parte podrá informar de ello al Secretario General de 
las Naciones Unidas, quien procederá a la designación en un nuevo plazo de dos 
meses. 

2. Si el Presidente del tribunal arbitral no ha sido designado en un plazo de dos 
meses a partir de la fecha de nombramiento del segundo árbitro, el Secretario 
General de las Naciones Unidas, a instancia de una Parte, designará al Presidente en 
un nuevo plazo de dos meses. 

Artículo 4 

El tribunal arbitral emitirá sus decisiones de conformidad con las 
disposiciones del presente Convenio y del derecho internacional. 

Artículo 5 

A menos que las Partes en la controversia dispongan otra cosa, el tribunal 
arbitral establecerá su propio reglamento. 

Artículo 6 

El tribunal arbitral podrá, a solicitud de una de las Partes en la controversia, 
recomendar medidas de protección básicas provisionales. 

Artículo 7 

Las Partes en la controversia facilitarán la labor del tribunal arbitral y, en 
especial, utilizando todos los medios a su disposición: 

a) Le proporcionarán todos los documentos, información y facilidades 
pertinentes; y 

b) Le permitirán, cuando sea necesario, convocar a testigos o peritos para 
oír sus declaraciones. 

Artículo 8 

Las Partes en la controversia y los árbitros quedan obligados a proteger el 
carácter confidencial de cualquier información o documento que se les comunique 
con ese carácter durante el proceso del tribunal arbitral. 
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Artículo 16 

A menos que el tribunal arbitral decida otra cosa debido a las circunstancias 
particulares del caso, los gastos del tribunal serán sufragados en porcentajes iguales 
por las Partes en la controversia. El tribunal llevará una relación de todos sus gastos 
y presentará a las Partes un estado final de los mismos. 

Artículo 10 

Una Parte que tenga un interés de carácter jurídico en la materia objeto de la 
controversia y que pueda verse afectada por el fallo podrá intervenir en las 
actuaciones, con el consentimiento del tribunal arbitral. 

Artículo 11 

El tribunal arbitral podrá conocer de las demandas de reconvención 
directamente relacionadas con el objeto de la controversia, y resolverlas. 

Artículo 12 

Los fallos del tribunal arbitral, tanto en materia de procedimiento como sobre 
el fondo, se adoptarán por mayoría de votos de sus miembros. 

Artículo 13 

1. Si una de las Partes en la controversia no comparece ante el tribunal arbitral o 
no defiende su caso, la otra Parte podrá solicitar al tribunal que continúe el 
procedimiento y proceda a dictar su fallo. El hecho de que una Parte no comparezca 
o no defienda su posición no constituirá un obstáculo para el procedimiento. 

2. Antes de emitir su fallo definitivo, el tribunal arbitral deberá cerciorarse de 
que la demanda está bien fundada de hecho y de derecho. 

Artículo 14 

El tribunal arbitral dictará su fallo definitivo en un plazo de cinco meses 
contados a partir de la fecha en que esté ya plenamente constituido, a menos que 
considere necesario prorrogar el plazo por un período que no excederá de otros 
cinco meses. 

Artículo 15 

El fallo definitivo del tribunal arbitral se limitará al objeto de la controversia y 
será motivado. Incluirá los nombres de los miembros que han participado y la fecha 
del fallo definitivo. Cualquier miembro del tribunal podrá adjuntar al fallo definitivo 
una opinión separada o discrepante. 
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Artículo 16 

El fallo definitivo será vinculante respecto de las Partes en la controversia. La 
interpretación del presente Convenio formulada mediante el fallo definitivo también 
será vinculante para toda Parte que intervenga con arreglo al artículo 10 del presente 
procedimiento, en la medida en que guarde relación con cuestiones respecto de las 
cuales esa Parte haya intervenido. El fallo definitivo no podrá ser impugnado, a 
menos que las Partes en la controversia hayan convenido de antemano un 
procedimiento de apelación. 

Artículo 17 

Todo desacuerdo que surja entre las Partes sujetas al fallo definitivo de 
conformidad con el artículo 16 del presente procedimiento respecto de la 
interpretación o forma de aplicación de dicho fallo definitivo podrá ser presentado 
por cualquiera de las Partes al tribunal arbitral que emitió el fallo definitivo para que 
éste se pronuncie al respecto. 
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Parte II: Procedimiento de conciliación 

El procedimiento de conciliación a los efectos del párrafo 6 del artículo 25 del 
presente Convenio será el siguiente: 

Articulo 1 

Una solicitud de una Parte en una controversia para establecer una comisión 
de conciliación con arreglo al párrafo 6 del artículo 25 del presente Convenio será 
dirigida, por escrito, a la Secretaría, con una copia a la otra Parte u otras Partes en la 
controversia. La Secretaría informará inmediatamente a todas las Partes según 
proceda. 

Artículo 2 

1. A menos que las Partes en la controversia decidan otra cosa, la comisión de 
conciliación estará integrada por tres miembros, uno nombrado por cada Parte 
interesada y un Presidente elegido conjuntamente por esos miembros. 

2. En las controversias entre más de dos Partes, las que compartan un mismo 
interés nombrarán de común acuerdo a un miembro en la comisión. 

Artículo 3 

Si en un plazo de dos meses a partir de la fecha de recepción por la Secretaría 
de la solicitud por escrito a que se hace referencia en el artículo 1 del presente 
procedimiento, las Partes en la controversia no han nombrado a un miembro de la 
comisión, el Secretario General de las Naciones Unidas, a instancia de cualquiera de 
las Partes, procederá a su nombramiento en un nuevo plazo de dos meses. 

Artículo 4 

Si el Presidente de la comisión de conciliación no hubiera sido designado 
dentro de los dos meses siguientes al nombramiento del segundo miembro de la 
comisión, el Secretario General de las Naciones Unidas, a instancia de cualquiera de 
las Partes en la controversia, procederá a su designación en un nuevo plazo de dos 
meses. 

Artículo 5 

La comisión de conciliación prestará asistencia a las Partes en la controversia 
de manera independiente e imparcial en los esfuerzos que realicen para tratar de 
llegar a una solución amistosa. 
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Artículo 16 

1. La comisión de conciliación podrá realizar sus actuaciones de conciliación de 
la manera que considere adecuada, teniendo cabalmente en cuenta las circunstancias 
del caso y las opiniones que las Partes en la controversia puedan expresar, incluida 
toda solicitud de resolución rápida. La comisión podrá aprobar su propio reglamento 
según sea necesario, a menos que las Partes acuerden otra cosa. 

2. La comisión de conciliación podrá, en cualquier momento durante sus 
actuaciones, formular propuestas o recomendaciones para la solución de la 
controversia. 

Artículo 7 

Las Partes en la controversia cooperarán con la comisión de conciliación. En 
especial, procurarán atender a las solicitudes de la comisión relativas a la 
presentación de material escrito y pruebas y a la asistencia a reuniones. Las Partes y 
los miembros de la comisión de conciliación quedan obligados a proteger el carácter 
confidencial de cualquier información o documento que se les comunique con ese 
carácter durante las actuaciones de la comisión 

Artículo 8 

La comisión de conciliación tomará sus decisiones por mayoría de votos de 
sus miembros. 

Artículo 9 

A menos que la controversia se haya resuelto, la comisión de conciliación 
redactará un informe con recomendaciones para la resolución de la controversia en 
un plazo no mayor de 12 meses contados a partir de la fecha de su constitución 
plena, que las Partes en la controversia examinarán de buena fe. 

Artículo 10 

Cualquier desacuerdo en cuanto a la competencia de la comisión de 
conciliación para examinar la cuestión que se le haya remitido será decidido por la 
comisión. 

Artículo 11 

A menos que acuerden otra cosa, las Partes en la controversia sufragarán en 
porcentajes iguales los gastos de la comisión de conciliación. La comisión llevará 
una relación de todos sus gastos y presentará a las Partes un estado final de los 
mismos. 
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. j l L á J » óĵ â 0j»àp (3 dita 

í 5¿lll 

cS-ijil ¿Г* ^ J -^ p (3 (Jí® J"^ ^ f t J j W ^ ^ 

6 j ( 3 (3 ^Js ^f i^wli? ^JLp f.bj ít_rJJ\ óJL>^il jv^Sü fbJl 

. j l L á x » 

o 

J,i J j i î l LeJ&Yjbí- <3 Ô-LJ^J 2_pjldl <3j-Ь ,3-JjJi 

. 4Pj LuJJ ^¿^j 

- 5 0 -



ÜLPJOÜ OÍ ¡y* л5"1Z OÍ c^Lf-Jl LajIJ jÍJU¿>I J_i t^-JiC-dl SJUA ^Js- - Y 

.0^>l¿Slj £¿1 jJl ¿y* (Ли* 

S i 3¿Ú1 

4_¿ C-iSLivJ (^JJl j U l Al ojy? ¿ (J ^ylg-Jl l _ A j l j J - v a J 

j jb^j j ^í ^ys^j á ¿ J d ; -bJü (jjjj^s}I OÍ ^ U 

.ÁJUbl 

^ o ЬШ 

¿Jl j 2_pjLdl ^ ^ j J l p 3jlJ> ĵ jLg-Jl jlyàI у ^ л л 
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.J,jjJl j ¿LSUlVI ai-» ÎSĈ N/ LSij Ul j iy ^Jx^iJl Átjfc jJU¿2j 

o s¿ai 

.¿JJb ^pjLil liJ? ji L« cjL^lJÜi l ç ^ J x ^ d l ájljs. 

П Silil 

Ы ASÍJa julj_Xj Jj 'ùîr9j-Ы! S-L-LJ tjt-JX^lJl 4_JL¿ j j - ^ 

V 5¿\il 

Jíl—jJl j j cóLojJLj (J-o-í̂  Ápjbii lijis 

I^jb íU-gi 7 C-^ ¡ O j i i 

o l i 

- 4 7 -



j J j J l j Û l j l y r ¡ 

ûljl : J jty * 

t_s—Lc=- Y o SiLLl (í) Y ójJíáii ¡ t ^ ^ i о Ы ^ i ú j - Í J 

: JtxJi 

^ s¿di 

Y o óiLoJJ Leij J i Í.j-jfJiil (J 0Î <J'j-Ь (¿У ~ } 

ü j ^ í j .¡LpjLii J¡ «->1 ̂ МИ j í ^ Ñ i J l jU^- l y , a_J»UJVl 

^ j U ^ ^ i j c2_^pb ¡jí ^ ' U - J i CS-LíoVI OL Ĵ I P j U s t ^ V i 

.l^W ji Ujwi; Js> ^jbxli áJUjVI 

о1л> ¿r* Y o b l i b j ^ ^ i i J Яр_}Ь> <ÜÍJ <_зJaJl - Y 
"У 

ùLrfJ t ^ J Ü i J > ¿ j A ^ Jláll jUa^Vb Ipj¿¿j> jDa^-Vl j j ^ i J .vli íVi 

¿ALL UUb" ¿J l ûL. j lA\ SjUS/I J_¡¿J .O^PÍ ^ S < J tgJ j l i l l o l J u ^ l ! j 

.cJl>N/Í ^ J i 

t 5¿Ü» 

3jeJ>I Ц^а L¿uj ce!>lpl \ «¿UU Uí j ^Js^dJ eJL>-1 iii — ^ 

ii_A U-^-^jJ jtJLj Olüii JLjuj APjtdi J J f - Y 
4) ~ oLpj ld i ¿¿j .p-j-Xxdl Sjtjü (j-^íj ^ ^ ídJliil U ^ J ( j l i J^bj 

Ojj+a-i L¿ ¿ J i 4-31 j-b^i ùb-*̂  'úi®j-^ (j-* ÙH 

c3_pjLll (_>ij-kí (^í ¿ J s i 2 _ t j & ^ ^ j V j .Ц-io tiLáJ^b 

сЦ-L» t^ j J VJ ^Sü eJub ^ i^í ^̂ -sbljí ̂ ^ip ó j ^ ó ^ J 

J¿ ÔJ& y J 

• J j ^ l ¿fti*^ ji i j^büi ^jIP - V 

- 4 6 -



i S J y,J jJjjl oüuj^i ЬЫ1 j i U l b 2UJVS 

j iUfiii Ддз 

< ц £ j ^ ^ i i b ¿Jl 4ÍUaJl JLJy О Ц ^ 

ù^Uil ¡j ¡j,j¿S\j I c jLL^P 

íoUUJl 

.си^ЛП ^ ^ ¿*\jA 

.^L^aJl <_j»JUlj ^U^Jlj dJbjJlj ,y>W>Jt Jl jí¿ ùiUil" jJÍJ cjiJ.I IJl» ̂ ¿>1 ̂ ¿Sl (Л ) 

- 4 5 -



¿ji^aJi i^ftJJl ¿^iixállj ¿ ^ J ^ y ? y j OUio Á̂ t̂ a-Ü Ŝ setJl 
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Ô Sill! r 5jiaJÜ OLU*)I 
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SÂĴ Jl (J-Li íj^-i í1-^) 

'«jlyL| ̂ ^jlá^ 

.jjJjii ¿j* ljy¡ olí^Ju ^Js- j C j \ ü j \ J-a^Jl ¿Iy j-lJ-yaáJl ¡j~J ( ) 

- 3 9 -



слЛ j 3 

J j j î t O l s^u i î 

^ll lij& ^ ÁJUI c^Uîbidl 

оЫллх^ъУj j j d l ^IÍJÜJ V-L-Sn (Í) 

—* j C i j i — J l g II o l í O-L—jÍÁÍI ^ j U s - j j Il j £_1г>1 jiül 

Ï-jj ji Ibl c^-L^I j ÂJ j^JVi o U j i i ^ j U i - i ¿ I c-uvjjiiJl 

íi^oJl jl 4jjJ_âJl jLJ.1 ¡J c^Utxdl 

JL-jy>j^l ^Js- ( j ¿ J l kxJl J U ^ Î (-&) 

Í ¿A 1 3 / ¿ U Ol^cull : J jSf l >-1 

• \ аЛлц 

(уЛ^Л ĤjVî) 
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c^í yJz^J j .S-JUjN/l eJ_ñ Lg-Uà-J ¿ J l JjL~J.L Ц-узЦ̂ ? T-̂ i 1 g л! ^ П jt LaJ\ J>\ jl 

Í^Js j 2Lv3 JjJ-sJ (^L c t _ i l ^ ^ k o J J J L J t^JJl C£-J¿J>\ LAJÍ J - Í Í ^ ^ ^ ¿r" ^ - j i x * 

Jljaj ^̂ Ip 

2Jl»Sn J l óí ^jIp (J-iLajá^l J^l^ódÜ j t aJji J\f — t 
Jw-uiüS LajjjIJ-J P ol—*^—AâLûJ^Ai Lg-»L-v2_Jl jl I AjíjSI jl L¿>̂ Js jl I g ái.ь т cu—зj 

.ÁJUJVI 

(^í ¿)í Jl j í ejljJI j í 4J jJ j í dijJLviJ ¿Ju¿> (3 úí - o 

ojl^Jl jl «ü^J j í aíjJu^aJ dJu¿> V ^ b ^b¿Jl J ^ ^ ^ L j b j i J j j ^ j 

.JjJbcJl tiiJJü (jLcdl jl 

n s¿ai 

jj» ¿L2JI ¿ á j ^ ^ ч ^ j J l <3 2_¿1¿JVI «JLA ¿L¿J Ixj — ^ 

.^L^Ái^l _jí j l j l J _ j í JjJwaJl ii 

Ju^lfsdJ ¡IoJsll* j í я]Ji «JUJ^I ¿L¿j LLJ — Y 

i i Ú V " ^ - ^ dL^Jl "^Ч l-g J} «/? 'i' jl l-AjüJ jl I g bS" jl S.ilij'yi ûj-A ^jip 

ájjjdl 

j\ M,Ji I a j ^ j \ IgijjLvaj c^iL^á^l jl 

i¿\ y* ¿Ly=> jiJJu У Y j ) ¿r? (_/=l - Г 

dib" ^ fLiP^I J j j J l l ^P i j í ¿jl ¿ijSl^JJ LiLbl l O Ĵ VSóJÜ 

r r Ш 
i 

o \ V ? 

á _ 
.ÂJUJVI ÔJla ^^Ip c£l S-iJuI j j ^ l V 
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YA Ш 

4-J-P у̂Эĵ aJu» J-Ь L« 1ЛР La-i С Jj>-I J C^JV5 eJLA (J í_íjl? — ^ 

. Y ó I (3 

JjL~_L| jLóo c j < 3 Lg¿>- (¿¿I./? J_^LxiiJ Á-̂ aJSI 4_OJíx* ^ j l i - Y 

Ls-Ub-P^/l J j j J l :>Jl*J ¿ ^ ¿Jl*J cLg-yS>Uâ >-l (iUai <3 J^-LJ ¿Jl 

2 j J ^ f C-JlS' Ibl C J ( 3 ^ oi_A ^ J <3 ^ ^ ¿ 

^ ^ ó d l j CCJj ¿3 1 g (j^jL^ S-U^P Î Ы ^ 

Y Я 3¿lil 

c-»L<J¿jdlj <jjJÜl ^ J r jLLJl ty j^b . jS ' <3 

J ¿Lib cY . \ Г ^ j^SÍ /J jSf l ^ J \ < ^JjLü J-alSCllJ Á-^JiV) 

. Y - U s j ^ y J j S ¡ \ 

Г» 8¿li! 

O L J Á D L J J JJ-JL Ç J U - ¿ Y JL J J Y I J Í J J-JÁJI J Î :LS A J U Í ^ I O IA - ^ 

a ^ J i ^ l oLojádi j J j j J J »\ ~ <_-iLj ̂ i í j j 

i i £ 0 j J j .L^IP jiSi <_->L) jLáil ^¿jLX] J,Ldl j_Jl IJLIPI ^¿LAJS'VI J_«IíniÍÍ 

. . g*J l (¿j3 ^U^ü^I j î j l j î ( J j ^ i j î JjXvzJI 

j j J - j oi-fc (3 I ® C Í ^ U ^ i X í ' y i J^al^llJ 0j^J — Y 

.¿LJU^i ^j-p ílíLÍI oLaijxiVi ^ j b . cl^J liJb LgJ çX^s^S JjJÜl j j î 
г* 

c2_¿1¿jMI eJuA (3 LiJb 1 s,\.j> pSíí JjJLÍI jiS'í jl eJb-ij j j ^ J ¿Jl C-jLJ¿jJ.I 2Jb>- <3j 

.2_iL¿;^l л-yr. LlUljiJL) J l ^ J T áJjJ-^» (3 s.Lsiap l̂ LLj^j S ĴáAl J, 

4-jlb J l í3j L*-4 ( J - jL^ ÛÎ í.U2_pSíl JjJLJIJ Á-JiuiJ j j ^ ^ CO^U-I oJ-ü (3j 

.ÁJLáJ î ¿jP 2jt¿lJl <i 
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t v ealil 

. l i o U i < _ £ Í J,l c - i J l <3 ôjLil ÂJLàĴ I «Jlü j l ójLil ájÍ J^ isJ cdJJi í— 

JjLvJ.1 S-Jláj^i oi_A ¿L¿j s.JL_j Ü_*J J—oJüeí ÁJLsb} o L Á i j - . л '."g- — \ 

j í Á îiJl J J ÁJ\ 

3 J I — o l — a i j A ( j \ ¿1—¿úJ ¿1—*S£>\J Ij—ál ^ J.I—^ J - V 

riJUj'yi eJU. 

<3 4-Jp ;ll ¿I LáJs J_oJjJj S-JlajVI e i ^ s L v s l C->Laâ^ (!) 

'ТП bill Г J H 

(3 dJJJb J l jUa^-Ь <3L-s¿>} J ^ * (_£l J j J ^JíI^-j J ? <_£l ÇjÂj (ч-*) 

сjç^lJ c^-jíJl jiJL;j . ( j iJ l di-ib ¿Lkipb J l ¿^ ¿)j./?p 

4JÍ) cLja^- J l j ja^j1 j í o J î j c^í (3 <—Îj-if j j - ^ J .ol_¿b jUa^-l Ç$î-> <~íl̂ -bVl 

IJuL ( j i J l ¿L¿j Ía_o dJ-Jb Julpj С(ЗЦь1 (JÍj» < J j j L J l ôjUa^l (^л^о 

_yi)l ôyLÁJJ .Lftbj JaJl 

C b̂-V5} (3-9У ^Lo-íplj ^jLxlJ J l ¿T* оД^-lj 4JU» g.1 ./?tf'll Ллр 

ój-ÂÀiI ̂ L^-Sí Uâj J j j í i l ^Jju I jU^I ji ¿Jl <_ilJf^l ^oJ r S^uilj Ü¿U <jiJl 

yül 

ĵ̂ ÁÜ 4_¿ti;VI ei_ft o l i i J O^jJLJJ (^í ¿L¿J Í.J_) j ¿L-oj^-Ij ^ — t 

OÍ í-lúi-^b 0 J a ÁJLsbl ü l i i y> (^í ¿L¿j s.Juj ^LoJ^Ij (3 ols.1 ^ ^ l 

oLábJl J j -bJ üI¿h Lí*>IpI fM Л üjSO Ja (¿У d ^ J b eblij Íjl¿ У L» jsJ Jj^bJ 

ç j j l (3 Jsdl IJuL JjJbcjl IJLa ¿lü ÍJl¿ 2JÜ-I oJlü (3j t f « oilll ¿y o 0jAAU U¿J 

<L»Lo-v2J| jl ô j l j l 4Jj^S jl <ÜjĴ Í2J dJ-vf J l tS^J* jJl ^¿jl-Jl -bu (jyt^jJl 

.JJJdcJI IJUS bk-i 

(3-®Ji J ^ ^ ^ c^-JUj^I eJii> Jj^jcü ( J í ^ J s - Jj-bJ jl (3U¿I ¡Jíy> J-^jÍ ~ 0 

•Я £ g. 

.bLeJl AJUJ^I JjJbJ J^-Jj 01 J l bbLJl J>- JÍ (jUb^l 
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-ьал- ùÛ-pl j î ç-UJl j í ¿)*>LP1 (^î О Ь ^ SU V - о 

: .dJJi J Ip 4PjUil (3 jli^jaJl ¿ ¿ ^ U âJjjJl 

« # 

ôj-aàJl j l Y SjÂiiL) !>Lo-p Â_pjLdl j ^ o j ¿5 2_pjUi! I i J ^ i j lil - ч, 

йЛ-А ^ ájJú¿I ( j â j j S ' J J s l J î L v j j l <J->J? ( j - ^ U ^ - X P j l ^ a 4 jy~J ji I b l j с Г 

— t * 
< J L ¿ Д - P j L a i J j j -^ -VI ^JaJ l j U a ^ - b ^JaJl ^>L¿ Jl_*j I y i ^ f > ¿ J l 

J ¡Ojljj | С->Ыj-̂ -VI (J-íiaJjJ .4_pjUll J j J s ^ e^ils ĵ ĴlP s-Lj. J_¿j j 4-L̂ r J l S_Pjhil 

.ó.slil eJiA y:. j J j i J l ^^ip Í.U j i^ i l ¿y (jlxJl í-j^rl 

Yn Salil 

.ÁjLáJVI oii> C^MjJHJ Ç^yk óí í-jjk> (¿y - \ 

tj\ ysJ 4jUVl (iJLfj .t_>ljJ^yI j¿jl ^Ljbrl ¿3 ÁJIíjN/I «ijb J-ojóJ - Y 

4_¿ ^ < _ £ Í J l ^ L o J ^ r V I -XPya J J < _ ¿ l ^ V l J l A J U Í V I jXL» 

^ 3 _ ¿ 1 ¿ J V I eJl_A ^^ÍP ¿yJ j l l Ubjl 4ib>N/l ^ i J j .J-®Vl ^jip ^ré- í̂ 
o 

.çvJUU jJl ¿JUiS" 

eJJ> jjú» J j - b J ç^î l s I p <JU;I. J j J_s¿>jdJ Ua_pr <_£jl^zJ <_3Î isS/l JJlJ - Г 

ój-5 tí-ljVI (3 J-ílУ J i J - ^ j ^ I (ii ¿ l i l j .̂ 1 jVI <3¿ lâJUjVI 

ó ^ J s S í l o l y j s ^ b j l 5-JLpL сjp^I J j ^ cJjJjcJI j u ^ J cJUjI J l J ^ y J l 

(3 Su^vailJ 

.«j lJ l J <JjJ j î AÍP JJJ-vsxU eJ l jb^l J l JUjütil JjJbdl ^ j j J l J ^ J 1 - i 

¿L¿) IJ_oj .OjljJI jl j í JjJ_*jT ^^Ip J j j ^ a j b jJl jUfl^-l —0 

¿fU^Jl j»jJl JU» IjL^pl 4J ^IjJVl C-JLÍ ¿i l l _ i l A ^ j S b V 0jÁÁÜ UíJ Jujju JjJbJ t^í 

^̂ JLP ( _ 3 l ^ L j í J I í ¿ ^ O j l j î á J j J j l 4_ÍP (jjO^Jl i l ^ J b l ^ 

<J»jJs c^Sí V - J b dLSi Juij JjJljcJI bliJ Îj loj .JjJjcJI ¿UipI o i j l i l ¿ J l J i ^ l 

d J j J j l J j \ i _ f t ^̂ JLp dijJLvíiJ 4_áJj jjüil dJÜb ¿4J^ f j J l <3 
. O j l y l j í 
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oLj jxJ l j^e L»jV OjJxj -ti L ¿3 c<—sij-bSíi ¿r4 f ^ ' J y ^ i ( j ) 

ÎÂJUÀJ l^iîUâj ¡̂ bV 4JJl5UXJÍj Âjjb^l 

¿ J i <_ÀJUsjJl L a j è j oJla <3 <bJi_¿i . r ^ ÂiL^i (Jtfliàj ¿bí ( j ) 

;3_iUlNÍ\ eJuL ÁJLSÍI (_Ü5Ü¿J 44JJ ¿JU>¿d.l ^ ^ j J (^JuÁuJl J j j l i c^ij j - У 
J.S'JJ OÍ cÂJ^allj Sj-VJLL! ól^JsSíl £_LJÍ 2L_LL¿-IJ ^ S í i J : } ^ J -̂SJ ji L» 

• y ^ l ^ o L j á d l j í Sa>-ij J i ÁJL^I j 

J-ojJí cS.ya-l-^ii 4_JjjJi o L l ¿ Í j jL^jJL C í _ ? i J ¿ - í 
. o L U J i j y L i 3 l ^ij iL 3_¿L*xli 

cjÍ-JUJ^/Í o L L i j SJLVi Сл> ¿j^^Aiilj ¿)jLcJi 

O Lio Á-¿Lbi oLg-л-jj ^ÁJL oí с4 y? Á_JjjJi e->LJ>i ^ j jL i^L c c 3 i y í j i .AJLJJ eJLA 

t e «¿til 

* * s- s-6-La ¿j. J.}?" Jl J t a i : J Lo^í 4_PjL> (_£Í 4JJ^J J i <_3i^-b^i — \ 

.Lg-̂ -jLij LajL¿ ^ - i Á^LL ciJb <_£i ji jl¿Ji -̂̂ p 4Jl¿j^fl 

^ í ¿3 j í ^L^Ü^i j í LajÍyi j í L¿jJ j í 4_JL¿JVI ei-A ^^ip JJJL^Í JUP - Y 

¿Lv» c3 ' ¿ r ^ Oi ^¿Ls-á^i yJ < _ 3 í j ^ - V cu i j 

¿^iL-^íjJi dJIypi ^ P cÁ^iliJ'yi (j^JaJ j i jy^Jzj. (JÍjcj ÁPJL» <_£Í L-¿ jJJ 

•.j'ijJ^i J J ¿ t-3Jb ç,\j\ oLpjLii J ^ - (J^p Lulls' jf ¿rcJLÍi 

's-LA j i^i i ^ JjSíi J Я^Д1 j (') 

. <JjjJi JjLjJi ¿LP 2LPJLÜ ^JAJT- (1_>) 

J L">lpi JJlvij Oi (JiLa^Ni J-^l^lü o L j i d i ¿ T ^ ^ ^ c í S í j j ^ - r 
. Y «jÁiii U í j i¿l!bj jt-jS -̂cJU (jJUi; L - j 

¿übj-^ e á - . т j í J i LjLc- y j í Y ÔjÁáJL ^Lo^ j iLaJ i ¿)̂ >LpVÍ J Jà j - t 

.a j í j j i (̂ JÜ 4JIÍJL ^jja^ jU-il 9 iJüi Jl*J j^-ií #.LzÁJl ¿^jL j í U í j 
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SX \ Ы1ь ÁJUSüj dJ ^b" ¿Jl oUJUIl ^ J r ¿¡>\ jC^^ÍI 

Jl^uVIj ^Uidl ЯлЛ- JIS ^ aJ| ^JJÎT y is\ (J j&AI (•5) 

'ÂJUJVI йЛл cÍIJLAI j^b^J Ь j j ^ oljj jUbi Î - I ¿ t £ l j ( ¿ ^ (A) 

. о ¡ b i l l j i <Ь1!Ь Ыл-р s - Ь j u J Î ¿ Í e s J l yCL^I ( j ) 

¿JÜJlS'J íbjJJl ÁSUaJÜ ^JjjJl iJlTjJlj UVI^JJ ¡Lb^iil j^S^J - 4 

lQ-r> .' j - b ^ l c - î L p U ^ t ! <3 û j - ^ J j î c 2 _ J l ¿ r ^ l oJu& (J l i J b (^ î 

j î 4_JJ.5 j î j c- jlS" Í.IJ ^ C4 SlTj j î Я-JUA JJ__i j - ч ^ — 1 ^ y 

J \ g ":¿>jj ÂJUSll c~-*Jb\j aJÍ¿j^\ aJla LgJU îJ ¿Jl JîLJ.1 (3 (j^U^s-i o lb v » j i ¿ - jî 

e i l ó - L ' dJLli ^IP Ь. ct_JIy ^¿vaj L J I J яЬг 0 ù l 

ôJ oJju 

Y £ Silil 

# . . л fi 

.4jb»l (/2Л IXA j£. \JuJ — \ 

:ÁJÜI (JJÜÍ.Jb ÂJLoN/i ^Цг^а; - Y 

o laJüUj l&JujjJJ AJifjAj 4-jljHyi ^ J » OJU-UI^-V С-»'LJjÔI j (I) .̂/•?7g<yJU LûiJ 

ÙIJLJÛI ^ j c l J ! I J l «JLPUJ.1 (CJLJJ" jy^-J 

^IP ?.b ÍÁJ^^1 c3 t JLS Î ^ LábUaiSI j i ¿Jl (_>lJsSilj 

j çdjy? Il o l b d_JjjJl oLt j i l oLjUI Í^^sh-ILJJ L5âj (̂ĵ -̂ —uJl 

' o b l i J l j ÂJl^SCJl j I ï l i L c d l 

í2u5L¿J*b/l ôJla JuÀAIj ÂJ-yaxll C->Ujl*il J^lJ (3 < — ô w L p L ^ » ( i) 

Y ^ j ^ o ¿J iL ib ëijIjJl o b J l b L ^ I j . jLU (Л) 
Lfto-Wj tô-ldl c->UJJJJ.1 UJJPj 
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ÂpU? j Д-Jlilj j Á-jtJlj o b j i * i l jj-L^Î («-î iîl i S - У 

j U. cb-bl l 

< Y ójiiJlj 31J=>Sil y y J l X.láil y ^ l J l o U j U * j jjjUJI (I) 

<Y \ óilib .̂JLÂII jjjUJI ( V ) 

' ^ O Óilil» 2L»Jl¿il o L ^ j J l j o t a J j t l l 

^v? TaC. S_«Jljdl o L J y l l j t ó o 4JU2JI o l b y>-H\ o b J * i l j jLáJl (з) 

.oljJLáJl j j i J j j j j 4J1II oIJLPLJsIJ ¿LüLcdlj ÂJUjVI ОЛА 

Y Г ¡telil 

^ S í l (^JLuidl ^jJlÍI 5 y J u 3 1 J ^ l y j i JjSíl ^ U i ^ l jüjcj - Y 
£ 

¿UJi ^ ¡L i l i l í 

. y j i i t a j j b a^ j ¿^ o í y * ^Jp 1 sijH¡/i y j i ipUJi oIpU^-VI Jiá*f dU¿ 

y j i l LaI^j o l i j í J 31J^Síl y j i . ÂJL^^ oIpUj^tI Jl¿*j - V 

^ J p (31 JsSíl ¿J-p c—Lí еЛ-jjj OÍ J3yu.; C3jJ? (^í 4-J-b ( Jp pbj j í c 2 j j j ^ 

.(^JJaJl IJUS ó l Д Л Л П ¿i-j OÍ Jjt) ^ í Ях- Oj-Др J c j i ^ l 

J _ p | J j 4J ^LaJbt-l J j í jíM j i l ^ J * 4 \ y y y l J í - í 

cÁjUSíl J - ^ J r ( J á í - J ¿ J í 3-Jlil ^L^ó-Síl J l ЯлЦЬ! íd_;PyjJl djtiJb j í 4J C4-Jta 

d U j ЛлХди^ 

. ¿ j j j ^ - j Á x J l j jĵ slyCL̂ -VI J l J 4_JI¿jVI oi-л Jl-uLJ < í l J j - ^ 0
 Lj-á^j — o 

3 1 J^Sf! OJL¿ t i -Á^j .ÁJt¿;VI OJLA i ^ r y : . <úl ÁlS'J.I ^tgll y j i l CÍ^JJj 

'ÂJliJ'yi oJjü XJlzÍ ÁJjjj-vb tftl^j ¿Jl XS'jiJl ottJ.1 s.LiJl (í) 

4_J j j J l o U J . I j 4_JjjJl oUi iAl ísiUkláN/l -UP cüjUJI ( o ) 
j ^ l jjp o U M l j 
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j î 4 Y J ^ <3 SJjl jJi JLO^Sib i¿JÜ s V ^ J I P ¿ L c j - Г 

i g -р\L&wL-jÂJj wL-jÁilü l gh'h'*- ^ j cfcbjjl <_̂ Ь>т-уИ jJi—l^J 

. LgijĴ si- j 

J l ¡L>»lÂ^JiVI Jâ-M-I ûUi-J Lo-i Çjjâ.J j î Ub-jf i-3ij-b^Ai - 1 

iwLA Ĵ jLJ 

n Mill 

¿J l juloJl j i j U i 1-jlj-kty J l <.2LjÛ I J ^ b JS' ^JÛj - \ 

J J ¿ J I Â J L I Î M O L J - ^ J L J JYLJCJL D Û J ¿ . Е - J 3 _ ¿ U ; V ) OJL-Л J L I ^ J U J L ¿ I 

.ÂJUJVI ÔlwLfcÎ (J JJ 

Y j O j í ¿Ijll <J jJJait j ^ J l JLP OL» J K L I o^jjU; ( 3 JS' CJ4 - Y 

.aJUJVI ÔJ-Ь ¿y Я j Л j 

C — j J 

áJUw» j JjN/l jLI t J M У - r 

c i O L - j L U V I ¿^-i^l J 51_pI^ ^ c e J i û î ^ 
.(JJUIÀJIJ ÂJL ĴXJI .sljib 3-Á!*JsI OJIÍ 

Г Y Ôâdl 

* . . * 41 .̂ (jrP J ^ y v 0jú ¿r* s-l^l ci-ilftlVl eJüfc ÂjUâ t_JljIsVl j t y — \ 

bAj^ej o l y ¿ ^gip ddib Jju ( J j j l J ¿bLÍI J¿>- J ^ f ' ^ 

o L J y C(Jj^l j U tói^J©^! j ~ Y 

¿JUJLS'j c i iJ l с) l i l i ü l j j-íjM o l / " ^ j 

• i y r j SJjLL» J_s¿>j o l J L j OJ-J ĵjJ 

o U ¿ j i j i U j S / l J j-^íjJl o L / ^ j o l j i ^ J oU&ÜVi 

ISLJI 

- 2 9 -



J Í L J J -Ц*—v3 üjLjcÍI ¿JJJ_S"J CJJ .j?!!j 4_¡j^Ji j Â-ij^Ji OLJAJJIJ 

iaJLaJl o l í o L ^ j l 

j L f t l J l ail^bl c2_t¡Jlj ùL-J^l l5Jlp a-ÏLS'^j (j-Jjil jUT o L ^ i ; Qr) 
'djL*-^! 4-J ISCJI CJUÀÎU (jisCô L^i y J tSuâlaiilj ^¿IvaáNJIj A^Ujbr^fl 

(<_J) J (Í) Я-jPjijl olj-ÂiJl j£. I-4 Il ib j^ jbü 3-й—_dl oL^rrg :ll ( i ) 

•((O J 

Ji^jJl jLiüVI dJüb <3 U) cULiJlj AJLTy»j JJjJU ÎLÎJI ójjJÜI js> o l . j l * i l (A) 

Í-MjIj с Я _ р г ( J à J l ¿ ^ 3 - p J 4-JUS"^j j J j - ¿ J j C ĴlLI 

í j - J j i i o l i ^ b V I j b u l l ÂJ^¿Jl oUfcU^ l j o C U J ^ I ÙM J 1 ^ 1 

'ÎLçjiâJI AJL^y j-» 2LÍÜI «JjjjJ (Jy îl ÔÎIPIj 

i—íU¿_ll cjLacIiLI j (j—Jjil o L - S " j j -o j i l (J ó j L ^ b 4 aLcdl cjL-лjl*il ( j ) 

SjtîjJ» W I 

oLJLajJIj o l ^ u - J J t_g.il ,,r? j ¿ ¿ J l _/lj-Jl OLóv-j ó j o b j i * i l j ( j ) 

o l JUJ l 2_jiJ| o L * j U l l J -âs Î j 2b-tdl oL i i J l J-v^iíj ¿r4 

ó j ^ J l Л + а o l Ç L j i i ^gip J-eJjJ j l lÁ5j ci—ilJyyù — Y 

. ^ eyLâJl <3 e-̂ -bM ÁjaJuJ í̂b Ifp^^kvsl ЛДР 5_<jUji 

Y • Silil 
v»y>->-

Ji Ĵ ÀU J-íbáJ £-¿4 j î с J j î jv^ûj" S - I c < _ 9 j J s » J j s j - ^ 

^ i J L f t ДЦг̂ - (^1 2_iU-l J .rf-iUl^l eJ-Л o U l y J ^ b çtejJU cáJ^I Ai 

.IAÍIJLPI Jdu OÍ J (3 3JL»SÎI J l 

dJUi J y Ó1 J J^Á^b ¡UtfliU ^ y i l ^ O j í í ^ ^ JS3 j j ^ - Y 

oLg-prjiil ¿y» dJÜi jí-pj t-31 ̂ J^VI ejiLvail o l ^ p r J j ^ ^ Ь j ÁJ^I 4Í 

.áLvsJI o l í 
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> Л 

^ У-j*^- ' ̂ í^-4) <3 c<_3 J2 JS" — ^ 

4 -̂lxil o l « J * i b jrl JJ JJJ (I) 

Í4jLS"yij y í J J J jÜVI ^ 

'AJLT^j j j j l JJIJU ' Y 

S ï V Silil ^ 3Jú¿I J ЪлЛ\ J l ' r 

í \ Я Silll jX. J l j ji JalJlj o 4 7 , 1 - ? í 

'áJUjVI оЛА t ^ r 4j"b.|jJb ¿liJl J l J l ' O 

^-Lp 4 j L S " ( 3 - J j J ^ys jXïh I J l ) (JaXJ j jg <V 4rl J j J J i_ÀJiixjl (ч-1) 

a^ajSCJ-I jj-p o L j á i i l j 2_JjjJl JsJ-l oLjg-dl ójL*Jb cÁ^Jlj jLvJ^I w 

.̂ yÁlLiJU láíJ ÁJlSv^Jl C->U¿jlj ЯJЯ 

coLJT J j W ^ J_H J o L J ^ I ^ J - ^ ^ J b t ^ j - Y 

^JL^S" oljĵ X-ÁJ o U J * i l j ^ - j j tSo-U L2ij юЬ'JA.I c3*)Ü?l 

J*>L^ Ig—La ^yal^ilJl J J ^ I S ' y J J - ^ J l • 4Jy^ül 

. 4¿yLJl ÁjaAJ'yi 

> ч з^ш 

.'(Jj L» j J i j J Ч - ® У ^J5*^ _ ^ 

J l Li^il y ^ J l LÍIjUjIJ y J J ^ í j l i i M ^ I J ^iJb^-M i ^ T jtJljJ (I) 

^ I j ^ l j ôLil J LiüMblj Уг1 

^J-jJl o L - S " ( J - J J l o b j l ^ J . 4_jâlji^rl Jsl—LoJJ (^^J-^ J—vfj (ч-') 

iiUí-Síl ÁjjJ^I ÍpL̂ O ¿ I J i (3 l_c. i^^^Jl jSíl (3J aá¡*¿J>\ cjVjJ¿\ 
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jl 4JLS"jAj ¿^.JjJI s-L Î jl ¡j-p oL»ji*il (ч-О 

íl^á^Uslj IÜjUJIJ c l f i 
^ í' 

l^Jj li IbUaálJ U¿J JíIjJI '¿P o l » ( ¡ r ) 

Í j j j i í L Ĵl ÓL¿il ' \ ' 

LL-P Y 

'AÏLS"y» jl jl oU-jl I4-ÍP ¿Jl OLJupj V 

4-pl ,/? j_jI j¿Jl J «jJ l icJ i J 5_¿Jl J ij^^^Jl ^ o L * jl*il ¿ J J i <3 Le. 
ÍJjIjJI eJul Á^pL^-^IJ 

í4_jLS"y»j J-JjU ^ y c J L 4 )? Jjil 4-^y? Jl jC^L 4_¡íi*lll 4_übjJl o b y U i l (J) 

C4Í̂ 2—Si o l i Ol ojíAlj 5__AUJ| Si 2 ojàjja J_JjJ l Ùjl JCJU ¿J i i j 

. Ui j 

jl с^-¿Ь» 1 « I <3 L$Jl jUiJ.1 o b j l * i l J:>L¿J üí <31 jJ%S j j ^ - Y 

4_¿UilS CJLJLSJ Î oLL»Í LgJ ür. cÁî aJl o l i c ^ o L j á j d l ^ ¿)jU^L j í cÁJUVl 

.^^oLJlJ U i j cc->Ll¿Jlj y U ^ J l ¿SjiU 

cbLil eJub (3 l_$Jl jLiwil o b j i * . i l J¿l_j lsJLp £>jLcJl ЯЛЛП - Г 

tJI^JsVl SiJUcil 4-/.JI oLïUryi o U U Î L^J Le. íSÍsaJI o l í o L j i u i l dJJJuS'j 

c->L> ji*il oi-A ¿)li cí_¿I ̂ .bSíl jl jJl oL» jJjJ.1 J,l 3iL>lj .<_£ j^-Vl 4J jxJl o l j^Ljilj 

Lgj-U ¿Jl 4-y» jSCJ-l jj_p o L j i d l j 4_J jjJl j^J-l o Lo)?'Al 5-»JlüÍI c->L« jJUil 

.5 jjjL.1 dJLb ¿Jl i J j j J l j ÍjJsjJl C->L^w»jil j cjj_jjj| (Jlíí- ( j ûj} -̂

ÍÁ-Jláj^l oJ-A jL-^l 3̂ ji*il JiLxJ J jLaJl ( 3 J . S ' — í 

. Г blil y:. b j j i -Al ( _ > l 5 Ü I y : . JLCJ L« dJJi j U 

ÁjtJlj ùL^J^I j oUjJL*il jCjü V cáJUjVI oAa J^Sí — o 

SljL^t 3uíL¿jVS oXj> o b j l * i l J j L x J ¿Jl t_3 l J s^ l çyüj . 4 j ^ o U j i * ^ 
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) Л 5¿Ü1 

A^^sùS i\ 

L» JLp < ilJfSíl - 1 

ISCJI 
o I P 

Cjj—JjJl o l — j S ^ f j A j C j j «L^oJp ¿jjlJb- Jl З—^Л-jJ 

Cjj—^лД-! cJi-t^ÎJj cdXJi j-^Vl ^a-103 Lo-ip- í(j—JjJJ (j—» J_j>JJ (_3lj_ftl j j 'aS"jLÜ.I ¡ j c j I p U z a Í I j 2L«UJl âS^jLxj:. 

jJjtxJj ĵ ÎP j j Я̂длл̂У 1jj J^âsJj ls^" ŝ3*®-"̂  

' j J j J l c^bS"jij j J j U ¿^i l Joje.Jb 

Í . I S j j V ? "U ÂJlSwJl cjLÙUI 3-JISjJ Â_«J!>IL| Il 4 _ ) l p j - i y û (¡r) 

Я ^ Ь J j j i î j j l ^ L T j î J j ^ i j yd l 

ipwaJl j U ^ V I ¿y> jiS j Â^^^jil oljJUAJI JJJ*Jj (JJJÍXJ 

. 1 j J t ^ a ^ ^ i J j (j-? jJl о US'J^J jj-yj-U (j^ jJtJl ¿ ^ 4^-lJl 

2_âi*J.I Áb^jS/l j î bb¿2_ili ci_>lj-b^I j i j - i _ "V 

r ^ U . ^ ó í 

J i4_JjjJl J-ejJl S-ojiu*j c3_Abt]l 2j>r Il ¿)jL*Jl j j jLî jÜI (I) 

JJ Uâ j cSlŷ Jl O Ii aJ jJÜI oLjà_dl 

jjJl (J-ллЛ s^Jij^j 4_JsL*Jl âjt ,/? Il c - > b » J i b J j Ojbcil jjj*j (ч-1) 

. Lab j câJL̂ JI dji i ÂJJJJI A ĴSCJ-I obJsJ,! y b ^ j 

> V e^lil 

о 

i^Jj U J ^ l j jy^j l51p j r Joju - ^ 

(3 Ür. íaJ\JÍy»j (J^JjJb) 3JLbedl aJjJUÎIj j Â^iiJlj â ĵ̂ JjJI oUj i*i l (I) 

JJJ^oVI 4 - ^ J l j (Jp ob>jbtll d l b 
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Í-Líj ÓApL»J.I j-iyà O L i ^ j o L ~ s ^ j î i i j - k ^ l j^j-* ~ 0 

.¡bill eJjss jX. j j J â J j 5jlpLJ.Íj oljJlSJI 

> S SiUl 

J-JJ*X5 C<_Í i^ -b^ l J¿jl 

^Usj c5_brJJl dLii (J Le. c4_JVI jt-^Jj .AJUjN/I íijb (^«Д- Jt^Vyi j JuÀJ 

. « - i l Á ^ j J l ó j j à i l J oljJJüJ L¿>b¿ UUxaI J j J j 

,L¿ J l i l ^ l u¿>\yCLvü I j Í-JUJ^I ûJlA JluLÜ J¿J*J ÂJbïJJl J-ллГ — Y 

tSoJJ LSâj ÍCJL-л^ЗjJ f ^ ^ J yi l JLt l^IJ Л̂ д̂ И LLvai ÂĴ JIM j 

. . J l ^ l y y J I 

<—iljJp^I j^J-^ j» g J il^r^VI jJ dj-sb_P ^ О 4_L*JJl ( cJLxJ — У 

.ÎSjl>J,I j^SU ¿ Ш 1 J l bUiw-l JiUil ¿I yJrl J^iojdi Я-л-ljJl SW>1 

e j J i ç ĴUl ^ l a J l Ui j d-Ui Jjuj >Vl y j i jyyi ^ L ^ V I J JîlJSH ¿UlpVI 

ç^i DIjl^ (j^L^j^l g.1 .¿? ¡H àj^.j ío àj¿¿3L¡ t_ilj-^Sil y j - » 

j|jóLl ( j L^L* LjjlJJ ^^Jxjijj ijâLâJ'yi .01 

I^L b> ̂ L-H (Ĵ L̂ -a S-LsreJJi ̂ jVjJJ j l ~~ t 

íJLlal ^JîA L-i <-iji? cgi ¿y> L ? ^ 2b»JJL> jJJLÜJ (I) 

'Y \ eiLoJJ LÂij jjjLâJ ( o ) 

.l3I^LSB J}* ¿y o U b Qr) 

d_J_P 3_àâlJ-JJ (_iljJUS/l ¡ ^ ï Jp ' jÁ ĵ Î̂ -IjJI L̂ »Usü 4->JLÍI — о 

(JJ>-1 o l v f U a ^ l JloJ^j j î (-il^Vl jXji J y i J ijlill 4̂ L>Jbrl (3 

lilj .5.1 j-iljZ> l¿L_y3jj iLx^V JJLJ — 4 

О j J l o i _ » C4_J| J w ? j J i çvXj jl J 5- l jVI ( J î l J j J l J v ' j l J l J | Â - ^ l i Ц 

u I ./g i JLOJ¿"I ^L^-l ^j-Íp cùvjy? Il j ^^^-^LLl g . 1 o l JJ-̂ -I 

¿АР LU jAj (3jjli 
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> £ Salit 

oíjJ_áSI í-LJ SJlpL^ clf-L* J-5" ol_JliC>l ¿ 3 1 J ^ S / I ójUií - ) 

3 1 Ut- . V OLÜJl ¿^ 3 1 > ^ 1 J l í 

iw^uUll O í J l ( j j X̂ ĵ AA 4-̂ -áj sApL*»»j 

y . libUajál j S ¿J l 3 1 jAsHIj сЯ_у»Ы1 ájJu^Jl S-Jj^rl J jJLJl j î J i úLüJl J J Í oJub y . UUjJL í.liJl (JAP IíjlpLJ> t JUál 

с ^ V «¿tilj ^ S ^ ^ L M^P ÂjjiÂxJl SAPLJJj OIjJLÜJI ¿bJ ÓJ1PLJ4I çCJIj j - Y 

j j ¿ j Д-yJUVI J l ¿JUi J Le. J l j ^LooJiVI ü j ^ j o U J y J l 

J M ^ ^-Síl 2_JLsJl J i l—Jl j 3 1 JsSíl JjLa.Ji J*>U ¿ y j t^uJUJl VJlí^l 

(j^^uJlj OjbtiU ^yt^Jl j .(j^üi-l ¿Jl olS"lyJl Le. coli"lyül 

S¿Lj J ^ í ^ o L U J l j ¡ L í L ^ l ¿Ijil J b ¿ д ^ S ^ J u i i l ( j ¡ U J l olíliJ^I 

.l^cjiájj SJLPLJ.1 4JUÍ 

<3 <Jj-^-Vl 3 1 j с2_*лИ| ¿)Ü_1J| 3 1 — Г 
L ü j cSL^Jl (^jb ^j-^^í l j y U - l ^Lja¿j| jv^-Juj clf-L* J i ' o l j J i 

oLor J y ^ J l óJ_?-l Jj-s^J-lj L a j L̂ JLftj j oLprJj^ÓJl J2J t 

ájjj=M J j j J l j ! jS DIjJJI J J Í U ^ У OIJJJI 3 1 cWy ¿uJ^Jl 3JjJJ| 

eJ_A JLá¿ l5_Lp U i j j J сJl_¿Jl y . libUzjál ^J ¿J l 3 1 jl>S¡\J c2_y»Ul ójiiwaJl 

.Vl^i IJl-aaJ aJUT^I 

CjtJáî » ^J-Í1 U j (jLJl Л Р J c 3 l J s ^ l j-̂ J-4 - í 

¿ Lgjp y.j^s-dl diJb J Le. c 3 l 2 — « - I á í I jijLHJlj j s j ^ j J l jLjip^l J IJl̂ -T 

Le. c j jy-^ l Á^lvsll ya 4̂ >jláII OU J * i l j с У \ á^lil 

1 — — a J l j 4 oJUJl o l Jil jil ¿__p o l - J*il <3 J-J¿JI (i) 

'aLjJl oL^rJ j^xJb 

^ 3 1 J^S/I 4 cSJLjJI o U - J I 3 1 J^n/I oU-U>-l J J i J l ( o ) 

'VLJi úlJbül 

3 1 J s ^ l L ^ . V t U J y S ^ J l J_¿i j 3 1 I L^prljJ ¿il obJb^Jl 

.Á^ÜI ÓIjJLJI ¿y 
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.iLiSJl ÔJipLJ.1J CJIJJiâJI Í-UJ J ^ U y (ч^) 
¡s 

¡LJIS" eJ-jJj>r 2-JU ¿jlj-л 4-J.UJl a_tJi j J J ^ U l jLjS-^Vt <3jJ;./? Il Jj_> - V 

j ^ J l ^ylp 4_¿L¿JN/I «JL» Ji^lJ LP.s ijJUxiSlj jJÜ c J J l J ^ J t^ l ¿r^-

^U-K-^^l (ijX^sJl p-ij вЛ_ь ^ ^ í j .<31 j J f^ l J ^ 'ЦАр (3-ÍIjj c^iJl 
<= ^ s ? . £ 

^JJjj j « <3jJ-U^Jl J 3 1 J-Ls^l ¿г* jXj âJUJI 4JlJl <J5J £->Ul 

5_J_fcîj ̂ L j j J l c jLjJJ ÎJ c->L*L~Jlj 4_л1*]| o L = r ^ J l j L i o c u \ j > 3 1 J í j » 
s. <2 

o L g ^ j î 3 1 j-U^I Ji j-» cijJJb J l ÂÀLsb̂ j j Â-Jlil i J j l \ J j./? i-I 

(jUiL-^^l <JjAivsJl (j-» j^-pjJl j l ¿̂ v-C ¿Jl Sja-iôVI Ĉ LiÀj jl £.¿5J 

LgJp <3-¿Jl ÂJUbVI („¿Jli^xJb s-LiJJ ¿ j l ^ L í l ^ I J j J : , / ? Il J j _ ¡ j .2J.UJI ÂiJl j à J 

.¿^SCoJl a^sJUjî (углА àLlixJl j 4J.UJI Â^iJl £Í\-uU 

J Ji—s-b j î C4_J.UJ| 2_tJl J ^jl-^l j L ^ X - ^ l (JjJ..;.,,/? U - Л 

.L» i?UiJ J^-î ¿y j j lJ .1 j i j j 4JLJÎ xJ Â^^Jb ^^xi» isLiJ ¡¿У ÂJLiîM (3-jJI o W M ^ 

(J 4__J| —jjjJl C^—JUl^l oJ » ^jpSj-jH I - 4 

j .4—д!_л| ^ ^ « L J j J l j З!^-!?^! jj—4 *Цл-ji¡ (ч-*) 4 Ŝ _¿L¿JI 

^ Л - f i j j cLoJlS ULT j ¿ J l c ^ L j 4 j L ^ 2 _ L I jL io JjS/l 4 _ p U j b r ! ^ 3 1 jJ^n/I 

j-e Â^iyail y L ^ j 3 1 ̂ JsVI ^ ^ (^XJ j jJl â d J U b (3 l-̂ - j^I 

J ? ^l-^î (J-p jJJ ÁJIÍI ¿jl j i l j j î y J,j ÂJLvaJl 

^ ë j j . JjSil ^ L O J ^ I J ^J^fl ¿ J l oULSCJlJ 3 1 j - k j - ) . 

.^JÜI 2i¿JLu с->1 ̂ ^¿Jl JL¿d O L j y ^JP с <31 J a S/1 

2-вЛд1| o L ^ p r j ú I j с J j j ^ J l jX^». c ^ ^ b l 3 1 Ja^ l — ^ 
_ 35 

U j J J j Lfxipli j óLll oJLa y . eLiuil âJVI í i K i l J l 3 1 J?N/I 

3JL>.y. UbL^jál ¿ J l 3 1 j 3 1 ̂ S í l 4_y»lJl jlJJUJ â J l p 

.^J?: jj-l— î̂ ^¿Jp j c¿JliSl d_pUj^-l ¿LarJI jJL^xj V ü - p ( 3 d J J ¿ j jLáiJl 

.áJVI áJUí Ldl Í.Iy r̂VI 3 1 J ^ l J ¿ y Jb^ií í^lyCL^^I Lift J l bbx^lJ 
— ^ ~ s 

áJ^I . U l j j J ¿JJL^- J c3_JVI t3 Á^Udl J l 3 1 ̂ JaVI - 1 Y 

¿jlJ_ll oj_A J J ^ - J l j l j Í^yslií-I ^.UaiJl L^J j » j » i j J . I j à y 

. l ^ p j j ¿Jl ájaJuj^l Jj>rl 
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ítf^lil j i i l^lLiü ¿Jl jUa^S/i Sjb^ o l j L ^ (¿) 

S<jdl5ÓÜIj Jü'lJ¿j| ^ J S (-&) 
£ 

.^sjtlJl y» Jjji>tJl ( j ) 

I j t) ÙjbeJl ^ J p o>ljjp^i ¿ ^ A J - i 

.Iajj^JLH; С - > 1J LA¿j CJ»L¿JLJ LÁJLILJ B&BJJJL ~BJU¿ j I g FT^á"j (JJJJB 2JJILL ^ILJIL 

> Г Ш 

« * 

J l Jí ¿Jl jJl JISCO ¿ j l t j ^ Á t - 3 j i s JS" ./>> — ^ 

ÙÎ 44-^ jJl Ĵ j 4 J 4_Jb j l j î j 4jL*L~J Lá¿ j j c4_ïbl̂ Lal ¡J c4_JI¿JVI 

tuLJljJ.1 j Á-JlcVI ^Ьл^"' y—Vl j j!>L>- ĵ-U- J j y ^Js- ¿jljil eJl& J^jlóJ 

iilj—à} 4 íU- J l J j ^ c u J ^ L ^ í J _ j y ¿J-»J C<L/2 Si o l i jJl 

.^Ui-I 
<_3Ij-ИД ÓIJJÜ.1 o J U - 4_it¿?VI ÔJl_A 2L»Uil 2_JU¿Jl Jaj^J - Y 

.¡bill «JJï JU¿Jl Ju¿db 

S^jáJIj 4_Jtil ôJlpI—«JÜ 4_¿b¿]|j j 1-31 j-bSíl <bĴ -*lll j^UaJil ^пЛЛ — Y' 

Ьл_£о ¿)bi_¡ l AJI e i b j j cáWLp д¿«/?¡ сЬл-jJ^j^ÓJl oljwLâJl ç.bJj 

4_xlálJl ÔJLpLvJkIj 4_Jlll ¿ j l j iL J •/? Tj L>_¿ 4_jÍL¿JVI oJLA (J 4_̂ Ul OljULJí <31 jî SU 

. bjîr^SsJl J á j j 

iOJLsM o U U - l cJ j^oJb 4_ibcil Ul^lj>r\ J coab" ôLpI^ ( _ 5 l J - 1 

. i j i OljJJl J i î j î V»bJl 5 4 j j J ^ - l (JJjjl ^ t-31 J^SÜ j jà i lJ 

C - J < J J J-^Jl í-il^' 4_Jb> ¿jlyA jâ j j J 4_JT ¡j^-Jl IJLA iO^ — о 

j l ¿ J l ÓIjJaSilJ OljJLJl l_3l̂ fJfSil J-A 4_JVI eJUb < 5J_¿Ij .^^л-bdl 

.ÂJbirVI eJLb yr. liUljJl JuàJ (3 jLâ^l 2jL>-y. UbUaól 

U 4JVI Joj^J- - П 

ÎÂJbJl ÂiJl J â ^ U l (¿Lji^VI (3jJc^ajl (I) 
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ô ô i L p j jl jl IA^jjJ_Г <Ь1_Р] jl Ц - p U r ( S - 1 ) 

Ug-L» Ljij ^yab^ÜJ j í 4_¿L¿jN/1 eJuA y:. 3 j j a i i <¡u J^rí J» 

<(í) r 5 

J a j J ¿ a_JjjJi ¿jJÜ-l J-J> Ц-Lâ; ^Jlp i J j b j 5_¿l¿Jl J eJM ĴsSU v ^ J b 

j J a j V ¿Jl <_>jjJíií J j .a_¿uryi ¿Jdb'j tSilil ala Iii? Цл* Ltj jvJuJi ^^bxJl 

(J JS^JJ 01 Дл J2_ü J_¿Jb jJaJl £-«—4 jjJi i j JüU JJíJl ^ Îp J j b ÁJbLI l^J 

,ÁJUai\ o l í aJjjJi j J l j jobtilj Лр1jÁM jLxp^I 

J j b 4_JU;l J ÂJUaJi o l í oLL¿I ^ 0jbdJ <31 J&4\ j¿y - 1 
o " 
LiiJ c(í) г lj-li¿\ (3 LgJl jLiü.1 A - ^ r j J l j y t ^ - l ^.Jp 

4_JjjJl j^J-i oLaJáJ.! j <_/2*Jl ^ 0jbeJl ĴLp ji?^! Çj*^ ~ ° 

^jJp j j l j Â-ç^JiVIj 3_J.bdl oljJuáJl S^o-J c^v? ttf<JJ Lasj o b L ^ J l j 

.Ц-Íp J=>LhLj cjJjJl o b l a J LÍJ <L>JLJ) ájb^l 

> Y 

¿л 

4_JjJil jil jt̂ ĵ üJJ OLíTbjl J l <—? jJ? ~ ^ 

.¿^íjJl c->LS"j l j^íjJb 
^ Oí 

Ljlj ¡lJL- 2i¿^iaj £Íljil eJjis bgJ5l¿J ¿Jl ^>b>J.I ja JbüJ cjIç.1 j>r\ Jb^f - Y 

4_í-LJl 4-ÍJJj OLwJVI 5^-Jb JJ cL^boa ¿JJi OLS' L»^- ÍĴ >_¿J 

g?11 с ^ y j í d í ^ 1 

(jJl^i? 0Î ¿r^lc. 5̂1 ji l àjbl OLio о Ц л - j J <_íl^S/l y y wUjju - Г 

: J^rl ^ 

'b îU^. j ¿̂1 jil (í) 

í j j ^ J r l i i l ^ l ( o ) 

j OLJ^I W l5Jlp j U a ^ ^ l o L u i " (£-) 
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X^aJ>J~I o L j i d l j yajcJi 1 g ,'/> 4 "йа U LÂâJ c3l jJs^l 0jL*Xj — £ 

Lju; o i j i l ¿ ¿ j ^ J l J^rí ^ oljJLai\ í-Ь _j¿j*x! C ( _ £ o b ' L ^ J l j ¡L^ijxil Ájjjjl 

(3 jvi^xJl <l)Lx̂_> Jj l_j 3_JUjI <3 ibj l jJ l aivaJl o b jL*Jl J-jja^" — ^ 

d_¿L¿ĵ l ûJ_fc Lglejuj ¿J l o L U J l ^Ip- c i j j J - l jyf> [̂ Xa j S o b l e J l 

5_iU;l J Lil j J \ o - ~ J ¿J l a_iL¿:VI oJ-a ¿j 3 1 jJs^l ç J ^ i ^ J j . ( j j b 5_JUj"I <3 3 1 

.3_¿UjVI íJJj o b l i J b (jiscô L_¿ U ¿ L i 0 4 j b c i l dJUÜr <jjb 

-.sA îSfl j í ¿IJl J ^ j l o b U ¿*J c^UJ^I оЛа J>H \JuéÂ - Y 

í j j J I oLS"^ J j j J I j ^ l l (Í) 

í j J j J l oLS"y» j í y i j l ( J p â j j ^ l 

. j J j J l oLTyr. j í ( j J j b ÂÎJLLl 

c3ljAs^I J y Uojl^ ¿Jl 2jL¿Jl cjlb 

jl yd^xJ l ¿ J l j cdJL -̂ta J2J j J jL) 4_iL¿Jl ¡j dlvaJl o b oLlJ>I 

. ûJ_A j í ¿Js> jJ l o jjLSJl y . l̂ -La yiL^xJl u^jJMl j í ( j ^ i^J l 

oL)L¿j j í ^LiU óJ_*il <_£JJl j-Jl j í у ^ г Л s-lJaiJl ydI ULa ¿ x x ^ j j 

oJ lS ' lil VI сj-Jjii J jVI j j ^ j d b ¿Lb ¿ ix^ j j o b l e j jl jj^vaJl 

. 3 1 JsS/l j £ y ¿Jl 4jJÜ-I objXoJ.1 ¿y tgx^S' jüjj j J j oUS"ja j í j j j 

r y í j l obla ; yZyéé: (J j U ÁxJ l̂il joljdl 3 J k > J T JUJO - f 

jLjXpVI (3 J->-Jj" oí ^̂ ĵJp cL^xj 5_á¿j2j oLjL¿JI oJ л Sjbl (í) 

j3 3 1 j-bVI J j - » Uju^xxj ¿J l o Ü s > l L a i j j J j b 4_JL¿Jl 

coüfl y i ^ l j c3 l jJsVI J j - 4 ur^bi J • Y V ÓiLll 4_Jp ^^axj ü. Uâ j t^lvsl j i y» 

<31 JaN/l 4jjLJ| ob l i J l Ójbl jJj 4_Jájí 
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i?.y? i Si"yJ^» y * SíJLjclí ol í jL« (J A ^ s - b J i Q 7 ) 

t j J j i l 

o l i j-iUail y» C j l i ^ V i jW^ 

(3 d i J i J il o l í jilv2.Il (j-̂ a o t i ^ ^ U ¿ 2 L « i l i t_JjAs> J S ' £¿4. - 4 

.dJJi Jju u J á i ^ OÍj caJ 2L~J1j ¿UJl jl>- SJUJVI J 

oL^A-JJ Í4_JLUJ1 Д-̂ г-Ы! jj-л c—ij <_Jj-ií (J — Y 

ÚH <3jj .(^î jLIPVI Ô -ü-̂ -T o L - j U l l J_sbitj 3i>-ldl oLi iJ l (Î) 
'!л>- ¿¿î J,! i?L-jí SjuJ áJUUJI jÜVi J l brU-1 j 4 2uiU)lj éJUJbi-l j^Usil 

ys> o U Y ^ S-iliU Á^üáil o^JJUJ (3 JJJ ¿ii t_3__Д=> JST ^̂ LP - A 

j 1 ¡]l T olyL¿¡S L ü j \_ftJjsC-i ¿J l juIjlJI ùLio o Lajl*» j cë:>Lil oJlÀ oJL¿¿ 

.juIjlJI ÁJUÍ 

S • 5¿\ll 

cAAii V î. 

j -^Jl ^̂ JLp <3-Hj3l oLjS"^ij cu_ijil ^^Ip óLil oJua j-Js-u - ^ 

. ^ ^ ¡ b l i l ( 3 ^ j l ^ l < 3 ^ ' o L U j U v y ¡ <3 J-Ц» V C ^ i J l J V в- i l i l ( 3 

o > V S y j cu i j i ! ¿ j j ^ I j 3_Jl_¿SCJ juIju <J»^is J jT - Y 

i l u t o 2_e¿J¡aj S_JL¿jV! aú_A jJT. L a ^ J a J 4_j ^ j w ^IJls^U^V 4 ./? .,д->Л.1 ( j ^ j l l 

.V «jiiib oÜ»!^x-i! UáJJ y cí^W cí! jW^Vl <3 Id̂ -T 

ÇV-JL.J1 O-íjil (jjj-^bjl OLio 4 • g •->-y tS^y <31 ̂ v i y y - y 
JjL) 4_iL¿Jl j£. л-v3У ÁL^ c->lb j j jLjip^l (3 1J>-1 '(j^jjl o L S ' y j 

j^"! 'Цр^У J j'Jci-1 j¡-P ^yaJbtJlj e C j U I Á J I JÜ (3 ^ ^ J l jLAj 

4_JI¿jVI aJL¿ ¿Ubi j i y (3 o i j i l ^uil J^jju OÍ i _ ¿ ! y j i j j ^ j 

. Y V aiUJ Uí j 
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oía Jfi\J>4j - Y 

íeUl j î ^ t j t y J j J j J l o L T ^ jt j J j J l ¿ ^ " o l i ^ l " (!) 

(3*>LL>*>\J Liv_dl ^ L j 0 4 Ü jJLvü_4 ^ î "aL^Jl jJua-II" ( o ) 
^ ** 

ÍÁJUJVI eJLü ¿y» ^ - î j ^ U j ji 4jí ^Ip <3Js 

ôju-S' S - I j í ejLu ÍJu 4Í_s¿5 jJLva-л "jy.A¿M jJWaii ' 

JL ¿L_¿Jl jr-p- 2_JU;Vl a J j L ï J-ÍSH ^Ss- вЛ_>-1 j J _ ¿ 4_JLp 

(J 3_*Ia ÔiLj j à j s - ^ l p j J j ' b J 5.1 ̂ рИ ¿ * J j ! ^ JbtJ 

i3jjali j ji ¿ b ¿ p 4^-Ul oli!>U^I ¿j c£Í s-Liu-L 

Я j\ \ j S ülT bl U J c J i 

j—Jj]! j í J¿ j *J "oLi tAb^U 4__JJjA-1 ( j ) 

SjL^u L^Jl \jJlS'j ÍCjLj>y¿2>y¿ c -wjÜ jJy? * JjJi o L - S " ^ jl 

. " ^ « i J j J l " 

j^» j_PÍ eU^SÍ (3 câJUÎSJI o>b ¿Lelilí j iUail c-sUá (3^i? JS ' ¿JÜ4 - V 

^^Ip dJJi Jljuj ¿UJl ÂJU^H JJ^O ¿ á j ^ 

j î 4J j j ^ j c o l i ^ V i Ja-¡^aJ juIJlJ'ÍUo o l í 4jJÜ (3 -̂L» c^í ¿ ^ í ~ t 

e t > - j i l l ^ J L ü l J LiblpJ I^ÍLLAIJ o L â ^ V I Ja^hj ¿Jl ĵ ÍAIJI 

« * • . 
^J J_¡ j í 4J j С Y « ¡bLJJ LaiJ J l ^ " Ájaĵ  3 j j » j b l j .3^JaJl ¿JÜ JJ ileJl 

.ajk¡¿\ oJU íwUii Ájaií-l L^i 

ÍÓij cáJUI julJcdi y j) ÍJb-1 j 3jaii-| — o 

ĵ Ls—Ll ¿j-a Js ¿4- t ^ j — I j i-hy/? i (»-Í-5 ^ j 

ííivaJl O l í 

^ oli^Ü^VI У : i o b jUi l Mj 3j>-UÍi oLiáxJl J-sbií ( o ) 

'Slyail o l i 
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j jUïcXl V JA ÁJUjÜI o i J L-J J\ J c 3 Jb JS" £VSJ - V 

j^Uai! oCUJ!>U ¿y>r o J U caJ S ^ J b bUJl ¡LJLsj^i J j - ^o 

.¿Mi Лм U Jaix^j cS-UJl o l i 

r^jL L» jLio оЦ-ргy JjMi ¿5 Js^ l -Loj^j — Л 

ù h <3j-® j L ^ y i j lA -̂T cjL^jLJ.1 Ju-áíIj Á^Lxii oLuiJl (Î) 
¿ ¿ I J,1 i?L*>jl oJjJ 2_ULiJl jLjVI JJaT i j j j ^ a j c¿uíUJl j^Uásil j eJyJÜrl jJ>Uaii 

3LA_&^1 Ji_jJL¿ \J4j с o J JUIJLJI i -uld 31^JP^/1 (I_->) 

.OUUj^U j j 

í4__cU*il 4_;>-Ui CU—гJ ч^г-^ à сЗ^-УУ) 0Î L 5 — - Я 
« 

IÓ (-¿o (jul^-^r y 

' ( V ) Y ajÁaMj J ^ l Цл^аГ 0Î jul** (í) 

Яj A 0 ? ¿ J l o L - 4 ^ j J l ^IjJ^S/l ^ J - * ~ ^ • 

J-J^j jLjip'yi ¡j tuLg-pryxll 3 1 1 Jl>-ÍJ J с y?.?S o. U LSbj l^JLSó^jj tlys\ 
.bill 

" s . 

d-^JJili ójjjLÁj ( j ¿blll «J_A eJUjiJ Ol^-j oL« jbw 3 J - 4 " * ЯГ JXJ — ^ 

OU4 j V J l 1 сЛj-ááJÜ L ü j UJlüI ¿ J i julJuül 0L¿4 o b j J U i l ly?j.,<? „>-j с Y ¡bllL 

.juljJl ÁJUÍ 

я з^ш 

oVS^ieSV 
s-

Л 
CJ -̂S-y> jl ¿j-^Ji oli*>Ü?l С áilil eJ-ft ¿su — ^ 

5JLs¿3 o l í c ô L A I J j ^ V ® j W ' H U l p L g J } j L i J w l 

.ÂJlà;^! аЛл (J,уД U j b í V 

- 1 6 -



ùî 4J j o C U J ^ I \эг?> i jjIjlj o l í j i L ^ e 4_¡jJ < _ 3 ( j \ Jl^xj — T 

t_3iJu_a>N/tj o L U J i j o ü u j V I i JL̂ x̂í— ¿JI JÜI^I J ^-i2^- ¿ i ^ b 

p j j l J o l i Ô < 3 (-31 ^j-Ip 4¿l y»J*jj .l^u» ЗЫ-jlil £olxdlJ 

JLjiJ 4 j f f f í - i_jjJb v¿>j l i l j .t_ijJaJl liJÜJJ 4^_üb il_¿Jl S-JUj^I J 

Лjli¿\ о-Ц ÓJjtil IfU-s^j OÍ 1_> J2JJ j j^ : с Y • ¡blib 

(_>jjs]I <;<_>^Ja J - i 3 Sj l jJÜtI j í \ . / í i b j - L o L«-¿ - £ 

O j J Í (3 Cjj-^l bfcip-J J oIjUJN/I Ja-̂ sbJ 4-tJl o L - j L l l J-vaílJ Яг-hil oLxáJl 

4_¿L¿jVI JJ-^-'5 ¿r^ f ' J - ^ J jüs^ j V Ow T̂ Í4_JL>jJ| LÜl ̂  (j^jf J 

oCUJMI 4_j-b- ol 1-3jjai] J .t-3JJl ¿JJJÜ 4^vJb iLLÍI 

,4j>-LXÍI oLxSxil 

jl IjH-U 4.̂ x1?j sja^ c^í (3 í4^JUJl oj¿Uí2jr. <jl*X> L_¿ C(-3Js> J i" r - j J j — 0 
#

 * t 
4-pl ./? 79̂ 1 (JjJlÍtIJ 4_J?Jl 4ÍjJ> ¿Üí (3 Ltf-iĵ  íjjb U Julo j l J 4_JlJl jjjIJlJl j » 

j_PУ <3 j caJ^jJl ¿^óf o - i j o jJÍ (3 dJJi j el j j^lJ^iJ 

I4Í ¡L^^Jb bbiJl yp- iJílÁJ^I (Jy>-i j\J Jju jp-l ój^-S' eU¿2ij 

i4Í*aíl o l í jiL^il ¿y oÜUJ^I j c-kj^J (JÓ^ З л а (I) 

Jib^a_il y* OÜbtJ*yi (j/2-^ Laip-j С 4JSJ oÜbeJ^U ÁjjJ-l C*- )̂ 
iai^Jl o l í 

O L J U J ^ I Л?. I Я-JLJI o L ^ j L i l J - V 2 J I j 4 _ ^ b i l o L i á J l J - s b ¿ Í 

'4Ís¿Jl o l í jiUail 

i J»j_? ül ¿J-&SL *xil o b j J i l i ¡Lsfc^jiy—(-5) 

í j j J I ob'UJl 

.4JU2JI o l ¿ j¿U¿J.I ^ obUjVI y i i - âLju jjjIju 

сЯ] «/? Я o l í 4_<Jl¿Jl j i l yg il Ji^i-^S ¿h}2^ 01 t_3ljAa^Ó — I 
j y l J c d l d J J j ¿ y O j ^ ó j . 4¿Jb>s i l j i l ^ a i l o L J l i â j j u l J J J U J ü J ¿)í j j ^ j l 

, o ¿ J l j j y oÜUjVI (j^2^- (3 J j ^ 4 j l ( - 3 J J l i-^JUr ^ ЯлДЛ 
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^ í5 í ^ 
.IpLfiiSlj LpUj^t-í j Liât j Llj Я -̂ЦаЛ aLjJl oLpr jJ Jl j cÂ îJl o L jLl I 

A âilil 

y jl j-^jJl o U U j V ĉ j-SO»! LoJL>- í¡jüs r̂&>ziJlj ¡blll «jj» — \ 

J l 3 JLÍ juUJ J M ^ i(jjÀr\ Jî">UJl J c" t5l£Jl j - î j i l " J ^ 1 ¿ Ï ^ 

. J b Ji^il J 

<bjljJl jiUisil o l à ÂijltJl jiLv^il y oIjUJVI h 

:blil a Xa jo\ j H - Y 

iiS j M oLS' y j j J j J I oÜUJl " o Ü U J V l " (î) 

<3 <bjljJl CÀJs y * J IJJLV2-4 ¿JU "ïUaJl j i jj./g II" (<—j) 

3- îà j âJ j-a-óJ.1 wLĵ ĵ J j î cdJJb j b^ l U lil i J J s j j ^ j ' J b J* iîlLl (3 Vo ^J.P Â_£î (^L ÂJii*x!l juljtil 

I Lili? J b JjJ^il (3 3^>rjjL4 ĵ LíIa!! 

íiúJl ¿LL" Sj^UJl oÜUJVI ¿y Jîty Jlp c j b j i ^ i l (3 eJjlJ (3 ¿r âLv3 "jbjJr l jXvail" (^r) 
r^cJjb" ̂  JSVI J p Owb-lj dJL̂  J J AJLP ÔuS"* O^JUJ ç\J>r\ j l o j b fjb 

j î <—iJaU Â^jJb ileJl yp~ ÂJUJV! oJlA J ' ^ ' 

jj-v2_il r̂../-?, J ¿-*il о j j a i i ¿1_¿J| J b __Д| J j - b J J j ^ - i ' y ' 

ijíp V JJ-UJI dÜi 3JbsJVt «JL* 

<3 <bL<j ^^ JLp Ji-bO" Î S j J b " J j ' bJ ( i ) 

j Js jjsl} i i y j j .(^py ¿ b ^ j p 2 -̂LJI o ü U j V I c3 çbîx^b ccjüUjVI 

iV J JjJud) o í r bl U J o J l 
* ¿ ^ fi ¿ С 55 

Iji^Lí jOtJ V ЗЛуЗ -̂JIAJI JwWail (-A) 

j-jjjJl c - ' L j S ' j l ç-ysj oljlstJ^AJ 4̂ -uiJl 

ojl.;*) LJlp Ц-ip jj_*ilj coCl*J^\J c-witj jXbfi-A 5 ê -Lül LillUJl j l jl 

. " ¿ ^ I j J j J l " 
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V Ш \ 

s - * ^ CjiA»3 

t _ _ j ü J i " J ¿ ¿ Л - j J ^^JLp j j ^ l l j ô i l l l (J â i j l j J l j j j IJUJÍ <j-Ja^J — 'i 

. j l i ' J i ^ Ji ^ i ( j J j J i Я л А Ь ¿ J i J l i a J l j 

( J l JaJ i ( J t - ^b j ¿ 5 . / ? " j \ ^ X j J iL^sbi j î ( J ¡J, c i _ i J p J S ' — Y 

j j ^ o i ^ l J i j c j j - J j J i o L S " J ^ a j ( j - j î j J i J ^ » J_s>JJ o i J )<>-*• C<bU.i eJul Sj ival^- t ^ j s d j j 

^ - L x J i i j _ A J J * ( j - J j J i o ! i ) U £ > \ j o L l * J l ^ - ^ J " ^ J j j á ^ * ^ ^ i - ^ ( 3 ' ¿ ^ ^ ^ 

.í^Ji ( 3 j 

J ¿j-Xju oi cots' o J j cgi (3 cjys Jii óli" iii J f J í ' J a ^ - f 

ct_i ̂ -bJi J ^J j - ^ i J-A j i j (jl M i ¿j../а il J i ^ J b j J i 

u c d U ¿ j J Ы 

'tç-pr j j i^U Leij ^aJsj ája^1 j (i) 

Î-Jj o i o * > U jjLssti ^ J _ p ( 3 3Jb»^i J i jJi aLoS- jCJ-Sj ( o ) 

L-gji cÂjLâ i (J,i j l j a í^ i JL*jl ^ o i j X ^ Jju ji <d ÁJUjVÍ Ы-àj 

S.LÍ jJi <3 f-L-£iiJ o í < d > M J ^ b i y C - ^ l d J J ¿ ^ L ^ J i 

.Y ^ *>L_p 4^Jûii O j j j l Â J J ytx^Vi ¿>.ía â^tii û J a i ^ t y : . ¿jLijJb 

4_JjjJi jS^J-i oLo.Jg.di J ^/гл^Л 0jLeS ùi (-iijJbbtâ - Í 

Ü_a Jbo-̂ vj óí j j .oiLli ôJ-a t—ÍIwLaí (jJbxiJ î^^ixLJS Uâj C(5y^^i oULSCJij 

L 0jbdi 

<3 l ^ i J ^ ^ V o L S ' y J ( j - i j J i J j o L ^ J i j ( i ) 

' ( j l j a J i ( J i ^ a J i j ( 3 c - ^ A - À J i j 

' O Í j J l á J Í Í - L J 2 u p j x J i j <_JuüJi o i j ^ L » ( ' - r O 

^(jJjJi J i i ^ 2^ÍJjuü,i o L j L i i óUio ó s - i ^ л - i 

ÍÁJIIIJ ÚJLP-LJ.Í jCJLûJ (i) 

i ô i l i i oJLa l i L i j x J i l J ¿ ¡ (3 ôApL^JJ o l S ' i J ¿ > (jay 
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y S-UaJLil Xju И Í Ы - о - Р iOÍs.L4p^l (J -^ ~ 0 

J. <= í '* ' " J l ( j b J J j ^o ji L. tçLj J u J i ¿ i j \ j ¿ r ^ 1 i ^ 1 l s ^ J ^ 1 ¿íju" 

á J ^ J i j ^ J j oí <.J¡\JLJ-Î yJb> ls_Lp Í̂ UJ c 3 l ^ t y j j ^ - П 

^^pljj Cjlj-áJt íü¿l J_LPj .J„(S SI ay¿ 3J-Ы! ¿ ^ 

Î -L U J l 3 1 j J í I J . y 

£ ¿ J l aJaAjfy ( j^j-^J s-Láp^I J l 4_̂ -Ü-l Jyj, 3_ria3l ууй (í) 

'LL^ ¿SOr o i j C^yí t) jlip^l J l ЪгШ u ^ J l } U £№¿>41 

<3-̂ JI S-Jb1 c^lJ-o^j J l y ¿Lb J Le. с3_>-lili p U J * l l 
л f 

'L5Á*ll ^Lbíbl^L jlâ» J l J i í 2L ĵf il^lgi^i (JJslJ j í 

^ ^^aI^xJJj (3-hjIÍ Ljtü j»-!— j í í y ¿ Lá (*JJa^sJ.I j í db^J^I Qr) 

. j^ í j l c^>bl¿j 

s-L̂ I JiPy 4J ¿Ib- JísJ ¡Lb-Ij áy *UPI JuJJT j j ^ 
JÍ 

jÜa>-l ^Jp í.Lj ¿Up^I OÍ c J j (3 3 J ? - y 

. J j ^ l J ¿IíM ¿¿jbil ¿y ÍjUpI ¿Up^I ^ ^ .iíbSfl J l 

j í 4 Í ( ¿ ^ y l \ Óyj¿\ ¡J S.U- l lP JüJl < í - Л 

^gíijJ-Jl s-Li^l ^¿jlJ (vr» oljju- çXàsA JJlp Jyvs^JJ l^oi j J i r ^ J 01 Í^jL^IÍVI 
t e e S f f 

iç.L) (3_jJl jl (_ÀJ| (3_iJl (3 4_PrjjJ.I 4_çi*ll 4_л1«л]| jl jJi__ll 

¿ Ш j í ^cb-il diJJJ ¿L¿S>1 J^jjp Jyva^i l J}j-!b ¿y j í 3 j j t f JJ¿¿ ji L» 

j í á J ^ ¿ S / J i 2 Ü U - I ¿JJ j (3J • 1 « J L ( J L f (^Jp J»J>JL5U 

( J J ^ ^ J Ó 1 ! с(ч^)J (Î) ^ ùy^¿M t3 oLijSíl ¿3 cçpUajà^l J-olS^Ü 

^y» oly^ri j j y ¡у'л c^JJl c4_JUjJI ¿Lb jl dJJi J^-l ¿y í.I¿pI ^Jp 

.ÁJL ĵl ^jjdl s-U^I ¿jjL" 
e- e. * * t 

y» j»l j_pI â y u ^ jj^r» c i j ç î̂ ¿3 s-ЬьрЬ ajuJI 3 J ? V - Я 
« i " jí * j

 f 

.í-L ¿i,J.I J (_iJl ¿ i J l (3 ^rjX» L̂i-e-p jl ¿ ^ j j J l s-li^l j l ; 
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L J p í l J \ j ¿ j - * jj <. \ . ójJL¿JL) S.L y j^JJ уэ!yt^l ^ Í jupj - Л ^ 

Ь cJiSh 

' » «5 s~ s-

< Я ej-áÁil о л - y . ĴLÂe ^y¿» <jrl (I) 

< t oJüJi 3j>-ldl ob>ji*ii ( o ) 

j i-iáJl uiJJL£ C<_¿IĴ SlS ÁJU^ JJÍJH JlJJ Qr) .Á^yaJlj ÁiJÜ LAJLÍÍy J LAJslü ¿LPI^ 

Jjv2_>JJ J ^ n ^ j ùî J^LxxU Xjjàx» jl 3 J j y = - \ 

y j j l j «_àJÎ y i J l j jJII ^ j J u J i ¿ j j Í jh ¿r4 oIpUp^I j a j í J o - l j JLp 
" * * "i C C J 5 ' 

2JUVI jLk^-Ь ¿ i b j <. Í-L¿PÍ Jju U J LgJ] jUiJ.1 j ts.L 

j í j 1¿J> U t (í) 

j í Jj-bu y . <_¿5l y J i J,i ÓLs^j y í J l 4JI oÍL¿la <_£Î aJU- ¿3 

jjLjíO V Л_рj» (3 c J j y . í-Lj у г J l J l (_íL¿2J y J J l Lg-í J Я-ЛлР 

Jal) уЫ.1 JjJjcÜÍ ÍL¿> ?.Jj 

.íLaP^I J l o í J2JI 2bfU- JJl*j OLj LpjjLx^ J^âJI IÀA J-^n^J <_£Í üjSÓj 

Le-jí ji Í-L) jl i_¿_5l y í J l (J jJ-a 4_1¿> ybcü Le_i Ы Cí.L¿pj — Y 

.^ÍL^XÍVI JalixiD XtJbju* jl 2 ¡ J L a í J L ¿ S^pJ 2Í¿j JJCJ 

5JUNÍI ^ ¿ - i j .yS"î j í pL¿pl ĵ JLP Jvs j - J5" J s s ^ <J iO^J 01 - Г 

:l51¿ U ( J p Jjrn^Jl J^XJuj — t 

í y í l j í pUpi ^Jp ¿il o>l J>Vb UJlî (í) 

í J J s JSC] jf f-lÁP Î ( o ) 

,5.L¿pI J5" s-Ubül ^¿ jb 
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2_̂ >jJîil j j j l i i ! ¡J Sj-iiJl ei_4 eJLs^i! JUIjljJI o b j l * i l ^ J y l (ч-1) 

'Y \ SiliU *>Lp 

o L £ y > jl Jj-jîjJl ¿ J i A--sbijî J^-Ь <bjSÏ-jil yíl J.1 J,l ((Г ) 

^ 3y¿ jJV2_P ( j cSjL^i í l i lJ»J S.L) y i ( j 4_?rjjJ.1 oLçLjjJl J (J-^J^' 

ûJub j j i j iJ_P ^j-P objJjOT. c 3 J a j J JL it¿jl j f 3_jSL¿jVI J J ^ -bu CjI 

tfJJj (3 y_JjJl C^LS"y j l y_JjJl 3 j í L ^ S s ü jjJ-aZjj jli 

eJjb 4JUVI çy i ï j -cplJ-l 

ji í ¿ ^ J j j l o l — j S " j l ¿j—JjJi ^ — 

y i j . 1 <3 ôijt jJl ^'.y? Ji CJLJU-P (3 c<*J bl¿Jl ÁJUj^I J ^ jL JJ» ii y-y> 

.(jii^ii flJjü ^^Ip OÍs.l¿PÍ 4¿Í ^ j -s-Ь 

Я-ÍUJVÍ J J _ J by>r y (j-^ч ¡i j -L^p ^ .̂P У-н jJl o L T J * j í jii L^J 

3-J-»-P ¿)L <31jis^i УУ« L« ylrf Ói 3 j j sü i ^ J a l — ¿ J i O^U-i cítáJi 

LjiûJ ЪД^J j J j J i JJÍJJ Jj>riy 4jij Í4-«LÜ J j i j J ^J^sJi 

.^iUii ÛJlA y y bilv2liij 

o l í «jujjr i 2 j j y S u í i C->ijjK'-ii üUxo C->UjLiIl J i l J ^gip <—jJaVi — Л 

с у ? ¿ 4 - C-iLj^JiJ juiJLJij c L u ¿ j j LiUajyi (J-.JjJi 3_Jyi-t J í i j J l J il 
•* г 

y í j i i (3 Ял-jj—li Jl o L J L p J (_3~íjy5l o L S ' J у-JjJl ¿LÁ^ c ĵSOl Udp-j 

.Lg^p 4_^\Jl y î j J l oLS 'y»j yí jJ l oü!>Ü3lj ob'UJl J p ^UÍÁJIJ f.b 

^ ^ « « T 2_JLp ?.Lj y i J . Í JJJu*J L^lySI ül <3^Js ~ Я 
^ í j 

JJ_p (JjI^ J^/?"" o L » J J l s ^ y i ^ l ^^оУг!)j .yJjJi o L S ' ^ л j l y j j J l 

.a.ptyaJlj A^lJl Júlj¿Jlj îsUÜ.1 J ÁpLád^lJ 4:íi¿Jl L&Ijjbrj ÁĴ JIIJ yí jJ l 

o l J j l - 1 ^ V y> (3 ' í L (J-® y ' i y ^ b jJ=>VI y y» j'j-Á; — ^ * 

yi^i i lJu& ^^Ip oMjJUu" jL^-il (3 J ¿)l à j j c i i - i J l y>- Ájlij'yi J j ^ - i ^¿jll Jju 

.YV SiUJU U í j 
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CJJS/1 (̂ JLP c3ljJs^l ji ÍÁ Sj¿ÁJLJ ^ЯлР Í ûJÎ J Í J J У ? ! J l l p — я 

'' ~ - * ït 5Î- f f iV ej-ÂaJI ĴjLa ^J^sl» ^l) 

' 1 SjüJU *>Up Я -̂Ull oUjLJ.1 ( o ) 

j U l < 3 1 jJsSU (J-jJjJí 3_Jb¿ JilJL) y l j j 

.OL~jVi âjuJJ LaJiiljij L a S l p l y > 

o 3¿Ü.I 
S s 

LgJ j ¿J l .-Jl Û L U V 'Í-L; J - ® j Ó L̂ll аЛ_г> y s l — ^ 

o L U j í LgJl 3L¿J.l oUcui l ç ^ u ^ J ¿ J l oLJLjJI j_JjÎI o l í " y jl 

. j J j i l J p C^LUJl UrUa J a ^ I b ^ i l oLLjJI j î j J j J l IgJl 3 l¿s i l ¿1 jil ç ^ a J 

* * « 

fLiVt JLPjA i-l^Ai I Í.L» j j J j J jN/l <J Ía-jJÜI 

o L L P (3 j-^jJl 

W J ^ » 3 J a i \ c^oJ OIT bl Vi í o L U j J I ¿ i^ i l dJÜ¿ t) ¿JbM ^ j j d l 

Л Silib 
if oLJUjJI ô ^ L S " y j î flJi^uvi Jl-^âJ jijl-b" 3 J T Xsk ĵ - Г 

<bü¿l ÍÍ.L ji^il ¿Ul í.jJrl J br j jd l 

ob>jLtil J¿jb- j c3 l J ^ l ¿^ 2L»jlSÍI ob>jkLl J l bLx^l cájU^I - i 

objLJ.1 oJ_a j c^^JjIjüj oli"y jl j_ijj| çJ^l^j ¿il oLLoJl ¿s> 

2Jl«Vl ^j-üí 01 j SJL-vs» o lb c ^ o b j I x a 3 1 jJ?^I ^Juá; OÍ j j . 

<3 j-ííjji o L í T j í j-Jjíl ^J^L^j ^JS" I j í ju^l J J Í y A¿ JJ 3 ^ J5" JLP - o 

r j j Le. ^ j b OÍ í-L j i ^ l (3 Дл-j^il oLU-p 

^ LiliMUlj j - j j í l o l i " y . j í j-jíjil o C U J l J^UiiJ j o I j ^ bU¿l (í) 

<•¿>1 J.\ diL" 
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cjLs*^» L jJUxj Lo_¿ 4 óolib o l í làрЬ яАЦг̂ И Ы^у4 V 

.JjJÜ! Ha jLjs-I Ц-Url y f-^í 

4_JI¿jVI Jy*-?* ¿ ¿ J^ ¿Г* ^ J ^ jJ^5^ ^ ^ < 3 I J^j-4 

jíjIj_xJ1 3 j l* i j ç»J-âJl с'Л вJLáil у>\yc^J^ 1 âJLp у j cbláJi 

.óyL¿}\ ÛJl& y:. ôJiSbdl 
j¡ 

g.jJr\ <3 4л-jJ_il LfJ] 3L¿>,ll oUï^uil j l à o joIju 3_Js> J5T - V 

.tjJrl d l b J ^ l ^SU Le»j 3J Î j i J l 

c->L«nLl ys- o b J * * c 3 l I ^ J J Í J JL*̂ » JIP ¿L c4JtaVI ^^¿J — £ 

L5ip j j t o i» Jbi l aSj> isJc¿ j î j сЦЪ'1Л) j j J j l L$Jl 3LMl 

. 3 1 Js^ l 4Ív3 С->1Ь ( _ £ o l » ( _ £ Í ^S-Jj j l L¿2jI 4JUV1 

V ¿j-Jjl LgJ} 31./? д jL>ol j^lJ-I 3 J J T J->o — о 

tblil 

j - J J l L$J] 3Us_4 jJl j î ¿j-e 3 J - S ' — ч . 

s I a J ( 3 - ^ J I b&Al 3L¿2_il oL^xuJJ 3jj-*-» JUjcl^-1 5 J y J ^ j-b-

<d j l 11A JJl j j J^ tsJ . 1Ь1 VI c 3 dÜJÜ V-JL jls- sJlej^l 

JU/> ĉ g./? :5..<JiJ Lüíj t4Jl«Vl J l 3 jJJ l j . jl 4ij l ^Jp ^ JJl J 
9- ^ } e. 

2_iJÜ aJJl у j J ? l i t o l « JU^ ¿Lib <3 Ьг. с J-jí^Jl I j-A ^ ^ î ^^p 

Jjiil ôdA J j t4 j î SjUSíl jJj?- J . jLvoVI j 

<3 J - j J I Ij^b 4Jb>S/l J l Ь-jsu> j î 3 J ^ (^V j j ^ - Y 

(3-^Jl ^j-4 4_Jl>- lj_¿ Jj | j- j J l y J-v2-XJ CUL» J C(_¿ll ^Jí J l 

Sl_p|у í j l ^ J^ I j 4_JtJJ IaJ_jIjâJ LaJ?Ü£j íL¿ J 4_OÁiJ| j j 3 r l j 
. í в^¿¿ib Ъ-Ldl J*il 

CjIyL ĵo jj^r^k V J - P ( 3 '<—(3 - 9 l /5^J*-"-"^ 3 1 J?VI ~~ A 

j j J l 11A ^JlP O ^ J - j J (jLs-il (3 4J j j ^ : j ciLiJl yp>- 2L¡51¿JVI (jy-S 74.JÚ 
í 

. Y Y Ui j 
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Cil^jSrjx5l y JJ^ l ¿3 ji?VI J-^J-* f̂ -ÎSJ _ ^ T 

tSilil 

. A j 4 ¿ryjÂJàS J 4JI jUuil jl)ail 

3JL4 JJ¿ Sj>Ju£ o L s y (3 ô j U J i oJlS" b! L» 3 1 jJsVI ^ k - \ Г 
£ * 

cA j 4 ¿¿JjJLàlî (j-oj o L S " ^ OLS" Iii Lo_¿ j j i ü j câJUjVI oJLa 

. Y V eiUii Uàj Jui*j ¡jiy> (3 if*-'j^i J " ^ 

t 5¿Ul 

* * ** • s 

V - \ 
л_рg.1 .h Sil j t_Jí_íl y J l JJ*^ (3 Зл-jwLÍI y î j l LgJ) 3 1 .¿?ll oUn^dl jjJLv ĵ 

3 j j a i l (^jJ OIS" j î <JJÎ J i j i l c) *L¿PÍ ¿JLÍ- lil VI c o U ^ i l dJULJ ¿fbM ^ j j d l ^UVI 

. 4 iblib J j w Í-Upí 

< J J y C-Jj Ji-io 01 3j-jaJJ j с ^ Ôj-liJl ¿y- JjJl-5" - Y 
yj 

2_¿kí£- oLsw-Jly—I j l jolJJ I á ^ i 4Ji J l caJ iLáJl yp- (_j¡Jl y»jil jJLp JjJotll! 
Ji 

IJla OÍ 3 j -kü Vj .3-SÍ j J j i l JjS/l í-j-i-l <3 brjJL_ÍI oU^uil J-»UxU 
oJUJl jiX^LJJ ¿IjÇL—Ij ¿pSfl U - l J l J J¿ o í o - A OÍ lil V] * ï S- S j y | j _ j J_¿j a_J 4_)Íj 3—ií (3—9Jl (j—« (JjVI s - j — ô Зл-jJ il o L ^ x d l y -a ¡j,jySiiI 

JjVI S-J-^rl j О-ллЗ ijíL-sb] (3 plj^X—I oL^bJljl—I J 

3J-Ы! cdJJj J l Áil_v?]j .Jjj-Jl IJu& ojIjAJ dJbSíl ojUa^-l C- i j 3 Í Í jil 

•.^Jj le. J j j J l IJla ç^jJl 

ju\J xil 4 J 3 l j USíl j¿J 4 J l 2 v̂ J> J J д ¿ü f^ 4 (í) 
л * í íejí«JLÍI oL^a^ybíeJJ JJS dJJb (3 Le. côJuixi! oUiljX—VI jl 

J oL^tXi^ (3 I y? ¿j- oL^bjJljX—l jl -LÁIJ 

'JUj ¿pSíi UJb- (jJÍ y j i l JjSfl 

• < s o U ^ (З^5*^ з^ць! jyijj ¡3 



^L^*-^ d_Jl±ul J-úSÑlJ ÂtJlj jL*J^I 4JL?- J ^ J <— ĵW Ji^ ' \ ' 

5П j b ÚV^t 
^ J> * С 5 

aJ_A ó^JaJ <U L > - y ^ A i a J i í 3 J ^ ü U-A j l J Y 

. ^ . áilil J ¿111 (^ip Lío j»_JLJl cuiji-i ¿¿ j^J i J*-) ¿y j í âJUjVI 

3 Á J U N / Í J i j>Lp jUa^-l j î ii 3^-JaU j j ^ - V 

. ч Ŝ JLsJl ^.h "S.C. j iki i 4-ja.j-i 3_Âîljii ¿Lib jLjXpL 3 j J > 2jJjJi ^J . j l ¿jji^Jsi 

LALv2_X1c. 3^JaJi j j _ P j\ i j j X ^ J . 1 3^JlaJl j»JLâj - k j j - i <_£Í ^Ldl j lW-^l IIA J 

j í 2JUN/Í ^JIpJ . jUa^^i IjLa í-UJI c j j çjî <3 3 J a J i jtP j î JaJl dIJJJ j j ^ j ^ 

j J l tJjb ja Cutjlja^-Vl ^^ 

ji La Д-̂ aiM J^ a] çJJL^ 3 j j P ^ J>JjJl 3 j V — Л 

jiLys^ Lii ^Jlp é:>J_¿- jiLya.» ^j^-J (3-ojii di l i j b âiLgJi j»Ji J i 3J&S\ js-

.(ч-1) o ajÁ¿Jl jl f S jk¿ i \ Là y ^ A 

j»Ĵ P j^Jj j î v e j-IáJl уг. jil> b>tp IjUa^l j»JLáj Ul 3 JaJJ - ^ 

S-Jjí- juIJ-j J-^Ц; j î j y J j J i áL>Lí ij^â y j a i j l 4Í2j^¿i (A ey.àli y^iaj 

J l j \ \ j u b IjUa^l < _ > ^ l i j . 

Ljio Ял-Jl^i ÂA}j}sj ¿ j y j j J l VÀA j\jy j l 

^j-P *>L¿lÍ í4_ji¿l Á-vê JánJl j u l j J i j C->ljil./? ii ^ J p a i • _ < > " jJjt-» ^ .,>» "j î3JL«VI 

ÂJL»SÎI Jàii^-j .<-3ij-b^l jj_P ^ i jy^Jvl j-JjJI j i j J b j (3-ôjJl c->LjÏxa 

çr-b-JijJ JsSjXX^riL jL i l i ^ l j J_;çÀAlJl j»J-ÂJJ jjJi i ¿ y Cjijlja^VI ^«Jr- L̂P 

J l t^vg-'iaJÜ Láij t a L v y j l j y ^ j \ о aillL 2upb j c->ljl)a^-l 

.<31 jJi i y y 

J j A j L J l ^L-^N/I L^-Ь Я S^-Siii j ¿ ¿ I l ¡xij-sr^S JJeu - ï . 

Âk^^j Â ĴLpI d i J i 3 1 J ^ í j ji LA ccuiJl dUb Xu ^ b V j . 3 i 

J_J Я aj-ÁáJl y . IjUa^} j»Jj 3 j J a j y i o U s.l±U*L 3 1 jJ^jS ул 

. 3 1 > V i y j i aLJi 4¿u 
Í - IÁJ-^I ù l » j J Л А Y \ a i Ü s L « j j j L i j ( 3 01 J S ' — "l 1 

. â i l i l аЛА <3 a i j l J i o U b l 
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к> -

oLswll <3 Lg-^Jau < b j i l (3-jjii cjUS"y j î (3-jjil Sjj-Ji oLjlSsil (<_.>) 

dUi J U сj-îjJl J p jSsM ÁJJuJ.1 o U x d l j í o U l i ! j í oljiAJl 2LIJL*il. 

j l C->U*xdl ¿ Sij^aóÍ)-..jS- SjJ-Jl o L S 3 l j ciljll oJia 2Lál¿J.I oUe^il j! 

. j J j J l L Ĵl í-iUail oU^uil 

J ^^Ip ¿r^i f У ^ lG^H (j^jll ¿ ¿ J ^ Ç5Î V - Г 

.<d 3 ^ J b ¿LjJl-j^ ÂJLûjVI J_p-i j b 

I ^ t ^ É OLT <̂ JÜI J jVI ^ j l l 
¿jiJljCÜ VI 3 c _ s l ^ v u V - t 

x
 i*» 

. ^ j j U l dUi 

VI (jjJLídl ¿-P £jLÜI j-^jjl f^b^L^ V óyúJl ÔJLA Jt^L^j 

(j^L^clJl Ŝ-i jl O SiLoAJ Lûâj ^IvSlJl oU-o^P ¿3 J> ' t Silib j j j i ! 1̂ 51 ЗЦкИ 

^^Ucl-^I jf j j j j u SíLpI j î ^ b y ^ l J l V oLJU-p с ^ ̂  SiLlb y ^ s -

.5Í¿jJl j í j-iLil ^Lb^-Vl í jW j í J T f J b - o 
i» ^ 

J p ^ j r ^ J l 0) kP í? j? 
(j-p jljjj O Ü j j z Lgup JÜji7 ¿Jl (jJjJb ÍIJU^I jíUa-л J l 2¿UbVL; Ьу» Us o . JLP JUJ; 

* * e 
^Jp Si Jpr jil J Ь yMi 4j ул й Ш \ » 

„ > 
J Д-JÇt-jXj (5-JjJl (_/2Íbí y l j j ^JaJl J^i b» bl J^l^b J ^ j 

г? ¿ 

ójb*>Ü jJ l t ^ i L - ^ j (J-h^' ¿r-4 u ^ ^ J l c o b j i a J l j jjJSCJl ^rLjI j J I ^ 

J l çSiJ-ï V o L J l ^ с 1 ̂  ЫА1 y (í) Г ij-ÂÀJl J LgJl jLtwil L ^ a^JLJl 

.3LaJ| ob»lJj>^u-VI j í j-ábil f l J ^ ^ V I j í (У*^^- ! jl y jJu óíIpI jf i b y ^ l 

:V} (JhjJI Ja (j;\ V — 4 
« í ^ s « 

liSj^ JoJ> ^ ^ J j сЯ-ЫМ AlÂâly. jjJvail 3JaJ l i j j J l (i) 

j í í3JI¿JVI ûJL& ¿jjX^J.1 ^jaiJ «Ц ^-o^i ' ^ ' 

jl И • ôilll JLp Líj j^JuJl c J j i l ( j j j ^ l ¡j*yJ 'Y 
:ùl Цу Le. cÁjai-l AIÁÍI y . jJÚa-ll 3 J&Jl i JJ Ĵs> jjP J l (<_,)) 
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^ijjN/l L5ÍP j i i y UajáVI J_*lSÚli Á^JlSi j í ÁÍy ¿* j " З J a i l " ( j ) 

Jj*¿i\ jLo ÂJLôjVI ¿)JXjJ ¡LSUJVI eJ-4 

LL¿I l i l j -^L ¿Jú ¿IIJ 5 3 1 - > ^ 1 ¿ j ¿ "ÁJJ^ÍIJ 5 у Ш ( c ) 

>N/1 ^U^r l J L b j í 

ъ y ^ a i i ¡bilí o j i j Ç5JJ1 ¿¿jljcíi ¿ л ) " j ^ J i J j ^ i j j - b d i " (-Ь) 

(3 eiL^. o l í J j ¿ UbiJÍ ¿_*J "^^UaáVl J^bCili W i d l " 
ai_a> Ц ^ Д ¿Jl J j U J A j jJLo L>_¿ ^ U î - ^ V i b$J í-Us-pS/! J j j J l Ц-Ĵ  J á J 

í l g j } p L - s á ü V l j l U j l J l j l l i j J j l I g J l P J j J u v a J l 

"" ' * 4 4 

4JbS"j» jl j - ^ J i Ь> 3 j J ? ^ í ¿_*j ¿u ^j^.wJ.1 (ii) 

(V j 1 j o J ^ J ^ - 5 ' j-^' oUlwb^L^VI di-ib (3 be. c2_Jl¿;VI ei-fc j^jj 

j l ¿)ji 

Г 

¡¡bill aJU -

dUb j Le. ¿1 y* Ç-» ¿r4)1 " j - j î j J l " J l o l jLàVl J-^i-J (Î) 

ç U j j ^ î î l i l ^ o ^ l ^ ¿ j J l ^ j J i V ¿il ¿ J j l ¿AíU. 

( • — U 2 _ ) í ¿Jl X- j j j iT ( J j í ) ¿ _ " j — ¿ J l o b J r y ' 

c d L ^ J I o l y ü o b b j cdb¿¿ j l o b / j cdb¿¿ j l 5 Í (¿,C) j J l^ i i 

. ¿ j j j l J^áL^j сyi^-jii J i j 

-.̂ Jb L JLP Ы11 ola- ^IS^t j3a j 4 j - Y 

^jjJüi (iUsJ ^ Jp <dJJ^JI J j.Ib^I^L- ¿il ¿ ¿ J l o b T y . j î J j J l (í) 

j í '•.J^ry J ^ S j í 
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У 

J u 

IÂJUJVI ÔJIA u¿\jPV 

JL«-P J4i yj» ^ J J l JJJJJ J tkJl ¿¿¿dlj o-aJLil ¿¿л*;" (î) 

'^jj^jJ-sî- ^ b j j j j L ^ l j jt»JiX—b âjj^a olS"j— jl ¿1 J I 

L«_LÍ>-j (J jJïifVI oLu¿Jl 4_>-txil oLjXüJl J 'r> «1 (ч-1) 

dJJb" j } i \ j ?.Lilj çijJI j ^ î j l o l i ^ t b l j oCUJ l ¿ y jlA-1 j jup dlii 

L> c_> J a i i-^lilJ OIjLIPVI 5 Ы y сJ^S" ÂiJl JLp OÜUJ^IJ o l i ^ V i 

rJjL^Jl IÀA ¡ j j .i3Jail dJJb ^^slJ LSÍP ¿ y 1° ¿ í j 1 jî 

íJiCS" 4¿Jl ÂjJuS*- y у ^ л (З-Л̂ - (3 2ujl*¿ ¿*J "j_¿!¿Í" ' ^ ' 

di-Jb l s ^ ùi-*^ <jj-®Oi-*^ (J-̂ *-̂  L-a-jâ с 2_j?-Lxll o L x l l Y 

^Uaî J ¿ y J-^Ó: (3ÜaJ oLjúJ l 4<_j_JaJl 

i_¿Jt_^iil cL-üJj 1рЦл_01 ¡3 j j -b J-k (j SJ-ys ^L-^? 

tl^ÍlJlx^-l jí J ol.-.;¿-Jl dUL" ¿J—s- cjL-^pVI J JlJIyiilj 

jj-S^J ¿)l 3 J a i l ^^v'IJ cOJb»^xJ ji ^ J 

Jail dUb li Lóáj c j í J l Jií-iJ. 

¿J l ¿jJlJailj Á-LiJ^il o l — j L l l j ЯлЛлх^Л.! o U r J j^xJ l oLx¿Jl V 

ja Цл-IyMj ùUaJj ¿^"j oLiuil U o y? 1 

OLííbjljl—Ij (j-4 Jr2;Jj>- J 3-jtjJl Ol—jl»J.I J-ysil 

í(Hg(0), CAS No. 7439-97-6) J j V l y í J l " ^ J 1 " 

yS"f jî Ó j i ^ y j (3-J J l ^ o l j i y ¿) j^o" (jí ¿^J (3-íJi y (a) 

LS^ ^ J - ^ ^ ^ y ^̂  Ó-?^ il il ( j ) 
(„ÍLjV?! J j j jA J yîjl 

- 3 -



coij_L¿Ji í-Lj Jt-PiJ j 1 j ¿ ¿ J i j Jbii ^JÜi ^ s - iJJ^j 

¿ y J¡i oijJ-Áii сjLâii y . libUaál у ¿Ji OíjlUíj a^Ui jijJUü 

CÁJUĴ U JIaáJÍ JwoLdi j (jJjJl ójbi 
í # S- * J 

(JJjJL) J * 2 J Ü jL«J^i 4-jLJ- 4_jll*Jl Á^r./? ii SjaJuib " j ^ í 
£ 

<J jb io J j b iJLLl U ^ v c^UaJi o b ó i J s ^ i ûiJuiiii ¡LíJi oUUï^i j i j / b J 
•2 

ÁJL—J.I A-aíi jii J.I (3-ííkJ j»b y JJ 5_JUJ|j i j jJ-l Jj^ Цд» (J¿dl>cJi j e Jai-i obbLÜi J_«j 

cÂJjjJi SjUcJi <J$ sjjioi» ó i u * - 4 olsT o i J L ^ j aJLo-^ ¿ iy ^̂ Lp -̂Ip ¿̂ p 

olSUJi ^ SjUftJij 3_tJi JL4 j 4JjJÜi oliUJ^i JL^j âJUj'VI a-ia* j b "jûS 

cya*Ji Ig ./?*-J ôJJb^» 

с З ^ çgi < 3 ^ j i p juî-Jl J i ^ j j b aJLa д ^ cs-^ 

Cjtilí J j ¿ ¿>b¿7i (^i y - «GUijJi ^ I p j 

¿jijJi j i ¿ y i 

i(¿y^i 4JJjJi iij^vaJiJ 

4-J^ ¿ü¿i jA? L« á-íUj^í j V «ut J i j J ^ j 
Î * 

сУ5J"*^ СУ OL^Ü î J i eJU* ^b!x>-tj ¿^¿J 4JUbi 
cçgjLJi J J j J i jyUJi ^ ^ r y cJ>JaJi ^ Я^гД1 <JÍ oUijxJ*>U Ui j 

JU^ÜJ^ÍJ oCUj 'y i 3_tJij jl—j^i я^уз ÂJÛ - jJ* «Jub j .» Í_3JL¿I 
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.(j^jjJl oLS'^«j (ĵ jjJ-J biuli yuJi 

- 2 -



J j j i l ù U o UUL-0 a J I û j I 
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